
Regional Office, Gurugram (N) 
Haryana State Pollution Control Board 

Vikas Sadan, Opposite- New Court, Gurugram Website:- www.hspb.gov.inTel:0124-2332775, 2972341 
Email ID: - hspcbrogrn@gmail.com Dated:- I.04 202 

To 
The Registrar, 
National Green Tribunal, 
Faridkot House, Copernicus Road, 
New Delhi. 

Email-judicial-ngt@gov.in 
Action taken report in the matter of 0.A. No - 29/2021 (I.A No. 27/2021) titled as Col. Sunil Kumar (Retd.) & Anr. V/s Union of India & Ors. in compliance of Hon'ble National Green Tribunal order dated 28.09.2021. 

Subject 

R/Sir, 
This is in the reference to above mentioned matter. The Hon'ble Tribunal vide 

order dated 28.09.2021 in the matter of O.A. No - 29/2021 (1LA No. 27/2021) titled as Col. Sunil Kumar (Retd.) &Anr. V/s Union of India &Ors. has directed as under: 
"We also direct the joint Committee to revisit its report in the light of the above observations and give a fresh report within one month by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. The Committee may also recommend measures for ensuring compliance of norms in situations when rescheduling is done declaring EC/consents invalid and the environment regulators fail to act on such condition. The composition of Committee is directed to be changed so that the nominee of MoEF&CC should be of the rank of Director and SEIAA may be represented by Member Secretary." Keeping in view of above, status report prepared in compliance of order dated 

28.09.2021 is enclosed herewith. It is requested to kindly accept the report and place before 
the Hon'ble Tribunal. 

DAJAs above 

Yours Faithfully 

Regiengi omicer 20-

Gurugram Region (N) 
For Haryana State Pollution Control Board 

04.05.2022
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Status Report 

 

 

As per  

 

Hon’ble National Green Tribunal  

(Order dated 28th September, 2021) 

 

IN THE MATTER OF 

Col. Sunil Kumar (Retd.) & Anr.  

 

Versus 

 

Union of India &Ors. 

 

Original Application  

No. 

IN THE MATTER OF 

29/2021 (I.A No. 27/2021 ) 
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Status report in the matter of O.A. No – 29/2021 (I.A No. 27/2021) titled 

as Col. Sunil Kumar (Retd.) &Anr. V/s Union of India & Ors. 

 

1. Background 

Hon’ble National Green Tribunal (NGT) in the matter of O.A. No – 29/2021 

(I.A No. 27/2021) titled as Col. Sunil Kumar (Retd.) &Anr. V/s Union of 

India & Ors in its order dated 16.02.2021 constituted a Joint Committee for 

executing the orders in the said matter. The Joint Committee comprising of 

Sh. R.K Sapra, IFS (Retd.), Member SEAC, SEIAA, Dr. K.K Garg, Scientist-

C, MOEF&CC, Sh. Danish Meena, Scientist C & Smt. Akansha Tanwar, 

AEE, HSPCB, Gurugram Region (North) had inspected the site on 14.06.2021 

and filed the compliance report in Hon’ble NGT vide Email dated 26.06.2021. 

Copy of compliance report is attached as Annexure-S-1. Hon’ble NGT, after 

going through the report further directed the Joint Committee to revisit the 

report vide order dated 28.09.2021 in the said matter. The relevant part of the 

order dated 28.09.2021 are reproduced as under: 

 

“…………..We also direct the Joint Committee to revisit its report in the 

light of the above observations and give a fresh report within one month by 

e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. The Committee may 

also recommend measures for ensuring compliance of norms in situations 

when rescheduling is done declaring EC/consents invalid and the 

environment regulators fail to act on such condition. The composition of 

Committee is directed to be changed so that the nominee of MoEF&CC 
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should be of the rank of Director and SEIAA may be represented by 

Member Secretary………...”  

2. Compliance to NGT directions 

In compliance to the directions of Hon’ble NGT, a Joint committee 

comprising of following has been re-constituted wherein SEIAA, Haryana 

has been represented by Member Secretary & MoEF&CC by Scientist ‘E’ 

who is equivalent to Director, CPCB & HSPCB by the previous joint 

committee member respectively:-  

Sr. 

No.  

Name  Designation  Department/ 

Agency 

1 Sh. S. Narayanan, 

IFS 

Member Secretary, 

SEIAA, Haryana 

SEIAA, Haryana 

2. Dr. Vimal Kumar 

Hatwal 

Scientist ‘E’ MoEF&CC 

3. Sh. Danish Meena Scientist ‘C’ CPCB 

4. Ms. Akansha 

Tanwar 

 AEE, HSPCB, 

Gurugram Region 

(North)  

HSPCB 

 

 The Joint Committee inspected the site and subsequently held a meeting on 

19.04.2022 at 10:00 AM through Video Conference inviting the applicants in 

OA No. 82 of 2021 (I.A No. 84/2021) titled as Dr. Anjoo Kumar & Anr 

Versus union of India & Ors & OA No. 29 of 2021 (I.A No.27/2021) Col. 

Sunil Kumar (Retd.) &Anr Versus union of India & Ors. The applicants were 

invited over telephone to join meeting through video conference and link of 
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the meeting was shared on 18.04.2022 but they didn’t attend meeting. 

However, the applicants Col. Sunil Kumar (Retd.) & Dr. Anjoo Kumar jointly 

emailed to all the Committee members that they have faith in the authorities 

and they would go by the recommendation of Committee. In the meeting the 

previous report submitted by the then Committee was agreed upon besides 

including the facts submitted by District Town & Country Planning, Haryana 

before Hon’ble High Court of Punjab & Haryana at Chandigarh & 

corrigendum dated 10.01.2022. The Committee examined and discuss the 

report of the earlier Committee and the report submitted by Town & Country 

Planning Department, Government of Haryana before Hon’ble High Court of 

Punjab & Haryana at Chandigarh. Copy of minutes of meeting & email dated 

19.04.2022 are attached as Annexure-S 1 (a) & S-1 (b) 

3. Observations: 

1. The Committee observed that the issues raised in grievance are about the 

commercial complex comprising of Retail, Office space, Hotels and 

Commercial complex on a land admeasuring 13.95 acres falls in Sector 58 

village Ghata, Gurugram being developed by IREO Hospitality Company 

Pvt. Ltd. alongwith other land-owning companies. The details of ownership 

of land alongwith licences in the said 13.95 acres of land, are enclosed as 

Annexure S-2. 

2. It was observed that Environmental Clearance was granted by SEIAA, 

Haryana vide letter No. SEIAA/HR/2013/619 dated 04.09.2013 for total 

land area of 13.95 acres (56453.35 sqm) and built-up area of 239,802.723 

sqm, which was valid upto 04.09.2020 (Annexure S-3). Latest six monthly 

compliance report of Environmental Clearance submitted by the project 

proponent is enclosed as Annexure S-4. 

352



5 
 

3. The applicant in his complaint has alleged that in compliance of order dated 

09.12.2015, 10.05.2016 and 16.06.2017 of Director Town and Country 

Planning, Haryana, all sanctions and approvals granted to the 

aforementioned licenses including approvals of building plans, were 

cancelled and hence the Environment Clearance dated 04.09.2013 stands 

cancelled. 

4. The Joint Committee observed that the grievance about revised schedule of 

lands which falls under the jurisdiction of the Town and Country Planning 

Department, Haryana and the order dated 09.12.2015 (Annexure S-5) is 

regarding rescheduling of land measuring 17.55 acre in the revenue estate of 

village Behrampur District Gurgaon and not regarding village Ghata where 

the project measuring 13.95 acre is located.   

5. It was further observed that the CWP no. 747/2021 (Annexure S-6 (a)) is 

pending before Hon’ble Punjab & Haryana High Court, Chandigarh and as 

per the reply submitted by Chief Town planner, Haryana, Department of 

Town and Country Planning to Hon’ble Punjab & Haryana High Court, 

Chandigarh on behalf of the Town and Country Planning Department, 

Haryana (Annexure S-6 (b)) the zoning/building plans approved by them 

stood annulled with effect from 09.12.2015, only with respect to the land 

which was subject to revision and the land parcels which were affected by 

such revision which fall in sector 59, Gurugram. In their reply the site 

affected vide exchange order dated 09.12.2015 has been superimposed in the 

layout plan which is shown in blue hatching. This indicates that the 

commercial project admeasuring 13.95 acre is not affected by this exchange. 

6. The Joint Committee observed that no rescheduling of land was done in the 

project admeasuring 13.95 acres after obtaining Environmental Clearance 

dated 04.09.2013.  

353



6 
 

7. Project proponent has obtained CTE from Haryana State Pollution Control 

Board vide letter No. 2821215GUNOCTE2297575 dated 16.11.2015 which 

was extended vide letter No. HEPC/2017/509 dated 29.08.2017(Annexure 

S-7 Colly). Thereafter, the project proponent obtained corrigendum letter 

from SEIAA vide letter No. SEIAA/HR/2016/644 dated 04.08.2016 

(Annexure S-8) for transfer of name of companies.  

8. As per order dated 10.05.2016 (Annexure S-9) area measuring 0.50 acre 

(Khasra no. 9//24/2 area 4 canal of village Ullawas) which was a part of 

license 107 of 2010 is de-licensed. It is already clarified by the Corrigendum 

dated 10.01.2022 (Annexure S-10) of the Directorate of Town and Country 

Planning, Haryana in a similar matter of de-licensing that all the approvals 

granted by the department are to be considered for the remaining area. Since 

the de-licensing has taken place in village Ullawas and the project in 

question is located in village Ghata, the commercial project is not affected 

by these de-licensing orders, the Committee opined  

9. Further, as per orders dated 16.06.2017 (Annexure S-11)  of DTCP de-

licensing of an area measuring 1.43125 acre in license no. 107 of 2010 is 

allowed. As per Annexure R-3 of the reply submitted by Chief Town 

planner, Haryana, Department of Town and Country planning on behalf of 

the Town and Country Planning Department, Haryana the site affected by 

this de-licensing is shown in black hatching which again clarifies that the 

commercial project admeasuring 13.95 acre is not affected by this de-

licensing order also. 

10. The Joint Committee noted that the Project Proponent has obtained part 

Occupancy Certificate (OC) vide letter No. ZP-474/JD (RD)/2019/26079 

dated. 23.10.2019 (Annexure S-12) from DTCP, Haryana, following which 

Consent to Operate from Haryana State Pollution Control Board vide letter 

No. HSPCB/Consent/: 329962321GUNOCTO15703190 Dated: 08/11/2021 
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(Annexure S-13) was obtained. Project Proponent had obtained extension of 

validity of EC from SEIAA vide letter No. SEIAA/HR/2020/438 dated 

16.10.2020 (Annexure S-14). 

 

4. Other Observations: 

 

1. A Sewage Treatment Plant (STP) of 940 KLD capacity with MBR 

technology has been installed at site to treat the sewage and the PP has 

informed the Committee that the treated water will be used for flushing and 

gardening purposes, in compliance of the EC condition. 

2. Project was completed in 2019 and a part occupancy certificate has been 

obtained from the DTCP, Haryana. However, project was not yet operation 

as during the visit of the Joint Committee.  

3. Rain Water Harvesting System has been developed within the project 

premises. Roof run-off and surface run-off collection system and 16 Nos. 

recharge pits have been provided for rainwater harvesting purpose.  

4. The Fire hydrants were found in two designated green spaces. However, 

these were not found in working condition.  

5. PP has submitted that the project is GRIHA 5 star rating certificate. 

However, Solar panels have not been installed at site for energy 

conservation purposes. 

6. Proper system for solid waste collection and storage was noticed during the 

visit. Organic waste converter machine of 400 kg per day capacity has been 

installed at site. 

7. Committee has observed that the PP has done its efforts for the plantation 

within the project premises as well as at the entrance/exit and around the 

periphery. 
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4. Conclusion 

The peti tioner has raised the issue of illegal construction after rescheduling and 

de-licensing of certain parts of land of licenses and has stated statutory clearance obtained 

by project proponent should become invalid after rescheduling of license. The Committee 

after detailed site inspection and detailed deliberations has inferred that:-

1. The project proponent has obtained Environmental Clearance from SEIAA, Haryana, 

Consent to Establish and Consent to Operate under Water (Prevention & Control of 

Pollution) Act, 1974 and Air (Prevention &Control of Pollution) Act, 1981 from 

HSPCB. 

2. Rescheduling of license was done in sector 59 while the project is located in sector 58. 

Khasra no of commercial project in 13.95 acres land are different from Khasra no. of 

land rescheduled in the year 2015 . 

3. On the basis of document of DTP submitted in Hon'ble High Court, it is concluded that 

the rescheduling order dated 09.12.2015, the de-licensing order date 10.05.2016 and 

de-licensing order dated 16.06.2017 has not affected the area for Commercial Complex 

project measuring 13.95 acres. 

The Hon' ble Tribunal may issue appropriate directions as it deems fit which the 

Committee is bound to comply with. 

DA/As above 

Akansha Tanwar, AEE 
HSPCB, Gurugram Region (N) 

~ · 
Vimal Kumar Hatwal, Scientist 'E' 
MoEF&CC 

5 

Danish Meena, Scientist 'C' 
Central Pollution Control Board 

w.P1 
. '\_,OJ' ~ _:---

s. Narayanan, IFS 
Member Secretary, SEIAA, Haryana 

8
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Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Action taken report in the matter of O.A. No – 29/2021 (I.A No. 27/2021) titled as
Col. Sunil Kumar (Retd.) & Anr. V/s Union of India & Ors. in compliance of Hon'ble
National Green Tribunal order dated 16.02.2021.

3 messages

Gurgaon North Region Hspcb <hspcbrogrn@gmail.com> Sat, Jun 26, 2021 at 7:08 PM
To: judicial-ngt@gov.in
Cc: r k <rk_sapraus@yahoo.com>
Bcc: danish.cpcb@nic.in

sunil kumar (3).pdf

7003K

Gurgaon North Region Hspcb <hspcbrogrn@gmail.com> Sat, Jun 26, 2021 at 7:08 PM
To: anil grover <groveradvocate@rediffmail.com>
Cc: suman5662@gmail.com
Bcc: Krishan Garg <kkgarg.garg23@gmail.com>

---------- Forwarded message ---------

From: Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Date: Sat, 26 Jun, 2021, 7:08 pm

Subject: Action taken report in the matter of O.A. No – 29/2021 (I.A No. 27/2021) titled as
Col. Sunil Kumar (Retd.) &
Anr. V/s Union of India & Ors. in compliance of Hon'ble
National Green Tribunal order dated 16.02.2021.

To: <judicial-ngt@gov.in>

Cc: r k <rk_sapraus@yahoo.com>


sunil kumar (3).pdf

7003K

Gurgaon North Region Hspcb <hspcbrogrn@gmail.com> Sat, Jun 26, 2021 at 7:11 PM
To: gupta.dharmendra@gov.in

[Quoted text hidden]

sunil kumar (3).pdf

7003K

Annexure S-1357
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https://mail.google.com/mail/u/2/?ui=2&ik=c244cc0cbd&view=att&th=17a488dd41339760&attid=0.1&disp=attd&realattid=17a487da41b5671c5251&safe=1&zw


 Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
To
                        The Registrar,

National Green Tribunal,
                        Faridkot House, Copernicus Road,
                        New Delhi.
                        Email:-judicial-ngt@gov.in
 
Subject - Action taken report in the matter of O.A. No – 29/2021 (I.A No. 27/2021) titled as
Col. Sunil Kumar (Retd.) & Anr. V/s Union of India & Ors. in compliance of Hon'ble
National Green Tribunal order dated 16.02.2021.
 

R/Sir,
                        This is in the reference to above mentioned matter. The Hon’ble Tribunal vide order
dated 16.02.2021 in the matter of O.A. No – 29/2021 (I.A No. 27/2021) titled as Col. Sunil Kumar
(Retd.) &Anr. V/s Union of India & Ors. has directed as under:-

            “In view of the above, let a joint Committee of MoEF&CC, CPCB, State
PCB and SEIAA, Haryana ascertain the factual position and give a status report to
this Tribunal within two months by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF
with a copy to the project proponent for its response, if any, within two weeks of
receipt of such report. If during examination of the matter, the statutory
authorities notice any deficiencies it will be open to them to take remedial action
following due process. Further course of action will be considered after receipt of
the status report as above. The State PCB will be nodal agency for compliance. It
is be open to the applicant to move to the statutory authorities for any interim
arrangement for enforcing the law.”

                        In compliance of said order, status report of order dated 16.02.2021 of Hon’ble
Tribunal, which is enclosed herewith. It is requested to kindly accept the report and place before the
Hon’ble Tribunal.

 
DA/As above

 
Yours Faithfully

 
 
 
 
 

Regional Officer,
Gurugram Region (N)

For Haryana State Pollution Control Board

File No.HSPCB-260006/9/2021-Region Gurugram North-HSPCB
I/47153/2021
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite-New Court, Gurugram
Website:-www.hspcb.gov.in  Tel : 0124-

2332775, 2972341
Email ID:- hspcbrogrn@gmail.com

Dated:-
To       

1.                The Member Secretary, SEIAA,
Bays No. 55-58.,ParytanBhawan, 1st floor, sector-2,
Panchkula, Haryana134115.
Email Id:-seiaa.hry@gmail.com  

2.                Sh. Vimal Kumar Hatwal, Scientist-E, MOEF&CC,
Integrated Regional Office, Bays No. 24-25
Sector 31A, Dakshin Marg, Chandigarh - 160030
Email Id: vk.hatwal@gov.in 

3.                Sh. Danish Meena, Scientist C,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi.
Email Id: danish.cpcb@gmail.com              

4.                Ms. Akansha Tanwar, AEE
HSPCB, Gurugram Region (N)

Sub:-             Minutes of meeting held on 19.04.2022 at 10:00 AM
through Video Conference of Joint Committee constituted
by NGT and applicants in OA No. 82 of 2021 (I.A No.
84/2021) titled as Dr. Anjoo Kumar & Anr Versus union of
India & Ors & OA No. 29 of 2021 (I.A No.27/2021) Col.
Sunil Kumar (Retd.) & Anr Versus union of India & Ors.

                     
                        Kindly refer to the subject noted above, please find enclosed
herewith the minutes of meeting held on 19.04.2022 at 10:00 AM through
Video Conference of Joint Committee constituted by NGT and applicants in OA
No. 82 of 2021 (I.A No. 84/2021) titled as Dr. Anjoo Kumar & Anr Versus
union of India & Ors & OA No. 29 of 2021 (I.A No.27/2021) Col. Sunil Kumar
(Retd.) & Anr Versus union of India & Ors for you kind information and
further necessary action.

DA/As above

 Regional Officer,
Gurugram Region (N)

File No.HSPCB-260006/9/2021-Region Gurugram North-HSPCB
I/108301/2022
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Minutes of meeting held on 19.04.2022 at 10:00 AM through Video Conference of Joint 

Committee constituted by NGT and applicants in OA No. 82 of 2021 (I.A No. 84/2021) 

titled as Dr. Anjoo Kumar & Anr Versus union of India & Ors & OA No. 29 of 2021 (I.A 

No.27/2021) Col. Sunil Kumar (Retd.) & Anr Versus union of India & Ors.  

The meeting was held on 19.04.2022 at 10:00 AM through Video Conference. The 

followings members of constituted committee attended the meeting:- 

 

Sr. No.  Name  Designation  Nominee 

1 Sh. S. Narayanan, IFS Member Secretary, SEIAA, Haryana SEIAA, Haryana 

2. Sh. Vimal Kumar 

Hatwal 

Scientist ‘E’ MoEF&CC 

3. Sh. Danish Meena Scientist ‘C’ CPCB 

4. Ms. Akansha Tanwar  AEE, HSPCB, Gurugram Region 

(North)  

HSPCB 

 

At the outset of the meeting Sh. Kuldeep Singh, Regional Officer, Gurugram Region 

(North) welcomed all the joint committee members.  Col. Sunil Kumar & Dr. Anjoo Kumar 

were invited on 18.04.2022 telephonically by Ms. Akansha Tanwar, AEE, (one of the member 

of Joint Committee) to join  meeting through video conference with the joint committee but 

they have not attended the said meeting. He also briefed the committee members about order 

dated 28.09.2021 in the matter of OA No. 82 of 2021 (I.A No. 84/2021) titled as Dr. Anjoo 

Kumar & Anr Versus union of India & Ors & OA No. 29 of 2021 (I.A No.27/2021) Col. Sunil 

Kumar (Retd.) & Anr Versus union of India & Ors. regarding revisiting of report of Joint 

committed submitted in Hon’ble NGT vide Email dated 26.06.2021. After detailed discussion, it 

was decided that :- 

1. Allegations in both the NGT matters are based solely on rescheduling order dated 

09.12.2015 & de-licensing order dated 10.05.2016 & 16.06.2017 of Town & Country 

Planning Department, Haryana. Since as per the orders “The approval of all zoning 

plans and building plans accorded earlier in the above mentioned licenses shall 

stand annulled and fresh zoning and building plans shall be get approved as per 

Rules/norms.” It is discussed that Town & Country Planning Department, Haryana has 
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already clarified in corrigendum dated 10.01.2022 of & reply dated 05.02.2021 before 

Hon’ble Punjab & Haryana High Court, Chandigarh in the matter of Sanjay Wadhwa 

V/s State of Haryana that Zoning/building plans approved by DTCP, Haryana stood 

annulled/cancelled only with respect to the land which was affected by such revision & 

was falling in Sector-59, Gurugram & both these projects were not affected by such 

revisions. 2. 

2. Grievance submitted by Sh. Ramesh Sanka, through email about the said projects 

although he is not applicant in the OAs, also examined and not found any substantial 

proof of his claim that the project proponent had started construction activity /excavation 

were at site before obtaining Environmental Clearance. 

3. Previous report submitted by the then committee was agreed upon besides including the 

facts submitted by DTCP, Haryana before Hon’ble Punjab & Haryana High Court, 

Chandigarh and corrigendum dated 10.01.2022.  

4. Local Committee member shall prepare draft report and shall share with all concerned 

members and pursue them for finalization till 20.04.2022 and Regional Officer, 

Gurugram Region North shall file report before Hon’ble NGT.  

The meeting ended with a vote of thanks to Chair.  
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Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Fwd: NGT - OA No 82

1 message

Sunil Kumar <npq100@gmail.com> Tue, Apr 19, 2022 at 1:30 PM
To: danish.cpcb@gmail.com, danish.cpcb@gov.in, danish.cpcb@nic.in, seiaa-21.env@hry.gov.in, seiaa.hry@gmail.com,
vk.hatwal@gov.in, hspcbrogrn@gmail.com

Earlier mail not delivered. Resending the mail

Colonel Sunil Kumar
Mob No +91 8800936677

---------- Forwarded message ---------

From: Sunil Kumar <npq100@gmail.com>

Date: Tue, Apr 19, 2022 at 10:23 AM

Subject: NGT - OA No 82

To: <danish.cpcb@gov.in>, <seiaa-21env@gov.in>, <vk.hatwal@gov.in>, <danishcpcb@nic.in>


Dear Sir/Ma' am,
1.  Please refer to your invitation to a VC today and further to my tele-conversation with Ms Akansha Tanwar, representing the
judicial-ngt.
2.  As informed we are the joint applicants, (me with my wife Dr Anjoo Kumar), being long suffering allottees of a flat in IREO
Grand Hyatt Residences project in Gurgaon. We would like to confirm that we had requested intervention of the authorities when
we were made aware that there were irregularities and procedural lapses in the builder getting approvals, (which were doubtful
as documentary evidence was not available to us then). In fact it seemed that necessary approvals had not been obtained from
the authorities.
3.  However it seems that there is documentary evidence that this was not the case and the approvals were in place.
4.  Being a long serving army officer, we have total faith in the system and the governance through various bodies like the one
represented by you. As such, we will go by your considered judgement/recommendation to the legal authorities, knowing fully
that you would have investigated everything carefully and taken the correct decision. On your decision and direction we will be
willing to even withdraw the case, resting sanguine that you would do the correct thing.
With regards, 

Colonel Sunil Kumar & Dr Anjoo Kumar
Mob No +91 8800936677

1929308/2022/REGION GURUGRAM NORTH
1061
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Directorate of Town & Country Planning, Haryana 
SCO-71-75, 2nd Floor, Sector-17-C, Chandigarh, Phone: 0172-2549349 

Web site tcpharyana.gov.in - e-mail: tcphry@gmail.com 

Regd  

ORDER 
 

Whereas licence no. 16 of 2008 dated 31.01.2008 was granted to Aspirant Builders 

Pvt. Ltd., BTVS Buildwell Pvt. Ltd., Ornamental Realtors Pvt. Ltd., Adson Software Pvt. Ltd., 

Base Exports Pvt. Ltd. in collaboration with Base Exports Pvt. Ltd. to develop a group housing 

colony on the land measuring 17.55 acres in the revenue estate of village Behrampur, District 

Gurgaon. 

A request was received on 24.07.2015 under the policy dated 15.07.2015 regarding 

rescheduling of licence land between Group Housing and plotted licenced colonies to process of 

exchange between the licence no 16 of 2008 dated 31.01.2008, 28 of 2008 dated 17.02.2008, 44 of 

2011 dated 13.05.2011, 63 of 2009 dated 13.11.2009, 107 of 2010 dated 20.12.2010 and 60 of 2012 

dated 11.06.2012, which was examined and in principle approval was granted vide this office 

memo no 17766 dated 16.09.2015 to comply the terms and conditions as laid down therein 

within a period of 60 days. Thereafter, the compliance made by you dated 01.10.2015, 19.10.2015 

and 26.10.2015 have been examined and found in order. 

After exchange of licenced land among the licences the revised schedules of land 

measuring 17.55 acres are annexed as Annexure ‘A’ in the name of Aspirant Builders Pvt. Ltd., 

BTVS Buildwell Pvt. Ltd., Ornamental Realtors Pvt. Ltd., Adson Software Pvt. Ltd., Base Exports 

Pvt. Ltd., Fiverivers Developers Pvt. Ltd., Fiverivers Township Pvt. Ltd., Bulls Realtors Pvt. Ltd. 

in collaboration with Base Exports Pvt. Ltd. w.r.t licence no. 16 of 2008 dated 31.01.2008. 

The approval of all zoning plans and building plans accorded earlier in the above 

mentioned licences shall stand annulled and fresh zoning and building plans shall be get 

approved as per Rules/norms. The terms and conditions as stipulated in above said licences 

will remain applicable and will be complied with by Base Exports Pvt. Ltd. for licence no. 16 of 

2008 dated 31.01.2008. 

The company will also abide by the terms and conditions of the agreements LC-

IV and Bilateral Agreements executed with the Director. 

 
Dated: 

Sd/- 
Chandigarh            (Arun Kumar Gupta) 
               Director General, 
         Town & Country Planning,  
            Haryana, Chandigarh 
 
Endst. No. LC-1952/PA(SN)/24336-347    Dated: 09/12/2015 
 

A copy is forwarded to the following for information and necessary action:-  
 

1. Base Exports Pvt. Ltd. SCO no 6-8, Sector-9D, Madhaya Marg, Chandigarh alongwith a 
copy of Agreement LC-IV and Bilateral Agreement, Land schedule & Layout. 

2. Chief Administrator, HUDA, Panchkula. 
3. Managing Director, HVPN, Planning Directorate, Shakti Bhawan, Sector-6, Panchkula 
4. Addl. Director Urban Estates, Haryana, Panchkula. 
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5. Administrator, HUDA, Gurgaon. 
6. Engineer-In-Chief, HUDA, Panchkula. 
7. Superintending Engineer, HUDA, Gurgaon alongwith a copy of agreement. 
8. Land Acquisition Officer, Gurgaon. 
9. Senior Town Planner, Enforcement, Chandigarh. 
10. Senior Town Planner, Gurgaon. 
11. District Town Planner (Planning), Gurgaon. 
12. Chief Accounts Officer, (HQ) O/o Director, Town & Country Planning, Haryana, 

Chandigarh. 
  

Sd/- 
District Town Planner (HQ), 

For Director General, Town & Country Planning, 
Haryana, Chandigarh. 

 
Endst. No. LC-1952/PA(SN)/24348     Dated: 09/12/2015 
 
  A copy is forwarded to District Town Planner (HQ) Sh. P.P. Singh with request to 
update the status on website. 

    
  Sd/- 

District Town Planner (HQ), 
For Director General, Town & Country Planning, 

Haryana, Chandigarh. 
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TO BE READ WITH LICENSE NO. 16 OF 2008 (LC1042)
SR. NO NAME OFOWNER VILLAGE KHASRA NO. AREA SHARE AREA TAKEN

K M K M
1 12 19/2 5 5

21/2 2 4
22 8 0

20 2 9 4

 TOTAL 24 13
OR 3.081 ACRES

2 12 21/1 1 6 1 6

13 24 7 12 4 0
25 8 0 4 0

19 4 7 12 7 12
5 8 0 8 0
6 8 0 8 0
7 7 12 7 12

20 1 3 0 3 0
10 5 1 5 1

 TOTAL 48 11
OR 6.069 ACRES

3 Base Exports Pvt. Ltd 19 8 8 0
9/1 2 12
12/2 2 12

20 13 8 0

 TOTAL 21 4
OR 2.65 ACRES

4 Base Exports Pvt. Ltd 18 6 9 18

RECTANGLE 
NO. 

Aspirant Builders Pvt. 
Ltd

Behrampur

BTVS Buildwell Pvt. 
Ltd

Behrampur

Behrampur

Behrampur

82420

sanjay kumar
Text Box
Annexure A-8





14 9 18
17 8 0

15/1 2 4
 16/2 2 12

 TOTAL 32 12
OR 4.075 ACRES

5 19 9/2 5 8

10 8 0

 TOTAL 13 8
OR 1.675 ACRES

BTVS Buildwell Pvt. 
Ltd

Behrampur

83 421



1

K M K M

Behrampur 12 19/2 5 5 5 5

21/2/1 1 7 1 7

22/1 2 9 2 9

9 1

2

Behrampur 12 21/1/1 1 2 1 2

21/1/2 0 4 0 4

13 24/2 7 0 4 0

25/1 8 0 3 19

25/2 0 1 0 1

19 4/1 4 0 4 0

4/2 3 12 3 12

5/1 1 1 1 0

5/2 7 0 7 0

6 8 0 8 0

7 7 12 7 12

20 1 3 0 3 0

10 5 1 5 1

48 11

3

Behrampur 18 6/1 8 7 8 7

14/1 6 0 6 0

14/2 3 18 3 18

15/1/1 0 4 0 4

15/1/2 2 1 2 1

16/2 2 12 2 12

17 8 0 8 0

31 2

4

Behrampur 19 8/1 7 16 7 16

8/2 0 4 0 4

9/1/1 0 11 0 11

9/1/2 2 1 2 1

12/2 2 12 2 12

13 8 0 8 0

21 4

5

Behrampur 19 9/2/1 2 4 2 4

9/2/2 3 4 3 4

10/1 5 16 5 16

10/2 2 4 2 4

13 8

6

Behrampur 19 12/1 5 8 4 0

19/1/1 0 16 0 16

4 16

7

Behrampur 19 18/2 3 19 3 19

8

Behrampur 19 3/2 0 15 0 15

9

Behrampur 19 14 7 12 7 12

140 8  Or 17.55 acres.

Kila No.         Total Area         Taken Area

Land owned by Fiverivers Developers Pvt. Ltd.

Revised Land Schedule
vide orders dt. 09/12/2015

To be read with License No. 16 of 2008

Land owned by Aspirant Builders Pvt. Ltd., District-Gurgaon

Village Rect. No.

Grand Total

Land owned by Fiverivers Township Pvt. Ltd.

Land owned by Bulls Realtors Pvt. Ltd. (3/8 Share),  Fiverivers Developers Pvt. Ltd. (1/8 Share), Aspirant Builders 

Pvt. Ltd. ( 1/2 Share)

Land owned by Bulls Realtors Pvt. Ltd. (3/4 Share),  Fiverivers Developers Pvt. Ltd. (1/4 Share)

Land owned by BTVS Buildwell Pvt. Ltd.,(365/1216 Share),  Ornamental Realtors Pvt.Ltd. ( 773/1216 Share),  Adson 

Software Pvt. Ltd. (78/1216 Share) 

Land owned by Base Exports Pvt. Ltd. (227/ 748 Share), Ornamental Realtors Pvt. Ltd. (521/748 Share)

Land owned by Base Exports Pvt. Ltd. 

Land owned by BTVS Buildwell Pvt. Ltd.

Page 1 of 1
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Ad9a00y0t titled as SanjayWadhwa Vs State of HaryanaVANEET SONI
ADVOCATE 9888017480
1 message

Vaneet Soni 2021 at 1008
To skphot03186gmaicom

From Vaneet Soni ltsonivaneet34gmaicomgt
Date Tue Jan 5 20212005
SubjectAdvance CopyofCWP titledas SanjayWadhwa Vs Stateof HaryanaVANEET SONI ADVOCATE 9888017480
To

Sir

Please nd attachedherewithadvance copy of CWP titledas SanjayWadhwa Vs Stateof Haryanafor your records

Regards

VANEET SONI
ADVOCATE
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9888017480

SanjayWadhwa Vs State of HaryanaCWPpdf
883K
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33
IN THE HONBLE HIGH COURT OF PUNJAB AND HARYANA

AT y

CIVIL WRIT PETITION NO 4 9 OF

SANJAY WADHWA

PETTlONER

VERSUS

STATE OF HARYANA ampORS

RESPONDENTS

INDEX A

S PARTICULARS DATED PAGES Court
NO Fee

Rs
1 List of Dates ampEvents 19122020 119 Nil
2 Civil Writ Petition 19122020 2092 50
3 Affidavit in support 19122020 9394 Nil
4 Annexure P1 30042014 95151 gqiav

Buyers Agreement of
Petitioner

5 Annexure P2 03112009 152 I W

LicenseNo 63 of 2009
6 Annexure P3 20122010 153154 2 9

LicenseNo 107 of 2010
7 Annexure P4 11062012 155157 2 W

LicenseNo 60 of 2012
8 Annexure P5 30122010 158 I

Public Notice
9 Annexure P6 05012011 159 I 9

Orderpassedby
RespondentNo 2

10 Annexure P7 160178 13
Acknowledgeof Payment

11 Annexure P8 179186 v
Copy of Brochure

12 Annexure P9 04122012 187 l

Approvalof ZoningPlan
13 Annexure P10 12022013 188 I W

LetterbyRespondentNo
22

14 Annexure P11 14022013 189 I w

LetterbyRespondentNo
22

15 Annexure P12 23022013 190 I

Public
16 Annexure P13 06062013 191 1

Memo
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17 Annexure P14
Approvalof BuildingPlan 03072013 192197

18 Annexure P15
Letter 22112013 198

19 Annexure P16
EnvironmentClearance
Certificate 25112013 199208

20 Annexure P17
Orderpassedby
RespondentNo 4 04122013 209210

21 Annexure P18
No ObjectionCertificate 03022014 211212

22 Annexure P19
Memo 08012015 213

23 Annexure P20
Letter 28052018 214

24 Annexure P21
Order 09122015 215216

25 Annexure P22
Photographsthrough
Satellite 217225

26 Annexure P23
DemandNotices 226234

27 Annexure P24
Order 10052016 235240

28 Annexure P25
Order 16062017 241249

29 Annexure P26
Renewal of License No
107 of 2010 10102019 250251

30 AnnexureP27
Renewalof License No 63
of 2009 10102019 252253

31 Annexure P28
DemandLetters 254261

32 Annexure P29
Photographsof
Constructionof Building 262263

33 Annexure P30
Complaintto SHO through
email 03102020 264285

34 Annexure P31
Representationto
RespondentNo 2 through
email 04102020 286287

35 Annexure P32
Reminder
to RespondentNo 2
throughemail byPetitioner 10112020 288289

36 Resolution Vakalatnama 10082020
19122020 290291
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931
1 Total Court Fee Affixed Rs I V l

2 The main law pointsin the presentwrit petitionare

canvassed in Para No 64 at PageNos 87 amp88

3 StatutoryActs Rules

a Constitution of India
b The CriminalProcedureCode 1973
c Indian Penal Code 1860
d Delhi SpecialPolice EstablishmentAct 1946

4 Anyother case Nil

5 Advance Copyof presentWrit Petition is suppliedto the

State of Haryanaon emailid of office of Advocate General

Haryanaie
6 Whetherany caveat Us 148 CPC has been received NO

7 Whether there is any challengeto constitutional validityof

Act StatutoryRules or Notification NO

8 Writ Petition is maintainable in view of law laid down by
Honble SupremeCourt in Civil AppealNos 62496250 of 2001

decided on 17022010 20102 RCR CRIMINAL 141

M We
Chandigarh HEMANT BASSI VANEET SONI
Dated 06012021 Advocates

Counsels for the Petitioners
P59595 P12392001
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IN THE HONBLE HIGH COURT OF PUNJAB AND HARYANA

AT CHANDIGARH

CIVILWRIT PETITION NO 7V7 OF

SANJAY WADHWA

PETTONERS

VERSUS

STATE OF HARYANA ampORS

RESPONDENTS

INDEX B

Chandigarh HEMANT BASSIVANEET SONI
Dated 06012021 Advocates

Counsels for the Petitioners
P59595 P12392001
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1

IN THE HONBLE HIGH COURT OF PUNJAB AND HARYANA

AT CHANDIGARH

CIVIL WRIT PETITION NO OF

INTHE MATTER OF

SANJAY WADHWA

PETTIONER

VERSUS

STATE OF HARYANA ampORS

RESPONDENTS

LIST OF DATES AND EVENTS

Jan2013 The petitionercame across an advertisement in

2012

Jan 2013 January 2013 issued by IREO ResidenciesCompanyPvt Ltd ie presentrespondentno 6wherebyit was projectedon behalf of IREOResidencies CompanyPvt Ltd that it wasdevelopinga next level State of the Art Projectunder the name and style of GRAND HYATTGURGAON RESIDENCES in Sectors 58 59 6061 and 62 District Gurgaonnow known as DistrictGurugramIn the broacherl advertisementwhich appears tohave been publishedsomewhere in 2012 it wasprojectedthat it was a world class projectwhichwas beingdevelopedbyrespondentno 6The petitioner went to the office of IREO

Residencies CompanyPvt Ltd at Gurgaonin the

month of January2013 The representativesof

sales departmentof respondentno 6 dishonestly

corruptlyand fraudulentlyprojectedto the petitioner
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010213

O80313
180313

200513
280314

300414 2as well as many others similarlysituated personslike the petitionerthat respondentno 6 was adeveloperwhich was developingmarketingandsellingthe GroupHousingprojectin the name ofGRAND HYATT GURGAON RESIDENCESAn applicationdated 010213 was submittedbythepetitionerfor allotment of residence unit in theaforesaid projectThe petitionerpaida sum of Rs 10000000 ieRs 2000000 on 080313 and Rs 8000000 on18032013 respectivelyin favour of respondentno6 for purchaseof one apartmentin GRAND HYATTGURGAON RESIDENCES projectThe petitionerpartwith another amount againstthepurchaseof said apartmentand an amount of Rs14711542 and Rs 9924807 was paidbythepetitioner on 20052013 and 28032014respectivelyto RespondentNo 6The respondentno 6 thereafter executed a buyers

agreementin favourof the petitionerso as to assure

to the petitionerthat the petitionerhad been sold a

residential apartmentie Residence Unit No T2I

NS on 11 floor 2 tower havingan approximate

SuperArea of 4625 Sqft at a basic sale priceof

Rs 25900 per sq ft of SuperArea ie total of Rs

119787500 in the said projectAnnexure P1
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110515 to
250518

031119

201210 After the execution of aforesaid buyersagreementthe petitionerhad paidamount of Rs 81734457Rupees EightCrores Seventeen Lacs ThirtyFourthousand four hundred fiftyseven only in favour ofRespondentNo 6 on different dates from11052015 to 25052018The RespondentsNo 7 to 21 and other licenseholders with the intent to developresidential colonyresidential plottedcolony and plottedcolonyappears to have submitted an applicationunderSection 3 of 1975 Act for grantof license withrespondentno 4 DTCP HaryanaIt appears that License No 63 of 2009 dated03112009 was grantedto the applicantsunder the1975 Act subjectto certain terms and conditionshavingvalidityof four 4 years from 03112009 to02112013 for developmentof residential colonyonthe area measuring11084 Acres fallingin therevenue estate of VillageUllawas BehrampurandGhata in Sectors 58 59 and 61 District GurgaonAnnexures P2Similarlyit appears that the license no 107 of 2010

dated 20122010 was grantedto the applicants

under the 1975 Act subjectto certain terms and

conditions havingvalidityof four 4 years from

20122010 to 19122014 for developmentof
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110612

301210

050111 4residential plottedcolonyon the area measuring140356 Acres falling in the revenue estate ofVillageUllawas Behrampurand Ghatta in Sectors58 59 60 and 61 District GurgaonAnnexures P3It appears that one more license no 60 of 2012dated 11062012 was grantedto the applicantsunder the 1975 Act subjectto certain terms andconditions havingvalidityof four 4 years from11062012 to 10062016 for developmentofplottedcolonyon the area measuring80441 Acresfallingin the revenue estate of VillageUllawasBehrampurand Ghatta in Sectors 58 59 60 61and 62 District GurgaonAnnexures P4The RespondentNo 4 issued a publicnotice dated30122010 to the effectthatno person shallwithoutobtaininga license under Section 3 of the HaryanaDevelopmentand Regulationsof Urban Areas Act1975 transfer or agree to transfer in any mannerplots in a colony or make an advertisement orreceive any amount in respectthereof ANNEXUREampThe Respondent No 4 to have

measures announced vide an order dated

05012011 that no license applicationin future be

entertained unless the collaboration agreementsare

registeredbefore the SubRegistrarhavingterritorial
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5

jurisdictionof the area in which the land falls

ANNEXURE P6

Under the directions guidanceand with active

connivance of the RespondentNos 7 to 30 the

RespondentNo 6 launched a projectnamed as

GRAND HYATT GURGAON RESIDENCES on

17224 Acres of land in revenue estate of Village

Ghata Tehsil Sohna Sector58 District Gurgaon

Haryanain violation of the terms under Clause 6 of

the License No 63 of 2009 and Clause 3g of the

License No 107 of 2010 dated 20122010 and

Public Notice dated 30122010 and even beforethe

issuance of the License No 60 of 2012 dated

11062012 and approvalof the ZoningPlan and

BuildingPlan Environmental Clearance Fire Safety

and other approvalsetc

Nonetheless the aforesaid violations the

respondentno 6 had approachedthe publicat

largelinvestorsl homebuyersto sell Apartmentsin

the projectand started bookingof Apartmentsand

receiving paymentstowards the same prior to

13042012

The RespondentNo 6 in its brochure specifically

stated that every residence overlooks

50 acres of landscapegreens It is learnt that 25

people booked apartmentsin the

said projectand the RespondentNo 6 collected
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280812

041212 6a sum of Rs600000000 RupeesSixtyCrore from the homebuyerseven beforeapprovalsfor the projectwere received Copiesofreceiptsissued by RespondentNo 6 are annexed as ANNEXURE P7To substantiate the fact that the said projectislaunched by respondentno 6 a Copy of theBrochure of said project circulated by theRespondentNo 6 is annexed as ANNEXURE P8The RespondentNo 7 Ms Commander RealtorsPvt Ltd and other licensees appliedfor approvalofZoningPlan of GroupHousingColonymeasuring17224 Acres falling in the Residential PlottedColonymeasuring331619 Acres in Sectors 58 5960 61 amp62 Gurgaon Manesar Urban ComplexDistrict Gurgaonwith the RespondentNo 4In response thereto the RespondentNo4 hadinformed respondentno 7 vide letter dated28082012 that dues payabletowards EDC andIDC are not paid and hence the ZoningPlansubmitted by respondentno 7 will be consideredand analysedonly after receivingpayment ofoutstandingdues of EDC and IDCIt seems that on complianceof the aforesaid

conditionthe RespondentNo 4 had approvedthe

Zoning Plan vide memo dated 04122012

ANNEXURE P9
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120213
140213

230213 The RespondentNo 22 as Vice Chairman ampManagingDirector of Respondentno 6 hadcirculated invitation letteralong Form tothe innocent homebuyerslike presentpetitionerfortheir respective units in the said projectANNEXURE P10 and P11 respectivelyThe RespondentNo 6 announced that it had

entered into managementagreementwith the

acclaimed chain Hyatt

Hotels Corporationfor its said projectGRAND

HYATT GURGAON RESIDENCES branded luxury

residences and a Grand HyattHotel at its IREO City

ComplexIt further announced that the projectwill

be designed by renowned London based

architectural firm Foster Partners led by Lord

Norman Foster and celebrityinterior designerTony

Chi of the New York based Tony Chi and

Associates The Respondent No 6 further

announced that there will be 265 luxuryresidences

and the residences have been strategically

designedto overlook an 50 acres golf

parkbeingdevelopedwithin the IREO City Copyof

the announcement made bythe RespondentNo 6

dated 23022013 is hereto annexed and marked as

ANNEXURE P12
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060613

171112

030713 8To substantiate and fortify the fact that therespondentno 6 with the active connivance ofrespondentsno 7 to 30 had startedthe constructionand developmentwork on the site of said projectbefore the approvalof buildingplanof said projecta copy of receiptmemo dated 06062013 showingthe depositof Rs4351200 Rupees FortyThreeLakhs FiftyOne Thousand and Two Hundredonlywith the RespondentNo4 towards 15instalmentofLabour Cess under the Building and OtherConstruction Workers RE ampCS Act 1996 againstconstructionwork is annexedas ANNEXURE P13Before the approvalof the ZoningPlan approvedon 04122012 the RespondentNo 7 hadsubmitted an applicationdated 17112012 forapprovalof BuildingPlan of GroupHousingColonymeasuring17224 Acres fallingin the ResidentialPlotted Colonymeasuring331619 Acres in Sectors58 59 60 61 amp62 Gurgaon Manesar UrbanComplexDistrict Gurgaonwith RespondentNo 4The said buildingplan was approvedby the

respondentno 4 vide memo dated 03072013

ANNEXURE P14

The respondentno 6 having preplanned

conspiracywith respondentsno 7 to 30 to cheat the

homebuyerslinvestorsl general public started

excavation at the said projectand demanded
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180412

251113

041213 9excavation instalments from the Apartmentbuyerson 22112013 without obtainingthe necessary andmandatoryapprovalslclearancesl fromthe competentauthorities Copyof the letter dated22112013 is annexed as ANNEXURE P15The RespondentNo 7 for the first time hadsubmitted an dated 18042012 forenvironmental clearance with State EnvironmentImpactAssessment AuthorityHaryanasaidOn consideration of application anenvironment clearance for settingup GroupHousingover area measuring1791 Acres situatedat Sector58 VillageGhata District Gurgaonwasgranted by the State Environment ImpactAssessment AuthorityHaryanavide memo dated25112013 ANNEXURE P16On an applicationsubmitted for transfer of license

no 107 of 2010 dated 20122010 with the

RespondentNo4 the said applicationwas allowed

and said license of area measuring140356 Acres

area subsequentlyreduced to 140338 Acres was

transferred under Rule 17 of 1976 Rules by the

respondentno 4 vide order dated 04122013

ANNEXURE P17

The RespondentNo 7 appliedto the HaryanaState

Pollution Control Board for consent to establish

under the Water Act 1974 and Air Act 1981 for
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030214

151013
191114

080115

041217 10GroupHousingSector58 VillageGhatta DistrictGurgaonOn scrutinizingthe applicationthe HaryanaStatePollution Control Board gave its no objectioncertificateto establishvide memo dated 03022014ANNEXURE P18The RespondentNo 7 also applied to theRespondentNo 5 for approvalof Fire FightingScheme on 15102013 and 19112014 of GroupHousingColonymeasuring17224 Acres fallinginthe Residential Plotted Colonymeasuring331619Acres in Sectors 58 59 60 61 amp62 GurgaonManesar UrbanComplexDistrictGurgaonThe RespondentNo 5 approvedthe Fire FightingScheme in favour of RespondentNo 7 on08012015 ANNEXURE P19On cancellation of all the sanctions and approvalsinview of the revised schedule of lands in respecttoLicense No 107 of 2010 and License No 60 of2012 the RespondentNo 7 againappliedto theRespondentNo5 for approvalof the revised FireFightingSchemeThe RespondentNo 4 vide its letter dated

04122017 requestedthe RespondentNo 5 to

inquireand send a report on the Fire Safety

Scheme
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280518

091215 11The RespondentNo 5 vide letter dated 28052018informed the Respondent No 4deficiencies in the BuildingPlans with fire drawingsand returnedthe case for rectification of the sameANNEXURE P20As a consequence of a revised schedule of lands

all the sanctions approvalsof zoningplanslbuilding

plansaccorded earlier under License No 63 of

2009 License No 107 of 2010 and License No 60

of 2012 stand annulledvide order dated 09122015

with the rider that fresh zoningand buildingplans

shall be get approvedas per Rulesl norms

ANNEXURE P21

The respondentno 6 in connivance with

respondentsnos 7 to 30 as well as their associates

including governmentofficials continued the

construction and developmentat the project

GRAND HYATT GURGAON RESIDENCES

without any valid approvals consent permission

and no objectioncertificates of the concerned Govt

Authorities ie i ZoningPlan ii BuildingPlan iii

Fire FightingScheme iv Consent to Establish and

v Environment Clearance Certificate

The 6 in connivance withrespondentno

respondentsnos 7 to 30 as well as their associates

includinggovernmentofficials in order to playfraud

had demanded money from the homebuyersas per
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100516 12the constructionlinkedpaymentplan continuedtheconstruction and developmentwork at the projectwithout any valid approvalsconsentand no objectioncertificates of the concerned GovtAuthorities ie i ZoningPlan ii BuildingPlan iiiFire FightingScheme iv Consent to Establishandv Environment Clearance Certificate Copyof thephotographsas available throughSatellite GoogleEarth Pro are annexed herewith as as ANNEXURE1The RespondentNos 6 did not stopthere and evenraised demandsl issued call notices demandingpaymentsfrom homebuyersfor ConstructionLinkedPaymentseven after 09122015 despitehavingdueknowledgeof the fact that the all the zoningplansand buildingplansstands annulledvide order dated09122015 passedbyRespondentno 4 Copiesofthe demand call notices issued bythe RespondentNo 6 are annexed herewith as ANNEXURE P23On an applicationdated 14122015 submitted by

Respondentno 7 for reschedulingof licensed land

under the policydated 15072015 the Respondent

No 4 vide order dated 10052016 revised the

schedule of land As a consequence of the revised

schedule of lands againall the sanctions approvals

of layoutplanl buildingplan pertainingto the

License No 60 of 2012 stand cancelled and the
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170117
160717

270717 13RespondentNos 7 to 21 are requiredto getnewapproval from the competent authoritiesANNEXURE P24Againon requestdated 17012017 submitted byRespondentno 7 for delicensingof an areameasuring143125 Acres from said licence no 107of 2010 dated 20122010 the delicensingof saidarea measuring143125 Acres was approvedbyRespondentno 4 vide order dated 16072017 andas a consequence thereof all sanctionsl approvalspertainingto said license no 70 of 2010 wereordered to be annulled abinitio ANNEXURE P25The RespondentNo 7 submitted an application

dated 27072017 with the Respondentno 4 for

approvalof revised buildingplansof GroupHousing

Colonymeasuring17224 Acres fallingin residential

plottedcolony in Sectors 58 59 60 61 amp62

Gurgaon Manesar Urban Complex District

Gurgaon

The Respondentno 7 had also submitted an

applicationfor approvalof revised ZoningPlan

pertainingto aforesaid Group HousingColony

measuring17224 Acres fallingin residential plotted

colonyIt is felicitous to mention herein that the said

applicationsfor approvalof revised buildingplans

as well as revised zoningplan of said Group
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101019 14HousingColonymeasuring17224 Acres fallinginresidential plotted colony is still pendingconsideration with the respondentno 4 and thesame are not approvedtill dateOn an applicationsdated 06042017 and dated04062019 submittedby applicantsfor renewal ofsaid license no 107 of 2010 dated 20122010grantedfor settingup residential plottedcolonyoveran additionalarea measuring1384065 Acres in therevenue estate of VillageGhatta Sector 5861GurugramManesar Complex Gurugram theRespondentno 4 vide memo dated 10102019renewed the said license no 107 of 2010 upto19122020 on terms and conditions laid downtherein and after freezingthe area measuring6704375 Acres due to ongoingCBI InvestigationANNEXURE P26Similarlyon an applicationsdated 12012018 and

dated 06082019 submitted by applicants for

renewal of said license no 63 of 2009 dated

03112009 grantedfor settingup residential plotted

colonyon the land measuring1085625 Acres in the

revenue estate of VillageGhatta Sector 5861

GurugramManesar Complex Gurugram the

Respondentno 4 vide memo dated 10102019

renewed the said license no 63 of 2009 upto

03112009 on terms and conditions laid down
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Juy2017 15therein and after freezingthe area measuring105625 Acres due to ongoingCBIANNEXURE P27The RespondentNo 7 appliedwith the RERA

Haryanafor registrationof the said projectunder the

Real Estate Regulationand DevelopmentAct

2016 The said applicationfor of said

projectwas rejectedbyRERA Haryanaon account

of nonsubmission of all the requisiteinformation as

mandatorilyrequiredunder the 2016 Act

The RespondentNos 6 to 30 in connivance with

each other demanded paymentof money from the

homebuyersin utter violation of the provisionof

2016 Act It is pertinentto bringto the notice of this

Honble Court that in order to play fraud and

demand money from the homebuyersas per the

construction linked paymentplan No

6 to 30 continued the construction and development

work at the said projectwithout any registration

valid approvals consent permissionand no

objectioncertificates of the concerned Govt

Authorities ie i ZoningPlan ii BuildingPlan iii

Fire FightingScheme iv Consent to Establish and

v Environment Clearance Certificate Copiesof

demand letters issued by the RespondentNo 6

which show that construction continued after
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approvalsare cancelled from 09122015 are

annexedherewith as ANNEXURE P 28

The RespondentNo 6 has realised majorpartof

Sale Consideration amount in respectto the said

projectfrom the homebuyersfrom time to time

However the amount less than 20 of the project

cost has been spent in the construction and

developmentof the said project

Further it appears that till the end of 31032019

NIL revenue is recognisedin the books of

RespondentNo 6 in relation to the said project

which fortifies the diversion of money paid by

homebuyersto the other land owningcompaniesof

IREO Groupas well as or partnershipfirms of

respondentnos 22 Mr Lalit Goyal and 23 Mrs

SapnaGoyalwife of Mr Lalit Goyal or to their

individual accounts which can be ascertained and

surfaced on carryingout into the

money transactions

Even thoughabout majorpartof sale consideration

was paidbyhomebuyersfor allotment of apartment

in the said projectbut till date the RespondentNo

6 constructed onlythe basic shell structure of the

buildingsie Columns Slabs onlywhat to talk of

errection of any facadeglass internal nishingwork

in the buildingsCopies of photographsof the
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031020 17buildingsare here annexed and marked asANNEXURE P29Since the said activitieswhich have come to thenotice of the petitionerconstitute serious cognizableoffences includingfraud of highmagnitudeas suchthe petitionereither personallyor herwent to reportthe matter to the SHO PoliceStation sector 65 GurugramHowever wheneverthe petitioneror her went there theywere put off on one pretextor the other and thepoliceofficials did not bother to even properlyhearthe grievanceof the petitioneras the petitionernamed the privaterespondentsie the respondentnos 6 to 21 its managementdirectors partnerskeymanagerialpersons and other associates andrespondentnos 22 to 30 The petitionerrealisedthat the police station sector 65 Gurugramishoused in the complexcontrolled by the privaterespondentsso there mightbe some soft cornerbut an offence of such highmagnitudecannot bescuttledFinally the petitionerthrough her advocatel

authorized had submitted a written

complaintto the SHO Police Station Sector 65

Gurugramthroughemail dated 03 October 2020

Annexure P30
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101120 18Thoughthe complaintsubmitted by the petitionerclearly spells out commission of cognizableoffences and thoughthe officer in chargeof policestation is obligedto registerFIR and investigatehowever the SHO Police Station Sector 65Gurugramhas failed to dischargehis statutorydutyUnder the circumstances the petitionerthroughheradvocatel authorized representedtothe Commissioner of Police Gurugramvide emaildated 04102020 so as to avail the remedyuls1543 CrPC Annexure P31Rather takingany action on the aforesaid complaint

of the petitionerone officialfrom Economic Offence

WingEOW called the advocate of

the respondentand asked him to getthe statement

recorded The advocatel in turn

apprisethe petitionerand in response thereto the

petitionerdirectlyrespondedto the EOW vide email

dated 09112020 vide the said email the petitioner

categoricallytold the EOW that the complaint

already given by the petitionerthrough her

advocatel be treated as her

statement and that in case any specificquery was

requiredto be answered bythe petitionerthen the

same be sent to the petitionerby email which

would be answered byway of an email

Annexure P32
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However even subsequentto said email dated

09112020 neither any action was taken to register

the FIR nor any communicationhas been received

by the petitionerwhich shows that there is nothing

further to be asked in addition to the complaintand

documents alreadysubmitted bythe petitionerIt is

pertinentto mention here that thoughno inquiryis

in a matter where a cognizableoffence

is reportedand FIR oughtto be registeredpromptly

however even if a preliminaryinquiry is

necessitated in the lightof law enunciated in Lalita

Kumaris case then the same has to be concluded

within a periodof 7 days and even that is not

requiredto be detailed factual inquirySince a

periodof 7 daysexpiredfrom the

dated 04102020 longback and in fact the said

periodof 7 dayspost the email dated 09112020

also expireda longtime back as such the in action

on the part of official respondents is totally

inexplicableand illegal

191220 Hence the presentwrit petition

W IW 9
CHANDIGARH EMANT BASSIVANEET SONI
DATED 19122020 ADVOCATES

COUNSELS FOR THE PETITIONERS
P5951995 ampP12392001
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IN THE HONBLE HIGH COURT OF PUNJAB AND HARYANA

AT CHANDIGARH

CIVIL WRIT PETITION NO 2QE OF

INTHE MATTER OF

SANJAY WADHWA AGED ABOUT 58 YEARS SON OF

TILAK RAJ WADHWA RESIDENT OF A80 SUSHANT

LOK1 GURUGRAM122001 DIRECTORI AUTHORIZED

REPRESENTATIVE MS EIGHTH NORTH VENTURES

PRIVATE LIMITED HAVING ITS OFFICE AT A80

SUSHANT LOK1 GURUGRAM122001

PETITIONER

VERSUS

1 STATE OF HARYANA THROUGH ITS HOME

SECRETARY DEPARTMENT OF
J

HOME AND

ADMINISTRATION OF JUSTICE GOVERNMENT OF

HARYANA HARYANA CIVILSECRETARIATSECTOR

17CHANDIGARH

2 THE COMMISSIONER OF POLICE GURUGRAM

SECTOR11 DISTRICT

3 THE SHO POLICE SECTOR 65

GURUGRAM DISTRICTGURUGRAM

4 THE OF TOWN

amp or
HARYANA SCO7175 SEC17C CHANDIGARH

160017
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11 21HARYANA FIRE SERVICE SECTOR 8 SCO NO 128129 SECRETARIAT LOCAL BODIES CHANDIGARHHARYANA160017 THROUGH ITS DIRECTORMS IREO RESIDENCIES COMPANY PRIVATELIMITED OFFICE AT C4 1ST FLOOR MALVIYANAGAR NEW DELH110017 THROUGH ITSDIRECTORS AUTHORISED REPRESENTATIVESMS COMMANDER REAITORS PRIVATE LIMITEDOFFICE AT C4 1ST FLOOR MALVIYA NAGAR NEWTHROUGH ITS DIRECTORSAUTHORISED REPRESENTATIVESMS PRIVATE LIMITEDAT 305 3RDFLOOR KANCHAN HOUSECOMMERCIAL COMPLEXNEW DELHI11oo15 THROUGH ITS DIRECTORS AUTHORISEDMS ASPIRANT PRIVATE LIMITED OFFICEAT 305 HOUSE KARAMPURANEW DELHI110015THROUGH ITS DIRECTORS AUTHORISEDPREPRESENTATIVESMS BULLS REALTORS PRIVATE LIMITED OFFICE AT1ST C4 1 FLOOR MALVIYA NAGAR NEW DELHI11oo17 THROUGH ITS DIRECTORS AUTHORISEDPREPRESENTATIVESMS HIGH STAR BUILDERS PRIVATE LIMITED

OFFICE AT C4 1ST FLOOR MALVIYA NAGAR NEW
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13

14

15

17 22DELHI110017 THROUGH ITS DIRECTORSAUTHORISED PREPRESENTATIVESMS ADSON SOFTWARE PRIVATE LIMITED OFFICEAT C4 1ST FLOOR MALVIYA NEW DELHI110017 THROUGH ITS DIRECTORS AUTHORISEDPREPRESENTATIVESMS FIVERIVER TOWNSHIP PRIVATE LIMITED 3053RD FLOOR KANCHAN HOUSE KARAMPURACOMMERCIAL COMPLEX NEW DELH110015THROUGH ITS DIRECTORS AUTHORISEDPREPRESENTATIVESMS HARD CORE REALTORS PRIVATE LIMITEDOFFICE AT C4 15 FLOOR MALVIYA NAGAR NEWDELHI110017 THROUGH ITS DIRECTORSAUTHORISED PREPRESENTATIVESMS REGAL GREEN LAND PRIVATE LIMITED OFFICEAT 304 KANCHAN HOUSE KARAMPURACOMMERCIAL COMPLEX NEW DELH110015THROUGH ITS DIRECTORS AUTHORISEDPREPRESENTATIVESMS ORNAMENTAL REALTORS PRIVATE LIMITEDOFFICE AT C4 1ST FLOOR MALVIYA NAGAR NEWDELHI110017 THROUGH ITS DIRECTORSAUTHORISED PREPRESENTATIVESMS IREO PRIVATE LIMITED OFFICE AT C4 1ST

FLOOR MALVIYA NAGAR NEW DELHI110017
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19

20

22

23 23THROUGH ITS DIRECTORS AUTHORISEDREPRESENTATIVESMS IREO MANAGEMENT PRIVATE LIMITED OFFICEAT IREO CAMPUS GRAND ARCH STREET SECTOR59 NEAR BEHRAMPUR GURGAON HARYANA122101 THROUGH ITS DIRECTORS AUTHORISEDREPRESENTATIVESMS SURAO REALTORS LLP OFFICE AT G23 ASHOKVIHAR PHASEI DELHI110052 THROUGH ITSPARTNERS MR LALIT GOYAL AND MS SAPNAGOYALMS NEW ERA BUILDWELL PRIVATE LIMITEDOFFICE AT G23 ASHOK VIHAR PHASEI DELHI110052 THROUGH ITS DIRECTORS AUTHORISEDREPRESENTATIVESDEVDHAR REALTORS PVT LTD 3 FLOOR 14 RANIJHANSI ROAD NEW DELHI110055MR LALIT GOYAL VICE CHAIRMAN ampMANAGINGDIRECTOR IREO GROUP FORMER VICE CHAIRMANampMANAGING DIRECTOR OF THE RESPONDENT NO17 MS IREO PRIVATE LIMITED C4 1ST FLOORMALVIYA NAGAR NEW DELHI110017MS SAPNA GOYAL FORMER DIRECTOR OF

RESPONDENT NO18 MS IREO MANAGEMENT

PRIVATE LIMITED RESIDNET OF IREO CAMPUS

OPP GRAND ARCH SECTOR 59 NEAR BEHRAMPUR

GURGAON HARYANA122101
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25

26

27

28

29

30 24MR SUBHASIS LAHIRI LEGAL HEAD IREO GROUPIREO CAMPUS OPP GRAND ARCH SECTOR 59GURGAON 122101MR VARUN KHANNA HEAD OF SALES IREOGROUP IREO CAMPUS OPP GRAND ARCH SECTOR59 NEAR BEHRAMPUR GURGAON 122101MR PANKAJ DAGAR CHIEF EXECUTIVE OFFICERCEOLIMITED RESPONDENTNO 6 FORMER DIRECTORIREO RESIDENCIES COMPANY PRIVATEOF RESPONDENT NO 6 C4 1ST FLOOR MALVIYANAGAR NEW DELHI110017MR JAI BHARAT AGGARWAL CHIEF FINANCIALOFFICER CFO IREO GROUP FORMER DIRECTOROF RESPONDENT NO 6 IREO RESIDENCIESCOMPANY PRIVATE LIMITED OPP GRAND ARCHSECTOR 59 NEAR BEHRAMPUR GURGAON 122101MR S K AGGARWAL LEGAL ADVISOR OF IREOGROUP FORMER DIRECTOR OF RESPONDENT NO6 IREO RESIDENCIES COMPANY PRIVATE LIMITEDOPP GRAND ARCH SECTOR 59 NEAR BEHRAMPURGURGAON 122101MS SANGEETHA AGGARWAL FORMER DIRECTORIREO RESIDENCIES COMPANY PRIVATE LIMITEDRESPONDENTNO 6 C4 1ST FLOOR MALVIYANAGAR NEW DELHI110017MR ANUPAM NAGALIA CHIEF OPERATING OFFICER

COO IREO GROUP FORMER DIRECTOR OF
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RESPONDENT NO6 IREO RESIDENCIES COMPANY

PRIVATE LIMITED IREO CAMPUS OPP GRAND

ARCH SECTOR 59 NEAR BEHRAMPUR GURGAON

HARYANA122101

RESPONDENTS

CHANDIGARH BASSI VANEET SONI
DATED 19122020 ADVOCATES

COUNSELS FOR THE PETITIONERS
P5951995 ampP12392001
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CIVIL WRIT PETITION UNDER ARTICLE 226 227 OF

THE CONSTITUTION OF INDIA FOR ISSUANCE OF A

WRIT ORDER OR DIRECTION ESPECIALLY IN THE

NATURE OF MANDAMUS DIRECTING THE

RESPONDENT NO 1 TO 3 TO REGISTER AN FIR

AGAINST RESPONDENTS NO 6 TO 21 ITS

DIRECTORS MANAGEMENT OFFICIALS AND

THEIR ASSOCIATES AND RESPONDENTS NO 22 TO

30 AND TAKE LEGAL ACTION AS MANDATED

UNDER CHAPTERXII BECAUSE AS PER

ALLEGATIONS THEY HAVE COMMITTED

COGNIZABLE OFFENCES PUNISHABLE UNDER

SECTIONS 405 406 409 415 417 418 420 421 422

423 424 467 468 471 120B IPC IN CONNIVANCE

WITH EACH OTHER BY INDULGING IN FABRICATION

OF DOCUMENTS CHEATING IMPERSONATION

AND DISHONEST AND FRAUDULENT INTENTION TO

CHEAT THE GULLIBLE HOME BUYER PETITIONER

AND CRIMINAL BREACH OF TRUST

MISAPPROPRIATION BY SIPHONING OFF THE HARD

EARNED MONEY OF HOME BUYERS LIKE PRESENT

PETITIONERS WHICH WAS MEANT TO BE KEPT IN

SAFE DEPOSIT AND USED FOR CONSTRUCTION OF

APARTMENTS IN THE PROJECT NAMED GRAND

HYATT GURGAON RESIDENCES AND FURTHER

HAVING CONNIVED WITH EACH OTHER HAD
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ADOPTED MISCHIEVOUS STRATEGY BY

INTRODUCING THE NONLICENSEE E

RESPONDENT NO 6 MIS IREO RESIDENCIES

COMPANY PRIVATE LIMITED TO LAUNCH

COLLECT AND COMMITTED COGNIZABLE

OFFENCE OF CRIMINAL BREACH OF TRUST

MISAPPROPRIATION BY SIPHONING OFF THE HARD

EARNED MONEY OF HOME BUYERS LIKE PRESENT

PETITIONERS WHO WERE DISHONESTLY INDUCED

TO PART WITH THEIR MONEY FOR PURCHASE OF

APARTMENT IN THE SAID PROJECT GRAND HYATT

GURGAON RESIDENCES

AND

FURTHER FOR ISSUANCE OF A WRIT ORDER OR

DIRECTION ESPECIALLY IN THE NATURE OF A WRIT

OF MANDAMUS TO ENTRUST THE INVESTIGATION

OF THE SAID CASE TO THE CENTRAL BUREAU OF

INVESTIGATION OR ANY OTHER INDEPENDENT

AGENCY FOR ITS FAIR PROPER INDEPENDENT

AND IMPARTIAL INVESTIGATION IN ORDER TO

BRING THE REAL CULPRITS TO BOOK AND GET

THEM PUNISHED IN ACCORDANCE WITH LAW TO

SECURE THE ENDS OF JUSTICE

AND

FURTHER DIRECT THE RESPONDENT NOS 1 TO 3

TO ISSUE LOOK OUT NOTICE AGAINST THE
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RESPONDENT NOS 22 TO 30 AND DIRECTORS

MANAGEMENT KEY MANAGERIAL PERSONS OF

RESPONDENT NOS 6 TO 21 SO AS TO RESTRAIN

THEM FROM LEAVING INDIA WITHOUT THE

PERMISSION OF THIS HONBLE COURT OR

COMPETENT COURT OF LAW DURING THE

PENDENCY OF PRESENT WRIT PETITION

ANDIOR

ANY OTHER RELIEF WHICH THE PETITIONERS MAY

BE FOUND ENTITLED TO IN THE FACTS AND

CIRCUMSTANCES OF THE CASE

MOST RESPECTFULLY SHOWETH

1 That the Petitioner is resident of Gurugramand law

abidingcitizens of India and is thus entitled to invokethe Writ

Jurisdiction of this Honble Court under Article 226227 of the

Constitution of India to seek redressal of their grievancesThe

presentpetitionerhavinginterested in purchaseof a luxurious

and goodqualityApartmentin Gurgaondevelopedbya reputed

Companyhad agreedto purchasean apartmentin the project

namelyGRAND HYATT GURGAON RESIDENCES launched

and advertised by the respondentno 6IREO Residencies

CompanyPvt Ltd on the representationbeingmade by the

of RespondentNo 6 had paidan amount of

116370806 Rupees Eleven Crores Sixty Three Lacs

SeventyThousand EightHundred and Six only out of the hard

earned money of petitionerInstead of the said amount paidby
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beingputto use for developmentof said projectthe

respondentnos 6 to 30 havingcomplicitywith each other

siphonedoff the said amount paidby petitioneras well as

amount of more than 380 Crores which was paidby other

innocent homebuyerslike presentpetitionerfor allotment of

apartmentin the said project Further it has been learnt that

the said amount which was collected bythe respondentno 6

from innocent homebuyerslike present petitionerstands

alreadytransferred in the name of respondentno 22 founder

of IREO Groupand Fund Managerof IREO Fund Mauritius

and also Vice Chairman and ManagingDirector of IREO Group

and respondentno 23 wife of respondentno 22 and one of

the Director of IREO Group of Companiesand also a

shareholder in IREO Groupof Companiesor other land owning

companiesof IREO Groupwhich can be ascertained and

surfaced on carryingout into the money

transactions

2 That the grievanceof the petitioneris that whereas the

petitionerhas been dupedbythe RespondentsNo 6 to 30 by

dishonestlyinducingthe petitionerand by cheatingthe

petitionerof a huge amount of money and whereas the

petitionerhas complainedto the policeand has representedthe

higherauthoritieshoweverthe policeis not takingany action

againstthe culpritswho are roamingaround freelyand are

influencingthe onset of investigationThoughthe petitionerhas

Clearlyhighlightedthe manner in which the accused have not
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onlycheated and commit fraud not onlythe gulliblepublicbut

also cheated the governmentand have swindled away huge

amount of money However ratherthan an FIR on

the basis of information which discloses very serious

cognizableoffences and rather than embarkingupon and

completingthe investigationthe policeinvestigatingagency

at the instance of the accused and other influentialpersons has

been turninga blind eye and has givena longrope to the

accused therebyallowingthe accused to indulgein unlawful

activities with impunityIn fact the policestation sector65

Gurugramis situated within the area controlled by the private

respondentsand as such the private respondentsie

respondentnos 6 to 30 its managementdirectorsofficialsetc

command a considerable influence over the policeauthorities

In fact the petitionermany a times tried to approachthe police

of policestation sector65 Gurugramto lodgethe complaint

however the petitioneror the of the petitioner

was returned back on every occasion without even botheringto

hear the grievancesof the petitionerThe petitionereventually

submitted the written complaint to the SHO sector65

Gurugramon 03 October2020 Howevereven then no action

has been taken So much so even the through

email dated 04 October 2020 submitted by the petitionerto

the Commissioner of Police Gurugramhas not evoked any

response The petitionercraves the indulgenceof this Honble

Court to highlighta fraud of largermagnitudeat the hands of
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the private ie respondentnos 6 to 21 its

managementdirectorsofficials etc committed with the active

connivance and collusion of respondentnos 22 to 30 whereby

not onlythe petitioneris affected but the State Exchequerand

Public at largeare affected Howeverwith the clout of certain

influential persons with vested interests the entire matter is

beingwhitewashed so as to tryand givea safe passage to the

accused

3 That the petitionerinteralia has summarized the illegal

acts as under so as to have to clear pictureof fraud playedby

respondentnos 6 to 30 with the gullibleand righteous

homebuyerslike presentpetitioner

a it appears that the Respondentno 6 entered into a

Confidential Agreementwith respondentno 7 seems to

be main developer of project GRAND HYATT

GURGAON RESIDENCES as per License No 63 of

2009 License No 107 of 2010 and License No 60 of

2012 and other license holders of said licenses ie

respondentsno 8 to 16 and that too without the

knowledgeand at the back of respondentno 4 in

contravention of terms and conditions of said licenses and

mandatoryprovisionsof 1975 Act Furthermore it so

seems that the respondentno 6 havingconnived with

managementdirectorsl partnersof respondentnos 7 to

21 and respondentnos 22 to 30 launched advertised

etc the aforesaid projectGRAND HYATT GURGAON
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RESIDENCES and collected hugeamount of more than

Rs 380 Crores from innocent homebuyerswithouthaving

rightand authorityand siphonedoff the said amount by

channelized transfer in the name of respondentno 22

founderof IREO Group and respondentno 23 wife of

respondentno 22 and one of the majorshareholder in

IREO Group or other land owningcompaniesof IREO

Group which can be ascertained and surfaced on

carryingout into the money transactions

b the circumstances indicate that the Respondents

No 6 to 30 in connivance with each other have

fraudulentlyand dishonestlyinduced the Petitioner and

other gulliblehomebuyersby deceitfullyprojectingthat

theywere developingExclusive and State of the Art

Apartmentsin collaboration with acclaimed

hospitalitychain HyattHotels Corporationand designed

by renowned London based architectural firm Foster

Partners led by Lord Norman Foster and celebrity

interior designerTonyChi of the New York based Tony

Chi and Associatesand on account of that deception

made the petitionerto partwith her hard earned money to

the tune of 116370806 Rupees Eleven Crores Sixty

Three Lacs SeventyThousand EightHundred and Six

only But it was a mere deceptionand camouflageas

neither theyhave any subsistingcollaboration with Hyatt

Hotels Corporationor Foster Partners nor did they
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even have any permissionsin placenor were theyentitled

to even Collectthe moneyfrom the HomebuyersDespite

having collected a sum of Rs 380 Crores

from about 60 way back in 20122013 they

have not done anythingconcrete tilldate and have rather

swindled away the money

c it seems that the RespondentNos 1 to 3 have

failed to performtheir publicdutyin securingthe interest

of homebuyersAs on date the RespondentNos 6 to 21

have no approvedrenewed i ZoningPlan ii Building

Plan iii Fire FightingScheme iv Consent to Establish

and V Environment Clearance Certificate for any

constructionand developmentin the said projectFurther

that the RespondentNos 6 to 21 obtained the prior

environmental clearance of Consent to Establish and Fire

FightingScheme bymeans of fraud and forgeryby not

disclosingthat theyhave alreadystarted the construction

at site

I Thoughthe amount collected from the

was requiredto be keptdepositedin a separateaccount

for use in developmentworks to be carried out in the said

project however the same appears to have been

swindled away by Respondentnos 6 to 31 having

conspiredwith each other by leaving the innocent

homebuyerslike presentpetitionerin lurch
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4 That before proceedingfurtherwith the facts in correlation

of the presentcase the petitionerwould like to apprisethis

Honble Court about the brief history the

and incorporationof IREO Groupin India as under

I That two companiesIreo FundI and Ireo Fundll

were incorporatedat Mauritius as per the applicable

laws These two companiesinvited investments

from various international fund houses and foreign

universitiesfor investingin the real estate sector in

India More than 400 investors from across the

globemade investments in these two companies

These two companieshad received investmentof

around 16 Billion USD in the years 20042009 and

this money was broughtinto India throughits main

flagshipcompany ie the RespondentNo 17

IREO Private Limited incorporatedin the year 2004

havingits registeredoffice at C4 1 floor Malviya

NagarNew Delhi110017

ii That the aforementioned fund was distributed in

India between 180 sister concerns LAND OWNING

COMPANIESLOCof the RespondentNo 17 and

related companiespartlyfor the purchaseof the

land and rest for the developmentand construction

of the real estate projectsIt is pertinentto bringto

the notice of this Honble Court that these

companies were incorporated to buy land in
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GurgaonDelhi Punjaband also at other placesin

India and developresidential as well as commercial

projects

Ill That in order to manage such a hugeinvestment

and buyinglands applyingfor licenses before

competent authorities and managing and

developingof the projectsthe RespondentNo 22

Mr Lalit Goyalwas appointedas a Fund Manager

ata yearlysalaryof about Rs150000000000

Rupees One Hundred and FiftyCrores only The

RespondentNo 22 is practicallyat the helm of

affairs and overseeingevery aspectof the entire

Ireo Groupof companiesand projectsrun by the

whole Ireo group and other 180 sister concern

CompaniesIt is stated that it is under the guidance

direction and complicityof RespondentNos 22 to

30 the RespondentNos 6 to 21 have committed

several illegalacts

5 That the facts in brief as gatheredbythe petitionerfrom

different quartersincludinghomebuyersand other persons and

authorities etc and which are inevitable for proper and implicit

adjudicationof presentpetitionare that the petitionercame

across an advertisement in January2013 issued by IREO

Residencies CompanyPvt Ltd ie presentrespondentno 6

wherebyit was projectedon behalf of IREO Residencies

CompanyPvt Ltd that it was developinga next level State of
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the Art Projectunder the name and styleof GRAND HYATT

GURGAON RESIDENCES where under a GroupHousing

Projectwith luxuryapartmentsand facilities of world class

standardswas beingdevelopedin Sectors 58 59 60 61 and

62 District Gurgaonnow known as District Gurugram

6 That in the said advertisement which seems to have been

publishedsomewhere in 2012 it was projectedthat it was a

world class projectwhich was beingdevelopedbyrespondent

no 6 IREOResidencies CompanyPvt Ltd and that the same

would be completedwithin the time frame and the possession

of the developedapartmentswould be delivered within a period

of 3 years

7 That induced by the said lucrative and fraudulent

inducement offered by the said advertisementthe petitioner

went to the office of IREO Residencies CompanyPvt Ltd at

Gurgaonin the month of January2013 The petitionermet one

of the Sales of respondentno 6 and as well as

Senior Sales Officer available in the office of respondentno 6

The of sales departmentof respondentno 6

dishonestly corruptlyand fraudulentlyprojectedto the

petitioneras well as manyothers similarlysituated persons like

the petitionerthat respondentno 6 was a developerwhich was

developingmarketingand sellingthe GroupHousingprojectin

the name of GRAND HYATT GURGAON RESIDENCES The

said sales of respondentno 6 showed a

brochure available in the office wherein they reflected the
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manner in which theywere developingsuch a premiumproject
on premiumland

In order to induce and lure the petitionerit was also

projectedthat the respondentno 6 was also developing

extremelyhighpremiumprojectsin the immediate vicinityand

that upon developmentof the said projectsthe value and utility

of the present project GRAND HYATT GURGAON

RESIDENCES would multiplymanifold The said inducement

in the name of other projectsin the vicinitywas givenby the

said sales of respondentno 6 onlywith a View

to win the trust of petitionerto projectthat the respondentno 6

was a verybigand reputedcompany and that it had highmoral

values and heavyinfrastructure at its disposal It was also

projectedto the petitionerthat the said projectwas in high

demand and that many persons had alreadypaidhugemoney

for purchaseof apartmentsto respondentno 6 and that onlya

few apartmentswere left Havingbelieved the aforesaid

assurances givenbythe sales of respondentno

6 on behalf of respondentno 6 an applicationdated

01022013 was submitted by the petitionerfor allotment of

residence unit in the aforesaid project

8 That on account of the dishonest and fraudulent

inducementsoffered bythe said of respondent

no 6 the petitionerfell to their guilesand accordinglybelieving

the word givenbythe sales of respondentno 6

to be true the petitionerpartedwith a sum of Rs 10000000
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ie Rs 2000000 on 08 March 2013 and Rs 8000000

on 18032013 in favour of respondentno 6 for

purchaseof one apartmentin GRAND HYATT GURGAON

RESIDENCES projectas the same was launched by

respondentno 6 The said amount of money was partedwith

and entrusted bythe petitionerin favour of respondentno 6

9 That respondentno 6 havingcomplicitywith respondent

nos 7 to 30 thereafter dishonestlyinduced the petitionerto part

with another amount againstthe purchaseof said apartment

and accordinglyamount of Rs 14711542 and Rs

9924807 was paid by the petitioneron 20052013 and

28032014 respectivelyRespondentNo 6 towards part

consideration for purchaseof an apartmentin said project

GRAND HYATT GURGAON RESIDENCES

10 That so as to induce the petitionerto partwith further

amount of money while as developerand

authorised seller of the said project GRAND HYATT

GURGAON RESIDENCES the respondentno 6 thereafter

executed a buyersagreementdated 30 April2014 in favour of

the petitionerso as to assure to the petitionerthat the petitioner

had been sold a residential apartmentie Residence Unit No

T2IINS on 11 floor 2 tower havingan approximateSuper

Area of 4625 Sqft at a Sale priceof Rs 25900 per sq

ft of SuperArea ie total of Rs 119787500 in the project

named GRAND HYATT GURGAON RESIDENCES Copyof

the said buyersAgreementdated 30 April 2014 is annexed
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herewith as Annexure P1 After the execution of aforesaid

buyersagreement the petitionerhad paid amount of Rs

81734457 Rupees EightCrores Seventeen Lacs Thirty

Four thousand four hundred fifty seven only in favour of

RespondentNo 6 on different dates from 11052015 to

25052018

11 That howeverdespitethe fact that over a periodof time

the petitionerpartedwith and handed over a sum of Rs

116370806 Rupees Eleven Crores Sixty Three Lacs

SeventyThousand Eight Hundred and Six only to the

respondentno 6 towards majorportionie more than 90 of

sale consideration of the said apartmentsold to the petitioner

byrespondentno 6 what to talk of the deliveryof possession

of the same till the year 2016 constructionand

worth the name was also not carried out

12 That thoughrespondentno 6 had dishonestlyand

fraudulentlyprojecteditself to be the authorised and legal

owner developerand seller of the said the projectnamed

GRAND HYATT GURGAON RESIDENCES however

subsequentlywhen the respondentno 6 failed to honor its

commitment to deliver the possession of the apartmentto the

petitionerit transpiredthat respondentno 6 was neither the

owner nor the developernor the holder of licence or permission

for developmentnor had any authorityto sell the apartmentsin

the project named GRAND HYATT GURGAON

RESIDENCES Itthus transpiredthat the intent of respondent
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no 6 havingconnived with respondentnos 7 to 30 its

managementdirectorsofficialsas well as theirassociates was

to cheat the petitioneras well as other gulliblehome buyers

rightfrom the inceptionand it is for thisprecisereason thatthey

impersonatedand projectedthemselves as owner developer

licensee and authorised seller of the said projectnamed

GRAND HYATT GURGAON RESIDENCES

13 That so far as the facts in relation to the applications

beingsubmitted for grantof license to developthe aforesaid

projectGRAND HYATT GURGAON RESIDENCES and

communicationstaken placewith respondentnos 4 and 5 and

other authorities are concerned it is appropriateto apprisethis

Honble Court that the RespondentsNo 7 to 21 and other

license holders with the intent to developresidential colony

residential plottedcolonyand plottedcolonyappears to have

submitted an applicationunder Section 3 of 1975 Act for grant

of license with respondentno 4 DTCP HaryanaIt is further

appears that the respondentno 4 grantedLicense No 63 of

2009 dated 03112009 valid upto02112013 License No

107 of 2010 dated 20122010 valid upto19122014 and

License No 60 of 2012 dated 11062012 valid upto

10062016to the respondentnos 7 to 21 and other applicants

subjectto terms enshrined under Section 3 3 of 1975 Act and

as laid in the aforesaid Licenses

14 That it appears that License No 63 of 2009 dated

03112009 was grantedto the applicantsunder the 1975 Act

468



41

subjectto certain terms and conditions havingvalidityof four4

years from 03112009 to 02112013 for developmentof

residential colonyon the area 11084 Acres fallingin

the revenue estate of VillageUllawas Behrampurand Ghata in

Sectors 58 59 and 61 District GurgaonCopyof aforesaid

License No 63 of 2009 dated 03112009 is annexed as

Annexures P2

15 That similarlyit appears that the license no 107 of 2010

dated 20122010 was grantedto the applicantsunder the 1975

Act subjectto certain terms and conditions havingvalidityof

four 4 years from 20122010 to 19122014 for development

of residential plottedcolonyon the area 140356

Acres falling in the revenue estate of Village Ullawas

Behrampurand Ghatta in Sectors 58 59 60 and 61 District

GurgaonAs per condition no 3 of said license the residential

colonyhas to be laid out conformingto the approvedlayout

planand developmentworks to be executed as per designand

specificationshown in the approved plan Further the

applicantswho were grantedlicense are requiredto comply

with provisionsof 1975 Act and Rules 1976 framed thereunder

In addition thereto the applicantsl license holders were

restrained from givingany advertisementfor sale of floor area

in Commercial area and flat in group housingarea before the

approvalof layoutplanlbuildingplansof the same Moreover

addition thereto the applicantswere mandatorilyrequiredto

obtain certain permissionsl approval from the competent
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authorities like Ministryof Environment ampForests Fire

DepartmentAuthorityunder the PunjabLand Preservation Act

1900 or any other statue applicableat the site before starting

the developmentworks Copyof aforesaid License No 107 of

2010 dated 20122010 is annexed as Annexures P3

16 That in addition to the aforesaidtwo licenses it appears

that one more license no 60 of 2012 dated 11062012 was

grantedto the applicantsunder the 1975 Act subjectto certain

terms and conditions havingvalidityof four 4 years from

11062012 to 10062016 for developmentof plottedcolonyon

the area measuring80441 Acres fallingin the revenue estate

of VillageUllawas Behrampurand Ghatta in Sectors 58 59

60 61 and 62 District GurgaonAs per condition no 2 of said

license the residential colonyhas to be laid out conformingto

the approvedlayoutplan and developmentworks to be

executed as per design and specificationshown in the

approvedplan Further the applicantswho were granted

license are requiredto complywith provisionsof 1975 Act and

Rules 1976 framed thereunder In addition thereto the

applicantswere mandatorilyrequiredto obtain certain

permissionslapprovalfrom the competentauthorities like

Ministryof Environment ampForests Fire DepartmentAuthority

under the PunjabLand Preservation Act 1900 or any other

statue applicableat the site before startingthe development

works Moreoverthe applicantswere asked to complywith the

provisionsof Section 5 of 1975 Act and Rule 27 of 1976 Rules
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called upon maintain separate bank account and deposit

amount to meet the expenses of internal developmentworks

Copyof aforesaid License No 60 of 2012 dated 11062012 is

annexed herewithas Annexures P4

17 That keepingin view of the public interest that some

unscrupulouspersons and companiesmay indulgein illegal

activities without obtaininga license for developmentof

colonies the RespondentNo 4 issued a publicnotice dated

30122010 to the effect that no person shall withoutobtaininga

license under Section 3 of the HaryanaDevelopmentand

Regulationsof Urban Areas Act 1975 transfer or agree to

transfer in any manner plots in a colony or make an

advertisementor receive any amount in respectthereof Copy

of aforesaid Public Notice dated 30122010 issued by the

RespondentNo 5 is annexed as ANNEXURE P5

18 That it is further appositeto mention herein that the

RespondentNo 4 to have measures announced

vide an order dated 05012011 that no license applicationin

future be entertained unless the collaboration agreementsare

registeredbefore the SubRegistrarhavingterritorial jurisdiction

of the area in which the land falls Copyof the order dated

05012011 issued by the RespondentNo 4 is annexed as

ANNEXURE P6

19 That under the directions guidanceand with active

connivance of the RespondentNos 7 to 30 the Respondent

No 6 who has no authorityto deal with the said project
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GRAND HYATT GURGAON RESIDENCES in any manner

because it is neither licensee nor developeras per records

available with respondentno 4 launched a projectnamed as

GRAND HYATT GURGAON RESIDENCES in short said

project on 17224 Acres of land in revenue estate of Village

Ghata Tehsil Sohna Sector58 DistrictGurgaonHaryanain

violation of the terms under Clause 6 of the License No 63 of

2009 and Clause 3g of the License No 107 of 2010 dated

20122010 and Public Notice dated 30122010 and even

before the issuance of the License No 60 of 2012 dated

11062012 and approvalof the ZoningPlan and BuildingPlan

EnvironmentalClearance Fire Safetyand otherapprovalsetc

20 That nonetheless the aforesaidviolationsthe respondent

no 6 had approachedthe public at largel investorsl

homebuyersto sell Apartmentsin the projectThe Respondent

No 6 started bookingof Apartmentsand receivingpayments

towards the same priorto 13042012 The RespondentNo 6 in

its brochure specificallystated that every residence overlooks

50 acres of landscapegreens It is learntthat 25

people booked apartmentsin the said project

and the RespondentNo 6 collected a sum of

Rs600000000 Rupees SixtyCrore from the homebuyers

even before approvalsfor the projectwere received from

various departmentsauthorities Copiesof

of receivingpaymentfrom the apartmentbuyersissued bythe

RespondentNo 6 are annexed as ANNEXURE P7 To

472



45

substantiate the fact that the said projectis launched by

respondentno 6 a Copy of the Brochure of said project

circulatedbythe No 6 is annexed as ANNEXURE

E

21 That after 11062012 ie after the date of issuance of

said license no 60 of 2012 the RespondentNo 7 Ms

Commander Realtors Pvt Ltd and other licensees appliedfor

approvalof ZoningPlan of GroupHousingColonymeasuring

17224 Acres falling in the Residential Plotted Colony

measuring331619 Acres License No 63 of 2009 dated

02112013 License No 107 of 2010 dated 20122010 and

License No 60 of 2012 dated 11062012 in Sectors 58 59

60 61 62 Gurgaon Manesar Urban Complex District

Gurgaonwith the RespondentNo 4 In response thereto the

RespondentNo4 had informed respondentno 7 vide letter

dated28082012 that dues payabletowardsEDC and IDC are

not paidand hence the ZoningPlan submittedbyrespondent

no 7 will be considered and analysedonly after receiving

paymentof outstandingdues of EDC and IDC Itseems that on

complianceof aforesaid conditionthe RespondentNo 4 had

approvedthe ZoningPlan vide memo dated 04122012 Copy

aforesaid memo dated 04122012 of approvalof ZoningPlan

issued by RespondentNo 4 to the RespondentNo 7 is

annexed as ANNEXURE P9

22 That the RespondentNo 22 as Vice Chairman amp

ManagingDirector of Respondentno 6 had circulated invitation
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letter alongApplicationForm to the innocent like

presentpetitionerfor their respectiveunits in the said project

Copiesof letters dated 12022013 and 14022013 circulated

by the RespondentNo 22 as Vice Chairman ampManaging

Director of Respondentno 6 to the homebuyersare annexed

as ANNEXURE P10 and P11 respectively

23 That on 23022013 the RespondentNo 6 who has no

authorityto deal with the said projectGRAND HYATT

GURGAON RESIDENCES in any manner because it is neither

licensee nor developer as per records available with

respondentno 4 announced that it had entered into

managementagreementwith the acclaimed

chain HyattHotels Corporationfor its said project

GRAND HYATT GURGAON RESIDENCES branded luxury

residences and a Grand HyattHotel at its IREO CityComplex

It further announced that the projectwill be designedby

renowned London based architectural firm Foster Partners

led byLord Norman Foster and celebrityinterior designerTony

Chi of the New York based TonyChi and Associates The

RespondentNo 6 further announced that there will be 265

luxuryresidences and the residences have been strategically

designedto overlook an 50 acres golfparkbeing

developedwithin the IREO City Copy of the announcement

made by the RespondentNo 6 dated 23022013 is hereto

annexed and markedas ANNEXURE P12
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24 That to substantiate and fortifythe fact that the

respondentno 6 with the activeconnivance of respondentsno

7 to 30 had started the construction and work on

the site of said projectbefore the approvalof buildingplanof

said project a copy of receipt memo dated 06062013

showingthe depositof Rs 4351200 Rupees FortyThree

Lakhs FiftyOne Thousand and Two Hundred only with the

RespondentNo 4 towards 15 instalmentof Labour Cess under

the Buildingand Other ConstructionWorkers RE ampCS Act

1996 againstthe construction work is annexed as ANNEXURE

P413

25 That with the complicityof the RespondentNos 22 to 30

in violation of the rules and regulationsie before the approval

of the ZoningPlan approvedon04122012 the Respondent

No 7 had submitted an applicationdated 17112012 for

approvalof BuildingPlan of GroupHousingColonymeasuring

17224Acres falling in the Residential Plotted Colony

measuring331619 Acres License No 63 of 2009 dated

02112013 License No 107 of 2010 dated 20122010 and

License No 60 of 2012 dated 11062012 in Sectors 58 59

60 61 amp62 Gurgaon Manesar Urban Complex District

Gurgaonwith the RespondentNo 4 The said buildingplan

was approvedby the respondentno 4 vide memo dated

03072013 Copyof approvalof buildingplandated 03072013

issued bythe RespondentNo 4 is annexed as ANNEXURE P

14 It appears that the buildingplan of said projectwas
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approvedby the respondentno 4 on certain terms and

conditions havingvalidityof periodof 2 years of the building

less than 1500 meters in heightand 5 years for multistoreyed

buildingsfrom the date of issuance of sanction

26 That the respondentno 6 havingpreplannedconspiracy

with respondentsno 7 to 30 to cheat the

investorslgeneralpublicstarted excavation at the said project

and demanded excavation instalments from the Apartment

buyerson 22112013 without obtainingthe necessary and

mandatoryapprovalslclearances ie i EnvironmentClearance

Certificateii No ObjectionCertificatefrom the HaryanaState

Pollution Control Board and iii approved Fire Fighting

Scheme From the demand raised bythe RespondentNo 6 it

is evident that the RespondentNos 6 to 30 started the

excavation prior to 22112013 Copy of the letter dated

22112013 issued bythe RespondentNo 6 is heretoannexed

and marked as ANNEXURE P15

27 That it is appositeto mention herein that the Respondent

No 7 for the first time had submitted an applicationdated

18042012 for environmentalclearancewith State Environment

ImpactAssessment AuthorityHaryanaOn consideration of

said applicationan environment clearance for settingupGroup

Housingover area measuring1791 Acres situated at Sector

58 VillageGhata District Gurgaonwas grantedby the State

Environment ImpactAssessment AuthorityHaryanavide

memo dated 25112013 Copy of aforesaid Environment
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Clearance Certificate dated 25112013 is annexed as

ANNEXURE P16

28 That on an applicationsubmittedfor transfer of license

no 107 of 2010 dated 20122010 with the RespondentNo 4

the said applicationwas allowed and said license of area

measuring140356 Acres area reduced to

140338 Acres was transferred under Rule 17 of 1976 Rules

bythe respondentno 4 vide order dated 04122013 Copyof

aforesaid Order dated 04122013 of the RespondentNo 2 is

annexed herewithas ANNEXURE P17

29 That the RespondentNo 7 appliedto the HaryanaState

Pollution Control Board for consent to establish under the

Water Act 1974 and Air Act 1981 for GroupHousingSector

58 Village Ghatta District Gurgaon On scrutinizingthe

applicationthe HaryanaState PollutionControl Board gave its

no objectioncertificate to establish vide memo dated

03022014 Copyof the no objectioncerticate to establish

issued by the HaryanaState Pollution Control Board dated

03022014 is annexed herewith as ANNEXURE P18

30 That the Petitioner as well as other booked

their respectiveApartmentsin the said Projectlaunched by

RespondentNo 6 priorto 13042012 as evident from the

aforesaid receiptsof wherein the

paymenthas been made vide chequedated 13042012 The

RespondentsNo 6 to 21 entered into Residence Purchase

Agreementwith the homebuyerson differentdates between the
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years 2013 to 2017 As per the Residence Purchase

Agreementthe RespondentNos 7 to 21 are parties

and theyhave separatelyvested the RespondentNo 6 with the

completeauthorityand appropriatepowers on their behalf as

well as on behalf of the land owners withoutthe concurrence

and approvalof respondentno 4DTCP as mandated under

1975 Act to undertake inter alia amongstother tasks the

marketingsale and administration of all the constructedunits

comprising In other words the

respondentno 6 advertised and launched the said projectand

further money from the innocent homebuyerslike

petitionerwithout havingauthorityto do so in view of the

admitted fact on record that Respondentno 6 is neither the

licensee nor developerof the said projectas per records of

Respondentno4

31 That the RespondentNo 7 also applied to the

RespondentNo 5 for approvalof Fire FightingScheme on

15102013 and 19112014 of Group HousingColony

measuring17224 Acres fallingin the Residential Plotted

Colonymeasuring331619 Acres License No 63 of 2009

dated 02112013 License No 107 of 2010 dated 20122010

and License No 60 of 2012 dated 11062012in Sectors 58

59 60 61 amp62 Gurgaon Manesar Urban ComplexDistrict

GurgaonThe RespondentNo 5 approvedthe Fire Fighting

Scheme in favour of RespondentNo 7 on 08012015 It is

pertinentto bringto the notice of this Honble Court as mention
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above on cancellation of all the sanctions and approvalsin view

of the revised schedule of lands in respectto License No 107

of 2010 and License No 60 of 2012 the RespondentNo 7

againappliedto the RespondentNo 5 for approvalof the

revised Fire FightingScheme Accordinglythe RespondentNo

4 vide its letter dated 04122017 requestedthe Respondent

No 5 to inquireand send a reporton the Fire SafetyScheme

On this the RespondentNo 5 vide letter dated 28052018

informed the RespondentNo 4 regardingdeficiencies in the

BuildingPlans with fire drawingsand returned the case for

rectificationof the same Copyof the approvalof Fire Fighting

Scheme issued by Respondentno 5 HaryanaFire Service

departmentdated 08012015 alongwithletterdated 28052018

are annexed herewith as ANNEXURES P19 P20

respectively

32 That it is stated that the buildingproposedby the

RespondentNos 6 to 21 in the said Projectis more than 100

meters In India in case of an incident of any fire in a highrise

building the firefightingequipmentof the Fire Service

Departmentcan reach only a heightupto 60 meters from

outside to control any fire In order to control a fire in a building

than 100 meters will requirethe helpof helicoptersto

use water and other fire control materials to control such fire

Hence internal firefightingfacilitiesmust be incorporatedin the

construction itself However the RespondentNos 6 to 31

continued to construct and developthe said projectwithout any
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valid approvalof the RespondentNo 5 despitethe fact that in

the said letter dated 28052018 the RespondentNo5

highlightedthe followingdeficiencies in the firefightingfacilities

i Fire FightingShaft is not provided

ii Refuse Area is not providedand

iii Width of one staircase is not meetingthe

requirement

33 That as a consequence of a revised schedule of lands all

the sanctions approvalsof zoningplansl buildingplans

accorded earlier under License No 63 of 2009 License No

107 of 2010 and License No 60 of 2012 stand annulled vide

order dated 09122015 with the rider that fresh zoningand

buildingplansshall be getapprovedas per Rulesl norms Copy

of the order dated 09122015 passedbyRespondentNo 4 is

annexed herewith as ANNEXURE P21

34 That respondentno 6 in connivance with respondents

nos 7 to 30 as well as their associates includinggovernment

officials continued the construction and developmentat the

projectGRAND HYATT GURGAON RESIDENCES without

any valid approvals consent permissionand no objection

certificates of the concerned Govt Authorities ie i Zoning

Plan ii BuildingPlan iii Fire FightingSchemeiv Consent

to Establish and V Environment Clearance Certificate The

respondentno 6 in connivance with respondentsnos 7 to 30

as well as their associates includinggovernmentofficials in

order to playfraud had demanded money from the
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as per the construction linked paymentplan continued the

constructionand developmentwork at the projectwithout any

valid approvals consent permissionand no objection

certificates of the concerned Govt Authorities ie i Zoning

Plan ii BuildingPlan iii Fire FightingSchemeiv Consent

to Establish and V EnvironmentClearance Certificate Copyof

the photographsas available throughSatellite GoogleEarth

Pro are annexed herewith as as ANNEXURE P22

35 That the RespondentNos 6 did not stopthere and even

raised demandsl issued call notices demandingpaymentsfrom

homebuyersfor Construction Linked Paymentseven after

09122015 despitehavingdue knowledgeof the fact that the

all the zoningplansand buildingplansstands annulled vide

order dated 09122015 passedbyRespondentno 4 Copiesof

the demand call notices issued bythe RespondentNo 6 are

annexed herewith as ANNEXURE P23

36 That on an applicationdated 14122015 submitted by

Respondentno 7 for reschedulingof licensed land under the

policydated 15072015 the RespondentNo 4 vide order

dated 10052016 revised the schedule of land As a

consequence of the revised schedule of lands againall the

sanctionsl approvalsof layoutplanlbuildingplanpertainingto

the License No 60 of 2012 stand cancelled and the

RespondentNos 7 to 21 are requiredto getnew approvalfrom

the competentauthorities Copyof the Order dated 10052016
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passed by RespondentNo4 is annexed herewith as

ANNEXURE P24

37 That againon request 17012017 submitted by

Respondentno 7 for delicensingof an area measuring

143125 Acres from said licence no 107 of 2010 dated

20122010 area measuring140356 Acres as per license

dated 20122010 the delicensingof said area

143125 Acres was approvedbyRespondentno 4 vide order

dated 16072017 and as a consequence thereof all sanctionsl

approvalspertainingto said license no 70 of 2010 were

ordered to be annulled abinitio Copy of order dated

16062017 passedbyRespondentno 4 is annexed herewith

as ANNEXURE P25

38 That on cancellation of all the sanctions and approvalsby

Respondentno 2 vide order dated 09122015 and dated
16062017 the RespondentNo 7 submitted an application

dated 27072017 with the Respondentno 2 for approvalof

revised buildingplans of Group HousingColonymeasuring

17224 Acres fallingin residential plottedcolonyLicense No

63 of 2009 dated 02112013 License No 107 of 2010 dated

20122010 and License No 60 of 2012 dated 11062012 in

Sectors 58 59 60 61 amp62 Gurgaon Manesar Urban

ComplexDistrict Gurgaon It is further learnt that the

Respondentno 7 had also submitted an applicationfor

approvalof revised ZoningPlan pertainingto aforesaid Group

HousingColonymeasuring17224 Acres fallingin residential
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plottedcolony It is felicitous to mention herein that the said

applicationsfor approvalof revised buildingplansas well as

revised zoningplanof said GroupHousingColonymeasuring

17224 Acres fallingin residential plottedcolonyis still pending

considerationwith the respondentno 4 and the same are not

approvedtill date

39 That on an applicationsdated 06042017 and dated

04062019 submittedbyapplicantsfor renewal of said license

no 107 of 2010 dated 20122010 grantedfor settingup

residential plottedcolonyover an additional area measuring

1384065 Acres in the revenue estate of VillageGhattaSector

5861 GurugramManesar Complex Gurugram the

Respondentno 4 vide memo dated 10102019 renewed the

said license no 107 of 2010 upto 19122020 on terms and

conditions laid down therein and after freezingthe area

measuring6704375 Acres due to ongoingCBI

Copyof renewal of said license issued by Respondentno 4

vide memo dated10102019 is annexed herewith as

ANNEXURE P26

40 That similarlyon an applicationsdated and

dated 06082019 submitted by applicantsfor renewal of said

license no 63 of 2009 dated 03112009 grantedfor settingup

residential plottedcolonyon the land measuring1085625

Acres in the revenue estate of VillageGhattaSector 5861

GurugramManesar ComplexGurugramthe Respondentno

4 vide memo dated 10102019 renewed the said license no 63
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of 2009 upto 03112009 on terms and conditions laid down

therein and after freezingthe area measuring105625 Acres

due to ongoingCBI InvestigationCopyof renewal of said

license issued by Respondentno 4 vide memo dated

10102019 is annexed herewith as ANNEXURE P27

41 That so far as registrationof said projectunder the Real

EstateRegulationand Act 2016 is concerned it

is appropriateto mention that the Real Estate Regulationand

Act 2016 in short 2016 Act came into to

effect on 01072017 and under the provisionof Sections 3 and

4 of the Act the applicantslicensees who intend to develop

the residential colony shall registerthe said projectwith the

RERA authorities under the said 2016 Act As such in the

month of July 2017 the RespondentNo 7 appliedwith the

RERA Haryanafor registrationof the said projectunder the

Real Estate Regulationand Act 2016 The said

applicationfor registrationof said projectwas rejectedby

RERA Haryanaon account of nonsubmission of all the

requisiteinformationas mandatorilyrequiredunder the 2016

Act

42 That RespondentNos 6 to 30 in connivance with each

other demanded paymentof money from the in

utterviolationof the provisionof 2016 Act Itis pertinentto bring

to the notice of this Honble Court that in order to playfraud and

demand money from the homebuyersas per the construction

linked paymentplan RespondentsNo 6 to 30 continued the
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construction and developmentwork at the said projectwithout

any registrationvalid approvalsconsent permissionand no

objectioncertificatesof the concerned Govt Authorities ie i

ZoningPlan ii BuildingPlan iii Fire FightingScheme iv

Consent to Establish and v Environment Clearance

Certificate Copiesof demand letters issued bythe Respondent

No 6 which show that construction continued after approvals

are cancelled from 09122015 are annexed herewith as

ANNEXURE P 28

43 That it is apposite to mention herein that the

of RespondentNo 6 approachedthe innocent

like present petitionersand induced them to

purchasean Apartmentin the said projectThe representatives

had emphaticallyrepresentedto the homebuyerslinvestorsl

generalpublicthat theyare reputedbuilders and

with specificemphasison goodqualityconstruction andtimely

deliveryof possession of the FlatApartmentsas per the

allotment letters advertisements and communications The

representativealso specificallytold the ApartmentBuyersthat

they alreadyhave all the requisite licenses permission

approvals no objectioncertificate issued by the concerned

Govt authoritiesl departmentfor the said projectBelieving

these claims and assurances and unaware of any scam

committedbythe RespondentNos 6 to 21 underthe patronage

and connivance with Respondentsno 22 to 30 by usingtall

claims brand names like Grand Hyatt Tony Chi the
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homebuyerslike petitioneragreedto purchaseapartmentsin

the said project

44 That at that time the homebuyersinvestors can never

imaginethat a scam be made againstthem onlywith the

purpose of first collectinghugemoney from each of them in

several Crores of rupees by showinggreatbrands and then

abandoningthe projectafter divertingthe money out of the

projectFrom the cumulativefacts narrated hereinaboveIt is

apparentthat the RespondentsNo 6 to 30 in connivancewith

each other have and dishonestlyinduced the

Petitioner and other gullible by deceitfully

that theywere Exclusive and State of the

Art Apartmentsin collaboration with acclaimed

chain HyattHotels Corporationand designedby

renowned London based architectural firm Foster Partners

led byLord NormanFoster and celebrityinteriordesignerTony

Chi of the New York based TonyChi and Associatesand on

account of that deceptionmade the petitionerto partwith her

hard earned money to the tune of more than Rs 5 Crores But

it appears to be a mere deceptionand camouflageas neither

they have any subsistingcollaboration with Hyatt Hotels

Corporationor Foster Partners nor did theyeven have any

permissionsin placenor were theyentitled to even collect the

money from the HomebuyersDespitehaving

collected a sum of Rs 5 Crores each from about 60

way back in 20122013 they have not done
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anythingconcrete till date and have rather swindled away the

hard earned moneyof includingpresentpetitioner

Neverthelessthe amount collected from the

which was requiredto be keptdepositedin a separateaccount

for use in developmentworks of said project has been

swindled away leavingthe petitionersin lurch

45 That it is significantto mention hereinthat the said project

developedby the RespondentNos 6 who has no authorityto

deal with the said projectGRAND HYATT GURGAON

RESIDENCES in any manner because it is neither licensee

nor developeras per records availablewith respondentno 4 is

stuck midwayand innocentapartmentbuyershave been taken

for a ride as the said projectis not likelyto be completedeither

at all or even if theywere to getcompletedever that would be

completedafter substantial delaysof years and certainly

withoutthe Grand Hyatt withoutTonyChi The Apartment

Buyershave paid about Rs5000000000 Rupees Five

HundredCrores to the RespondentNo 6 but theyhave been

wronged and their money has been squandered

and diverted either to the land owning

companiesof IREO Groupor partnershipfirms of respondent

nos 22 Mr Lalit Goyal and 23 Mrs SapnaGoyalwife of Mr

Lalit Goyal or to their individual accounts which can be

ascertained and surfaced on carryingout into the

money transactions
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46 That the RespondentNo 6 has realised majorpart of

Sale Consideration amount in respectto the said projectfrom

the from time to time However the amount less

than 20 of the projectcost has been spentin the construction

and developmentof the said projectFurther it appears that till

the end of 31032019 NIL revenue is recognisedin the books

of RespondentNo 6 in relation to the said projectwhich

fortifies the diversion of moneypaidbyhomebuyersto the other

land owningcompaniesof IREO Group as well as or

partnershipfirms of respondentnos 22 Mr Lalit Goyal and 23

Mrs SapnaGoyalwife of Mr Lalit Goyal or to their individual

accounts which can be ascertained and surfaced on carrying

out investigationinto the money transactions

47 That it is pertinentto bringto the notice of the Honble

Court that most of the construction done at the site is illegalas

construction was carried out before the approvalsare received

ie till Fire Scheme approval date 08012015 and or

construction was done after the Zoning Buildingplanswere

cancelled by DTCP from 9 December 2015 Thus

Construction done at site onlyfor a periodof just11 months is

legaland all balance construction done for almost 8 years is

illegalThis illegalityis over and above the illegalsales booking

done even before receiptof License approvalsof Zoningplan

Buildingplan Fire FightingScheme Environmental Clearance

and Consent to Establish are received
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48 That even thoughabout majorpartof sale consideration

was paidby for allotmentof apartmentin the said

projectbut till date the RespondentNo 6 who has no authority

to deal with the said projectGRAND HYATT GURGAON

RESIDENCES in any manner because it is neither licensee

nor developeras per records available with respondentno 4

constructed onlythe basic shell structure of the buildingsie

Columns ampSlabs onlywhat to talk of errection of any facade

glass internal finishingwork in the buildingsCopies of

photographsof the buildingsare here annexed and markedas

ANNEXURE P29

49 That It is pertinentto bringto the notice of this Honble

Court that the respondent no 6 havingconspiredwith

RespondentsNo 7 to 30 lured the to buy an

apartmentin the said projectby showing50 acres of green

landscapeplanin the projectTo the utter shock and dismayof

the when the Transit Oriented

TOD policywas notifiedthe RespondentNo 6 with the active

connivanceof respondentsno 7 to 30 droppedthe 50 acres of

green landscapeplanfrom the projectwithout and

takingconsent of the ApartmentBuyersIt is furtherpertinentto

bringto the notice of this Honble Court that the 50 acres land

includes Govt lands in respect the National Conservation

ZoneNCZ NCZ land belongsto Government and has to be

preservedas it is It is absolutelyillegalto make this NCZ as a

part of projectAs per applicationsubmitted with RERA for
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registrationof the projectunder the Real Estate Regulation

and DevelopmentAct 2016 only5 acres of land is to be

developedin the said project

50 That the whole representationof contracts agreements

with HyattHotels Corporationand TonyChi and Associates

was nothingbut wellplannedplotof the RespondentNos 6 to

30 to commit fraud and lure and sell the proposedapartments

to the at a premiumpriceWhereas it appears to

be a mere deceptionand as neither theyhave any

subsistingcollaboration with Hyatt Hotels Corporationor

Foster Partners nor did theyeven have any permissionsin

placenor were theyentitled to even collect the moneyfrom the

HomebuyersThe RespondentsNo 6 to 21 havingconspired

with Respondentsno 22 to 30 has concealed these material

facts from homebuyersand continued to realise monies from

51 That however actingin violation of the said provision

almost the entire fund appears to have been swindled away

and paid transferred byrespondentno 6 to respondentsNo

19 Ms Surao Realtors LLP throughitsdesignatedpartnersMr

Lalit GoyalMrs SapnaGoyal 22 and 23 rather than keeping

the same depositedin the separate account for internal

developmentFurther with a View to play the fraud the

respondentsNo 6 to 30 appear to have developeda novel idea

in as much as the obligationto keepthe said amount in the

separate account has been fastened upon the developers
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which in this case was respondentNo 7 however respondent

No 6 has been fraudulentlyintroduced as a separateentity

who fraudulentlycollected the money withoutauthorityfrom

publicl and has swindled the same away

stealthilyand illegallybytransferringthe amount to respondents

No 19 22 and 23 Ms Surao Realtors LLP throughits

designatedpartnersMr Lalit Goyal Mrs SapnaGoyal It

appears that respondentsNo 19 22 and 23 Ms Surao

Realtors LLP throughits designatedpartnersMr Lalit Goyal

Mrs SapnaGoyal as well as others respondentswere partners

in arms in that crime have thus been takingadvantageof the

said ill gotten money and have swindled away the same

therebydupingthe investors homebuyerspublicat largeout of

whom the petitionersare also affected These diversions of

money has been done throughmultipletransactions involving

entire Ireo group of companiesincluding200 Land Owning

Companiesof Ireo Group

52 That it further appears from the records that the

respondentNo 6 has been fraudulentlyintroduced and has no

authorityto act as a developeror to collect moneywith respect

to the ProjectGRAND HYATT GURGAON RESIDENCES as

neither any of the aforesaid licenses was grantedin favour of

respondentno 6 nor any collaboration agreementmuch less

agreementappointingRespondentNo 6 to act as a developer

of the aforesaid projectis placedwith respondentno 4 So

much so it seems that neither any concurrence and approval
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seekingappointmentof respondentno 6 as developerof

aforesaid projectof respondentno 4 was soughtnor granted

Hence it appears that the agreementamongstrespondentno

6 on one side and respondentsno 7 to 21 on other side had

been entered into without the concurrence and approvalof

respondentno 4 with the malice to cheat the gullible

like presentpetitioner

53 That since the said activitieswhich have come to the

notice of the petitionerconstitute serious cognizableoffences

includingfraud of highmagnitudeas such the petitionereither

personallyor her representativewent to reportthe matterto the

SHO Police Stationsector 65 GurugramHoweverwhenever

the petitioneror her went there theywere putoff

on one pretextor the other and the policeofficials did not

bother to even properlyhear the grievanceof the petitioneras

the petitionernamed the private respondents ie the

respondentnos 6 to 21 its managementdirectors partners

keymanagerialpersons and other associates and respondent

nos 22 to 30 The petitionerrealised that the policestation

sector 65 Gurugramis housed in the complexcontrolled bythe

privaterespondentsso there mightbe some soft corner but an

offence of such highmagnitudecannot be scuttled Finallythe

petitionerthroughher advocatel authorized representativehad

submitted a written complaintto the SHO Police Station

Sector 65 Gurugramthroughemail dated 03 October 2020
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Copyof the said complaintdated03 October2020 is annexed

herewithas Annexure P30

54 That thoughthe complaintsubmitted by the petitioner

clearlyspells out commission of cognizableoffences and

thoughthe officer in chargeof policestation is obligedto

registerFIR and investigatehoweverthe SHO Police Station

Sector 65 Gurugramhas failed to dischargehis statutoryduty

Under the circumstancesthe petitionerthroughher advocatel

authorized representedto the Commissionerof

Police Gurugramvide email dated 04102020 so as to avail

the remedy uls 1543 CrPC Copy of the said

sent throughemail dated 04102020

is annexed herewith as Annexure P31 Rather takingany

action on the aforesaid complaintof the petitionerone official

from Economic Offence Wing EOW called the advocatel

of the respondentand asked him to get the

statement recorded The advocatel in turn

apprisethe petitionerand in response thereto the petitioner

directlyrespondedto the EOW vide email dated 10112020

vide the said email the petitionercategoricallytold the EOW

that the complaintalreadygivenby the petitionerthroughher

advocatel representativebe treated as her statement and that

in case any specificquerywas requiredto be answered bythe

petitionerthen the same be sent to the petitionerby email

which would be immediatelyanswered by way of an email

Copyof aforesaid email dated 10 November2020 is annexed
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herewith as Annexure P32 However even subsequentto

said email dated 10112020 neither any action was taken to

registerthe FIR nor any communication has been received by

the petitionerwhich shows that there is nothingfurther to be

asked in addition to the complaintand documents already

submitted bythe petitionerIt is pertinentto mention here that

thoughno inquiryis permissiblein a matter where a cognizable

offence is reportedand FIR oughtto be registeredpromptly

howevereven if a preliminaryinquiryis necessitated in the light

of law enunciated in Lalita Kumaris case then the same has to

be concluded within a periodof 7 daysand even that is not

requiredto be detailedfactual inquirySince a periodof 7 days

expiredfrom the dated 04102020 longback

and in fact the said periodof 7 days post the email dated

10112020 also expireda longtime back as such the in action

on the partof official respondentsis totallyinexplicableand

illegal

55 That the petitionerhas his fundamental rightto have a fair

investigationof his complaintand the policeis equallyduty

bound to carry out the same in a free and fair manner It is the

bounden dutyof the state to ensure that apprehensionsof

unfairness and tainted are totallyallayedUnder

these circumstancesan FIR oughtto be registeredon the basis

of the complaintof the petitionerand the Stateoughtto transfer

the investigationof the above mentioned FIR as well as the FIR

registeredagainstthe petitionerand entrust the same to CBI

494



67

However the failure on the partof respondentsto do so clearly

creates apprehensionsin the mind of the petitionerthat the

petitionerwould not geta fair at the hands of the

respondentsIt is for this precisereason the petitionercraves

the indulgenceof this Honble Court to entrust the

of this case of an independentagency like CBI which is not

under the influence of accused or other respondentswho are

not takingany action againstrespondentno 6 to 30 in order to

getthe matter in a free and fair manner

56 That since the is clearlydefective and

tainted as such action oughtto be taken againstthe erring

officials for not their duties properlyFurther action

oughtto be taken againstall erringofficials and theyoughtto

be either placedunder suspensionor transferred to a place

from where he is not in a positiontointerfere with the

57 That the complaintlodged by the petitionerclearly

discloses the commission of cognizableoffences like offences

USS 405 406 409 415 417 418 420 421 422 423 424

467 468 471 120B IPC as well as other offencesas such it

is but the statutorydutyof the respondentsto registeran FIR

and investigatethe same in accordance with the law as per the

procedureprescribedus 154 CrPC as interpretedby the

Honble ApexCourt as well as this Honble Court in various

judgments
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58 That since the Police is neither registeringan FIR nor

investigatingthe matter in free and fair manner and as required

under statutoryprovisionsas such the petitionercould only

approachrespondentsNo 2 and 3 seekingtheir interventionin

the matter Howeverthe circumstancesclearlyindicatethatthe

matter is not beingdealt with properlyThe petitionerthus has

no faith in the byPolice in Haryana

59 That the respondentsno 1 to 3 had failed to discharge

the mandatorystatutoryduty casts upon them under the

provisionsof ChapterXII CrPC which prescribesthe

procedurefor the into the cognizable

offences therefore the present petitioner craves the

indulgenceof this Honble Court byfillingthe presentpetitionto

issue necessary directions to the present respondentsto

registerFIR and investigateThe relevant provisionsof Chapter

XII CrPC are reproducedas under

Section 154 Information in cognizablecases

1 Every information relatingto the commission of a

cognizableoffence if givenorallyto an ofcer in charge

of a policestation shall be reduced to Writingby him or

under his direction and be read over to the informant

and every such informationwhether givenin writingor

reduced to Writingas aforesaid shall be Signedby the

person givingit and the substance thereof Shall be
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entered in a book to be keptbysuch ofcer in such form

as the StateGovernmentmay prescribein this behalf

2 A copy of the information as recorded under sub

section 1 shall be givenforthwithfree of cost to the

informant

3 Anyperson aggrievedbya refusal on the partof an

officer in chargeof a police station to record the

informationreferred to in Subsection 1 may send the

substance of such informationin Writingand bypost to

the of Police concerned Who if satised

that such information discloses the commission of a

cognizableoffence shall either the case

himself or direct an investigationto be made byany police

ofcer Subordinateto him in the manner providedby this

Code and such officer Shall have all the powers of an

ofcer in chargeof the policestation in relation to that

offence

1Providedthat if the information is givenby the woman

against whom an offence under section 326A Section

326B section 354 section 354A Section 354B section

354C section 354D Section 376 Section 376A section

376B Section 376C Section 376D section 376E or

section 509 of the Indian Penal Code is allegedto have

been committed or attemptedthen Such informationShall

be recorded by a Woman police ofcer or any Woman

ofcer
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Provided further that

a in the event that the person againstwhom an

offence under section 354 section 354A section 354B

section 354C section 354D Section 376 section 376A

section 3763 section 376C section 376D section 376E

or section 509 of the Indian Penal Code is allegedto have

been committed or attempted is or

permanentlymentallyor physicallydisabled then such

informationShall be recorded by a policeofcer at the

residence of the person seekingto reportsuch offence or

at a convenient place of such personschoice in the

presence of an or a specialeducatoras the

case may be

b the recording of such information shall be

videographed

c the policeofcer Shall get the Statement of the

person recordedbya Judicial Magistrateunder clause a

of subSection 5A of section 164 as soon as possible

Section 156 Police ofcefs power to investigate

cognizablecases

1 Anyofcer in chargeof a policeStation may without

the order of a Magistrateinvestigateany cognizablecase

which a court havingjurisdictionover the local area within

the limitsof such station would have power to inquireinto

or tryunder the provisionsof ChapterXIll
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2 No proceedingof a policeofcer in any Such case

shall at any stagebe called in questionon the groundthat

the case was one which such ofcer was not empowered

under this section to investigate

3 Any Magistrateempoweredunder section 190 may

order such an investigationas above mentioned

Section 157 Procedure for investigations

1 If from information received or othenvisean ofcer in

chargeof a policestation has reason to Suspectthe

commission of an offence which he is empoweredunder

section 156 to investigatehe shall forthwith send a report

of the same to a Magistrateempoweredto take

cognizanceof such offence upon a policereportand shall

proceedin person or shall deputeone of his Subordinate

ofcers not being below such rank as the State

Governmentmay bygeneralof specialorder prescribein

this behalf to proceed to the spot to investigatethe facts

and circumstances of the case and if necessary to take

measures for the discoveryand arrest of the offender

Provided that

a When informationas to the commission of any

Such offenceis givenagainstany person byname

and the case is not of a serious nature the ofce in

chargeof a police station need not proceedin

person or deputea subordinate officer to make an

investigationon the spot
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b If it appears to the officer in chargeof a police

station that there is sufficient groundfor enteringon

an investigationhe shall not investigatethe case

2 In each of the cases mentioned in clauses a and b

of the provisoto subSection 1 the officer in chargeof

the policestation Shall state in his reporthis reasons for

not fullycomplyingwith the requirementsto that sub

section and in the case mentioned in clause b of the

said provisothe ofcer shall also forthwith notifyto the

informantif any in such manner as maybe prescribedby

the State Governmentthe fact thathe will not

the case or cause it to be investigated

Section 159 Power to hold investigationor preliminary

inquiry

Such Magistrateon receivingsuch report may direct an

investigationor if he thinks t at once proceedor depute

any MagistrateSubordinate to him to proceed to hold a

preliminaryinquiryinto or othenvise to disposeof the

case in the manner providedin this Code

Section 160 Police Ofcers power to requireattendance

of witnesses

1 Anypoliceofcer makingan under this

Chaptermay by order in writingrequirethe attendance

before himself of any person beingwithin the limits of his
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60 73own or any adjoiningstation who from the informationgivenor othenvise appears to be acquaintedwith thefacts and circumstances of the case and such personshall attend as so requiredProvided that no male person 1under the age offteen years or above the age of sixtyve years or awoman or a mentallyor physicallydisabled person shallbe requiredto attend at any placeother than theplaceinwhich such male person or woman resides2 The State Governmentmay by rules made in thisbehalf providefor the paymentbythe policeofcer of thereasonable expenses of every person attendingunderSubsection 1 at anyplaceotherthanhis residenceThat the inexplicabledelayand nonregistrationof FIR by

the official respondentsis not onlycontemptuousbut the same

is in gross derogationto the directions issued by the Five

Judges Bench of the Honble SupremeCourt of India in the

case of Lalita Kumari Vs Govt of UP ors Reported as

2014 2 SCC 1 Vide the said judgementthe Constitution

Bench of Honble SupremeCourt of India clearlyheld that the

provisionof Section 154 of the Code is and the

officer concerned is dutyboundto registerthe case on the

basis of such information disclosingcognizableoffence The
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relevant extract of the aforesaid judgementis reproducedas

unden

110 Therefore in View of various counter claims

regarding registrationor nonregistration what is

necessary is onlythat the information givento the police

must disclose the commission of a cognizableoffence In

such a situation registrationof an FIR is mandatory

However if no cognizableoffence is made out in the

informationgiven then the FIR need not be registered

immediatelyand perhapsthe policecan conduct a sort of

preliminaryverication or inquiryfor the limited purpose of

ascertainingas to whether a cognizableoffence has been

committed But if the information givenclearlymentions

the commission of a cognizableoffence there is no other

option but to register an FIR forthwith Other

considerationsare not relevant at the stageof registration

of FIR such as whether the information is falselygiven

whether the information is genuine whether the

information is credible etc These are the issues that have

to be veried duringthe investigationof the FIR At the

Stageof registrationof FR what is to be seen is merely

whether the information given ex facie discloses the

commission of a cognizableoffence if after investigation

the information givenis found to be false there is always

502



75

an optionto prosecutethe for ling a false

FIR

ConcusionDirections

111 In view of the aforesaid discussion we hold

i Registrationof FIR is mandatoryunder Section 154 of

the Code if the information discloses commission of a

cognizable offence and no preliminaryinquiry is

permissiblein such a situation

ii If the information received does not disclose a

cognizableoffence but indicates the necessityfor an

inquirya preliminaryinquirymay be conducted onlyto

ascertain whether cognizableoffence is disclosed or not

iii If the inquirydiscloses the commissionof a cognizable

offence the FIR must be registeredIn cases where

preliminaryinquiryends in closingthe complainta copy

of the entryof such closure must be suppliedto the rst

informant forthwith and not later than one week It must

disclose reasons in brief for closingthe complaintand not

proceedingfurther

iv The policeofcer cannot avoid his dutyof registering

offence if cognizableoffence is disclosed Action must be

taken againsterringofcers who do not registerthe FIR if
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information received by him discloses a cognizable

offence

v The scope of inquiryis not to verifythe

veracityor otherwise of the informationreceived but only

to ascertain whether the information reveals any

cognizableoffence

vi As to what typeand in which cases preliminaryinquiry

is to be conducted will depend on the facts and

circumstances of each case The categoryof cases in

which preliminaryinquirymay be made are as under

a Matrimonialdisputesfamilydisputes

b Commercialoffences

c Medical negligencecases

d Corruptioncases

e Cases where there is abnormal delaylachesin

initiatingcriminal prosecutionfor exampleover 3 months

delay in reportingthe matter without satisfactorily

explainingthe reasons for delay

The aforesaid are only illustrations and not

exhaustive of all conditions which may warrant

inquiry

vii While ensuringand protectingthe rightsof the

accused and the complainanta preliminaryinquiry
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should be made time bound and in any case it should not

exceed 7 days The fact of such delayand the causes of

it must be reflected in the General Diaryentryviii Since

the General DiaryDailyDiaryis the record

of all information received in a policestation we direct

that all information relatingto cognizableoffences

whether resultingin registrationof FR or leadingto an

inquirymust be mandatorilyand meticulouslyreflected in

the said Diaryand the decision to conduct a preliminary

inquirymust also be reflectedas mentionedabove

61 That the act and conduct on the part of official

respondentsapart from being to the directions

issued in Lalita Kumaris case supra is also violative of law

laid down bythis Honble Court in the case of Robin Sharma

Vs State of Punjab CRM13861 of 2020 CRMM13870 of

2020 decided on 11082020 wherein this Honble Court after

takinginto account the law laid down in Lalita Kumarisupra

held and observed as undert

However before partingwith the case it may be

observed that the policeis expectedto take promptaction

for registrationof FR and of the case where

complaintdiscloses commission of cognizableoffence but

in the present case there was unreasonable delay in

registrationof FR as well as investigationof the case
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which warrants interference bythis Court in exercise of its

inherent jurisdiction

In the presentcase written complaintwas made to

the policebyRiyaAroraon 05092019 and byAsha on

25092019 The written complaintsdisclosed commission

of cognizableoffences but the Police instead of

registeringthe FIR proceededto conduct preliminary

inquiriesregardingthe allegationsmade in the said

complaintsAs per law laid down by Honble Supreme

Court in Lalita Kumari Vs Governmentof UP 2014 2

SCC 1 such inquirycould be made onlyto

ascertain whetherthe complaintdisclosed commission of

cognizableoffences and was requiredto be completed

within forty ve days The preliminaryinquiry was

conductedbymakingan investigationin mini trial mode

byjoiningthe complainantaccused and witnesses FlRs

were registeredon 26122019 and 30122019 on the

basis of preliminaryinquiryreportsubmitted byAdditional

Deputy Commissioner of Police PBl O C and

Narcotics Ludhiana approvedby higherPolice Ofcers

but even after registrationof the FRs the matter is

pendingfor investigationand nothingsubstantial appears

to have been done to collect the further evidence and

conclude the investigationdespiteexpiryof more thansix

months Even the mobile phonehandsets allegedlyused
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for commission of the allegedoffences have not been

seized bythe Police

On registrationof FIR the officer in chargeof the

policestation is mandatorilyrequiredunder Section 157

1 of the CrPC to forthwith send a copy of the same to

the Magistrateempoweredto take cognizanceof such

offence upon a policereportand proceedin person or

deputeone of his subordinateofcers not below such

rank as the State Government bygeneralor specialorder

prescribesin this behalf to proceedto the spot to

the facts and circumstances of the case and if

necessary to take measures for the discoveryand arrest

of the offender

The policeis expectedto adoptsensitive approach

and take promptaction for expeditiousinvestigationof

such cases Althoughthere is no specic provisionin the

Cr P C mandatorilyspecifyingthe time limits for

completionof investigationyet Section173 1 of the

CrP C mandates that every investigationunder Chapter

12INFORMATION TO THE POLICE AND THEIR

POWERS TO INVESTIGATE shall be completedwithout

unnecessary delay Legislaturesconcern and mandate

for expeditiouscompletionof investigationis manifested

by the provisionsmade in section 167 2 of the CrP C

for grantof default bail in case of non completionof

investigationin 90 dayswhere the investigationrelates to
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an offence punishablewith death imprisonmentfor life or

imprisonmentfor a term of not less than ten years and 60

dayswhere the investigationrelates to any other offence

and section 167 5 of the the CrPC for stoppingof

investigationin summons cases where investigationis not

completedwithin six months Law commissionin its 239th

report recommended that if investigationin respectof

serious crimes ie cognizableand punishablewith

imprisonmentof 5 years or more is not completedwithin6

months SHO shall submit a reportto SPSSP who shall

take necessary action to ensure completionof

investigation

In Shashi Thomas Vs State and others 2007 1

RCR Criminal 695 proper and fair on the

part of the Ofcer was held to be the

backbone of rule of law In State of AP Vs Sarma Rao

and other 2007 1 RCR Criminal 146 Honble

SupremeCourt observed that the investigationmust be

fair transparentand judiciousas it is the minimum

requirementof rule of law Honble SupremeCourt

observed in Zahira Habibullah H Sheikh and another Vs

State of Gujaratand others 2004 2 RCR Criminal836

thatjusticemay become a victim if the investigationis not

fair

It follows that investigationhas to be fair prompt

transparentand judiciousto both the victim as well as the
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accused Ineffectiveunfair obscure inexpedientand

delayedinvestigationnegatesand is the antithesisof the

rule of law afrmed by Article 21 of the Constitution of

India

Questionarises whether the of a

crime is remedy less against deliberate inaction

unreasonable delay failure to collect evidence undue

sympathy of the offenders by the

concerned Police Ofcers

The of a crime may accordingly

apply to the Judicial Magistrateempoweredto take

cognizanceof the offences in questionon policereport

for monitoringof investigationwho can issue appropriate

directions for expeditiouscompletionof The

of a crime may also file complaint

under section 166A b of the IPC against the

InvestigatingOfcer for knowinglydisobeying any

direction of the law regulatingthe manner in which he

shall conduct such investigationIn view of explanationto

Section 197 1 of the CrP C no sanction is requiredin

case of a publicservant accused of any offence allegedto

have been committed under Section 166 A of the IPC

The of a crime may alternativelyle

petitionin the HighCourtfor transfer of investigationto an

independentagency such as CBI etc However it may be

observed here that in substantial number of such cases
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the of a crime is not able to pursue

these remedies due to lack of awareness and legalaid at

the initialstages

AccordinglyCommissioner of policeLudhiana is

directed to ensure expeditiouscompletionof the

investigationpreferablywithin sixtydaysfrom the date of

receiptof a copy of the order and to send a reportto this

Court in this regardSecretaryDistrict LegalServices

AuthorityLudhiana is directed to inform the complainants

regardingtheir entitlementto legalaid at State expenses

and to providelegalaid to them if so appliedfor bythem

The Chief Judicial Magistrate Ludhianaconcerned

Judicial Magistrate1st Class Ludhiana empoweredto

take cognizanceof the offences in questionon police

reporttowhom the police station has been assigned

under the order of Chief Judicial MagistrateLudhianais

directed to monitor byperiodicallycallingfor

status reportfrom the police and to issue appropriate

directions for expeditiouscompletionthereof if so

required

A copy of the this order be sent to the Director

General of Police Punjab Member SecretaryPunjab

State LegalServices AuthorityDistrict and Sessions

Judge Ludhiana and Commissionerof Police Ludhiana

for compliance
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62 That in case titled Sahabuddin and another versus

State of Assam reportedas 2013 RCR Ch 817 the

Honble ApexCourt has come down heavilyon the

officer who carried out a defective investigationand has

directed action to be taken againstthe said investigatingofficer

The Honble ApexCourt has further directed action to be taken

againstthe Doctorswho did not state the cause of death and

with certaintyand gave their vague opinionThe Honble Apex

Court as directed action to be taken bythe InspectorGeneral of

Police as well as the Director Health Services againstthe

investigatingofficer and the Doctor respectively

63 That followingthe dictum of the Honble ApexCourt in

Lalita Kumaris case supra this Honble Court vide and

judgementand order dated 27102020 passed in CRlll
26794 of 2020 titled as Hitesh BhardwajVs State of Punjab

and Others held that the Police is bound to proceedto conduct

investigationinto a cognizableoffence even without receiving

information about commission of such an offence if the Officer

lncharge of the Police Station otherwise suspects the

commission of such an offence The intent is

thereforequiteclear to ensure promptinvestigationof every

cognizableoffence in accordance with law in view of aforesaid

there is no reason that there should be any discretion or option

left with the Police to registeror not to registeran FIR when

information is givenabout commissionof a cognizableoffence

The relevant extract of aforesaid judgementdated 27102020
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is reproducedas under for readyreference of this Honble

Court

28 Languageof Section 154 CrPC is suggestiveof

the fact that the Police is bound to proceedto conduct

investigationinto a cognizableoffence even without

receivinginformation about commission of such an

offence if the Ofcer lnchargeof the Police Station

othenvise suspectsthe commission of such an offence

The Legislativeintent is thereforequiteclear to ensure

prompt of every cognizableoffence in

accordance with law In view of aforesaid there is no

reason that there should be any discretion or optionleft

with the Police to registeror not to registeran FIR when

information is givenabout commission of a cognizable

offence The requirementof Section 154 CrPC is only

that the reportmust disclose the commission of a

cognizableoffence Receiptof such informationwould be

sufcient to set the Agencyinto action

29 Languageof Section 1543 CrPC would further

make it abundantlyclear that no information of

commission of cognizableoffence can be ignored The

aforesaid provisionwas added by way of amendment

revealingthe intention of the Legislatureto ensure to take

action as the inaction would result in unjustiedprotection
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of the offender The expressiones unius est exclusion

alterious is fullyapplicableto the attached

with Section 154 CrP C which means thatexpressionof

one thingis the exclusion of another The mandate of

recording the information in writing excludes the

possibilityof not recordingthe informationof commission

of a cognizableoffence in the specialregisterTherefore

conductingthe investigationinto an offence after

registrationof FIR under Section 154 CrPC is the

procedureestablished by law and the same is in

with Article 21 of the Constitution of India

Rightof the accused for speedytrial would come into

beingonlyafter registrationof FIR and after conducting

the in accordance with law Preliminary

inquiryis differentthan the investigationInquiryis other

than a trial which is relatable to a judicialact and not to

the stepstake by the Police towards after

registrationof FIR under Section 154 Cr P C Conceptof

preliminaryinquirymay be a specialprocedureprescribed

under CBI Manual to be read with Section 154 CrP C

Preliminaryinquiryis contained in ChapterIX of the Crime

Manual of CBI but the same is not a statute It has not

been enacted by the Legislaturerather the same is an

administrative order for internal guidanceof the CBI

officers The aforesaid administrative order cannot

supersedethe Code of Criminal Procedure and the said
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analogyof conductingpreliminaryinquiryas recorded in

CBM Crime Manual cannot be relied to importsuch a

conceptin the scheme of Code of Criminal Procedure

The Central Bureau of is the creation of

SpecialAct ie The Delhi SpecialPolice Establishment

Act 1946 and it derives its power to the

offence from the said Act only Scheme of Code of

Criminal Procedure is different Thoughthe provisionsin

terms of Section 2 and 5 of Code of Criminal

Procedure permitspecialprocedureto be followed for

SpecialActs

30 The requirementof compulsoryregistrationof an

FIR is not onlyto ensure transparencyin the criminal

justice deliverysystem but it also ensures judicial

oversightas the Police Ofcer has to inform the

Magistrateabout lodgingof FIR forthwith in terms of

Section 1571 CrP C Thus the commission of a

cognizableoffence is not onlyrequiredto be broughtto

the notice of the Agency but it has to be

broughtto the notice of the Magistrateas well There are

two typesof FlRs ie the FIR which is dulysignedby the

complainantunder Section 1541 CrPC and the second

typeof FR could be the FIR which is registeredby the

Police itself on any information received or other than by

way of an informant and even this information has to be
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64 87dulyrecorded and the copy thereofshould be sent to theMagistrateforthwithunder Section 1571 CrP C In viewof aforesaidit would be obligatoryon the partof Police toregisterFR either on the basis of informationsubmittedby the informant under Section 1511 CrP C orothemise under Section 1571 CrP C32 Registrationof FR is under Section 154CrPC if the information discloses commission of acognizableoffence No preliminaryinquiryis permittedinsuch a situation Preliminaryinquirycan be conducted inmatrimonial cases case relatingto familydisputescommercial offences medical negligencecasescorruptioncases and the cases wherethere is abnormaldelay of more than 3 months in initiatingcriminalprosecutionor reportingthe matter to the policewithoutsatisfactoryexplanationThat the followinglaw arise in the presentcase for

kind consideration of this Honble Court

i there are reasonable groundsto belief that

the functionaries of the respondentstatehave failed to

conformhigheststandards of objectivitycompetenceand

probityin the matter of dischargeof their statutory

functions
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ii Whether in the facts and circumstances of the case

the act and conduct of presentrespondentnos 1 to 3 of

not takingaction on the complaintsdisclosingcognizable

offence is legallysustainable in eyes of law

iii Whether the act and conduct on the part of

respondentnos 1 to 3 is violative of Article 21 of the

Constitution of India by posingthreat to the life and

personallibertyof petitionerand herfamilymembers

65 That faced with the situationthe petitioneris left with no

other alternative remedywhich is equallyefficacious and

speedyfor the redressalof his grievancesand for

his legal and constitutional rights except to approachthis

Honble Court byway of fillingthe presentwrit petitionunder

Article 226 of the Constitution of lndia No remedyof appeal

andl or revision is available to the petitionerunder the relevant

provisionsof law with regardto the reliefs claimed in the

presentwrit petitionin Robin Sharmas case supra it was

held bythis Honble Court that where the conduct of authorities

is not fair the of a crime can file petitionin

the HighCourt for transfer of to an independent

agency such as CBI etc Further the Honble ApexCourt in the

case of State of West BengalVs Committee for Protection

of Democratic reportedas 20102 RCR Cr 141 held that the

direction to entrust to CBI can be givenby the

516



89

Honble HighCourt in exercise of jurisdictionunder Article 226

of the Constitution of India

66 That such or similar petitionhas been filed by the

petitionerin this Honble Court or SupremeCourt of India No

such or similar petitionis pendingadjudicationbefore any

competentcourt of law

P R A Y E R

In the circumstancesit is respectfullyprayedthat this

Honble Court may be pleasedto allow the Writ Petition and be

pleasedto

i ISSUE A WRIT IN THE NATURE OF MANDAMUS

DIRECTING THE RESPONDENT NO 1 TO 3 TO

REGISTER AN FIR AGAINST RESPONDENTS NO 6 TO

21 ITS DIRECTORS MANAGEMENT OFFICIALS AND

THEIR ASSOCIATES AND RESPONDENTS NO 22 TO

30 AND TAKE LEGAL ACTION AS MANDATED UNDER

CHAPTERXII BECAUSE AS PER ALLEGATIONS THEY

HAVE COMMITTED COGNIZABLE OFFENCES

PUNISHABLE UNDER SECTIONS 405 406 409 415

417 418 420 421 422 423 424 467 468 471 120B

IPC IN CONNIVANCE WITH EACH OTHER BY

INDULGING IN FABRICATION OF DOCUMENTS

CHEATING IMPERSONATION AND DISHONEST AND

FRAUDULENT INTENTION TO CHEAT THE GULLIBLE
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HOME BUYER PETITIONERAND CRIMINAL BREACH

OF TRUST MISAPPROPRIATION BY SIPHONING OFF

THE HARD EARNED MONEY OF HOME BUYERS LIKE

PRESENT PETITIONERS WHICH WAS MEANT TO BE

KEPT IN SAFE DEPOSIT AND USED FOR

CONSTRUCTION OF APARTMENTSIN THE PROJECT

NAMED GRAND HYATT GURGAON RESIDENCES

AND FURTHER HAVING CONNIVED WITH EACH

OTHER HAD ADOPTED MISCHIEVOUS STRATEGY BY

INTRODUCING THE NONLICENSEE E

RESPONDENT NO 6 MS IREO RESIDENCIES

COMPANY PRIVATE LIMITEDTO LAUNCH COLLECT

AND COMMITTED COGNIZABLE OFFENCE OF

CRIMINAL BREACH OF TRUST MISAPPROPRIATION

BY SIPHONING OFF THE HARD EARNED MONEY OF

HOME BUYERS LIKE PRESENT PETITIONERS WHO

WERE DISHONESTLY INDUCED TO PART WITH THEIR

MONEY FOR PURCHASE OF APARTMENT IN THE

SAID PROJECT GRAND HYATT GURGAON

RESIDENCES

ii ISSUE A WRIT IN THE NATURE OF MANDAMUS

TO ENTRUST THE INVESTIGATION OF THE SAID

CASE TO THE CENTRAL BUREAU OF INVESTIGATION

OR ANY OTHER INDEPENDENT AGENCY FOR ITS

FAIR PROPER INDEPENDENT AND IMPARTIAL

INVESTIGATION IN ORDER TO BRING THE REAL
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CULPRITS TO BOOK AND GET THEM PUNISHED IN

ACCORDANCE WITH LAW TO SECURE THE ENDS OF

JUSTICE

iii DIRECT THE RESPONDENT NOS 1 TO 3 TO

ISSUE LOOK OUT NOTICE AGAINST THE

RESPONDENT NOS 22 TO 30 AND DIRECTORS

MANAGEMENT KEY MANAGERIAL PERSONS OF

RESPONDENT NOS 6 TO 21 80 AS TO RESTRAIN

THEM FROM LEAVING INDIA WITHOUT THE

PERMISSION OF THIS HONBLE COURT OR

COMPETENT COURT OF LAW DURING THE

PENDENCY OF PRESENT WRIT PETITION

iv ISSUES ANY OTHER APPROPRIATE WRIT

ORDER OR DIRECTIONS WHICH THIS HONBLE

COURT MAY DEEM FIT IN THE FACTS AND

CIRCUMSTANCES OF THE PRESENT CASE

v DISPENSE WITH THE ISSUANCE OF THE

ADVANCE NOTICE TO THE RESPONDENT UNDER

THE HIGH COURT RULES AND ORDERS

vi DISPENSE WITH THE FILING OF THE

CERTIFIED COPIES OF ANNEXURES P1 TO P32

AND ALSO GRANT EXEMPTION FROM FILLING THE

TRUE TYPED LEGIBLE DOUBLE MARGIN LEFT

MARGIN COPIES OF THE ANNEXURES P1 TO P32

ATTACHED WITH PRESENT WRIT PETITION
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xiii AWARD THE COSTS OF PRESENT WRIT

PETITION IN FAVOUR OF THE PETITIONERS

For Eighth VenturesPvt Ltd

I

I

GURGAON 4
DATED tq122o2o PETITIONER

SANJAY WADHWA

THROUGH COUNSEL

EMANT BASSI VANEET SONI
A D V O C A T E S

COUNSELS FOR THE PETITIONER
P59595 P12392001

VERIFICATION

Verified that the contents of Paras No 1 to 63 and Paras

No 65 and 66 of the above writ petitionare true and correct to my

knowledgeThe legalsubmissions as made out in para no 64 of

the above writ petitionare believed to be true and correct being

made on advice of the counsel No partof it is false and nothing

has been keptconcealed therefrom
rm Eighth I cntures Pvt Ltd

GURGAON
DATED 10122020 PETITI NER

SANJAY WADHWA
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IN THE HONBLE HIGH COURT OF PUNJAB AND HARYANA

AT CHANDIGARH

CIVIL WRIT PETITION NO I LIT OF

SANJAY WADHWA

PETITONER

VERSUS

STATE OF HARYANA ampORS

RESPONDENTS

AFFIDAVIT OF SANJAY WADHWA AGED ABOUT

58 YEARS SON OF TILAK RAJ WADHWA

RESIDENT OF A80 SUSHANT LOK1

GURUGRAM122001

I the above named deponent do hereby solemnly

affirm and declare as under

1 That deponentis filingthe Writ Petition in this

Honble Court which is likelyto be succeed on the basis of

groundstaken therein The petitioneris well conversant with the

facts enumeratedin the writ petition

2 That that the contents of Paras No 1 to 63 and Paras No

65 and 66 of the above writ petitionare true and correct to my

knowledgeThe legalsubmissions as made out in para no 64 of

the above writ petitionare believed to be true and correct being

made on advice of the counsel No partof it is false and nothing
hthNorthVenturevPvt Ltdhas been keptconcealed

uthoiIN sfmatory

SANJAY WAD A
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3 That the present has not filed any other such or

similarwrit petitionearlier in this Honble Court or in the Honble

SupremeCourt of India No such or similar petitionis pending

beforeany competentcourt of law

Gurgaon W L u0TISCd
Dated lq122020 Dep nent

SANJAY WADHWA
Verification

Verified that the contents of para Nos1 to 3 of my above

affidavit are true and correct No partof it is false and nothing

materialhas been concealed therein

Gurgaon
Dated 13122020 SANJAY WADHWA

8 NOTARY
CITTGAON

I 9 DEC2070
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Forishmri II Ventures
Pvt Ltd
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GRAND HYATT GURGAON RESIDENCES

Plerzrereadtbezllowingconditionmrefully

It is specicallyclaried to the Allottee that the proposalfor sale of the residenceunit in the
GRAND HYATT GURGAON RESIDENCES is subjectto theuniqueset of conditions set out in this

AgreementBy signingthis Agreementthe Allotteerwould be deemed to have read over understood
and acceptedthis Agreementin its entirety

The Companyshall be entitled to rejectand refuse toexecute any Agreementwherein the A1otteet
has madeany erc to this Agreement

ADDITIONAL CONDITIONS FOR EXECUTION OF THE AGREEMENT

1 Kindlysignalongwith jointAllottees if any at all placesmarked for this purpose
on each pagein this Agreementincludingall annexures

z Kindlypasteyour coloured passport size at the space providedincluding
that of jointAllotteexand signacross the

3 All the three signedcopiesof this Agreementwith all the annexures in its original
form shall be returned to the Companybyregisteredpost ADhand deliverywithin
the time stipulatedin the Allotment OFfer Letter

For EighthNorth VenturesPvt Ltd

1 4 r o

sH 55I0lffJ 1 PRIVATE LIMITED
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GRAND HYATT GURGAON RESIDENCES

RESIDENCE PURCHASE AGREEMENT

he
his w

od
I
I

PASSPORTSIZEPHOYUGRAPH

Y sIcNAcnoss rrs FA as

I

4 J
1

we ALLOTTEE NC I ALLOTTEE NO 2 ALLOTTEE N0 3

l THIS RESIDENCE PURCHASE AoruEMtNrAgreementis made and executedon this the
n Ig Dl dz 0 X951 0 at GurgaonHaryanaIndia

ral I AMONGST

rin
MS IREO russrrnraracras COMPANY PVT rrrgt a company under the Act

1956havingits Ofce at AII 1st Floor Neeti BaghNew DelhirIoo49 India and

CorporateOffice at 5thFloorOrchid Centre Golf Course Road Sector53 Gurgaonrzzooz
HaryanaIndia throughits authorizedsignatoryhereinafterreferredto as the Companywhich

shall unless repugnantto the context and meaningthere of be deemedto mean and

include its successorsininterestadministratorsexecutors authorized and assignsof
the FIRST PART

1
mn

J 1XI3Isgx145
stm WIFE DAUGHTER or

usrnawr or

ll HATIONALITY CITIZEN or

I on

For ErghthNorthVenturesPvt Ltd

9

I2 Aloruv 5 farrawA
V

r or V eaV
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Q Erer1r1 Nonru VENTURES Pruvare LIMITED

a company under the Act 1956 havingits Ofce

at A80 Susruxr Lox I Gunmenrzzoor INDIA

andhavingcorporateidenticaubnNo actingthroughits

l authorized Mr MR SANJAYWADHWA MR5 Brena lrmxm WADIWA

il dulyauthorizedvide a Board Resolution Power of Attorneydated 24 IUNI2gorg

I
l

c0R
l

I
315

I a rmsole rm HUF limited liability havingits ofce
at lt

throughits authorizedpartner sole proprietorauthorizedsignatorylKarta

Mr Mr

I Q c

any

l
l 25RISMTMS

I

l sou
wire oaucrrran ar

l
RESIDENT

or

l
NATIONALITY crrrzrn at

l
012

Ml s

a company under the Act 1956 havingits Office

at 4

and havingcorporateidentication No actingthroughis
I authorizedtigm1t07ydirectorMr Mr

a dulyauthorizedvide a Board Resolution Power of AttorneydatedI

I lGr L3ihlurr1r v d
on

L
ii 1i011

U 5 ruvrrz LIMITED

y W
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a rmsole rm HUF limitedliability havingits ofce
at 4

throughits authorizedpartner soleproprietorauthorizedsignatorylKarta

Mr ME 4

aintAl1otteeany

3 SERISMT MS

sou WIFE DAUGHTER or

RESIDENT or
9 r

NATIONALITY I CITIZEN or

03

Ms

I
a company under the Act 1956 havingits Ofce

at

and havingcorporateidentication No actingthroughits

authorized directorMr Mr

dulyauthorizedvide a Board Resolution Power of Attorneydated K

on

MS

a rmsole rm HUF limited liability havingits ofce
if

at A

throughits authorizedpartner soleproprietorauthorizedsignatorylKarta

Mr Mr

hereinafterjointlyor individuallyas the case may be referred to as the Allottee which
shall unless repugnantto the context and meaningthereofbe deemedto mean and include its

successorslegalheirs executors administrators Uansfereesand permittedassignsof
the SECOND PART

For EighthNorthVentur s Pvt Ltd mD

ii AIomcr5t v

l 7 Br rnzo
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For EighthNorthVeriturest Ltd

Alone

ILMS ADSON SOFTWARE PVT LTD a company under the Act 1956havingits Office at AII Irt Floor Neeti BaghNew Dlhi1roo49 throughitsauthorized signatoryMs FIVERIVER TOWNSHIP PVT LTD a company under the Act1956havingits Office at 3053rdFloor Kanchan House CommercialComplexNew Delhi110015India throughits authorizedsignatoryMs HARD CORE REALTORS PVT trim a company underthe Act1956havingits Office at c4 Irt Floor MalviyaNagarNew Indiathroughits authorizedsignatoryMs REGAL GREEN LAND PVT LTD a company under the Act1956havingits Ofce at 304 Kanchan House KarampuriCommercial ComplexNew Delhinootg India throughits authorizedsignatoryMS ORNAMENTAL REALTORS PVT LTD a company under theAct 1956havingits Oice at Art rrt Floor Neeti BagghNew Delhinoo49India throughits authorizedsignatoryMs COMMANDER REALTORS PVT LTD a company urtderthe Act1956havingits OHice a tar 1 rrt Floor Neeti BaghNew Delhi110049Indiathroughits authorizedsignatoryMS FIVERIVER EUILDCON PVT LTD a company under the Act1956havingis Office at 305 3rdFloor Kanchan HouseharampuraCommercialComplexNew Delhir1oor5India throughits authorizedsignatoryMs ASPIRANT BUILDERS PVT LTD a company under the Act1956havingits Office at 305 3rdFloor Kanchan HouseKarampuraCommercialComplexNew Delhi110015India throughits authorizedsignatoryMS BULLS REALTORS PVT LTD a company under the Act 1956havingits Office at AII Irt Floor Neeti BaghNew Delhinoo49 Indiathroughits authorizedsignatoryMs HIGH STAR BUILDERS PVT LTD a company undc the Act1956havingits Office at AI1 1 Floor Neeti BaghNew Delhi110049Indiathroughits authorizedsignatoryJ
V

34furuuzo ounces cox r2 LIMITED

57 1
3 1Alu 7iv
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1956 Mys SU E51Ans pvr LTn a company underthe Act 1956having
1 its its Office at AI1 It Floor Need BaghNew Delhinoo49 India throughi5

authorizedsignatory

AC collectivelyreferredto as the Conrming Parties which shall unless

rcial repugnantto the context and meaningthereofbedeemedto mean and incluie their successorsin

interest administrators executors authorized transfereeand assignsof the THIRD1 t

PART
Act The partiesto this Agreementshall also be collectivelyreferredto as the

ndia Parties andindividuallyas the Parzy

VHIiRFS

Act A The ConrmingParties alongwith their associate ArsociuteCompanierare

Flex amongstthemselvesthe owners in of certain freehold land located in Sector58

59 60 61 and 62 in the revenue estate of VillageGhataUllawasand BehrampurTehsil
SohnaDistrict GurgaonHaryanahereinafterreferredto as the said Land Out of the

mics i said Land the ConrmingPardes alongwith the Associate are amongst

K349 i themselvesthe absoluteowners of a substantialpart thereofwhereascertain portionsare

owned by individual land owners Land Owners who have entered into collaboration

It with them and also vested the Conrming Pardes and Associate with the
Act rightsto developand sell the said Land

dia I
B The ConrmingParties alongwith the Associate amongst themselvesand on

i behalfof the Land Owners have obtained various consents and assurances from the
Act Director General Town and CountryPlanningHaryanaChandigarhDTCP with
mm i regardto the of the said Land as a plottedcolonyunder the Haryana

Developmentand of Urban Areas Act 1975 Act The ConrmingParties

Act alongwith the Associate are continuingto acquirefurther lands so as to

Cm H augmentthe aforesaidplottedcolonyinto a modernresidentialtownshiphereinafterreferred to
as the IRE 0 City

C Out of the area comprisingthe said plottedcolonythe ConrmingPardesalongwith the

33 Associate are entitled to developcertain areas as group housingcolonies

Pursuantthereto the zoningfor an area of 17224 ACRE v has been approved
and out of this an area of 14816ACRES located near SouthernPeripheral
Road Sector58GurgaonHaryanaexclusivelyowned by the ConrmingParties along

git with certain Land Ownershas been earmarkedfor developmentin a tondominium setting

as describedhereinafter Liceme Out of the said License az area of 5AcREs

For in the LayoutPlan hall

59 AlmCIx A A

D 9 r iREo RsioNtiisco r N
i u

X 2 Imy tI ngitform part
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ForEighthNo h V
Alotturh of this Agreementand the same shallcontinue to remain in the ownershipandcontrolofThe said Reserved Land is owned funded andby the Companyat its own cost and the Allottee shallnot haveany righttitlethe CompanyConrming Partiesor interest thereinwhetherof ownershipusage or otherwisewhatsoever The remainingarea of 9816norms has been earmarkedfor the of 280brandedrmidentialunits in a apartmentsettingspreadacross multipletowers consistingof multiplelevelsoors alongwith other sitesunitscompletein all respectsin accordancewith the specicationsset out herein hereinafterreferredtoas the said PrajectThe Companyhas enteredinto certain agreementseachdated28th 2011 withHyattInternationalCorporationa company organizedunder the laws of Delawarewithits principalplaceof businesslocatedat 71 SouthWacker DriveChicagoIllinois 60606USA Hyatt its affiliatesas follows1 License eement ursuant to which the Com an is ermittedto useP P Y Psubjectto certain conditionsthe brandname Grand Hyatt for the ResidencesComplexII TechnicalServicesResidences pursuantto which Hyattandor itsaffiliates shall provideto the Companycertain technicalservicesin connectionwith the planningbuildingfurnishingequippingand decoratingof theand the clubrecreationalfacilitycomprisedin the saidProjectandin ResidencesManagementAgreementpursuantto which Hyattandor its affiliatesshall provideas an agentof the Companycertain managementmaintenanceandhospitalityservices to the clubrecreationalfacilityand thecomprisedin the said Projectandor the individual residenceunitThe License AgreementTechnicalServicesAgreementand the ResidencesManagementAgreementare hereinafter referred to as the HyattIn pursuanceto the Hyatt the residentialunits viz 280brandedresidential units in a settingshall be constructedinaccordancewith the BuildingPlans be bythe DTCP are proposedto be known by the name Grand HyattGurgaonResidencesand alongwith all the openareas walkwayscommon areas parkingspaces whatsoeveras may be by theCompanyas forminga part thereof shall form theup1 fa1 ixr nuzo RESIDE j 5 coMA F Ar LIMITED

1

gtKResidmcetComplexV NEet Ltd 0Wwy
irect ani
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FGrx DgptwxreCompanyandorthe ConrmingParties hereunder0

M
An afliate of the Companyis developinga hotel upon another parcelof land alsolocatednear SouthernPeripheralRoad GurgaonHaryanaIndia and for which theaffiliateof the Companyhas enteredinto with Hyattitsaffiliatescertain Hotelservice Agreementand other agreementsHatelAgreememr for operationsmanagementand related services to be providedbyHyattitsafliates to the GrandHyattGurgaonhotel Hotel which is adjoiningto the site of the said ProjectThe Hyatt are limited in their scope to theonly and all other areasunits of the Projectincludingthe EWS unitscommercialareas communitysitesand other comprisedin thesaid Projectare specicallyexcluded from the scope and of the HyattAgreementsThe ConrmingParties have vestedthe Companywith the completeauthorityand powers on their behalf as well as on behalf of the Land Ownerstoundertakeinter alia amongstother tasksthe marketingsaleand administrationof all theconstructedunits comprising includingthe interest agreedto betransferredhereunder and also to act under and enforce this on their behalfand in their name if and wheneverrequiredThe Companyis also fullyauthorizedbytheConrmingParties to receive for allotment of theimposeconditionsmake allotmentsand otherwise to deal with negotiatenalize signand execute the sale agreementsconveyancedeeds and all such incidentaldocumentsasmay be reasonablynecessary to giveeffect to this Agreementand also to receive the saleconsideration and other chargesor dues as stated in this Agreementfrom theand to givevalid receiptsthereofin its own name and otherwise todo all such acts deeds or thingsas may be deemednecessary by the Companyin itssole discretionto giveeffect to this AgreementThe Allottee has demandedfrom the Companyand the Companyhas allowed theAllottee to inspecttentativebuildingplansownershiprecords of the saidLicensevariousapprovalsgrantedby the DTCP in favour of the Conrming Parties and all otherdocuments includingthe HyattAgreementsrelatingto the righrsand title of theConrmingPartiesCompanyto construct brandmarket and convey the interestagreedto be transferred hereunder in The Allottee has agreedthat it isfully satised in all respectswith regardto the right title and interest of theParties in the said License and there shall be no reby it in this regardFurthermorethe Allottee understandsthat byexecutingthis Agreementit would be deemedthat the Allottee has completedits duediligenceto its entire satisfactionincludinginter alia in respect or therth VenturesP Ltd 0JJ11 jizrIREO or VATE LIMITED
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Fr EighthNorthye
A1mzz9xThe Companyhas claried to the Allottee that the LayoutPlan of the Licensecontain besidesthe other units includingdwellingunitsfor weaker sectionsEWS units commercialareassitesclubrecreationalfacilityand other which shallcontinue to belongtothe ConrmingParties until these are transferredby them but howeverthis Agreementisconned to and limited in its scope onlyto the sale of the ResidenceUnitin theThe various up area comprisingthe saidProjectincludingthe towers the residence EWS unitssites commercialareas facilitywhatsoevershallbe hereinafterreferredto as the BuildingsThe Allottee after fullysatisfyingitselfwith respectto the righttitle and interest of theConrmingParties in the said License the approvalsand sanctions in favour of theConrmingParties as well as the designsspecicationsand suitabilityof theconsmiction has appliedto the Companyvide dates 1 Fclzrumy2or3Application1TALLOTMENTaflllZSIDENCEUNITNo Tzr1NS on 11 noon 2 rowanhavinga SuperArea af4625so rr 42966 so Mnzs or thereiboutstogetherwith the exclusiverightto use 3 Nor ParkingSpaceswhich shall form anindivisiblepart thereofhereinafterreferredto as the ResidenceUnit The ResidenceUnit shall be nished in accordancewith the set out in mJa2gu1laLheretoThe Allottee has been made aware that the Companyis still in the processofthe saidProjectand in pursuancethereofit is understoodandagreedbythe Allotteethatthe location layoutsize or dimensionof saidResidenceUnitincludingits SpecicAreaare tentative and subjectto changeand may at sole discretionct the Companybemodied or revisedor changedfrom time to dine duringthe Cllfx of its compledonandtill grantof the CerticateIt is furtherclaried that the term SuperArea of the saidResidenceUnit is usedhereinas an ardcial device onlyfor the purposeof computingthe considerationfor the saidResidenceUnitThe Allottee understandsconsents and agreesthat the transferpursuantto this Agreementwill onlybe of the SpecicArea of the said ResidenceUnitwhichshallbe 74 of the chargedSuperArea Althoughthe saidResidenteltUnitbydefinitionincludesthe ParkingSpacesthese shallnot be countedtowardsthe SpecicArea of thesaid ResidenceUnitIt is specicallyclaried by the Companyandacceptedby the Allottee that the presentLayoutPlan for the License as depictedherein as amp1s53zggIr and tentativeFloor Planof the ResidenceUnitas depictedin the Floor Plan annexedherey1thas Aand its SuperArea which forms the basis for calculationof C derationunders Qres Ltd In

Q
h m 11 fornuzo RES NCES cow yrz LIMITED
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this Agreementis subjectto changeuntil the construction of the Projectis completeinall respectsand the competentauthorityissuesthe OccupationCerticate under the Actin respectto the relevanttower where the ResidenceUnitis locatedIt is specicallyclaried by the Companyand acceptedby the Allotteethat the SpecicArea of the said ResidenceUnitif providedwith usableopen terrce and balconyiershall also include the area of such terrace and balconyieras hereinthe inclusion of such areas the Allottee shall not cover or construct onsuch terrace and balconyiciand shall only use the same as open terrace andbalconyietand in no othermanner whatsoeverThe Allottee is aware that the said ResidenceUnitderives its Landmarkstatus andexclusiveappealfrom the licensegrantedbyHyattto the Companyfor the usage of thebrandname Grand Hyatt for the said and the uniquevalue addedservicesamenitiesbeingprovidedin the by the CompanyandorHyattitsaffiliatesas an agent of the Companycoupledwith the standardsofmaintenanceconsistent with the standards to those generallyprevailingininternationalGrand Hyattbranded residencesoperatedbyHyattandor its subsidiariesand as suchthe proper upkeepand maintenancethereof is an aspectof suchstatus and appealTowards this end the Allottee is willingto execute theResidencesMaintenance 8 Services for the with the MSAwhichis an affiliate of the Companyas may be identied and by theCompanyin the format bythis Agreementand for the term committedbyiton behalfof the AllotteeRWA to the MSA The Allottee understandsand agrees that anafliate of Hyatt actingas an agent of the CompanyMSAwill providecertainmaintenanceand other services to the pursuantto the ResidencesAgreementThe Allottee that the Companyhas readilyprovidedcompleteinformationand clarications as requiredbythe Allotteehowever the Allottee has ultimatelyreliedupon its own and judgementand save and exceptas specicallyin this Agreementthe Allottees decision to purchasethe saidResidenceUnitis not influencedby any architects planssales planssale brochureswarrantiesstatements or estimatesof any nature whatsoever whetherwritten or oral made bythe CompanyConrmingPartiesor their sellingor otherwise includingbut not limited to any relatingto the said Projector the or the interior spaces therein or any othercharacteristics thereof the services to be providedto the Allottee the estimatedtfacilitiesamenitiesto be madeavailableto the Allottee r com PAl
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The Allottee that the Companyhas readily all the informationclaricationswith regardto the terms of this Agreementas by it to its completesatisfactionand that the Allottee has read and understoodthe presentAgreementExceptto the extent containedherein no other oral or written or statementmadebythe Companyor any thirdpartyclaimingunderit shallbe consideredto be a partofthis or bindingon the or the ConrmingPartiesThe Allottee has conrmedto the Companythat it is enteringinto this Agreementwithfull knowledgeof all the laws bylawsrules regulationsnotications as may beto the License as well as the saidRe uidenceUnitand thatit has clearlyread and understoodthe rightsand of the Companyand theConrmingParties as well as all its rightsduties and undereachandevery one of the clausesof this AgreementThe Allottee has and warrantedto the Companythat it has the legalandvalidpowerandauthorityto enter into andperformthis AgreementThe Allottee herebyalso assures representsand warrants to the Companyand theConnning Parties that it shallcomplywith the terms hereofand all the lawsand statutory with respectto the saidResidenceUnitthe saidProjectandtoany constructionto be raised thereon and relyingon all the assurancesand warrantiesmade herein by the Allottee the Companyand theConrming Parties have agreedto enter into this Agreementfor sale of the saidResidenceUnitto the AllotteeThe Companyrelyingon the conrmations and assurances of the Allotteeto faithfullyabidebyall the terms conditionsand agreedhereinin letter andspirithas acceptedin goodfaith the Applicationand is now willingto enter into thisAgreementon the terms and conditionshereinafterset forth in this AgreementBasedon the abovementionedassurances warrantiesand of the Allotteeandalso subjectto due andfaithful by the Allottee of all its setout herein the ConrmingParties assure the Allottee that theyshallremainboundalongwith the Companyto execute the ConveyanceDeed for the saidResidenceUnitin favourof the Allottee on their own behalfas well as on behalfof the Land Owners and intokenof whichtheyhavejoinedthe Companyin executingthis Agreementas ConrmingParties hereof ANY

PJJVATELIMITED45
i14 for into

536



rtion
iplete
xcept
made

UT of

with

y be
that

i the

inder

and

3 the

laws

nd to

tnces

said

lottee

r and
I this

lottee

IS St

along
avour
id in

trning

IMITED

O
1

07
NOW THEREFORE THIS AGREEMENT BY and BETWEEN THE PARTIES WITNESSES AS UNDERIx DEFINITIONSIn addition to the terms dened elsewherein this Agreementthe followingterms whereverusedin this Agreementwhen capitalizedshall have the meaningassignedherein unless repugnanttoor contrary to the context and meaningthereof When not such words shall beattributedtheir ordinarymeaningAct shall mean The Haryana and Regulationof Urban Areas Act 1975Agreementshall mean this Residence Purchase Agreementincludingall recitalsannexures exhibitsschedules attached hereto and tenns and conditions for theallotmentof the said ResidenceUnit andor ParkingSpacetin executedbythe Companythe ConrmingParties and the AllotteeAparrmentArtshall mean The HaryanaApartmentOwnershipAct 1983Applicationshall mean the dated 1 Fzbmary2013for theprovisionalallotment of theResidenceUnit andor the ParkingSpacerinBatirSaIePrice shall have the same meaningas ascribedto it in Clause41 of this AgreementBrand Standardsshall have the same meaningas ascribed to it in Clause 17 of thisBuildingshall have the same meaningas ascribed to it in the Recital J of thisAgreementBuildingPlans shall mean the BuildingPlans of the Projectas subrnittedasapprovedunder thePunjabScheduled Roads and Controlled Areas Restriction of Rules1965and shall include all subsequentrevisionsthereofByeLawsshall havethe same meaningas ascribedto it in Clause 204 of this AgreementCommitmentPeriod shall have the same meaningas ascribed to it in Clause 14 of thisAgreementCowmanAreas shall mean all such partsareasin the Projectas speciedby thet 22 E All shall use on aas suchin the Declaration and whjen res Pvt Ltd a 4UAlJJ6 15 r iiuzo nzsii i 3 lVATE LIMITEDif OI
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mmmtorxi OlN noW 0sharednonexclusivebasis with other occupants of the ProjectSuch Common Areas mayinclude corridors and passagesatrium common toilets AHU rooms securityreControlroom all electricalshaftsDG shaftsAC shafts shaftsplumbingand reshaftson all floors and rooms staircasesmumtiesand water tanks In additionentire servicearea in the basement includingbut not limited to electric substationtransformersDG setrooms under groundwater and other tanksAC plantroom pump rooms maintenanceand servicerooms lift lift room fan rooms drawingsandcirculationareas etcCerticateshall mean the CompletionCerticate for the Projectas issuedby theDTCP underthe PunjabRulesand shallincludeany Partial CompletionCerticateConveyanceDeed shall mean deed of conveyancewhich shallconveythe title of the ResidenceUnit in favour of the Allottee in accordancewith this AgreementDeclarationshallmean the declarationincludingany amendeddeclarationled or to be ledunder the ApartmentAct with the competentauthoritywith regardto the residenceDelay shall have the same meaningas ascribedto it in Clause 144 of thisAgreementDTCP shall mean the Director GeneralTown and CountryPlanningHaryanaandany otherrelevantofcer exercisinghis powersCburgershallmean the amount payableby the Allottee on account of the internaland externaldevelopmentworks includingbut not limited to the following1 External ChargesEDC andor any enhancementsthereofII InfrastructureDevelopmentChargesIDCIII Infrastructure ChargesIV Any other chargesfor executingthe externalinfrastructureworltffacilitiesservicesinaddition to the EDC as speciedaboveon account of the of a24 meter or other externalroadincludingthe layingof any servicesalongtheseroadsor for the settingup and installationof electricalsub stations 66 KVA capacityandabove or for the layingoutrelocationof transmissionlines or for any other similaren authoritymay inU0orLfllE IDENCES G g PRIVATE LIMITEDr 3as the DTCP or 0For EighthNorthVentures J
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the futureassignto the ConrmingPartiesrecoverchargesformay

Dntrol

1 re v The costofsuch other works as may be undertakenby the

ervice Companythat are not specicallycoveredelsewhere
9 set

nance vr Interestpaidon EDCIDC to the and carryingcost on the fund by
the Companyfor the abovementionedchargesat the rate of 15 per annum

y the EanzertMoneyshallhave the same meaningas ascribedto it in Clause 7 of this Agreement

EWS uniu shall have the same meaningas ascribedto it in Recital J of this

lence Agreement

Floor Plan shallmean the Floor Plan of the ResidenceUnitas depictedin Auugxungin

led annexedto this Agreement
dence

Force Majeureshall mean any event beyondthe reasonablecontrol of the Companyor

ConrmingParties byitself or in combinationwith other events or circumstanceswhich cannot

F this 1 bythe exerciseof reasonablediligenceor I1 despitethe adoptionof reasonable
andor alternativemeasures have been preventedor causedto have been preventedand which

impairsor adverselyaffects the Parties abilityto performits their

ligarh obligationunder this Agreementand which evenm and circumstancesshall includebut not be

I limited to Aactsof God ie fire droughtood epidemicsnatural disastersordeathsor
disabilities or accidentsair crashes and shipwreckscstiilltesor lock

ternal outs industrialdispute of cements steel or other constructionmaterialdue to

strikes of manufacturessupplierstransportersor other intermediariesor otherwiseEwar and

hostilities of war riots or civil commotionrnongrant refusaldelaywithholdingcancellation
of any approvalfrom any authorityor impositionof any adversecondition or

obligationin any approvalsfrom any authorityincludingany delaybeyondthe

control of the Parties in issuance of the OccupationCerticate
CompletionCerticate andor any other as may be requiredGanymatter

issuesrelatingto grantof noticesnotications bya competentauthority
becomingsubjectmatter of any suitwrit before a court of law H the of or

5 in amendmentin any law rule or regulationor the issue of any injunctioncourt order or

of a l direction from any authoritythat preventsor restricts the

oads Parties from complyingwith any or all the terms and conditions as agreedin this Agreement
v and IeconomicrecessionJany event or circumstances to the foregoing
milar I

3y in Grace Period shall havethe same meaningas ascribedto it in Agreement
I ForEighthN Ltd
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AImee9x J3 Q
18Grmd Hyatt Reril2mcrshall havethe same meaningas scribedto it in theRecital E of this AgreementHoldingClJmgcrshall have the samemeaningas ascribedt it in Clause 141 of thisAgreementHotcl shall have the same meaningas ascribedto it in the Recital F of thisAgreementHotel shallhave the same meaningas ascribedto it in the RecitalFof this AgreementHaucR1zlcrshall havethe same meaningas ascribedto it in Clause 171 of this AgreementHyatt shall have the same meaningas ascribedto it in preliminaryRecital D ofthis AgreementIFMS shall have the same meaningas ascribedto it in Clause174 of this AgreementLand shall have the same meaningas ascribedto it in Recital A of thisAgreementLayoutPlan shall mean the internal layoutplanof the various componentsof the Licensewithin its peripheralboundariesas depictedin Azgnzzxugg11 annexedto this AgreementLice1m shall have the same meaningas ascribed to it in Recital C of thisAgreementMaintenance Service Agencyor MSA shall mean such afliate of the Companyby the Companyfor providingall or any of services related to themaintenanceand upkeepof theMaintenance7 Seruire Clmrgershall mean the chargesto be paidbyresidenceunit owners for1 the maintenanceservicesI1 contributions to the SinkingFund for capitalequipment111 insurance for the Common Areas Iv the HyattFee a fee equalto 15 of the cost of deliveringthe maintenanceservicespayableto Hyattitsafliate onmonthlybasis V AdministrativeMarkUp 15 of the cost of deliveringthe maintenanceservicespayableto the MSA and VI all such sums specically herein or in theResidencesMaintenance 8 ServicesAgreementas forminga pa up nintenanceampServicesANY PRIVATE LIMITED
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2 A0t1ex 3Chargesincludingpower consumptionchargesand every other amount payableon account ofthird party chargespayable for the or on behalf of theresidenceunitowners like municipaltaxes statutory taxes enhancedexternalchargesenhancedinfrastructure chargesinfrasuucture chargesandsuchlikeNotice of Parexrion shall have the same meaningas ascribedto it in Clause 14 of thisAgreementNotice qfTerrmnatian shall have the same meaningas ascribed to it in Clause 22IIof thisAgreementCerticateshall mean the Certificatefor any of the buildingto beconstructedin the Projectas issuedindividuallyor collectivelybythe DTCP underthe PunjabRulesParkingSpacesshall mean the covered car parkingspacesallocatedfor the exclusiveuse alongwith the said ResidenceUnitPaymentPlan shall mean the PaymentPlan attachedto this AgreementinPLC shallmean the PreferentialLocation Chargesreferred to in Clause 422 andshallhavethe same meaningas ascribedto it in Clause 118 of this AgreementPrzyentshall have the same meaningas ascribedto it in the Recital C of thisAgreementPunjabRules shall mean the PunjabScheduledRoads and ControlledAreas Restriction ofRules1965Remued Land shall have the same meaningas ascribed to it in preliminaryRecitalc of thisAgreement shall have the same meaningas ascribedto it in the Recital Eof this AgreementRerz1encerMaintenance ServiceAgreementshall mean the maintenanceampservicesagreementtobe executedbetween the Allottee Parties and the MSA which shall bein the form annexedas 4msixgney to thisAgreement19MVor Pvt Ltd If 3l r IREO co 7 PRIVATE LIMITEDi 72 KQ
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ResidenceUnitshall have the same meaningas ascribedto it in the preliminaryRecitalK of

this Agreement

RWA or the ResidentsWelfareAssociationshallmean the societycomprisingthe

owners in the Projector partsthereofto be formedin due course bythe
Partiespursuantto the provisionsof the ApartmentAct

Sale Considerationshall have the same meaningas ascribedto it in Clause 42 of this

Agreement

SinkingFund Arcomztshall have the same meaningas ascribedto it in Clause 175 of this

Agreement

SpecicArea of the saidResidenceUnitshallmean and include the entire area enclosedbyits

or internalwalls columns internalshaftsincludingarea of the balconiesterracer
reservedfor exclusive use with the said ResidenceUnitif any and half the area of walls

common with other which form integralpart of the said Residence
Unit shall be includedin the SpecicArea of the saidResidenceUnit

SuperInn of said ResidenceUnitshallbe the sum of the SpecicArea of the saidResidence

Unit and an additionalfactor to allow for inclusion of premiumconstructionfeaturesfacilities
servicesand thc indivisibleprorata share of the Common Areas in Projectup to its periphery
excludingthe areas speciedherein as excludedor to be dealt with by the Companyin

accordancewith law or as speciedherein as retainedin the ownershipof the Conrming
Parnes andor the Company

TPlet shall mean the Transferof PropertyAct 1882

ZoningPlan shallhave the same meaningas ascribedto it under the PunjabRules

2 INTERPTAl0h

Unlessthecontextotherwiserequirein thisAgreemmt

21 The use of words in the singularshall include the pluraland me of words in the
masculinefeminine or neuter gendershall include the other two

9 hNYoz 2
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LIMITED 222324L516272829 5
Reference to any law shall include such law as from time to time enactedamendedor reenactedReference to the wordsinclude or includingshall be construedwithout limitationAnyreferencein this Agreementto the terms herein hereto hereunderhereof orthereof or similarterms used in this refer to this entire and notto the particularprovisionin which the term is usedexceptwhere the context otherwiserequiresUnless otherwise statedall references herein to clausessections or otherprovisionsare referencesto clausessectionsor other provisionsof this AgreementReference to this Agreementor any other agreementdeed or other instrument ordocument shall be consumedas a reference to this Agreementor uch other agreementdeedor other instrumentor document as the same may from time to time be amendedvaried or novatedThe in this Agreementare givenfor convenience and are indicativeonlyThey do not purport to define limit or otherwise qualifythe scope of thisAgreementor the intent of any provisionhereof The true of anymatterclauses in this shall be derivedbyreadingthe vuious clausesin thisas a whole and not in isolationor in parts or in terms of the captionsprovidedThe recitals are an integralpart of this and any provisionscontained in the recitals includingany and warrantiesshall bebindingon the Parties as if set forth in the main bodyof this AgreementThe word personshall mean any individualsoleassociationbodycorporate corporationjointventure mist any governmentauthorityorany other entityorIn accordancewith internationallyacceptedconversionrates the measure of Io7tesquarefeet wherever used shall be equalto 0419290304squaremeter3 HYATT ammo CONDITIONSTheIllatee tbatlxl of HyattWltx 07AWV i 21
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or afliates is in any way in or endorsingthe offeringand none of them willreceive any proceedsfrom the sale of the residenceunitsNeither the Allottee nor theallotteesnor any personclaimingthroughor under themnor the RWA will acquireanyinterestin the Grand Hyattname or the Hyatttrademarksthroughthe purchaseof theResidenceUnit Hyatthas neither endorsednor the financialaspectsrelatingtothe sale of the residenceunitspursuantto any publicdisclosuredocumentsIn order to continue to retain the limitedrightsto the Grand Hyattbrandname andtrademarksthe must be operatedand maintainedand the residenceunits must be marketedand sold in accordancewith the BrandStandardsAn affiliateofHyattwill as an agent of the MSA manage thepursuantto one or more or managementagreementexecutedbetween theMSA andor the RWA and the Grand Hyatt brandname and trademarkswill notcontinue to be associatedwith the upon terminationof thoseagreementsor the terminationof the ResidencesManagementAgreementor the HotelAgreementsfor any reason whatsoeverThe rightand license to use the Grand Hyattbrandname and trademarksis onlyforand residenceunit andor the RVVA shall not have therightto use it for parts of the Common Areas or inside the residenceunitsbeingacquiredby any allottee There exists no jointventure jointenterpriseownershipor similar relationshipbetween the MSA and Hyatt Neither Hyattnor itsaffiliates have any ownershipinterest in the Hotel or any of theresidenceunitsor any for the marketingand sale of the residenceunitsIf the Hotel Agreementsare terminatedthe Hotel the and each ofthe residenceunitsmust cease usingthe Grand Hyattbrandnamu andtrademarksCertainfeescosts andexpensesincurredto maintainthe residenceunitsto the standardsrequiredby the ResidencesManagementAgreementare partof the expensesfor commonareas of the rmdor the club at the The failureof the Allottee or the RWA or the MSA to approvebudgetssuf eient to cover requiredexpensesfor managementmaintenanceand other services could result in a failure toof theManagementAgreementHyattand its affiliates are not responsblefor and make nomaintain the Brand Standardsand accordinglya termination Residencesor warrantyconcerningtthe constructionof the residenceunitscommonareas of the or the club in the I1 obtainingrequiredpermitslicenses and approvalsto developthe residenceunitscommon areas ofthe or theclub in the ResidenceC lex and 111 sale of the
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m will residenceunitsor ensuringthat the residenceunits are sold in accordance with all
or the applicablelaws codes ordinances and other requirementsHyattor its
re any afliates retention and exerciseof rightsof approvalor inspectionwith respectto the
of the marketingand sale of residenceunits are for the purpose of protectionof its and its

jug to afliates interest in the Hyatt or Grand Hyattbrand name and trademarksonlyThe

Companyhas the sole rightand for the manner and means bywhich the

residenceunits are sold

ac and
dence 6 The Allottee that theCompanysrightsto developthe

iate of and sell the residenceunits underthe name Grand Hyatt are governedbya License

omplex Agreementwith HyattThe Allottee representsthat it is not acquiringits ResidenceUnit
en the with the that the Grand Hyatt name and trademarkswill continue to be
ill not associated with the duringits entire perioiof ownershipThe

those C Allottee has read and understandsthe with the Grand
Hotel Hyatt brand name and trademarks as described in the offering

statement

nlyfor 7 The Allottee understandsthat even thoughthe Companyhas as Licenseelicensed the

ve the rightto use the Grand Hyattbrand name and trademarksfrom Hyattwith respectto
being v the the cannot be so brandedsince such license

lefshipi does not commence until the date of formal openingof the Hotel The Allottee has been

001 its informed by the Companythat in the event the said Hotel is not readyat the time of
Of tilt handingover of the ResidenceUnitthen in such event the Companyshall

5 hand over of the ResidenceUnit without any brandingof tlie Residences

Complexand the Allottee and agrees to I accept of the

33011Of ResidenceUnit without any brandingof the 2 an afliate of the

Companyshall render the maintenanceservicesto the and 3 that

Hyattor its affiliateshall have no obligationto renderas an agent of the Company
3d31d5 certain maintenanceand hospitalityservicesto the Furtherit is only
Dmmon once the said Hotel is open that an affiliate of Hyattactingas an agentof the Company
failure will providecertain maintenanceand hospitalityservicesto the

equired
15 to l3 the SubClause7 abovethe Allottee understandsthat as and when the

ide5 Companyand Hyattdecide to brandthe which date shall be on or

3k9 3 before the formal openingof the Hotel then in such an event an afliate of Hyatt
Ommo wouldas an agentof the Companyprovidecertain maintenanceand hospitalityservicesto
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4 CONSIDERATION AND CONDITIONS

4

42

43

44In accordancewith the tenns and conditionsas set out in this AgreementtheParties herebyagrees to sell transferand convey and the Allotteeagreesto buy the saidResidenceUnithavingan SuperArea of4625so IT42966so MrR at 2 BASIC SALE PRICE lJfRS2900 per orr ofSuperArea ietotalofRS 1 I 9787goo RupertElevenCrorerNinctySwen LatInEightSevenI7nmmndFfvcIilmzdmlO1IIyunlyhereinafterreferredto as the Basic SalePriceIn additionto the Basic Sale Price of the said ResidenceUnitthe Allottee has agreeandacceptedto pay the costs chargesfee anddepositsas set out in this Agreementincludingthe following411 DEVELOPMENT CHARGES at the rate ofRs5i8 pnsorr afsurm AREAThe Chargesmentionedabove are basedon the estimatedrates anddo not include certain components including external infrastructurewhich shall be later and thesame shallbe payablebythe Allottee as and when demandedbythe Company422 PLC at the rate afRsiooo pe7sorT DfSUPERAREA423 CLUB MEMBERSHIP CHARGES an aggregate0fRSThe Basic Sale Price alongwith all the chargeslistedabove shall constitute and behereinafterreferredto as the Sale Considerationand shall be payablebythe Allottee inthe manner set out in the PaymentPlan selectedand agreedbythe Allottee and annexedherewithas N1gxgniv Exceptto the extent agreedin Clause 4 and Clause 9 hereinthe Sale Considerationshallnot be subjectto escalationThe Companymay improveupon modifyor upgradethe of theResidencesComplex the said ResidenceUnitwith a view to enhance the aestheticfeaturesor considerationsof efficiencyor betterbuilding better maintenanceandorutilizationof installationsetc as may be advisedto it andM deemedt in its solediscretionsubjecthowever to the condition that the increase on such account shall belimitedupto a maximum5 of the Basic Sale Price Any increasedcost to be passedonto the Allottee under this Clause shall be calculatedon a cost plusincidentalsalongwithoverheadand administrativechargesat the rate of 20 thereonThe Allottee understandsand agreesthat the Basic Sale Price of the said ResidenceUnit
has been calculatedbasedon the prevailingpurchaserates of raw materialsand inputcosts
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rmJ 1flaI4546 7includingall servicesat the time of originalbookingInput Cam The escalationif anyin the InputCosts on the expiryof the Grace periodor handingover of ofthe saidResidenceUnitwhichever occurs earlier ChargzablePeriod to the extent of10 thereofshallbe absorbedby the Companyand balanceshallbe paidbythe AllotteeFurthermoresuchescalationshall be chargedon such percentageof the Basic Sale Pricebeingthe deemedInputCosts to the Companyas assessedbythe Companyat quarterlyintervalsAs on the date of this Agreementthe deemedInputCosts is 55 of the BasicSale Price CbargeableEscalation The benchmarkfor determiningthe escalationin theInputCosts shallbe the Wholesale Price Index derivedfrom the monthlyindexed ratesfor All Commodities on the website of the Economic Advisor to theGovernment of India Ministryof Commerce and Industryat httpeaindustiynicinWPI The escalationin the InputCostsshallbe calculatedas the differencebetweenthe publishedWPI for the month in which the originalbookingfor the saidResidenceUnit is made Base PVPI and the WPI for the last month of the PeriodErcalatedPVPI The Allottee shall be laible to pay the CiiargeableEscalation ondemandbythe Companyin accordancewith the SuperArea of the said ResidenceUnitof the PaymentPlan The Allottee agrees that if at any pointduringthePeriod the Government of India stops publishingthe WPI due to anyreasons the Base WPI as well as the EscalatedWPI shall be derived from alternativeindexed rates publishedbythe Governmentof India or any national institute of reputeThe stamp dutychargeson the Sale Consideration and chargesasfor execution of the Deed in favour of the Allottee shall be paidextra inaccordance with the PaymentPlan AuxtxuktIv or as and when demandedby theCompanyIt is expresslymade clear by the Companyand the ConrmingParties and agreedbythe Allottee that the paymentof DevelopmentChargesshall alwaysbe solelyto theaccount of the Allottee and to be home and paidby the Allottee in the proportionofthe SuperArea of the said ResidenceUnitto the total super area of all the BuildingsThe Allottee understandsthat the Companyhas a rightto demandand recover anyadditionalbalanceamount of the Chargeson nalizationreconciliationofthe estimated rates chargedherein The Allottee undertakes to pay thebalanceenhancedrevised Chargesin proportionof the SuperArea of thesaid ResidenceUnit to the total super area of all the Buildingsas and when the samedemandedfrom the Allottee bythe CompanyIf any chargesforEDCIDC or by whatever name called is levied with effect includinginterest thereon as chargedby DTCP whether before or after the execution of theConveyanceDeed in respect of the said ResidenceUnitthe Allottee agrees andalso pay such balanceenhancedrevised 09ernandby theNWVenturesPvt LtdA f z forrun azsrn2 A 3gt S
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49

For E hth 2lg N QN31PvrLid 1 9Companyor the MSA as the case may be in proportionof tie SuperArea of the saidResidenceUnitto the total super area of all the BuildingsThe Sale Considerationincludingthe Basic Sale Price has been xed after takingintoaccount the taxes andor other statutory dues as are determinableup to the date of thesaid ApplicationThe Allottee agrees and undertakesto pay any freshincidencethereofthat may be applicableon account of any fresh tax levy fees chargesstatutorydues orcess whatsoeverincludingValue AddedTax VAT GST ServiceTax etc which shallalso includeany enhancementor increase thereofeven if it is in effectinthe of the SuperArea of the saidResidenceUnitto the total super area of allthe BuildingsThe Allottee undertakesto pay such amount if any promptlyon demandbythe CompanyIt has been madeclear by the Companyand the Allottee mderstandsand agrees thatalthoughthe Sale Considerationfor the said ResidenceUnitis calculatedon the basisofthe SuperArea what is agreedto be eyedhereunderis onlytheSpecicArea of the saidResidenceUnitand the inclusion of Common Areas in the SuperArea of the saidResidenceUnitdoes not giveany exclusiveownershiprighttitle orinterest therein to the Allottee However subjectto the due observanceand ofits under this Agreementand the Residencs Maintenance 8 ServicesAgreementto be executedin due course includingtimelypaymentsof the MaintenanceampServicesChargesand other chargesthereunderthe Allottee shall have a common rightalongwith the other lawfuloceupans of to use the Common Areasand facilides providedin the ProjectThe Common Areas and the facilities inthe said Projectshall continue to vest in the Parties till such timeas these or portionsthereofare either transferredto the RWA in accordancewith theApartmentAct or otherwisedealt with bythe Companyin accordancewith law Furtherthe ReservedLand shall continue to remain in the ownershipand control of thePartiesThe Allottee agreesand understandsthat exceptas expressly hereinit shallhaveno ownershipclaim over or in respectof lawns if any for the exclusiveuse ofspeciedgroundfloor residenceunitsall or any open spaces parkingspacesexceptthoseallotted to the Allottee commercialareas clubrecreationalfacility communitysitesReservedLand etc none of which have been includedin the SuperArea and all suchareas shall remain the propertyof the Partieswho shall be free todeal with these in accordancewith law The Allottee shall onlyhave a jointand nonexclusiverightof use of the Common Areas in accordancewith the terms and conditionsstipulatedin this AgreementConveyanceDeed andofdri Maintenance amp
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gtf the 5 ServicesAgreementAll such areas which havenot been specicrllysold or which do notform part of the Common Areas set out in the Declarationshall continue to vest withthe Partiessubjectto the terms of this AgreementThe Companyproposesto developa largeorganizedgreenarea comprisingacompositeblock of 5oAcntsin the projectsbeing byit includingthe ReservedLand Subjectto the success of certain further efforts beingmade bythe Companyand necessary from the Governmentthe said organizedgreenshall be spreadover several projectsbeing by the Companyin theIREO Cityincludingthe area excludedherein as the ReservedLand and marked out assuch in the LayoutPlan ANNEXUREll The said ReservedLind falls outsidethe ambitof this and it has not been included while calculanngthe SuperArea for thesaid ResidenceUnit and the Allottee hereby and agrees that it shall nothave any right title or interest thereinwhether of ownershipusage or otherwisewhatsoeveron the ReservedLand Furtherthe ReservedLand shall not form part of theCommon Areas to be set out in the Declaration to be filed in due course for theLicense The Companyshall further endeavoursubjectto obtainingrequisiteapprovalstodevelopupon the saidorganizedgreenincludingthe ReservedLand a golfparkThe Allottee further understandsand agreesthat there is a variancein the value of thecommercial areas clubrecreational facilityand sites visavis the ResidenceUnit and also inter re between each categoryAccordinglythe Allottee agrees that theCompanymay at its sole discretiondeterminethe relativevalue of the various residenceunits apartmentsand other EWS unitscommercial areas clubrecreationalfacilityandsites for their share m the Common Areas andfacilities for the purposeof the Declaration to be led under the ApartmentActMODE OF PAYMENT

All paymentsto be made by the Allottee under this Agreementunless speciedotherwisein

writingby the Companyshall be vide a demanddrafthanllters chequepayable
1 have

use of
those

sites
I such
tee to 6

1101

zlitions

ice amp
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l at par at New Delhi in favour of Into RESIDENCES commrw PVT LrD All paymentsshall be subjectto their actual realization in the above mentionedaccount The date of creditinto the above account shall be deemedto be the date of paymentand exchangerates prevailingas on such date shall be applicablefor paymentsmade in foreigncurrencyPPRTlONMENTThe Allottee agrees that the Companyshall adjustall the amounts received from the Allotteerst towards interest on overdue installmentsand onlythereaftertowards theand nally the I27MWWV l rrrneouipcuW ctor E

j

549



J

towardsthe current installmentor current dues towardswhich the paymenthas beentendered

7 EARNEST MONEY

The Companyand the Allottee herebyagreethat 20 TwengyPercentof the SaleConsidemon
of the ResidenceUnitshallbe deemedtoconstitute the EamestMoney

8 PAYMENT or trltsrALLMeNTs

81

83

84

llmtr xF EighthNorth idWm 29W

22The Allottee has optedfor the PaymentPlan annexedherewithas TheAllottee understandsthat it shall alwaysremain for makingtimelypaymentsinaccordancewith the PaymentPlan gnuaxumsiv Onlyin the case of a constructionlinked PaymentPlan the Companyshall be obligedto send demandnotices forinstallmentson or about the completionof the stagesof Thedemandnotices shallbe sent by postcourierand shallbe deemedto have beenreceivedby the Allottee within o5m daysof by the Companyor receiptthereofwhicheveris earlierIt shall not be obligatoryon the part of the Companyto send any remindersfor anypaymentswhatsoeverAlthoughthe Companyshallnot be obligedto senddemandnoticesother than for the construction linked PaymentPlan or any reminderswhatsoeverforpaymentsof the installmentin the event that any such notices or remindersare sent bythe Companyto the Allottee as a gestureof courtesy theseshall not under any 1circumstancesbe construedor deemedto be a waiverof the obligationsandof the Allottee to itself maketimelypaymentsin accordancewith the PaymentPlan or in 1responseto suchdemandnotices in the case of a constructionlinkedPaymentPlanIf the Allottee prepaysany installmentor part thereof to the Companybefore it fallsdue for paymentthe Allottee shall be entitledto prep2ymentrebate on suchprepaidamounts at the interest rate declaredbythe Companyfor this purpose from time to timeThe interest on such prepaidinstallmentrshall be calculatedfrom the date ofprepaymentuptillthe datewhen such amount would actuallyhavebecome due The creditdue to the Allottee on account of such prepayrnentrebate shall however beonlyat the time of nal installmentfor the said ResidenceltUnitThe Allottee shall be liable to pay simpleinterest on everydelayedpaymentat the rateof 20 per annum from the date that it is due for pyment till the date of actualpaymentthereof In case the Allottee defaults in makingpaymentof the due installmentincludingpartialdefaultbeyonda periodof 90 daysfrom the due datethe Companyshall be entitledto cancelthe Allotment and termin at any timeQthereafterin accordanceherewith However theCo ti1ay agivelyin its soleMPANY PRIVATE LIMITED

Director

550



O
ered

leration

L The
ents in
ruction

es for
1 The
e been

receipt

br any

notices

vet for
rent by
er any

isibility
1 or in

it falls

prepaid
0 time
late of

credit

zedpaid

berare

actual

ailment

Jmpany

Y
its soletime 8586 CFor

4

LIMITED I1 lygXMr
l

42 23discretioninstead decide to waive its rightto terminate this and enforce thepaymentof all its dues from the Allottee by seekingSpecicPerformance of thisAgreementFurtherin every such case of delayedpayment of the typeofPaymentPlan the credit of such delayed alongwithdelayedinterest in the account of theCompanyshallnot howeverconstitutewaiverof therightof terminationreservedherein andshallalwaysbe without prejudiceto the rightsofthe Companyto terminatethis in the manner providedhereinSave and except in the case of any bank nancial institution or company with whom atripartiteagreementhas been executedfor nancingthe said ResidenceUnitorwhere the Companyhas givenits to mortgageto any banknancial institutionor company for extendinga loan to the Allottee againstthe said ResidenceUnittheCompanyshall not be towardsany other third party who has made paymentsor remittancesto the Companyon behalf of the Allottee and any such third partyshallnot have any rightagainstthe said ResidenceUnit or under this AgreementwhatsoeverThe Companyshall issue the paymentreceiptsonly in favour of the Allotteethe above the Allottee is and shall remain solelyandfor ensuringand makingall the paymentsdue under this Agreementon timeThe Allottee may obtain financeloan from any nancial institutionbank or any othersource but the Allottees obligationto purchasethe said ResidenceUnit pursuant to thisshallnot be contingenton the Allottees abilityor competency to obtain suchnance The Allottee would remain boundunder this whether or not it hasbeen able to obtain nance for the purchaseof the said ResidenceUnit The Allotteeagrees and has fullyunderstood that the Companyshall not be under any obligationwhatsoever to make any arrangementfor the nanceloan facilities to the Allottee fromany banknancial institution The Allottee shall not omit ignoredelaywithholdor failto make timelypaymentsdue to the Companyin accordancewith the PaymentPlanoptedby the Allottee in terms of this Agreementon the groundsof theof bank loan or finance from any banknancial institution for any reason whatsoeverandif the Allottee fails to make the due paymentto the Companywithin the time agreedherein then the Companyshall have rightto terminate this in accordanceherewithFurthermorein every case where the Allotteehas obtained a loannance from a banknancial institution or any other source and for which a tripartiteagreementhas alsobeen executed by the Companyit is agreedby the Allottee that any default by theAllottee of the terms and conditions of such loannance shall also be deemed tonstitute a default by the Allottee of this Agreementwhereuponor at the writtenlghthNorth nturesPvt Ltd 319 farinto
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91 1
requestof such bank nancial institution or person from whom such loan has beenobtained the Companyshall be entitled to terminatethis AgreementSTATUTORY TAXES AND OTHER DUES

91 The Allottee shall alwaysbe and liable for the paymentof all Municipal
TaxesPropertyTax VAT GST Service Tax enhancementof Charges
etc wherever and any other third partystatutorytaxes includingenhancements
thereofeven if theyare in effect as may be levied on the Conrming
Parties Projector the Companyin the proportionof the SuperArea of the said

ResidenceUnitto the total super area of all the Buildingsas determinedby the

CompanyMSAAll such amount shall be payableon demandeither to the Companyor

the MSA as the case maybe

92 In addition to the above mentionedthe Allottee shall also be liable to pay its prorated
share of chargesandor other demandsraisedbythe Government of Haryanaor any other

authoritywith a view to recover the cost of for sector roadsstatelnational

highwaystransport irrigationfacilitiespower facilitiesenvironment conservationschemes
welfare or special etc

93 In case any of the above demandshas been made by the concerned authorityafter the
executionof the Deed in favourof the Allotteethen in that event the share

of the Allottee in the proportionof the SuperArea of the said ResidenceUnit to the

total super area of all the Buildingsas determinedby the Companyshall be treated as

unpaidSale Consideration of the said ResidenceUnit and the Companyshall have first

chargelienon the said ResidenceUnit to the extent of such unpaidamount till such
amount is paidto the Company

I0 FOREIGN EXCHANGE MANAGEMENT ACT

In the event that the Allottee is a NonResidentIndianNR1 Person of IndianOriginPIO
ForeignNational of Indian OriginFNIO OverseasCidzen of India OCI or is otherwise

bound to complywith the provisionsof the ForeignExchangeManagementAct 1999or any

substituteor derivativesthereofor with any of the rules and regulationsof the ReserveBank of
India or under any other law governingthe actions of such Allottee

includingthose for the remittanceof paymentsinto and out of India or for acquisitionsale
transfer of immovable property then the Allottee shall providethe Companywith such

approvalsconsents no objectioncerticatesetc as would enable the Companyto

lawfullycarry out its under this AgreementThe Allottee shall have the sole

to duly fulll at all times all or any of the said and to furnish

onrmingParties and the

30 r lFO RESIOENC

Y 77
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and the Ii 25CompanyConrmingParties acceptsno in this regardThe Allottee agrees thatin the event of any failure on its part to complywith the guidelinesissuedby theReserveBank of India or under applicablelaw then the Allottee shail alone be liable for anyconsequencesthereunderThe Allottee agreesherebyto keepthe Companyfullyindemniedsavedandharmlessin this regardARlrTlON IN PLANS LOCATION AND SIZEIIIII2
1 u 5

A

e Sa e Consrderan
umrzo ilmu11 r 31 zr rruzo as

y x
XThe Companyis in the process of constructingand completingthe said Projectinaccordancewith the LayoutPlan and BuildingPlans subrnitteaitobe submittedto theDTCP for approvalThe Allottee has clearlyunderstoodthat there could be changesalterationsmodications in the said LayoutPlanBuildingPlans andor drawingslayoutelevationsspecicationsheightdimensionsnishing etc that are necessitatedduringtheconsuuction of the said ResidenceUnit or as may be requiredby any statutoryauthorityie9or otherwiseand the Allottee undertakesto raiseno objectiontheretoThe nal SpecicArea of the said ResidenceUnit shall be determinedonly aftercompletionof and constructionof the ProjectAfter for changesin the SpecicArea of the said ResidenceUnit and changein locationif any on thedate of possessionthe nal and conrmed SuperArea shall be in theConveyanceDeed and the nal floor planthereofshall be annexedto the ConveyanceDeedThe Allottee understandsand agrees that the LayoutPlan and Floor Plan of theResidenceUnitcould be revised duringthe ongoingcourse ofEveryattemptshall be made bythe Companyto adhere to the size location and layoutof the said ResidenceUnit as speciedin this AgreementHowever in the event thatthere is any changein the said ResidenceUnitslayoutor location or variation in its sizeto the extent of roo at the time of nal measurement as hereinaftertheapplicableSale Considerationshall either be payableor refundrbleas the case may beat the rate agreedhereinwithoutany interest thereon No other claimwhatsoevermonetaryor otherwiseshall lie againstthe Companyandor the ConrmingParties nor shallbe raisedotherwiseor in any manner whatsoeverbythe Allottee PLCif applicableshall also be payableor refundableas the case may beIn the event that variation in the SuperArea of the said ResidenceUnit is greaterthan110 at the time of nal measurement and the same is not to the Allotteeevery attemptshall be made to offer the Allottee an alternative ofa similar size at another location within subjectto availabilityIn theevent that such an alternate residenceunit is available and th Allottee accepts thebe payableorY nuvne LIMITED
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i Lax 2refundableas the case may be at the rates agreedherein No other claimmonetary or otherwiseshall lie againstthe Companyandor the ConrmingParties norshallbe raisedotherwise or in any other manner whatsoeverbythe AllotteeIn the event that Allottee does not acceptsuch substituteresidenceunitand if there is noother residenceunitof a similar size at another location then the Allottee shall berefundedits paidup Sale Considerationexcludingany interest by theAllottee on any delayedpaymentalongwith simpleinterest thereon at the rate of 8per annum within 3tbrezmonthsafter the resale of the ResidenceUnitNo other claimmonetary or otherwiseshall lie againstthe Companymidor the ConrmingParties norshallbe raisedotherwiseor in any manner whatsoeverbythe AllotteeIn the event there is any changein the location of the said ResidenceUnitor there ischangein PLC applicableto the said ResidenceUnitand such residenceunitis notto the Allottee an alternativeresidenceunitwith similarPLC shallbe offeredto the Allottee subjectto availabilityIn the event that such residenceunitwith changedPLC is to the Allotteethe PLC shallbe payableor refundableasthe case may be In the event that Allottee does not accept suh substituteresidenceunitand if there is no other residenceunitof a similar PLC then the Allottee shall berefundedits paidup Sale Considerationexcludingany interest by theAllottee on any delayedpaymentalongwith simpleinterestthereonat the rate of 8 perannum within 3tbrecmonthsof its intimationto the Companyto this effect No otherclaim monetaryor otherwiseshalllie againstthe Companysm107the ConrmingPartiesnor shall be raisedotherwiseor in any manner whatsoeverbythe Allottee It is clariedthat the term changein PIC shall includethe case where 4 residenceunitnot havingany PLC acquiresPLC and viceversaThe Allottee understandsand that on account of modications to theLayoutPlan Imdor for other reasons duringongoingcompletionmay not includethe said ResidenceUnit In such a case or on account of deletionorreductionin the numberof in the paidupSale Considerationreceivedagainstthe said ResidenceUnitby the Companyshall berefundedto the Allottee alongwith simpleinterest thereon at the rate of 8 per annumNo otherclaim whatsoevermonetaryor otherwiseshall lie againstthe Companymdorthe ConrmingParties nor shall be raised otherwise or in any other manner whatsoeverbythe AllotteeThe Allottee understandsandagrees that the Companyshall be entitledto chargePLCfor the accordingto the prevalentpolicyof the CompanyItis by the Allottee that whichsoever are

Dimc1or 5NY PRIVATE LIMITED ti 1
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Soevey by the Companyas being featuredshall all be treatedas

as no featured for the purpose of paymentof PLC
which list may also inter alia includethose as are adjacentto

or facing green or parkor poolor club or are comer residence

3 is no or on lower floors or higherfloors or or are residenceunits
ml be with doubleheightlivingand diningroomand the like

by the

of 8 119 The Parties reserves its rightto effect suitable changesand

1 claim alterations in the layoutelevationsspecicationsthe heightwidth nishing etc of
ies nor ResidenceUnitat any time and in any manner it thinks t and

proper

there is 1110 The Companymay in its sole discretionin the interest of better planningand timely
is not completionof the said ResidenceUnitchangethe location of the said ResidenceUnitto
offered a residenceunitof similarsize at another floor tower or location within Residences

changed Complexto which the Allottee herebyconsents Everyattempt shall be made by the

lable as Companyto offer a residenceunitsimilarto the saidResidenceUnitIn the event that

nceunit the Allottee does not acceptsuch substituteresidenceunitand if there is no other similar
shall be residenceunitavailablewith the Companythen the Allottee shall be refundedits paidup

by the 3 Sale Considerationexcludingany interest by th Allottee on any delayed
8 per paymentalongwith simpleinterest thereon at the rate of 3 per annum within 3tbree
lo other monthsof its inumation to the Companyto this effect

Parties

claried 1111 The Connning Parties amm Companyshall have the absolute rightto modifythe

t having BuildingPlans or submit new buildingplansand make additional constructionbyway of
an increasein the number of oors or otherwisewhether on account of increasein Floor
to Area Ratio FAR or better utilizationof the said LandProjector pursuantto the

to the grantof additionallicensesor for any other reason anywherein the Projectto the extent

Complex2 by the governmentor DTCP at any time beforeor after the completionof
letion or the ProjectIn such a case the Allottee agreesnot to raise any objectionwhatsoeverand

paidup the Parties shall have the absolute and unfetteredrightto transfer

shall be such addidonalconstructionin any manner whatsoever as the Companymay in its

r annum absolutediscretion thinkt

iy andor
halsoevef llzl USE or NoNaxctus1vr 1ciueacts

Exceptfor terraces specicallyand reservedherein for use with the saidResidence

Unit the CompanyConnningParties alone shall have the absolute title and the sole tightto
ge PLC i use to the terraces of the various comprisingthe Residences
npany 1 Complexand the area of such terraces has not been included in the SuperArea of the said
tents are RefmcgjmN5h gemm have the rightto giveon case or hire any part
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2 5

thereof for any purpose includinginstallation and operationof antenna satellite dishes
communication towers other communicationequipmentor to usehirelease the same for the

purpose of advertisementspaces or otherwise and the Allottee shall not have any rightto
objectto or preventthe same

3 can PARKING

131 The coveredcar parkingspacesconceivedin the BuildingPlans have been apportioned
among the various owners of the communityspaces commercial areas clubrecreational
facilityresidenceunits apartmentsas well as reservedwith the CompanyIn accordance
with such covered parkingspaces have been allocated for exclusiveuse

by the ownerof the said ResidenceUnit hereinafterreferred to as Parking
SpacesTheaforementionedParkingSpacesshall form an indivisibleand

constituent of the said ResidenceUnit and theyshall not have any

transferableentityby themselvesThe Allottee shall have no rightsclaims or interest

whatsoeverin any parkingspacesother than the said ParkingSpaces

132 It is reiteratedand the Allottee conrms that the ParkingSpacesshall alwaysbe an

integralpart of the said ResidenceUnit and these ParkingSpacesallotted to the said

ResidenceUnitshall have no separatelegalentityor in any manner be of
the said ResidenceUnit As such the Allottee understandsand agrees that the said

ParkingSpacescannot be and may not be transferred of the ResidenceUnit
and undertakesnot to do so

133 The car ParkingSpacesshall be markedat the time of and the Allotteehas

agreedthat it shall not be entitled to modifyor make my changesor cordon off or

otherwise erect any temporarystructure in the car ParkingSpacesallotted to the Allottee

at any pointof time

134 The Allottee undertakesto parkits vehiclesonlyin its allottedParkingSpacesforminga
part of the said ResidenceUnitand not anywhereelse in The
Allottee understandsand agrees that all such reserved car ParkingSpacesallotted to the

occupantsof alongwith the unallottedcar parkingspacesremaining
in the ownershipof the Parties are not partof the Common Areas

and shall not form part of the Common Areas for the purpose of the Declaration to be

led by the Companyunder the ApartmentAct The Allottee agreesand conrms that in

the event of cancellationsurrender resumptionrepossessionetc of the

said ResidenceUnit under any of the provisionsof this Agreementthe said Parking
Spacesshall follow the fate of the said ResidenceUnit and no separate

es of this
esidenceUnitshallcommunication in this regardshall be necessary All lgForEigh g to use cancellation gtAoits
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2apply bydefault to the said ParkingSpacesalso and the said ResidenceUnitalongwith its ParkingSpacesshall be deemedto form a singleunit under this Agreementfor all intents and purposeThe Companyherebyreiteratesand claries that the Allottee shall have no righttitleand interest in the parkingspacesof other Lhanthose allottedto itThe Companyat its sole discretionshall have the absoluterightto use or to transferorassignits interest in the unreserved car parkingspacesarea to any bonadein the includingthe ocupantowriers of thecommunitysitescommercialareas etc4 LSSliSSION AND HOLDING CHARGESr4i142143 daysom Pmag
A

V aUpon receiptof the Certicate under the Act pertainingto the saidResidenceUnitthe Companyshall notifythe Allottee in writingto come and take overof the of the said ResidenceUnit Notice of Poemon In the event theAllottee fails to accept and take the of the said ResidenceUnit within the timeindicated in the said Notice of Possessionthe Allottee shall be deemedto have becomethe custodian of the said ResidenceUnit from the date indicatedin the Notice ofPossessionand the said ResidenceUnit shall thenceforthremain at the sole risk and costof the Allottee itselfany other provisionsof this Agreementthe Allottee agreesthat if it failsignoresor neglectsto take the of the said ResidenceUnit in accordancewiththe Notice of Possession sent by the Companythe Allottee shall be liable to payadditionalcharges to RS I 250Rupee TwelveandFifi Pair Onlyran SQFTan the SuperArea per month of the said ResidenceUnit Holding Charger TheHoldingChargesshall be a distinct chargein addition to the Maintenance 8 ServicesChargesand not related to any other as providedin this AgreementSubjectto Force Majeureas dened herein and further subjectto the Allottee havingcompliedwith all its under the terms and conditions of this Agreementandnot havingdefaultedunder any provisionrof this Agreementincludingbut not limited tothe timelypaymentof all dues and chargesincludingthe toral Sale Considerationchargesstampdutyand other chargesand also subjectto the Allottee havingcompliedwith all formalities or documentation as Dy the CompanytheCompanyproposes to offer the of the said ResidenceUnit to the Allotteewithin a periodof 48FartyEightmonthsfrom the date of approvalof the BuildingPlansandor fulllment of the imposedthereunder CommitmentPeriod TheAllottee further agreesand understandsthat the Companyshal ad iiionallybe entitled topxpiryof the said35 r IREO Keirarc N PRIVATE LIMITED
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145

47

ForEigh
la 30Commitment Period to allow for unforeseendelaysbeyondthe reasonablecontrolof theCompanySubjectto Clause 143 if the Companyfails to offer of the said ResidenceUnit to the Allottee by the end of the Grace Periodit shall be liable to pay to theAllottee calculatedat the rate of RS 125o RupeurTwelveand FiftyPainOnlyPER SQFT of the SuperArea Delay Compensationfor every month of delayuntil the actual date xed by the Companyfor offeringthe of the saidResidenceUnit to the Allottee The Allottee shall be entitled toagainstsuch Delay onlyat the time of Nance of Possession or at thetime of paymentof the nal installmentwhichever is earlierSubjectto Clause 143 in the event of delayby the Companyin offeringtheof the said ResidenceUnit beyonda periodof 12 months from the end of the GracePeriod such 12 months periodhereinafterreferred to as the Extended DelayPeriodthen the Allottee shall become entitled to opt for terminationof theand refund of the actualpaidup installmentrpaidbyit againstthe saidafter adjustingthe interest on delayedpaymentsalongwith Delay for 12months Such refund shall be made by the Companywithin 90 daysof receiptofintimation to this effect from the Allotteewithout any interest thereon For the removalof doubt it is claried that the Delay payableto the Allottee who isvalidlyoptingfor terminationshall be limitedto and calculatedfor the Fixedperiodof 12months only of the date on which the Allottee actuallyexercisedthe optionfor termination This optionmay be exercisedbythe Allottee onlyup till dispatchof theNotice of Possessionby the Companyto the Allottee the said optionshall bedeemedto have lapsedNo other claim whatsoevermonetary or otherwiseshall lie againstthe Companymdor the ConrmingParties nor be raised otherwiseor inany other manner bythe AllotteeIf howeverthe completionof the said ResidenceUnit is delayeddue to Force Majeureas dened hereinthe Commitment Period and01 the Grace Period andor the ExtendedDelayPeriodas the case may be shall stand extended to the extent of thedelaycausedunder the Force MajeurecircumstancesThe Allottee shall not be entitled toany whatsoeverincludingDelay for the periodof such delayUnder no circumstances shall the of the said ResidenceUnit be givento theAllottee and the Allottee shall not be entitled to the of the said ResidenceUnitunlessand until the full paymentof the Sale Considerationand any other dues payableunder the have been remitted to the Companyand all otherimposedunder this Agreementhave been Fullled cc to the completesatisfactionoftl1e mpany I
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omplete 143 3The Allottee herebyagreesand affirms that upon taking of the said ResidenceUnit the Allottee shall be deemedto have waived all claim againstthe CompanyConrming Parties if any in respectof the area specicationsqualityconstructionmidor any item amenityor provisionin the said ResidenceUnitor the ResidencesComplexor the Project1150ITYNE DEED AND STVlP DUTY151152
I
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E LIMITED 37

K Subjectto the Allottee fulllingall its herein and executinganyotherdocuments as requiredto be executedpursuant to this and makingallpaymentsunder this Agreementincludingbut not limited to1 All paymentsas set forth in ANNEXUREIV to this Agreementincludingthe SaleConsiderationof the said ResidenceUnit11 Intereston delayedinstallmentsui chargesIv StampdutyV Any other incidental chargesor duesrequiredto be paidfor due executionandof the ConveyanceDeedvi HoldingChargesandor any other chargesdues payableby the Allottee to theMSACompanytill the date of executionof the ConveyanceDeedvu All other duesand chargesas set forth in this Agreementor as may become dueto the Companyfrom time to time with respectto the said ResidenceUnitThe Companyalongwith the ConfirmingParties actingon their own behalfas well ason behalfof the Land Owners shall prepareand execute a Deed to conveythe title of the said ResidenceUnitin favourof the AllotteeThe Companyshall notifythe date for executionand of the ConveyanceDeed to the Allottee The Allottee agrees and undertakesto make itself availableandpresent before the SubRegistrarof Assurances for this purpose on the datercommunicatedto it for this purposebythe CompanyIn the event that the executionofthe ConveyanceDeed is delayedfor any reason whatsoeverbeyondthe reasonablecontrolof the Parties the Allottee shall alone be liable to pay any increasein stamp duty and other like chargesbefore the executionof theforinro zslnence 0 mm
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llazrc 39153 The obligationsundertakenby the Allottee and the herein to be performedor observedon a continuingbasis even beyondthe conveyanceof the saidResidenceUnitor which form a conditionof ownershipof the said ResidenceUnitincludingthosepertainingto the recurring coveredunder the ResidencesMaintenance 8ServicesAgreementshallsurvive the conveyanceof the saidResidencUnitin favour ofthe Allottee and all such and covenants of the Allottee includingwithoutlimitationthe containedin clauses3 46 47 48 49 91 92 93 11101111 12 172174175 176177 178179 171017111819z193194 195 196197 204 205 224 241 242 244 245 31 and34shall attachwith the said ResidenceUnitwithin the meaningof Section 31 of theTransferof PropertyAct 1882 TP Act andremain at all times againsttheAllottee its transferees successorsininterestor including itsfor the time being154 The stampduty chargesand any other incidentalchargesor dues tobe paidfor of the ConveyanceDeedor any other documentspursuantto thisAgreementas well as the chargesthereforas per the policyofthe Companyfor facilitationof thereofshallbe borne by the Allottee155 That in case the Allottee has taken any loan from any banknancialinstitutionfor thesaidResidenceUnitthe originaltransferdocumentsincludingthe ConveyanceDeedshallbe directlyhandedover to the lendinginstitutionif so requiredbythemI6 NUMl1rlI0N SSlG1MlNT tl TRANSFER OF RlGllIS IN TlHS iRFl7MltINT161 The Allotteeunderstandsandagreesthat until the ConveyanceDeed is executedit shallnot have any rightto transferassignthis in favour of any other personthe above restrictionthe Companymay at its sole discretionpermitsuchof this Agreementin favour of a nominee of the Allottee on a case tocase basis onlyafter theexpiryof 3 yearsfrom the date of executionof this Agreementor receiptof 75 of the Sale Considerationwhicheveris latersubjectalwaysto paymentof the chargesand07 transferchargesin accordancewith the Companyspolicyfrom time to time as well as the executionof collateraldocumentationby the Allottee and the to the completesatisfactionof the Companyand in the format nalizedby the CompanyIt is made clearto the Allottee that underno circumstancesshallthe for ofits rightsunder this Agreementbe grantedto the Allottee on any requestmadeeithersubsequentto the Notice of Possessionfor the saidResidenceLnitor after receiptof thecompleteSaleConsiderationfrom the Allottee againstthe said ResidenceUnit3Yltd K
g
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r LIMITED II or EighthNorth Venlu s VL Ltd 33The Allottee shall not directlyor indirectlysell its ResidenceUnit to any privateresidenceclubsnonequityclubsvacation clubs programs or wholesaleror toany entitythat operatesin a fashion similar to such club program orwholesalerand shall includea provisionin the agreementfor transferof the ResidenceUnit imposingsimilar resnictions againstsuch use on future of the ResidenceUnit unless such restriction is prohibitedbyapplicablelaw However the Allotteemaytransferin any manner whatsoever its ResidenceUnitto Hyattor its affiliatesoncommercialterms mutuallyagreedto for the purposesof privateresidenceclubsnonequityclubs vacation clubs programsetcIn the event that the Allottee is a privatelimited company any changein theof such companyshall deemedto be a of this Agreementand shall thereforebe subjectto the conditions for as set outhereinaboveAnysuchchangein the withoutpriorconsent of the Companyshall amount to a breach of this Agreementand the Companyshall be entitledtoterminatethis in accordanceherewithIn the event the Allottee has obtainednanceloan againstthe said ResidenceUnitfromany nancial institutionbankthen a No ObjectionCerticateletter NOC by suchnancial institutionbankshall also be submittedto the Companyin a format approvedbythe Company to the by the AllotteeIt is howevermade clear that the Allottee does not haveany enforceablerightto demandof its rightsunder thisAgreementthe sole discretion for which restswith the Companyand the Allottee agreesand consents that the Companyis entitledtorejectthe of this without assigningany reasonseven thoughit may have done so in any other personscase previouslyor may do soIn the event that any such requestfor of rightsunder thisis permittedby the Companyit shall alwaysbe subjectto the applicablelaws rulesand the directions of the Government The Allotteeherebyinderrmiesandundertakes to keepthe Companyand the ConrmingParties savedindemnied andharmlessat all times from any legalmonetary includingliabilityfor any tax penaltyordutiesetc or any otheradverseconsequencewhatsoeveron account of suchbeingaccordedbythe Companyto the requestof the AllotteeIn the event of the of the Allottees rightsunder this infavour of any third person as its nominee such nominee shall in turn be boundbyall the terms and cond ns stipulatedherein and the letter12allotmentor any other4 c
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document executedin this respectby the Allottee as if the same had been executedby
such nominee itself Any claims or disputesbetween the Allottee and its nomineer
includingthose as a result of subsequentincreasedecreasein the SuperArea of the said

ResidenceUnitor its location will be settledbetweenthem and the Companywill not be

a partyto the same The Allottee furtheragrees that it shall be solely and
liable for all legalmonetary or anyother consequencesthat may arise from such

of the AgreementIn the event there are any executiveinstructions
ordersor any statutorynotication which restricts the

of the said Agreementthe Companyas well as the Allottee shall be bound to comply
with such statutorynotication executiveregulationor orders as the case

may be

I 7 MlrTliNANCE

171 The Allottee understandsthat showcasesthe specialand uniquebrand
value soughtto be projectedbythe Parties and derivesits landmark

status and exclusiveappealfrom the license grantedsubjectto continuedfulllment of
certain conditionsbyHyattto the Companyfor the usage of the brand name Grand

Hyatt on the The Allottee has been made aware that the

maintenanceof and its infrastructurehas to be consistentwith the

standards to those generallyprevailingin internationalGrand Hyattbranded
residencesoperatedbyHyattandor its affiliates Brand Standardsand is critical to

showcaseand maintain the landmarkstatus and exclusiveappealuniqueto the Residences

ComplexThe Allottee understandsthat an affiliate of Hyattactingas an agentof the I

Companywill providecertain maintenanceand hospitalityservices to the Residences

Complexpursuantto the Hyatt and that the Hyattname and trademarkswill
not continue to be associatedwith the upon terminationof the Hyatt
Agreementsandor the Hotel ManagementAgreementfor any reason whatsoever The
Allottee further understandsand agreesthat the maintenanceservicesare beingconceived
plannedand installedbythe CompanyConrmingParties keepingin mind the collective

requirementfor all of the and that the failure

of the residencevunit or the RWA to approve budgetssufcient to cover

requiredexpensesfor maintenanceand other servicesor failure to approve any special
contributionswith respect toan item of operatingexpensewhich is immediatein nature

and is requiredto maintain the as per the Brand Standards or

deciencyin collection of the Maintenance 8 ServicesChargesfrom the residenceunit
owners could result in a failure to maintain the as per Brand
Standardsas a consequenceof which the HyattAgreementsmay be terminated Towards
this end the Allottee agreesand herebyundertakesto signthe ResidencesMaintenance 8
ServicesAgreementthe indicative draft copy whereofis anryrxedto this as

ForEighthNorthVenf ture
V Ltd
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E LIMITED I 172173 l JAigui with the Parties and the MSA to be identied andnominated by the Parties at their sole discretion ResidencesMaintenance 0 ServicesAgreementThe terms and conditionsin the draft ResidencesMaintenance 8 Services are merelyindicative and the Companyreserves itsrightto make suitable amendmentsthereinas may be deemednecessarybyit in its solediscretion and the Allottee accepts the sameand herebygivesits consent thereto TheAllottee further understandsand agrees that its use of the shall besubjectto the House Rules as may be by the MSA from time to timewith the ResidencesMaintenance and Services as well as theaforesaidHouse Rules shall survive the conveyanceof the said ResidenceUnit and shallattach with the said ResidenceUnit within the meaningof Section 31 of the TP ActThe Allottee understandsand agreesthat the temiination of the ResidencesMaintenance8 Services for any reason whatsoevershall result in the termination of theHyattThe Parties has made a conscious choice to providemanycustomizedand highendvalueaddedservicesfor the collectivebenet of the residentsofand theseshall be installedand maintainedat the shared cost of allthe residentsof which costs shall be included in the periodicbills forthe Maintenance 8 ServicesChargesto be raised on the Allottee based on its share ofthe proratedSuperArea The Allottee understandsand herebyspecicallyagrees tocontribute its share thereinas determinedby the MSA and as and whendemandedby the Companyor the MSA in accordancewith the ResidencesMaintenanceampServicesAgreementThe Allottee shallalso remit in advanceone year Maintenance8ServicesChargesat the time of possessionSome of the services to be providedbythe MSA for mayincludewithout limitation gatedvideo and patrolsecuritycyberand communicationsinfrastructure and access points24 hour roundtheclock power backuphorticultureof parllt as well as the civic services like cleanlinessandmaintenanceof the infrastructureroadand garbagecollection It is however clarified thatthose specicservicesas may fall in the domain of municipalservices or other localauthorityif any shall be maintainedby the MSA onlyunl the same is taken over bythe municipalor other local authoritiesThe Allottee has also agreedand undertakesto pay Interest Free Maintenance SecurityIFMS at the rate of 115250RupeeTwo Hundredand FiftyOniyrun sorr of theSuperArea of the ResidenceUnit The Allottee shall be bound to make furthercontributionsto the IFMS as and when any demandfor this is raised on it byl1 I llV L
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w 42 farIREO rlttstiz11 36The Companyshall create and hand over to the MSA a sinkingfund Sinking FundAccount to be used in due course for the repairsand of the capitalinstalled in the by collectingcontributionsfrom allallottees on basisas may be determinedbythe Companyor the MSA fromtime to timeThe MSA alone shallhavethe sole authorityto decideupon the necessityand timingofupgradationadditionsetc of the capital and infrastructureor thecost thereofand the Allottee agreesto abideby the same The Companyshallbe underno obligationto carry out majorrepairsor of if fundsare not availablein the SinkingFund or these are not contributedby the Allotteewhenevercalled forThe Allottee understandsthat it will be liable to pay its share of therecurringMaintenance 8 Services chargesand any specialcontributionsrequiredwithrespectto an item of operatingor other expensein order to continue to maintain thein accordancewith the BrandStandards in accordancewiththe SuperArea as determinedby the MSA from time to time dependingupon its costsof and the actualexpensesincurredby it for maintenanceof ResidencesComplexIt shallbe mandatoryfor the Allottee to enter into the ResidencesMaintenance8 ServicesAgreementindicativeformat of which is set forthat A hereto andthe signingof which shall be a condition for executingthe ConveyanceDeedofthe said ResidenceUnit in favour of the Allottee Refusal to execute the ResidencesMaintenance ampServices Agreementby the Allottee shall constitute a breachof thisAgreementand shall entitle the Companyto tenninate this in accordanceherewithTheAllottee understandsand agreesthat the Maintenance 8 ServicesChargesshall commence from the date of offeredby the Companyin the Notice ofPossessionor actual by the Allottee whicheveris earlier Bysigningof thisAgreementthe Allottee herebyalso consents and agreesto abide by the terms andconditionsof the ResidencesMaintenance St Services Agreementand to paypromptlyall the demandsbills chargesas may be raisedby the MSA from time to timewhether or not there is actualusageby the Allottee of the servicesbeingrenderedbytheMSAThe Allottee understandsand agrees that the MSA shall have a chargelienon the saidResidenceUnitfor all its dues and other sums payableto it under the ResidencesMaintenance 8 ServicesAgreementand that the MSA shall be entitled to satisfyanyoutstandingclaim on this account by seekingattachmentand szaleof the said ResidenceUmt4 The abovecondition shall survive the conveyanceof the said ResidenceUnitto theAllottee and the said shall attachwith thesuiElRE5ienceUnit withins IHVATE LIMITED we
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37
the meaningof Section 31 of the TP Act179 The between the Companyand the MSA is on a basisThe Parties shall join in the execution of the ResidencesMaintenance ServicesAgreementbetween the Allottee on the one handand the MSAon the othermerelyas proformaand conrmingparty thereto and theyshall not beliable or for any acts of commissionor omission on the part of the MSAandor any other third party employedby the MSA forspecic services in the Projectwhether arisingfrom the ResidencesMaintenance 8 Services or otherwiseThe of renderingthemaintenanceservicesunder the ResidencesMaintenance 8 Services shall be ofthe MSA alone and the Allottee herebywaivesoff its rightto initiate any civil or criminalin a court of law againstthe Companyor the ConrmingParties for anybreachof the terms and covenants of the ResidencesMaintenance 5 Servicesor for any act of by the MSA The Allottee shall have no recourse againstHyattor its affiliatesThe Companyandor the MSA shall at all times have the rightto adjustthe unpaidMaintenance 8 ServicesChargesfrom the IFMS and in such event the Allottee herebyi7ro agreesand undertakesto replenishand keepthe IFMS toppedup at all times so as tokeepthe amount of the IFMS to an amount to be calculatedat the ratementioned herein in this or such enhancedrate as determinedby the MSAfrom time to time in accordancewith the ResidencesMaintenance ampServicesAgreement1711 The Allottee shall permitthe agentsof the Companyor the MSA to enterinto the said ResidenceUnitat all reasonabletimes for the purpose of inspectionorrepairingany part of the said ResidenceUnitor for gainingaccess to the commonservices includingductingwiringcableswater supplyelectricitygutters pipescoversconnections etc for the purpose of maintainingrebuildingservicingcleaninginstallingor otherwise keepingin goodorder and condition all servicespertainingto the otherinlib CLUB I RIECREATIONAL FACILITIESThe Parties are constructingat their own cost anclubrecreationalfacilityThe Allottee understandsthat an affiliate of Hyatt actingas an agentof the Companyshall providethe operationhospitalityand maintenance services to suchClubrecreationalfacility The name of the clubrecreationalfacility its operationand anybrandingshall be subjectto the provisionsand conditions of the HyattAgreementsTheAll to use such facilityshall at all times be contingenton due and faithfulQ es Pvt Ltd 5NM Iguofltcg l V 43 furIREO
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observanceby the Allottee of all the rules byelawsand conditionsas may be notied by
Hyattitsaffiliate andor the CompanyThe Allotteesrightto use suchfacilityshall furtherbe

contingenton paymentof the club fees charges
routine club usagechargesandother chargesas may be byHyattitsaffiliateor the

Company

19 STATUTORY COMPLIANCES AND OTHER OBLIGATIONS

191 The Companyhas madeit expresslyclear to the Allotteethat the rightsof the Company
in the saidResidenceUnitagreedto be herein are circumscribed

by and subjectto the conditions by the DTCP andor any other statutory

authoriryier

192 The Allottee shall observeall terms and conditionsof this Agreementand also those
conditionsrestrictions andother imposedin respectof the Projectbyvirtue

of the License and shall also abideby the applicableZoningPlan BuildingPlans and all

lawsbyelawsrules and policies to the saidResidenceUnitandar
andor the Projector as or may be in future under

any law The Allottee shall also observe the rules and policiesas

may be made pursuantto andor set out in the ResidenceMaintenance 8 Services

Agreement

193 The Allottee shall not usecause to be used the said ResidenceUnitfor any purpose
exceptresidentialuse and not permitany commercialactivityandshallalwaysensure that
the said ResidenceUnitshall onlybe put to residentialuse Furthermorethe Allottee

specicallyundertakesnot to use the saidResidenceUnitor sufferit to be usedin any

manner andor for any activitythat is or other activitythat is
hazardousor may cause a nuisanceof any nature in

194 The Allotteeundertakesand agreesthat any violation of the followingshall entitlethe

Companyor the MSA to enter into the said ResidenceUnitwherever necessaryand
reverse suchviolation at the cost of the Allottee

r94r The Allottee shall not cover or construct on the balconyierand shall onlyusethe
same as open balconyierandin no other manner whatsoever

1942 The Allottee shallnot under any circumstanceswhatsoever do allow or permit
any changein the MEP MechanicalElectricalPlumbingsystems or any
remodelingalterationvariationchangeor build upon the look color design
texture xtures materialsor any combinationthereofcomprisingthe exterior or

facadeof the Buildingsor the said ResidenceUnit pyy V K

For EighthNorth v Ltd 1
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371943 The Allottee shall not under any circumstances do or allow anyto the interiorwalls layoutor nishes within thesaid ResidenceUnit save and except with the prior of theMSACompanyin writingFor reasons of better planningof the License and to the extent stipulatedin the terms ofthe various consents and assurances grantedto the ConrmingParties as well as thebilateraland other executedwith the DTCPthe Government ofHaryanaspeciedunits may beshallbe constructedas EWS units communitysites clubrecreationalfacilityand commercialareas all of which shall betransferredby the Parties in the manner by law and theAllottee agrees that it shall have no righttitle or interest whatsoeverin any such EWSunits communitysites clubrecreationalfacilityand commercialareas of the Projectaswell as the Reserved Land and the Companyherebyconrms that no part thereofhasbeen includedin the calculationsof the SuperArea of the said ResidenceUnitThe Allottee understandsand agrees that consequentto the HyattAgreementsa resalefees at the rate of 08 of the Sale Consideraonshall be in every case oftransfersaleof a residenceunit by an allortee or its purchasertafter theexecutionof the conveyancedeedIn accordancewith the conditions laid out in the agreementsenteredbetween theCompanywith Hyattmtior its afliates and also with a view to prevent theof the residenceunitspassinginto the hands of any undesirableorantisocialelement either directlyor throughtheir nominees which may result indeteriorationof the environmentand the exclusiveambience of thethe Allottee and all subsequentpurchaserSshall be requiredto obtain priorwrittenconsent of the Companybefore transfersaleof the ResidenceUnitto any person TheAllottee further agrees to obtain and providecompleteand accurate disclosure ofinformation about the proposed in accordancewith theof the Companyor any to be preparedby it for this purposeFurthermore the Allottee understandsthat wherever requiredthe Companyshall beentitled to conduct additional and to obtain such further documents orfurther disclosuresas may be requiredbythe Companyfor determiningthe suitabilityofthe proposed of the ResidenceUnitWithout limitingthe discretionof the Companyin any manner it is further claried that such proposedwho are foundto havebeen accusedunderany act relatingto moneylaunderingor terrorist or antinationalactivitiesor such like or have been accusedunderany anti social legislationor of any criminaloffence in generalor have been charged0r directlyor indirectlyof any chargeof moral turpitde 71in any such otherlbr IIIx For EighthNorthVem e vt Ltd 4
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drawbackwhich in the sole opinionof the Companyrenders such proposed
unsuitable as a residentunit shall be from

any residenceunit either directlyor throughits nominees The
Allottee herebyagrees that any transactionenteredinto bythe Allottee in contravention
to the aboveshall not be bindingupon the Companyand shall be deemedto be null and
void The Companyshallhave the rightto seek injunctionandor any other relief as may

be available to it underthe of law againstsuch transfersalelease
at the cost and consequencesof the Allottee

2o HARYANA APARTMENT owusasmr ACT I983

20

102

203

AIanexjF01EighthNorth V i alll

R
46 farinto assgets COMP iuvna imtnD 1

Prior to enteringinto this Agreementthe Allottee has confirmed and assuredtheCompanythat it has read and understoodthe ApartmentAct and the thereofin relation to the various provisionsof this and the Allottee has furtherconrmed that it shall complywith the provisionsof the ApartmentAct or any statutoryamendmentsor modications thereofor any rules and made thereunderin amanner so that the provisionsof this are not violatedThe Common Areas common facilitiesand the undividedinterest of each residenceunitapartmentowner of in the Common Areas and facilitiesconsistent with this shall be xed and speciedby the Companyin itsDeclaration to be led in with the ApartmentAct which Declaration shallbeconclmive and bindingupon the Allottee and the Allottee agrees and conrms that itsrighttitle and interest in the ResidenceUnitCommon and theProjectshall be limited thereto It is made clear that the Parties ishall be the sole owner of such areas unsold parkingspacesandgardenareas roofterraces areas whichare not reservedherein to the saidResidenceUnitEWS units sitesclubrecreationalfacilitycommercialareasReservedLand etc in the Projectnone of whichhave been included in the SuperArea 3and the Parties shallbe entitledto transferor part withthereof or otherwisedisposeof the same in any manner at its sole discretion and the 3Allottee shall have no claim whatsoevertherein It is further claried that all such areaswhich have not been specicallysold or which do not form partof the CommonAreasset out in the Declarationshall continue to vest with the Partiesisubjectto the terms of this AgreementThe Allottee herebyagrees and undertakesto become a member of the RWA as andwhen it would be formed by the Parties on behalf of all theobligationsas may be requiredunder the ApartmentAct promptlyon beingcalled upon 3lowners and to completethe documentation and fulll itsl4I
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rz LIMITED II21205Iby the Companyand for this purpose such anddocumentationmay includeinter alia amongstothers the executionof ConveyanceDeed of the saidResidencevUnitsubmissionof the RWA form paymentof chargesfeesetc Thefulllment of the by the Allottee as agreedabove or otherwise undertheApartmentAct shall be wherever a to be fullled before theexecutionof the ConveyanceDeed for the ResidenceUnitin favour of the AllotteeByeLawsof the RWA The Allotteethe ByeLawsby it may result inThe Allottee agreesand undertakesto abidebythefurtherunderstandsand agrees that ofterminationof its RWA besidesany other civil or criminalaction as mayresult from suchinfringement RWA orany other of the owners in the ProjectThe Allottee in its individualcapacityas well as the memberof theherebyconrms and agreesthatsubjectto section 22 of the ApartmentAct in the eventof of the said Projectat any time in future on account of any ForceMajeureevent or for any other reasonIwhatsoeverthe Companyshall be offeredtherightof rst refusalfor carryingout such of the saidProjectThis Clauseshall survive the conveyanceof the said ResidenceUnitto the Allottee and shall attachwith the saidResidenceUnitwithinthe meaningof Section 31 of the TP Actnil uRTGGl FINANCE AND FIRST CHARGEThe Allottee understandsand agreesthat underno circumstancesshall the paymentsmadeunder this Agreementbe construedor deemedto create in any manner whatsoeveralien on the saidResidenceUnitin favour of the Allottee The Allottee clearlyunderstandsthat the conveyanceof the said ResidenceUnitin favour of the Allottee is contingentonthe paymentof the completeSale Considerationand all outstandingdues and also the dueand faithful by the Allottee of all its agreedand undertakenhereinWithout prejudiceto the provisionscontainedin Clause 211 the Allottee herebyauthorizesand permitsthe Companyto raise nanceloan from any institutioncompanybankor any other personbyany modeor manner inter alia byway ofof the Projector any partthereofincludingthe said ResidenceUnit subjectonlyto thecondition that a NOC for the said ResidenceUnitshall be obtainedfrom the saidinstitutioncompany or bank either before the executionof the ConveyanceDeedor theexecution of a tripartiteagreementwith the institution company or banknancinga home loan for the saidResidenceUnitas the caserttavbe
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2 TIME

111

222

MLSubjectto Clause zx2 abovethe Allottee furtheragrees that the provisionsof thisAgreementare and shall continue to be subjectto and subordinateto the lien or anymortgage heretofore or hereaftermadecreatedby the Companyand furthermore suchmortgageror encumbrancesshall not constitute an objectionto the title of the saidResidenceUnit or excuse the Allottee from the paymentof the SaleConsiderationof the said ResidenceUnit or performingall the otherhereunderor be the basis of any claim againstthe CompanyIS OF ESSENCE TERMINATION AND FORFEITURE OF EARNIST MONEYanythingcontainedin this Agreementtimely bythe Allotteeof all its under this Agreementincludingwithout imitation its tomake timelypaymentsof the Sale ConsiderationMaintenance 8 Services Chargesandother depositsand amounts includingany interest in accordancewith thisshall be of essence under this AgreementIf the Allottee neglectsomits ignoresor failsin the timely of its agreedor herein for any reasonwhatsoeveror to pay in time to the Companyany of the installmentsor otheramountsand chargesdue and payableby the Allottee by due dates or in case of defaultbythe Allottee as describedin Clause 87 hereinthe Companyshall be entitledto cancelthe allotmentand terminatethis Agreementin the manner describedhereunder2211 In case any breachcommittedbythe Allottee is incapableof rectificationor isiin the opinionof the Companyunlikelyto be rectifiedby the Allottee or wherethe Allottee is a repetitivedefaulter or such defaultis continuingdespitetheAllottee beinggivenan to rectifythe same then thismay be cancelledby the Companywith immediateeffectat its sole optionbywritten notice Notice ofTerminationto the Allotteeintimatingto theAllotteethe decision of the Companyto terminate the Agreementand the groundsonwhich suchaction has been takenz2r2 In all other cases not coveredunder Clause 2211 the Companyshallgivetothe Allottee a notice callingupon it to rectifythe breachset out in the saidnotice within 30 daysfrom the date of the said notice In the event that theAllottee fails to establishto the satisfactionof the Companythat the saidbreachhas been rectifiedby it within the time the Companymay proceedto lterminatethis in the manner set out in Clause 2211 aboveand tothe same effectFor the removal of doubts it is claried and the Allottee consents that the dispatchof
the Notice of Termination bythe CompanywouldbedeemeA entlyandby itself
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43
constitute terminauonof this Agreementand no further act on the partof the Companywould be necessary for this purpose the of anyevent or act of the Parties or not the refund chequehas beenby the Companyor if it has not been receivedbythe Allotteeorif receivedwhethersuchrefundchequeremainsunencashedbythe Allottee It is furtherclarifiedthat on dispatchof theNotice of Termination the Companyshallbe entitledto reallot the said ResidenceUnitafreshto any other person and the Allotteeherebyagrees and undertakesthat it shallnot objectthereto Furthermorethe Allotteeagrees that it shall not seek any interim relief to this effect againsttheParties as it that its interest in the said ResidenceUnit has expiredwith the Notice of Terminationand what remins at best is a moneydisputeand the Allottee further that the Companywouldsufferharm bybeing from freelydealingwith its valuablecapitalasset which harmthe Allottee agrees cannot be quantiedin monetary alone223 The Allottee understandsagreesand consents that upon such terminationthe Companyshall be under no obligationsave and except to refundthe amounts alreadypaidbytheAllottee to the Companywithout any interest andafter forfeitingand deductingtheEarnest Money interest on delayedpayments service taxand other amounts due and payableto it onlyafter resale of the said ResidenceUnitUponterminationof this AgreementbytheCompanysave for the rightto refundif anyto the extent agreedhereinabovethe Allottee shallhave no furtherrightor claim againstthe Companyandor the ConrmingParties whichif any shall be deemedto have beenwaived off by the Allottee and the Allottee herebyexpresslyconsents thereto TheCompanyshall thenceforthbe free to dealwith the said ResidenceUnitin any mannerwhatsoeverin its sole and absolutediscretionand in the event that the Allottee has takenof the said ResidenceUnitthen the Companyshallalso be entitledto reenterand resume of the said ResidenceUnitand whatsoevercontainedtherein and in such event the Allottee andor any other of the saidResidenceUnitshall vacate the saidResidenceUnitand otherwisebe liable toimmediateejectrnentas an unlawful This is without to anyother rightsavailableto the Companyagainstthe Allottee224 The Companyshallalso be entitledto andherebyreserves its rightto cancelterminatethis Agreementin the manner describedabove in case in the sole opinionof theCompanyA the allotment of the saidResidenceUnithas been obtainedthroughfraudmisstatementor of any materialfact 0RBlthe Allottee has violatedor violatesany of the directionsrules and framedbybhny or statutorybodyor competentauthority09 704449 Sr tarontsnezltce rann2 LIMITED1 a 1 1 a1
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4
includingthe DTCP 0Rc if the Allottee by its conduct or actions vitiates the spirit
and essence of this AgreementThe condition containedin part A and B of this
Clause shallalso applyto the conveyanceof the saidResidenceUnitand shallattachwith
the saidResidenceUnitwithin the meaningof Section 31 of the TP Act

2 LIMITED RIGHT or mNc1tirIotlt BY THE ALLOTTEE

231 Exceptto the extent specicallyand statedelsewherein this Agreementallowing
the Allottee to withdraw from this Agreementthe Allottee shall onlyhave the very

limited rightto cancel this Agreementsolelyin the event of the clear and unambiguous
failure of the warrantiesof the Parties that leads to frustration of
this Agreementon that account In suchcase the Allottee shallbe entitledto a refundof
the installments actuallypaidby it alongwith interest thereon at the rate of 8 per

annum within a periodof 90 daysfrom the date of a determinationto this effect No
other claimwhatsoevermonetaryor otherwiseshall lie againstthe Companyandm the

ConrmingParties nor shall be raisedotherwise or in any manner whatsoeverby the

Allottee

132 Saveand except to this limited extent the Allottee shallnot haveany rightto cancel this

Agreementon any groundwhatsoever

4 crrimi lt1trsrs

241 The Allottee agrees that the Companyor its agentsmay at their sole discretion and
subjectto such government as may be necessary enter into an arrangementof

and01 supplyingpower to the various projectspromotedby the Company
within or outsideGurgaonHaryanaincludingthe said in

which the said ResidenceUnitis locatedIn such an eventualitythe Allottee fullyconcurs

and conrms that it shall have no objectionto such arrangementfor midor

supplyof power even in the event of it beingan exclusivesource of power supplyto the X

L Projector to the Allottee directlyand has further been made aware of the possibilityof
i

such supplybeingto the exclusionof power supplyfrom DH3VNState electricityBoards
SEBSany other source The Allottee further agrees that this arrangementcould be

providedwithin the Projectby the Companyor its agentsdirectlyor throughthe MSA
or the RWA It is further agreedby the Allottee that the Companyor its agentsshall
have the sole right to select the site capacityand type of the power and

supply as may be considerednecessary bythe Companyor its agens in

their sole discretion from time to time It is also understood that the said
may be located anywherein or around CurgaonHaryanaincluding

within or adjoiningthe Project
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0 M5pirit V 242 The Allottee understandsand agrees that all chargesfees depsitspayableto Dakshinthis HaryanaBijliViuau NigamDHBVN for obtainingan electricalconnectionincludingthewith advance depositmeter installationchargesmeter securitydepositmetertestingfee fee serviceconnectionchargesminimum t unthlychargeshavenotbeen includedin the Sale Considerationand the same shallbe piyableby the Allottee asand when demandedby the CompanyorltheMSA Similarlyall installationor otherchargesincludingdepositswith respectto the provisionof any other facilityutilityhave

v
not been includedin the Sale Considerationand the same shalalso be payablebytheNous I Allottee as and when demandedby the Companyor the VISA Furthermore them of DTCPGovemmentof Haryanais still to provideexternalconnecions for seweragestormId of water drainageand water supplyetc at the of the Projectand the AllotteeI per undertakesto pay the chargesincludingthe facilitationchargesas may beNo incurredby the Companyfor the externalconnectios for all or any of ther the aboveservicesas well as for the infrastructure to be laid thereforI the 243 Adequatere ghtingequipmentas per law will be installedIy the Companyin theProject includingthe and any increase in the cost by way of1this additionalequipmentdeemednecessaryby the Companyor the MSA shall be paidonI demandby the Allotteein proportionto the SuperArea of the saidResidenceUnit tothe super area of all the BuildingsAdditionalre ghtingequpmentif any requiredinsidethe saidResidenceUnitshallhave to be installedbythe Xllottee at its own costd andexpenseandthe Companyshallnot be liable for it1 anmt of 244 The Allottee agrees that the Companyshall be entitledto con ect the electricwaternpany sanitaryand drainagettings on any additional with the existingelectricex in water sanitaryanddrainagettings of the Projectincludingthe Themm Allottee further agreesandundertakesthat it shall not at any tine whether beforeorandW after taking of the said ResidenceUnithave any nightto objectto thetn the Companyconstructingor continuingwith the construeion of any othermyof I in the Projector puttingup additionaloors to any of the existingBoards in the Projector undertakingmodicaton of any unsolddd be therein The Allottee furtheragreesthat it shallnot claimMSA any or withholdthe paymentof Maintenance 8t Seriices Chargesandother5 Shall l chargesas and when demandedby the Companyon the groundthat the infrastructure3 requiredfor the Projectis not yet completeor on any othergroutIwhatsoeverDIS In

1id 245 The Allottee shall not be entitledto claim panitionof its shareout of the CommonIll lflg Areas as in the Declarationor otherwise in the Licens at any pointof timeernainundividedand impartiblethe same shallalwa

j
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246 The Companyshall carry out the internal irhin the Licensewhich inter

alia includes layingof roadswater lines sewer lineselusricallines etc Howeverit is

understoodthat externallinkagesfor theseservicesbeyomthe peripheryof the Project
such as water lines sewer lines stonn water drainsrows electricityhorticulture and

other such integralservicesare to be providedby the St e Government andor the local
authorities

zgl FURCI2 MEUlll

25 The Parties shall not be held respoxibleor liable in any manner

for not performingany of its or rovided for in this

if such is or delayeddue to Force Bijeure

152 On the occurrence of any Force Majeuresituationthe Parties shall
be entitled for extension of Lime to comi uance of the Force Majeure
circumstances

253 If on account of Force Majeurethe Parties decides in their sole
discretion to abandon the Projectthen in that event the tllottee herebyauthorizesthe

Companyto refund the amounts receivedfrom hirnthem t iih simpleinterest at the rate

of 8 per annum excludinginterest bythe Aluttee on any delayedpayment

and the Allottee herebyconrms that it shall not mae any other claim on the

Partieswhatsoever

6 BINDING rFrtltT

l The act of forwardingthis Agreementto the Allottee by the Companydoes not create a

bindingobligationon the partof the Companyor the Allottee until rstly the Allottee signs
and deliversall copiesof this Agreementto the Companywith all its Annexuresalongwith the

paymentsdue as in the PaymentPlan thereofwithin 3cmy daysfrom the date of
dispalchby the Companyand secondlythe Allottees copy of this Agreementis duly
bythe Companyand the ConrmingParties throughtheir authoriredsignatoriesand

bythe Companyto the Allottee

7 comts or rm AGREEMENTCOIINTFR PARTS

This Agreementshall be executed in 3 counterparts I master cow with the stampdutyduly
afxed thereon alongwith 2 other contemporaneouscopieswith adequatestampingfor

counterpartsof an agreementbeingafxed on such copieseach M which individuallyshall be
deemedto be the originaland all the counterpartsshall constituteone and the same in5uumgn
The Companyshallretain themaster copy alongwith an additionalontemporaneouscopy with

For dwgtyx ft by it and the

AImltxIJ V
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ConrmingParties to the Allottee for its recordBROKERAGEIn case the Allottee has to pay commissionor brokerageto any perstI for servicesrenderedbysuchperson to the Allottee whether in or outsideIndia for acquitinthe saidResidenceUnittheCompanyshall in no way whatsoeverbe or liable r the same and no suchcommissionor brokerageshallbe deductiblefrom the amount of Sal Considerationagreedtobe payableto the Companyfor the said ResidenceUnitDUE DILIGENCFIt is herebyunderstoodand agreedthat upon signingof this Agreementthe Allottee is deemedto have completedall due diligenceas to the righttitle and interest of the CompanyandtheConrmingParties to developand market the said ResidenceUnitivProjectand the Allottee conrms that it has sufficientlyinvestlted and gone throughownershiprecordr approvalsdocumentationinspectionof site and oher relatedmatters to itsentire satisfactionso as to conrm the competenceof the Parties toconveythe said ResidenceUnitENTIRE AGREEMENTThis alongwith its recitalsannexures constitutesthe entireagreementbetweenthe Parties with respectto thesubjectmatter hereq This or anyprovisionrhereof cannot be orallychangedterminatedor waiwcl Save and exceptasspecicallyprovidedin this Agreementany changesor additionalprovitionsmust be set forth inwritingand dulysignedand executedbythe CompanyADDRESSES FOR COMMUNICATION AND NOTICES311 The Allottee is gettingits completeaddressfor outedherein below at thetime of executingthis Agreementand all sent tothe Parties on their below mentionedaddressesbywhy of reputedcourier orpost with due shallbe deemedto h validlyservedon themwithin 5 daysfrom the date of dispatchor the actualdate of reoiLptwhicheveris earlierIn thecan afzbeCompany L 1tiredTF td ma 2 LIMITED

lt
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312 It shall be the of the Allottee to inform the Companyabout

changesif any in the address and obtain conrmation thereof in writingfrom the

Companyfailingwhich all demand notices and letters postedat the addressmentioned
abovewill be deemedto have been receivedbythe Allottee within 5 daysfromthe date

of dispatchof such communicationbycourier or post or actual receiptof the

suchcommunicationor letter whichever is earlier

313 In case there are jointAllotteesall communicationshall he sent by the Companyto the
Allottee whose name appearsfirst in the memo of the partieshereinaboveat the address

givenby it and such communication sent to the rst named amongstthe jointAllottees

shall for all intents and purposes be deemed to have been validlysewed on all the

Allotteer and no separate communications shall be necessary to the other named

Allotteer

314 In all communications to the Companythe reference to the said ResidenceUnit
identication numberaddressmust be mentionedclearly

32 WAIVER

There shall be no waiver of the rightsavailableherein to the Companythe ConrmingParties

underthis shall not constitutea waiverof such rightor remedybythem or a waiver

of any other or previousrightsor remediesbythem or of their rightthereafterto enforceeachl or the MSA Any delayor failureby them to exerciseany rightremedypower and privilege
and every rightand provisionhereof

l

33 SEVERABILITY

1 If any provision of this Agreementshall be determined to be void or unenforceableunder

applicablelaws such provisionsshall be deemedto be amendedor deletedexactlyto the extent

necessary so as to conform to such law and the remainingprovisionsof this
shall continue to remainvalid and enforceablebyand betweenthe Partiesherein

34 INDEMNITY

With effect froriithe date of takingpossessionof the said agreesto

For Eig

Nort
I

i 1Imzrx ll 4 ar nun 6

l i
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indemnifyand to keepthe Parties and their assigneesnomineesincludingthe MSA and their as well as the other of ResidencesComplexfullyindemniedsavedand harmlessfrom and againstall the consequencesof breachby the Allottee of any law for the time beingin force or the applicableto theAllottee or the saidResidenceUnithereunderas alsoof any of its warrantiesornot beingfound to be true at any pointof time or any actionssuitsclaimsdamagesliabilitieslossesexpensesor costs facedsufferedinicted or incurredbyany of them on account of any of the foregoingThe Allottee herebyacceptsandto have clearlyagreedand understoodthat this indemnitywould cover all acts of commissionand omission on the part of the guests andor any other personclaimingunder the Allottee The Allottee shallhave no recourse againstHyattor its afliatesiThe executionof this will be completeonlyupon its executionby the CompanyPLACE OF EXECUTION Ithroughits authorizedsignatoryat the CompanysCorporateofce at GurgaonHaryanaIndiaafter all the copiesdulyexecutedby the Allottee are receivedby the CompanyHence thisAgreementshall be deemed to have been executedat Gurgaoneven if the Allottee has priortheretoexecutedthis at any places7other than GurgaonDISPUTE RESOLUTION BY ARBITRATIONAll or any disputesarisingout of or touchingupon or in relation to the temts of thisor its termination includingthe and validityof the terms hereof andthe rightsand of the Parties shall be settledamicablyby mutualdiscussionsfailingwhich the same shall be settledthroughreferenceto a sole Arbitrator to beappointedby a resolution of the Boardof Directors of the Companywhose decision shallbenal and bindingupon the Parties The Allottee herebyconrms that it shall have no objectionto the ofsichsole Arbitrator even if the person so appointedis an oradvocateof theCompanyor is otherwiseconnected to the Companyand the Allottee herebyacceptsand agrees that this alone shall not constitute a groundor challengeto theor of the said sole Arbitrator to conduct the arbitration Thearbitration shallbe bythe Arbitration and Conciliation Act 1996or anystatutory thereto and shall be held at the Companysofficesor at alocation by thesaidsoleArbitrator in GurgaonThe languageof the arbitrationfeesof the Arbitrator in equalproportiongt Ii lGOVERNINGAPPLICABLELAVVThat the rightsand Parties under or arisingout oftlis

to V A

tctleimPcoflghtilllfd n aand the Awardshallbe in EnglishThe Companyand the Allottee will share theI f cement shall be3tlilL
K 0forRio nESIDb i4llVATE LIMITED9 Q yordancewith the laws of India55
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38l JURISDICTION

Subjectto the Arbitrationclausethe Courtsat GurgaonHaryanrand the Punjab8
HaryanaHighCourt

at Chandigarhalone shall have the exclusivejurisdicton in all matters arisingout

oftouchingandor concerningthis Agreementto the exclusionof all other
locationsregardless i

lof the placeof execuuon or subyectmatter of tlusAgreement
P7

IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET our rm2111 HANDS To THIS
AGREEMENT oN THE DAY MONTH AND YEAR rnzsr ABOVE MENTIONED IN 1nr PRESENCE 1or

THE FOLLOWING

fl
FOR and0N sex1 ALLOTTEE

IREO RESIDENC s
I

I
4

l

i
I

r
I

FOR and ON BEHALF afCONFIRMlNGPARTIES
I
I1 ADSON sonwarn rvr LTD

JNso P2 FIVERXVER TOWNSHIP pvr LTD I

nLTD 13
HARD CORE REALTORS pvr LTD LID

W TDl

4 REGAL GREEN LAND PVT LTD l

5 ORNAMENTAL REALTORS PVT LTD

6 COMMANDER neurons PVT LTD K T 7 H l
RBUILDCONTU

LT5
7 FIVERIVER BUILDCON PVT LTD 3 PANl BUHDERSP UJ

illGH STARBUILDERS LTD l8 ASPIRANT
BUILDERS PVT LTD 4

9 nous REALTORS pvr LTD

to man snu BUILDERS pvr LTD

I 1 SU ESTATES PVT LTD
gt

For EighthNogthVentures
I

A1iM
Alnmzx U5 jar nzro

l1ESI zycesio
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ANNFXURlZ1V

PAY M IZNT PLAN

Name Ms EighthNorth VenturesPrivateLimited ApartmmtAllotment
T2INS tApartmentType

4 BR SuiteArea
v

4625 sqPLC Type
PLC HeightTerrace Area

0Basic Sale Price
25900 119787500towards

comrnision 518
Net BasicSale Price 25382 117391750
TerraceArea

3Total Basic Cost
117391750Charges 518

2395750PLC Height 1000
4625000 IParking 3

no exgjacostsubtotal
124412500 1IFMS

250 1l520Total
125568750

At theTime of
Within 45 1 of
On Commencementof Excaadin

of BasementRoof Slab
of lst Floor Slab
of 5th Floor Slab
of of 10thFloor Roof Slab
of 15thFloor Roof Slab
of 20thFloor Roof Slabof

25thFloor Slab s
of T Floor Slab

On Completionof Stoncffile Fooringin

At of Possession5 BSPIFMSother
4Iv

Total

PleaseNote

Stampiluty registrationchargespayablealongwith lastinstallment
ServiceTax 8 otherTaxesas applicable
Club as applicableon paymentretjucstEstimatedDC

chargesonlyinclude Chargesampdoesnot includeexternalinfr
utJuCturzwork servicmlfacilitiesandDC aresubjectto change

For EighthNorth VenturesPvt Ltd
7 1

41m mi 60 jiyrn110Ulr

3
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FORM LCV
SeeRulel2

HaryanaGovernment
TownandCountryPlanning

LicenceNo 2of20091 This licence
hasbeengrantedunderThe Haryana andRegulationof Urban

AreasAct 1975andRulesmadethereunderto Ms CommanderRealtorsPvt Ltd MsGoldenView BuildersPvt Ltd Ms BullsRealtorsPvt Ltd Ms we RiVClo PvtLtd Ms Realtors
Pvt Ltd Ms AspirantBuildersPvt Ltd Ms HardcoreRealtors

Pvt Ltd Ms BTV8uildwellPvt Ltd Ms BuzzlltfelsPvt Ltd MsTownship
Pvt Ltd Ms HiEnergyRealtorsPvt Ltd Ms BaseExportsPvt Ltd Ms Adson

SoftwarePvt Ltd Ms SIJ EstatesPvt Ltd Ms InfrastructurePvt Ltd WsRegalGreenLandsPvt Ltd Ms HighResponsibleRealtors
Pvt Ltd M2 MassifconBuildPvt Ltd Ms KSSPropertiesPvt

Ltd Co Ms RealtorsPvt LtdAll lFloorNeeti
BaghNew Delhi for settingup of residentialColonyon the area measuringll084acres
fallingin therevenue estateofvillageUllawas and Ghatain Sector

58 S9amp61DistrictGurgaon
2 Theparticularsof landwhereinthenfo

scheduleannexedheretoanddulysi
Haryana

3 The licenceis grantedsubjectto thefollowingconditions
a Thattheresidentialcolonyis laidout to confonnto theapprovedlayoutplanand

the worksare executedaccordingto thedesignsandspecications
shown in theapprovedplanresaidresidentialcolonyis to besetupare givenin thegnedbythe DirectorTown andCountryPlanningb
Thattheconditionsof theagreementsalreadyexecuted

are dulyfullled andtheprovisionsofHaryana andRegulationof
UrbanAreasAct l975andRules1976made

thereunderare dulycompliedwith
c That the demarcationplanof thecolonyarea is submittedbeforestartingthe

worksinthecolonyandforapprovalof thezoningplan
4 Thatyoushallconstruct 12mtr wideserviceroadand24 mtr wide intemltl

circulationplanroadif any passingthroughyoursite
at yourown cost andtheentirearea undersaidroadsshallbe

transferfreeof cost to theGovt
5 Thatyou shallderivepermanentapproachfromtheserviceroadalongthe plan

road
6 Thatyouwill not giveanyadvertisementfor saleof oor

area in Commercialare andat ingrouphousingarea beforetheapprovalof layoutplanbuildingplansof
the3 me7 Thattheportionof sectorMasterplanroad

whichshallformpartof the licencedarea if anyshall be
transferredfreeof cost to the

Section33 ii iii of theHaryana andRegulationofUrbanAreas
Act 19758 Thatyoushall obtainapprovalfNOCfromthe

competentauthorityto fulll theof noticationNol95 dated19012009issued
bytheMinistryof EnvironmentampForestsGovt of Indiabefore

startingthe worksinthecolony9 That you shall seek approvalfrom the competentauthorityunder the
PunjabLandPreservationAct 1900

or anyotherstatuteapplicableat sitebeforestartingtheworksif
required10

Thatyouwill use onlyCPL fittingsfor internallightingas well
as for campuslightingin thecomplex

ll Thatthe licenseeshallmakeartan

satisfactionof DTCP till theservice
byHUDA

12 Thatyoushall conveyUltimate PowerLoadRequirementgementfor water supplyseweragedrainageetc to thes are madeavailablefromexternalinfr structureto be laidof theprojecto theconcernedin accordancewith the provisionsofpowerutilitywith
a copyto theDirectorwithin two monthperiodfromtie dateofgrantoflicence

to enableprovisionof sitein your landfor StationlElectric
SubStationsas per thenorms prescribedbythepowerutilityinthezoningplanoftheproject

I3 The licenceis validupto 2 z 2
Dated
The 54 21Va Q

IC ETpTr7x7
Director

TownandCountryPlanning
Haryana

A
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SeeRuie12
HaryanaGovernment D7

TownandCountryPlanningDepartmentLicenceNo oi2010

ThislicencehasbeengrantedunderTheHaryana and ofUrbanAreas 1975andRules
madethereundertoMlsHighStarBuildersPvtLtdWeFiveRivera PvtLtdMIaB s eaitoraPvtLtd
We OmenrenlalRealtorsPvtLtdWe BTV5BulidwallPvtLtdWeAspirantBuildersPvtLtd AdaonSoftware
PvtLtd We BuzzHotelsPvtLtdWe FlverivaraTownshipPvtLtd WeFiverivereBuildcon LtdMI Beaa
ExportsPvt ltd MiaHardcoreRealtorsPvtLtd Mls RegalGreenLandsPvtLtdWeSU tea Pvt Ltd We
AuspiciouehitastruoturePvtLtdAntiFamSeo KavarsinghPramSinghGanpatSelaSh La LrtihStrdhlrweral
slo Sh EeldevRa Eh DhlralOberaislo Sh BaldevRelGaleStnghSlo RamSeniprOrnora1 SatvaerslnphKarantchand

RevlnderKumarsslo BelbirSinahAshokSalblrNareshKumarseloLokRamit ohShrlPalSelo
JagalSinghKhalanRlshlSurashJllendarSaloMaheblrRumalSloKaluMaolChandKoran
ShyamLeiAnilKumarStlnllKurnarSsloRumalJaipalNereshNeeralssloMeharGiraudHartSi 9 1 DharambirssloI

LakhpatKuldeepSirghAmltKurnarsslnHariSlnghRudeShivDayalSaloToteDeepChandSI arlElnphMedan
LetManeKumarslo AbesmtRiteDloAtreeSmtMayaWloAtreRailRamSicTtrkaRem riderKalasubs
SloHartKlahanKewerslnghTelramSsloBudhramPennaPremlKlrpalPrempaiSlo lliraB
slnghHartLelrhlsslochatterEthanandDeviRamRelmalRantlrirBelaPrebhuandRam
RohtasRanitSaleDullchandDullchandPramlRam MarianLaiSeo Rain6
TelramSsloEudhrernTakramSlo BaikaSharaBedramSicBatheSohrmPetSelaSinghRe ta DhanlRam
KawarQnghTeirernSelaBudhrarnShBattuSemmanBansitakhmlSsloKuilhadShAttar l Elo Sh Medan
SoUmraoShRalpalSlo Sh MedanandLalurtiGhandBrahmnch SanjaySaloRamKlshan e andBlrSlngh

kl

ll
mi ShSaipelSh NalhlSlo MakhenRalpalsic MedanLeiCharrdSic ManSlnghCharaneingh GyanslnohShLulrhaslo Munahish slryeShrlohandDultchendsahalram Sh 1 adoptMekhanKesarslnphSloBhllrehslnghSh SatpaiAnupSo KhentuGaneshlSlo SurlenJalBhagwSlo GanpatShSandeepDiwanSic OmprakashSh RamStnghHorarnSherSinghRamChanderSsloJagml VedramRalpalYadremSsloJhultarti HerlSlnghStaNeinSlnghCloMlsCommanderRealtorsPvtLtdA11 It or NeedEaghNewDelhiforsettingupofResidentialPlottedColonyonlhaareameasuring140356acresfall inrevenueestateofvillageUllawasBehrampurGhattainSector75569ac st DlatlGurgaonThe landwheneintheaforesaidResidentialPlottedColonyis tobeset u are giveninthescheduleannexedheretoanddulysignedbytheDirectorTownandcountryPlanningHa ahaThelicenceisgranted the condltlonsThattheResidentialPlottedcolonyislaidouttoconfomrtothe layoutplanantiliheworksareexecuted tothedesignsand shownintheanPalBrehrnSlnghSsloShchandlLakmichandBrahmSlnghSanlaySaleRamKishah nrierKurnarsinthattheconditionsof the alreadyexecutedare dulyfuliilladanrlthepro ns ofand ofUrbanAreasAct1975andRules1976madethereundearedulycompliedwith rThatthedemarcedonplanoftheResidentialPlottedColonyarea issubmittedbeforeslarttrllthoworksinthecolonyandtorapprovaloithezoningplanthat the coatof 24 mtrwide lntemalroadisnotint adin theEDCratesandthatyouwillpaythe costfor oi landii anyalong 24mtr wideintemairoadasandwhennalizedanddemandedbytheDirectorTown ountryPlanningaryanaThatyoushallconstructtheportionof12mtrwideserviceroadand24mtrwidelnlemalci planroadifformingpartoflicencedarea athisowncostandwilllranslerthesamefreeatcosttotheG vtmmentThatyoushallderivepcmranant lrorntheservicemedonlyThatyouwillnotgiveanyadvertisementforsaleofFlatsllloorareain housing colonybeforetheapprovaloflayout plansThattheportionofeectorMasterplanroadwhichshallformpartofthellcencadareashaft freeofcosttotheGovemmentinaccordancewlththeprovisionsoiSection33aill oftheHe Inaand ofUrbanAreasAct1975Thatyoushallobtain fromthecompetentauthoritytofulfillthe dated14092005issuedbytheMinistryofEnvironmentit ForestsGovtofindiebeforestanlrttheworksinthecolony IThatyoushallseekapprovalfromthecompetentauthorityunderthePunjabLand Act1900oranyotherstatuteapplicableatsitebelarestartingthe worksifrequiredThatthelicenseeshallmake seweragedrainageetctothe oiDTCPtilltheservicesaremadeavailablefromexlemalinfrastructuretobelaidbyHUDAThatyouwilluseonlyCFLttingsforinternallightingas wellasihatyoushallconveyUltimatePowerLoad oitheprojecttotheconcernedvarutilitywitha

copytotheDirectorwithintwomonthpeltedfromthedataofgrantoflicenceto ofsitein
yourlandfor StationElectricSubStationsas perthenorms bythepower
utilityinthezoningplanoftheprolect

n Thelicenceisvalidupto3gg 20ll

oaed2012aa T

Place TcGLiPIAs
Dielztor

TownandOourrryPia nparahrniRater
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7 75JttenderSsc MehablrRumalSloKatuMootChandKarenSlnghDhanSinghJ j4Acopylsforwardedtothelollowlng andnecessaryaclronMs HlghStarBuildersPvtLtdMlsFhlaRivers PvtLtdMls BullsRealtorsPutMs SUEstatesPvt LtdMs Ausplolous PvtLtdAntiParnllSsloKavarsl h FremSlnghGenpatSslo ShLakhlSh SudhlrOberalSo ShBaldevRelShDhlrajObarelSloRa GaleSlnghSo RamSarirp SatveerSlngh RavlnderKumar talblrSlnghAshokSalblrNareshKumarSsloLottRamRemeshShrlPalSsloJagetSlnghKhalrRtshlKumarSunllKumarSsloRumalJalpalNareshNeeralSelaMaharchandHartslnghDhara SoloLakhpat SlnghArnltKumarsoo HarlSlnghRudashlvDayalSsloTalaDeepC rt SloHartSlnghMedanLalManoKumarSo AtraSrntRltuDo Alre5SmtMayaWa AtraRalf a 80TirtraRamSunderKalaSubeSo HarlKlshanKawarSlnghTelremSsloBudhram remlRamandPremIRamKrsnanChlranjlvMedanLalSsloRamChanderKawarSlnghTelramSaleorhramTeltramSo BallraShareBedramSloBalkaSohanPal SsloSlnghRamElalkaDhanl ShanSlnghTelramSoloBudhramsh BattuSammanBansltakhmiSsoKullhadShAtlarSlnghMadenSloUmraoSh RajpalSloShMedanandLakmlCharrdBrahmSlnghSanjaySsloReshareandBlrSlnghSrlPalBrehmSlnghSsloSh ChendrLakmlChandErahmSlnghSanylssoRamKlshenShWonderKumarslo sh salpalsh NathlSo MakhanRajpolSo MedanSloMenSlnghCharonslnghSo GyanSlnghShLekheSo MunshlShSlrya DuSatpatAnupSo KhernuGnnashlSlo SurjanJot So GanpatSh SandoepDiwShRamSlnghHorarnSherSlnghRamChandarSsloJagmal8 VedramFgalpalSsloJhuttarHarlSlnghSo NalnSlnghCloMls RealtorsPvtLtdA1115FlorBaghNewDelhialongwithcopy LGlVandbllaleralagreementChalnnanPolluonControlBoardHaryanaSeclor6Panohkula JHUDAPanchkulaBoardHaryanaSector8PanchkulaalongwithcopyorDlrectorHVPNPlennlng ShalrtlEhawanScloroPanohlrula 1JointDirector Haryana Sector6FenohkulaAddlDirectorUrbanEstatesHaryanaPanchkuleHUDAGurgaon JHUDAV EnglneerHUDAGurgaonalongwllhacopy JSenlorTownPlanner CellHaryanaSeniorTownPlannerGurgaonHewrllensurethatthe obtalnNoi abovebeforestartingtheSenlorTown HaryanaLand DfllcerGurgaon I

JDlstriotTown Gurgaonalongwitha copyofagreementChlafAccountOlcer CellOo DlreclorTownE CountryPlannlngHaryanaalongwithoriglnalbankguaranteesoflDWEDCandoopyofagreements IOmoerOo DlreclorTown CountryPlannlngHaryana alo

agreement

F 3 3 3
s
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Ilis IdoehsehnsbsengnutedundertheHnrysnaDevelopmentnnd 6fUlbanmu 4I975dotheRules1976madethereunderto Sh SdnjoevSninlSoSh P SnirliSh Bllllrntso Sh ArnsrSinghlr j
8Sh Boyd KumarMeheshKurnerSendeepPsrdeepSsrlnSso Sh MsdsnLal Sh Medanhi SoSh
Bull Run SSh SatbirRnjbiSaleSmtKnmlsWpSh DharanlbirSh CllsrldsnS0Sll BnrwiAvonFinloss
PWlfdmt SsvltrlDeviWo Sh MaherldcrSinghSh Anihhnv89 SrrltVilheDoEh M L GoyalSir Slry
SloSlnkeherSSh RbopchnndliloSlnghBnibirSukhbirSsloLilhirnmSShBattuSummonLnkhiSale5
KuihsdS1rRnmKurmrrsKSh MongoliaSh Ennsl So Sh KulhsdCommanderRealtorsPvt Ltd Sh SstbirSChnrldnnSlngbShNnrondetlioknnS10S11PrshhursmSlsh PromSinghMukeshChsrltiMahendsrMailllll58
AsheSh AshaSloMittnruSSh KundmLei ClvandenSingleSo ShTuacilandSSh RnmpslHhnsrnjDesra
amSh RsmjiLal slits DodlSh HlskumCltamlSloSh UmcdSS11Jnssnnalias lntmmClejnsiSlrlghn
SoloShSl1isllramSuitMukeslrWloSh SnntramSSh NsveenPnrveenSsloShSantrnnISmtNishnDle S
SullrnrnShBedieSo MnzodinSlshRqlenderSstbirRanhirssloShllml ssh NalveunKumarPnrvpenKum
Sslc ShKhirmrnSh NnrshSo Sh MnwasiSootRnmrntiWo Sh LnldzpntSix GirrnjSo Sh LslchpatS

XBsleswarlSmtSumsnDso ShLakhpstSnltSnnsnrDeviWn ShIleinchondSSh PranlpRsnbirSsloMnksnd
SSh IIoshlynrKanwnrLn SsloVishlamFiverioversDevelopersPvt Ltd BullsRealtorsPvt Ltd FiveRi
TownslllpPvtLtd ssn RarnpalKrshmSr0 ShyamlalHighProfile StarBuilders9

l LtdRgIlGreenLandsPvt Ltd Sh SatbirS0 RntiRamSSll VijoyRnjindeSatisllSso RntiRam
ChanderplSoGyssiRamS11DayRamSo GynsiknrnSSh JaipnlNnreshNocrnjSe MehelrclrnndStirH i
SinghSloLekhpstOmsrnentnlRealtorsPvt Ltd BaseExportsPVt Lvll IlillResponsibleRealtorsPvt Lg
AulplotousInfrastructurePvt Ltd SU EstatesPvtLidSSirMnlnpnlInderpnlSs0BnnsiSSh HirlrarnLi
KsluSsloSh SumeraGP RealtorsPvt Ltd HaraldBuildersPvt Ltd PvtLtdPsnnop l

PropbuildPvt Ltd AspirantBuildersPvt Ltd Mlssif ConbuildPvt Ltd SSir BenwariDsysramRngllubi 3
PansmnSo Libs SisDlvnmnbirSoRam SaranShRnjonderSIoPmmchnndSrDl1eerajSo ShBnlhrni lCommander

RealtorsPvt Ltd A1 I 1 FloorNoetiBaghNewDelhifordevelopmentof plottedcolonyover 315
area measuring8044lsores fnllingintherevenueestateofvillageUiiahwssGhattaampBehrampurSector58so51

562 UrbanComplex i
1 Theparticularsof thelandwhereinthenforcsnidresidential housingcolonyiswinsset up i lgiven

in theScheduleannexedheretoanddulysignedbytheDirectorGeneralTnwn CountryPisnnin 5
Hnrynnn V 9

li
n Thottheplottedcolonywillbelaidoutin totheapproved planandare

executednoaordingto thedesignsandspdoiollonsshowninthespprovodplan

b Thattheconditionsof theagreementsalready are dulyfulfilledandthe llnry 1
andRegulationofUrbanAreasAm 1975andthisRules1976mllciethereunderare doyi

compliedwith2 IheLieenseisgranted totlzofollowingconditions

c mm portionof planroadwhichshnllformof area shallbefreeof
posttotheGovrrnrnentinaccordancewiththeprovisionsof Sectioni3 ll iii of theHaryalial

ofllrbsnAronAct 1915

ld tluztlicenseeshallconstructthe121824Inwideservioemudformingpartof thesite
nroo ut hisown ocistiI

iindtheentirenun betransferredfro ofcosttorlieiovemmcht
1 ThatyouShllltakepermanentaccess fromserviceroadproposedalongthe mad

Thatlicenseeshalldeposittho ChargesY 1000 persqrn forcommon

62S persqmforglopp and 590lper sqrnforplottedcompon
intwoequalinstallmentsie lnstullmentwill bedepositedwithin60dglysfromgrantof lioenseund
installmentsvvithinlsixmonthsorngrantoflicensefsilingwhichinsures 18 permnum will liablect

r

h Thatthelioenasewill lnlegntb withHUDA servicesas per plansandnsleiwhen
mudavnilnbie r

l Thntlicensewill haveno theregularization of thelicense give3take
withthe landthatHUDA isllllllllyth1OIlnaacqulrsin the interestof plnnneddevelopment

integratedservicesH16dooisionof thecompetentauthorityshallbebindinginthisrcgnrd
i
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1 Tinayoushallinakao forwatersupplyseweragedrainageetc to111 ofDIEPtillI
I theseservicesaremndetvnilublefromExternal tobe laidby

la That costof24m18m widemajorintunalxondsidvnotincludedintheand
youshallpaythoproportionatecostforacquisitionoflandif anyalongwith cost ofthox

some asandwhennalized anddemandedbyDIC Haryana y

l theliesnseeshallsubmitNOC as requiredunder dated issuedbylvlOEFG91bofote
oxnouting V

u 41
xn Thatyoushallobtoih if underPLPA l00andanyotheplearanoerequired

underaoyotherlaw
I

in Thatyoushallpaythelabouroosschargesas policydated652010

3 matlicenseeshall rainwater systematsite Cent1nIGround Authority
nonnalaryanaGovtuoliilcalloznas V

s g V

Tint the lloenseeshallmaketheprovisionofsolarwaterhatingsystemhispet of 4

HAXEDAandshallmakeitoperationalwhereapplicablebefomapplyingfor Oerticibe
V bq Iliatthe use

onlyCFLttingsforintbmelas wellas forcampusiighling I
ir hst1henseeshallconveytheultimatepowerload of theprojectto theconcernedPower IAuthoiitywithsoapyto theDirectorwithina poriodof twomonthfromdateofgantoflicenseto enable

3provisionfbr StationsEleouioSubstationsat ltevflicemedloudas perthenoxms
hythepowerAuthorityinthezoningplanof theproject

3 Tintin eompliancootRnle27ofrulsl976 5 Section andRogulationofUrban
Aeos Apt1975youshallinformaccountnumberand of thesol1eduledbanlfwhoreinyou
havetndepwitthirtyperesntuznoftheamountom theplotformeetingthecostofinteinnl
workinthecolony

1 Thatthepaceofconstructionshouldhestleostin yoursale withthebuyersofthe 2

ii ThityoushallsubmitcextiottoissuedivyDistrict Ofcerstatingthatthere
isno furthersaleoflandappliedfor licensetill dateand companiesare owner of landwithinls daysfromissuanceof 1thislicense 3

V Thatyouaiullspecifythedenil of calculationsper sqmporsqft whichis beingdomnndodfromtheplot 4
ownm onaocounloflDCEDC if beingchargedseparatelyas perratesmd byGovt

w no youwill youroicial BnailID andthe tommIn bymsDepnwillbemun
Is iegi

04542g t I

I

v

V DirectorGeneralPlano Chsndi h
n 4 CountryPlanningDated14243

337A V Datedt379243 3
A copyslangwitha copyof scheduleof landis forwardedto thefollowingfor and

oeoesmyutionzi
sif Sh SonieuvSainlSloSh P SsiniSh BhoratSloShAmar SinghSSh BegtajRajesiiKumarMaheah

PmdeepSarintssloShMsdanLalSh MedanLnlSloShBadlaiRunSS11SothirRsjbir
Sdo DhurambixhCMndmSo Sh BonsiAvonPirdensePvt Ltd Smt Savittl

DoviWo 49dLibi1VS0SmtVibhaDloShM L GoyalShSirysSo Sh Kehor
RoopnhmdWeSiushBtbirSukhbirSsoLikhirannSlShBatmSuumenLakliSsloSh Kulhad

ShRinmKumarS0 Sh Mlnstli Sh BansSloShKullzadConnnanderkealtorsPvt Ltd Sh SatbirISo
ClnndnnSingltShNaIonderBoksnSlo Sh PrabhummSSh PromSinghMukeshChsndMshondut
MlinpuiSo AshaSh AshaSo MitfaxuSSh KundanLa ChandnnSinghS5oSh TnraohandSSh
RnmpalHonsrqjDomSsloShRsrniiLa AliaDodiSh HukumChandSn ShUrnedSSh Jsssanalias
JnsralnGajrqjSinghAntxanSsoSh ShisluamSmt MukeshWo Sh SankamSSh NsveenPsween 4
45o Sh SyttnmSh EadieSo SslbirRanbirSslo
ShKimi SlShNaveenKumarPuvaenKumarSsloShlhimnn7ShNuesl So5ShMawasiSmiRarnrsti

4Wo Sh LakhpntSli GinsjSo sh LakhpatSrntBaieswnriSmtSumnnDso Sh LnkhpntSrntSmsa 3DevW0 ShIIemoimndSSh PrutajaRnnblrSaloMukmdlSlSliHoshiynrKonwnrLnl So Vlshrsm
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ll
12
13
l4
l5 ProphuildPvt Ltd AspirantBuildersPvt Ltd MassifConbuildPvt Ltd SSh BanwChlefildministratorHUDA Panohkuiaalongwitha copyofagreementPnnchknlnFir Pvt Ltd BullsRealtorsPvt Ltd Five RiversTownshipPvt Ltd 3SitRnmpalKisli SoloShyamlnlHighProle RealtorsPvt Ltd HighStarBuildersPvt Ltd RegalG ltdndsPvtLtd S nlbirSo Ra RamSS11VijayRajinclerSatlshS3o RntiRamSljtChanderpalSI aglRamSo GyasiRamSSh JaipalNnreshNeerajSso ShullsrlSin1tel RealtorsPvt Ltd Base ExportsPvt Ltd HighRspouszbleRealtorsPvt LtInfrasueturoPvt Ltd SUEstatesPvt Ltd SSh MninyiallnderpalSsQBansiSSh HarirzSsoSli SumeraGP RealtorsPvt Ltd HamidBuildersPvt Ltd PaddockPropbuildPvt LRaghubirPorsaramSs0LilyaSl1DbarambirSo RhmSaranSh RnjnderSo PrexnohandSh lhoerajSoSh BrahJniCo RealtorsPvt Ltd All 1 FloorNeeti BagirNewDelhlalongwlitA copyofscheduleoflandapprovedlayoutplanandagreementsChiefAdrninistratorHaryanaHousingBoardPnnclikulnalongwithcopyof agreementMD HVPN PlanningDirectorShnktiBhnwanSector6PsnchlculaMD HaryanaStatePollutionControlBoardPanchkulav L vAddlDirectorUrbanEstatesHaryanaPanchlnrlaAdministratorHUDAGurgaonEngineerHUDA acopyofagreementLandAcquisitionOfficerGurgaon gseniorTownPlannerEnforeementHaryanaSeniorTownPlannerGurgaonDistrictTownPlannerGurgaonalongwitha copyofagreementChiefAccountOfcerOo SeniorTownPlannerMonitoringAccountsOfcer0o DirectorGeneralTown ampCountryPlanningHaryana a copyof

agreement V

r

1
I l

t

v

ForDirectorGeneralTown Coun lanningHaryana

M

Vw

5 W
Dnyaram sl
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T5

DIRECTORATEor T OWN COUNTRYPLANNINGHARYANA
SECTOR18 CHANDIGARH

TeleFax 01722548475Tel 017225498512549349Email tcpl1ygmailc0m

r

B TI F RTHEI F ATI FPERSONSI T
PL T FLATI PRIVATE LICENCED COLO IES OF H YANA

The Departmenthad earlier issued notices to caution both the generalpublicas well as the

personscompaniespropertydealers engagedin developmentbookingsale of plotsats in the
privatelicencedcolonies of Haryanarefrainingthemfrom in such projectsfor
which licence has not been issued bythe StateGovernment In this regarda PublitllNoticehad alsobeen
issued in severalnational dailies in the monthof April2011 informingthe plllllllCthat theyshould
ascertain the completedetailsregardinglicencegrantedto suchcolonybefore of plotsats
ofce spaceshopsetc

2 It hashoweverbeen noticed thatsome of the colonisersstill issue invitingthe
gulliblepublicto invest in a projecteven before grantof licence to set up theColonyresultinginto

Inisleadingand defraudingthe generalpublicWhile action againstsuch unscrupulouselementsis
taken by the Departmentthe generalpublicis herebycautioned not to be allured by such
advertisements and refrain from investingmoneyin such projectsfor which licencehas not been issued

bytheStateGovernment
3 In this regardit is also informed that plotsats for residentialcommercialinstitutionaland
industrial use etc within the controlled areas and urbanisablelimit as clecl eldunder the Punjab
Scheduled Roads and Controlled Areas Restriction of Develo ImentAct 1963 and

HaryanaDevelopmentand Regulationsof Urban Areas Rules1976respectivelyan be soldonlyafter

obtaininga licensefromtheDepartmentofTown andCountryPlanningHaryanThe saleprelaunch
of plotswithout a license is illegaland thereis no guaranteeof any suchprojtt ever takingoffIn
thisregardtheprovisionof Section7 of theHaryanaDevelopmentandRegulatioof UrbanAreas Act
1975is also reproducedbelow for referenceSection

7 Prohibition to advertise and transfer plotsNo person inclu iznga propertydealer
shall I

i without obtaininga licenseunder section 3 transferor agree to transferin any manner plots
in a colonyor makean advertisementor receive any amount in respectthereof

ii erect or reerect anybuildingin anycolonyin respectof which a licenseundersection 3 has
not been granted

iii erect or reerect anybuildingother than for purpose of agricultureon theland subdivided
for agricultureas defined in clause aa of section 2 of thisAct

4 Some unscrupulouspersonsand companiesmay indulgein illegalactivitiesof prelaunchof
plotswithout obtaininga license for developmentof such colonies Thereforegeneralpublicis advised
to contact and verifywhether license has beengrantedbythe Director GeneralTown and Country
PlanningDepartmentHaryanabeforebookingof plotsdwellingunitscommerdialpropertyto avoid

any legalproblemsand financial implicationsDetails of contact persons and email ids can be
seen at Departrnentswebsite tcpharyanagovin
5 The personscompaniespropertydealers are againcautionednot to sdllprelaunch or offer
plotsdwellingunitscommercial propertywithout obtaininglicense from De artmentof Town and

CountryPlanningfailingwhich legalaction shall be taken againstthem

TC G pta IAS
Direc ItGeneral

30 4 2010

Wt
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AJAY
1550ioiv or

INALgiliigCHANDIGARH anWherever applyforgrantof licencein co withsomehavebeenreceivedthatinsomecases beforethe isgrantedthent a conditionmaysitthatsuchlandhasnotbeensoldto anypersonafter into withthecolonisertowhomLOl isbeingissuedandalsothatwithanyotherpcrsoiiforsuchltllltl7 havesoldthislandto third is iwhereverthelicenceis on thebasisof agreebe inLOItoobtainan affidavitfromthe toafflthereisno agreementinforceNo licence in futurebeentertainedunlesstheare beforethe territorial ofthearea inwhichthelandfalls I

TC GuptaDated34 DGTCPEnclstNo Dated an2011A copyis to the for andfurther aactionas perabove1 PSDGTCP2 Ill llrllrlllrl3 STPE ampV4 STI75 All PlannersHQ PAP ilighHQofTowna ii
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GRANDtH IUDIOAUHIrkSllENCaHUI I IEVl IillvllItrhulttntrrHull
Llum Iruari5

nltnrnrui Itynr iIrIll ullHH i tmmrrrr tname MrsMonicaBindra 12 2013suite4 r r314cspan noaddress 208AAraliasDLFPhaseIVIndrasubrect ofSuiteitT314CSin HyattsituatedatSector58We withthanksremittanceofa sum otrsNo 51435851435951435412 drawnon Bankat Barodatowards atSuiteesidencessituatedat vide514360Date13Apr1202MayItT314CSin GrandForireore id ces companyprivatelimitedIauthorizedsignatoryN0TESulrjec1torealization 09 tknw rum nrmrst rs cugt1mtfLvnIIrrtrIIcram gtt nscu
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I
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I
I

nrsIrurrs I

I

IAlMINI

I

r

r

r

r

r

INAME MrsMonicaIiindra
r it May1013sum II CNNEt2lNGSumr7I3I4
1

PAN rm I
IIIIItIS 2oRA

IThertIirsIII IIr1sc
IH1009
1
rsuiurur ofSuiteIIin

G1muHyim Rrrirmesimnredin

I I

1We withthanks of
It sumofus Crorc FiveLakhsOnlyvide Irntr PO

No 638131638133 570661570662Darein
Arrm2013 III Arlnrrzo Arirrr24APRIL2013 7 Mini 10 rirnwn

onBank towarrls ofC I0NliIlN in
1mlIHIIIGinranIIIiIiI5situatedat

I

I
Ir

r
A

IlI IRFI
I35IIrIIAN RIiII IIlII7 I

I

I

I

IIIUlHIIIIZIIDSIGNIITOIIY
II
r

II

1NOII
Iv

39310
17550o

PHHCcmuuraum

t

sitrilew
Orrluri 5I114 5LrrgmnrI111 IrmynnaIml1 mm rrIInltLEs CnnvIrv UIIIVAILIHIILII
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titnmo
ItISIlFvCI5

I
I

I

I

INAME MrsMoriimtiindra
10 Janzoiqsumzl I

PANNU I

IAD
nuns zo8A

4

The DLIIPhaseV
122009India

sururcr Iiyrnenr of
SuiteIIinGrrrml

lirrrr Iarrrmmsiunucrlat

I

We rich with rcmittuncc
uIDraftPO

No 51436II
CONNECIlN It sum of us ioooooouslcn Onlyvidc0 DatedOZMAVI1Irawn on BankofIiurutiain CimrrlHyrlllfur iptvrrnlsSuirc

grrozr situated

I

I

r

I

I

IAIJTHOIIIZEDSIGNATOIIY

I

INOTE

SubIrIInrwrlizIim

I I

or
t

I I

I

r

IINAIIUIIVAIIGIIIIGQDNIIKBIIVIJNIIHHMO
tlIilIrIuurCuiiirllj mlltirrrrrDniulSurlw

Lt
rr1ti 17I72 IIuymrlmtm IND RESIDENCESC0IDAIIVllIlIIIIllPIIlD
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tli5tDLIChh

PAYMENT

Nrm I

MrsMoniurIiiutiru
to Jun2014SUITE It 1I73T4

IIN No NIIIIt0lI
ADDIIESS iotiI

ThetrrIi1sIII Phase
r 21009India

SUl1JE1 oiSuiteItin
Ruirinimsituatctat

We withthanks ofa
sum of us LakhsOnlyvideI Drait PO No

514354Datedi3Artii drawnon Bankof towurIsSuiteII Sumr73i4
in Gl7IIHIll situatedat

i

Iwrtutu tr I
eis tIMlAN IllVAti tMllH

AItiIltnIZiD simiirroiw

NOTI5
Subr1Iomiitrliwr

9cmnm

CIIY
ril Ijhl 41 4102III IIIEI IIESIDEIICFX IIl1IIIIl1riIi oursr IlIlIUII r iIuIltrt1rIPCIItIt giur morrutmrmu

I717IIIryIxilnIil mnu IrllulII1IIt
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PAYMENTAcitittowrtoctuntttr xtttl 1 I

Nrm MrsMonicaBmdra
to Junzotqsum it CoNNrcriNnSlIIIIZ

t 7l3T4
IIN NU NCIB3io2l
ruuttizss 208l

IltcArrtliasIJIJPliaseV
I22009IttIit

surrtrcr oi SuiteIt 1l4
iu GrrimiHyrtlr 4AYJrIsiltutletlzit

I

We with ti
sum ofR5 UzkltsOnlyvideDraftI

PO No 514359DatedI3APIIlldrawn
on iiaukof towardsSuiteIt CoNNtcrrNeSuwri7I3T4in GrmrrlIIjrttt at

I0I I E0 IF JIIN 2liSCOMliN IlllAIF IMllliI

tlIIIIIl7II SIGNlIllIY

NOTIE

Stiltcato mrliznliair

W
210271559535soumsn

cow or
IN931cnmnisam

IDLIII II
t2li nlrILnit
ri wt in Ila rueu MIll1INnlS fulrlitnrlvumn IIIIlII
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RISIDENCLS

PAVMENT
I ts

NAM MmMnniutllindrrr
itylaniorqSUITEII CoNNitrmr

PAN NO I

NCPl336o2
AilttESS tollI

TheIlraliasliI7 llitsc V
122009India

sururt1 Iaymenr ofSuiteit
in GrmrrlHyiirt situatedat

1

I
We withthrniks of

a sumof its LakhsOnlyvitlcDraft P0 No
lqlI DntetlllR I1 tlmwnnu lirrnltoi towards

SuiteII CrmmetiNtSuIttI7l1IIIin frritrlllyrm Rrriilmrnr
SitttllcdatIttrg1nn

t IIP01
III 0 SI IZNCESCIMIAN iIIlVal5 LIMITEI

AUIIIUIIlYEDSIGNATOIIY

N0l
SrrrnIa miliznrmi

my
zu2n2o27as5ongliuuzncow orSimcmtnntanw

GDANIImini GURGAONnesitmtcrs trim cnv
II 1111 CnIlCnrmtlimitortni xtrnriuulUlI1trItttlurlm rum ntstoerrcnsptpnnuwrnutvnriLIMIIED

www v trvIIYIlIUtltl
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NAME
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PAN nu

AIllt1 l

ltINl llLIllI lilAll

l0INiNiitii tie
A m

5W
PAYMENTMrsMtiiiiuiliinditi I2CtNNl2lINSutiii7l3liioRAlIn i1liis ll lliiwilllgittllli 2 ltiui

IIN N0

su iitFci

We withIl1illIIrciiiittnnccof
1 sum of its vofSuiteIIin GriiiiiHyatt sitiiiitetlat NineLiildiilwciitylliiiiisaiitlOnlyvide

DriiItPO No ll4i784Dtitetl03Mani4tlrriwn
unlndiisliidllnnkiowiidsSuiteIt CONNI

siruntetlall iiNr SUirii7T3i4in HyrillitltgilOI

III ii as 1iNLis COMPANY
IIVIH l1lIID

rUliUIIIlE SIliNAIOII

V9r2nmnxs5i2

RI
mm cmmnicmcNOIli

SirjrrrIoimlizniiaii

rnmn HYAIIGURGAONnizsiouictsIREO
eiiv5lIlIJ fxlulrntirtil Cuiiisu

Imd5nrtm55
Cuuin2ttIlId1rymnilmhmus suuiizn cuwvorGINA Ill ie ti min tin iriw tiE2iDtENrscdnpimvNEIVATEtimiriu

www tffliII IIImin
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Nriui itrsMtinicaiIiiiidrri
07II10l4suiiiII IoNNiriiNcSuiiii7T3l4

IlIN no

Altttl with
The DLI PhaseV

Gillfilmi 22009

JtlNl itLoiiir DElMlS

JniNiNtiir
I

PAN N0

v

suiuLti til SuiteII in
GrilmlIwiIIill2llI3tlll

iiiigiiii

We withtlizinltsreinittaiiecoi
It sum of ii liklisliiglityOnlyvide I

lrit PO N044t787Dated26Mlniii4drawn
onIrlliItowardsSuiteti Suirii7T3Iin GmtrrfIIyiiIIsituatedtil

F0 I ED HES
IZNClZSCOMPIINYFltlIIZ IiIMlII

AllIIJIIYII HliNAItJII I

iuiu
zri2oxo17issa
wulatnwzncan or
mu
mu mmmmtN07I

Siiljnrtomilizniiaii

EIIAIIDHVA71GUIICAOHIIESIIWIICESIREO
CIIY

II1lyIIttiti vtll V11MiaUnit rift2 inr
2

I
mmvlil IREOIItIlFllE5ttlUnlAtVPIIIVIIIEIIMIIEIIn L2
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PAVMENT

I

Mtiia Mrs2lnniiiIIlltIll
i5 ipi2oitKtIllII Iriiviir uiiit7 lI4

IIN NI iilI3i0il
4tIltl cHt4

llie TIIS lII lliise V
122009

INI AlIIII JFlIIiS

ItlNINAME
IN N0

UiljtZLI IyttlClIl oiSuiteii G1HIII
HyriiriiiigiimiRtlIItItiSsituated

at iltfgoli

We tliiilrstlliIllIlCLof
2 sum iii its i9oooooiisSevciiLzilthsNinetyTwoTliuiisriiidOnlyvide Dnili

I PO No 44 lited16lliiii4rlrznvnIII
linnltofIIIlllI ItJtltEISSuiteIt ItNNiiiiNlt Suriii7l3l4 in

GiwiiilIlIIl iititiiiiiiiittniteil
iii illig1UL

Iili IDIENCESCOMPIINVIIIIIVlTllMTi1l

II0III7ISI SIGNAI0II

my
zi21ou2z71550
narysawnso cow or

tEmcwtuniaam

NOli
5iiIin1to IMllMlli7ll

mun IIVAYIGURGAON IDIIIU2IIVt

tl IItitlfiziutCiilwmEIriii IIMI fwrtrir
35Cimii iiirm Iiuyiii iutii 41 mi in iziso ht meu iiutuenczsCOHVAMitiiniit IIMIIIIuttrimIeiiiesiinmvw IIYlll ll um
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RESIDENCES

RECEIPT
1 No

CustomerNo 10037308503
DateCustomerName

runs BINDRA
PAN
Address 208ADLFPHASEVARALIAS

GURGAON122009
V

HARYANAINDIAJoint Details
riointName PAN

Sub No atSector50GurgaonHaryana

invoice Amount
use
ServiceTax

9976008Total

ForIREO C0PVTLTD

t
Authorised l

iiuiilecttoRauttoailon
Thisiiian stonedreceipt

Am
2D1D1272550
mus SCANNDcow or
a rainrtcc mam
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RESIDENCES

RECEIPT

GHGRT3t7CSS
NoCustomerNo

1003730I6505
CustomerName MRSMONICABINDRA
PAN

Address 206ADLFPHASEV
ARALIAS

GURGAON122000
INDIA

JointAiloteeDetails
IJointName PAN

lsub
No atSector50 Haryana

invoice
AmountBSP

ServiceTax

9976008Total
2475ouooo

ForIREO COPVTLTD

Iv
Subecttoiieallutlori
Thisisan signedreceipt

momv 25
ltPtrErS2
pm cmmrsw
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RESIDENCES I

I

RECEIPT

NocustomerNo
1003730I8505 DateCustomer

Name MRSMONICABINDRA
PAN

Address

122009

HARYANAINDIA
JointAiloteeDetaiis
JointName PAN

Sub No atSector58

invoice
AmountBSP

ServiceTax

9976008Total

ForIREO COPVTLTD

2
E

Authorised

to
Thisinan signedrmlpl

my
ztt2tsi127rm
mus SUNNEDcm or
m Aunieum
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RESIDENCES

RECEIPT
I

CustomerNo
1003730I8505 Dale

10OCT2015customerName MRSMON1CABINDRA

PAN

Address 1 208A DLFPHASEV ARALIAS

INDIA
JoinAlloieaDeaIlsJoin

Name PAN

Sub Haryana

We withthanksremittanceo1
sum01Rs 247500000Onlyvlde No

6388611Dated10102015drawn
propertyatSector58 Rs TwentyFour FiveThousandon lowards of

Invoice Amount
BSP
ServiceTax

9976008Total
247500000

ForIREO COPVTLTD

121

Authorised

SubjncxIoRoalluallon
ThinInan signedreceipt

vmc woman

600



5 L uanua

73

RESIDENCE

RECEIPT

ReceiptNocustomerNo I
1003730I8505

RecetptDateCustomerName
MRSMONICABINDRA

PAN

Address 208A DLFPHASEV

ARALIAS

GURGAON122009HARYANAINDIA
Details

JolntName
V PAN

Sub No atSector58Gurgaon
Haryana

tnvolce Amount
BSP

2399232ServiceTax

100768Total
2500000

ForIREO C0 PVTLTD

V I

I

Authorised

subIecl1o
ThisInan slgnndvocolpl

Lso
mtscmumcow or
95 cmunlsun
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RESIDENCES

RECEIPT

ReceiptNoCustomerNo 1003730
I8505 ReceiptDate

CustomerName 2
MRSMONICABINDRA

PAN

Address 208ADLFPHASEV

ARALIAS
GURGAON122009HARYANAINDIA

JointAiloteeDetails
JointName PAN

Sub2 No atSector58GurgaonHaryana

videAcitNo vide NoXRLARHJ
towards oiat Sector58

invoice
AmountBSP

7197697ServiceTax

302303Total
7500000

ForIREO COPVT LTD

Auihorlseri

SubjecttoRoalintion
Thisisan signedreceipt

1
21 1550262bmsocowor

onxcmu
PNNCcmwuxsauoi
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11

RECEIPT

NoCustomerNo
8505 Date

itFEB2016CustomerName MRSMONICABINDRA
PAN

Address 208ADLFPHASEV

ARALIAS
GURGAON122009HARYANAINDIA

Joint Details
JointName PAN

Eiub No atSector58GurgaonHaryana

No eaeeeaDated11022016drawn
on bookin oiatSector58

Invooe
AmountBSP

2591171ServiceTax
108829Total

2700000
ForIREO COPVTLTD

21
Authorised

SulriecttoReailuetion
ThisInan signedreceipt

AIAV
0

o
PNNC noxmm
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RESIDENCES

RECEIPT

NoCustomerNo
ReceipiDate

iiFEB2IiitiCustomerName MRSiviONiCAemonn
PAN

Address 208A DLFPHASEV

ARALIAS
GURGAON122000HARYANAINDIA

JointAlioteeDetails
JointName PAN

i

Sub No at
Sector58GurgaonHaryana

Ne withthanksremittanceoi
sum01Rs Rs Fo1tLakhFortySeven

FourHundredNinetySixOnlyvide No 639881Dated11022016drawn
on ClIEiANKtowardsoi propertyat GurgaonHaryana

invoiceDescrition
AmountJBSP

810700192ServiceTax
34049408Total

844748600
ForIREO C0PVT LTD

1 IVI
T

Authorised

SubiscttoRoeiisatlon
Thisis an signedreceipt

AJAY
20201027nsso
mus was cow or
ran CNANDIGARN

I
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1
RECEIPT

ReceiptNoCustomerNo
I I8505 ReceiptDateCustomer

Name MRSMONICABINDRA
PAN

Address 208ADLFPHASE
V

ARALIAS

GURGAON122009HARYANAINDIA
JointAiioteeDetails
JointName PAN

uolce
AmountBSP

8214840ServiceTax

345023QnAccountReceipt
137Total

8560000
ForIREO C0 PVTLTD

A
K

Arrtlrorised

SubjecttoRoalisntion
Thisisan signedreceipt

1 vznzoa2115 so
mtxrglmsecan orIEmcmncimax
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RECEIPT

ReceiptNo
CustomerNe I8505 ReceiptDate

05DEC2016CustomerName
MRSMONICABINDRA

PAN

Address 208ADLFPHASEA V
ARALIAS

GURGAON122009HARYANAINDIA

JointAlioteeDetails2
toinrName PAN

Sub No atSector58GurgaonHaryana

We withiinnksremittanceoi sum01Fis34125000Rs Three
LakhFortyOneThousandTwoHundredFiityOnlyvide No

822960Dated01122016drawnon CITIBANKtownrrisoi
propertyatSector58 1

nvoice Amount
Vti 341250

00TotalI
34125000

ForIREOResidencescompanyPrivateLimited

AulnnrludSignatory

SutrecIloHenllutlan
TM isno Ilgnudreceipt

4S33owuvso
SCAN 6com or

PNHC NDIGARN

IigdOliieMI in FloorrmnBagNow
0eIrl 11004

Cnrvttinleotilca IreoCnrlryusAtcttvlevmu Ilzu
CityCoilcomaExtensionl1odGur9oo1rzrnrrruyruu

I cnr re cuxlnnwcnrvmrrnlnwebxlll
mu Prwnoom usmaonoswI

Fl1rilioAACCJ5lFsrtvlcsmt no
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AnnexureP

LUXURY IS

ATTENTION TO

DETAIL ORIGINALITY

ELIGIBILITY

AND GAVEALL

QUALITY

GRAND HYATT

AJAY
20201027 1550
TRUE SCANNEDCOPVOF
ORIGINAL
PHHC CHANDIGARH
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W
5Thatyoushalldepositthelabourcess in futuretime to time as per constructionofworkdoneat siteThat if any sitefor ElectricSubStationis requiredsame will be providedbyyou inthe grouphousingcolonyThereplacementwater shallbe disposedoff byyou byusingthe same forwateringof landscapedarea in theircolonyor the same is disposedoff into the rain waterharvestingsystemRecycledwater is proposedto be utilizedfor flushingpurpose Therm hasmadeprovisionof separateflushingline storagetankmeteringsystempumpingsystemandplumbingit isclaried to youthat no tapor outletof any kindwill beprovidedfromthe flushinglinesplumbinglinesfor recycledwater exceptfor connectiontothe cisternof flushingtanksand any scouringarrangementEven ablution tapsshouldbe avoidedNo cross connection between recycledwater systemand potablewater systemshallbe madeAll plumbingpipesttings valveswill be of red colouror paintedred in case ofembeddedpipesMarkertapsof redcolourat suitableintervalsshallbexed Theandover headtanksshouldhave Recyclewater not fit for drinkingandotherwarningsigns on themRecycledwater pipesandpotablewater pipeswill be xed in separatechasesandaminimum horizontaldistanceof 6 1150mmwill be mentionedbetweenthem Incase of cross suitablycoloured tapedsleeveshallbe usedAlternativesource of electricityshallbe providedbyyou for functioningof watersupplysewerage SWOSchemebyprovidingGen setof requiredcapacityThe colonizerrmwill provideappropriatepipesboth up and down for solarwater heatingsystemThe replacementwater shallbedisposedoffbythe colonlzerbyusingthesame forwateringof landscapedarea in theircolonyor the same maybedisposedoff intothe rain water harvestingsystemProperltration plantshallbe providedbythe colonizerfor ltration recyclingofthe water of the swimmingpoolsonlysmallquantityof water shall be usedforreplacementof water in the poolThe swimmingpoolsshall not be connectedwith the storm water drain for thedisposalof replacementofwaterThat no separatezoningplanis approvedfor communitysites earmarkedwithinaGroupHousingColonyThecommunity shallbe constructedbythecolonizerowneras perprovisionof TheHaryanaDevelopmentandRegulationof UrbanAreas AmendmentandValidationAct No 4 of 2012failingwhichthesaidsiteshallvest inthe GovernmentThat the owner shall construct the EWS ats within 2 years and givethe A

advertisementin the newspapersfor invitingthe for EWSats in their

GroupHousingColonywithin12monthsfromthe issuanceof thissanctionletter
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You shallabidethe terms andconditions of the sulzmittedin

the office of HUDA Gurgaonin complianceof Order dated

16072012of theHonbleHighCourtand shallnot extract groundwaterfor

constructionpurposes

Thissanctionwill be void abnitioIfany of the conditionsmentionedaboveare not

compliedwith
DAOneset of BuildingPlans

I

Memo No lsaniavmarDistrictTownPlan HQMembersecretaryFor ChiefTownPlannerHaryanacumChairmanBuildingPlanApproval eeDated

Acopyisforwardedtothe followingfor information

9

9
EnclasaboveDeputyCommissionerGurgaonCommissionerMunicipalCorporationGurgaonHUDAGurgaonwrt hisofce Memo No 16344dated24092012Member SecretaryStateEnvironment ImpactAssessmentAuthorityHaryanaBayNo558Sector2PanchkulaAdditionalDirector IAIADivisionMinistryof EnvironmentForest ParyavaranBhawanCGOComplexNew DelhiSeniorTown PlannerGurgaonalongwithone set of buildingplansEngineerHQ HUDADistrictTown PlannerGurgaonDistrictTownPlannerEnf Gurgaon

SanjayKumar
DistrictTownPlannerHQ

MemberSecretary
For chiefTown PlannerHaryanacumChairman

BuildingPlanApprovalCommittee

W7V0

i
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1

Ms SpencerRealtyPvt Ltd
do Mr Am KnpurEG

t46 GardenEstateM G Road
Gurgaon2100 2 Nov rot

SecondInstallmentfor AparunentNo
I23SS

Dear SirMadam

4 1w uftaowe 19IflJh4yat 47J L
LL

mm u llI1xyI 5

We would like to bringto your attention that your next installment payableon nmmcnremenz of
Excavntionis now due

As theaforesaidmilestonehas been reachedwe requestyou to remit the antouncs us muntitmcrlbelow vide a
DDBanker chequeordinarychequein favour of Iron ResidencesCompanyPw Ltd or by an interbank
electronictransferin favourof Ireo ResidencesCompanyPvt Ltd

outuuurrecNo91 at

Axis Bank 48 BuakhnmbaRoad New Delhi
The I1SC codein use of wire transfer is trnnoooooo7

STATEMDQTOF CHARGES

Inutunsl
X AMOUNT nu AS mus W my lNSTALLlEN wrr PAYAIILEon non ns AMOUNT nun ns I1DECl301

i 93404190675ff 34634300 M8715

Wewazldappreciatetbnt tbs aforeraidpaymentmztberur on or ltqarc21Dec13 4

Our CusoornerService team will be happyto resolveyour the
same You may call us atynu may emnil us at

t attention always
F01 ES COMPANY PRIVATE

AUlO SIGNATORY

1 an ofmyac in the guresInauionedam you my nqumedIn men nnr mom are

nxlyuuinn elnldyunlined the puynvcllurd Ihhls Inu can an and yourrunlnsnoein nu nun you may ipan ma 15lnu or the uuurmplan pmvidotrrk No AmumsulDm orrmanal in mm in mat the fumlnInd apprnprlznomlhe Ilullhe r Indus
Ndcdon No 9 dual HI May2013underIlium Til Ac Gowmmu in lrwnilrnnslepoliahilityof D inIlhhnldinrlIui V 3 lW 3 B39non ll Pm NA AAOCUSIIFof IREOIEIDWCE COMPANYPRIVATP LIMITED Enrr

rndyreferentE4 we Notiedon No1I10l1 mi lsz must zou Iypllulllcmic nu oglndduuial standsurnaw1 me i a r the pmperlyuusanurnreu1vyuolslaspamuunhhcuasolzooonqia
7Aua bearlnueaedlrurv6l1Io462

cnuo uvArr GURGAON nsslnaucrs taro cirv wt in 475 an YEL lio RESIDENCES azruuv nmvns LIMITED5thFloor OrchidCentreGull Course RoadSector
53 hmidnncesimin 3Gurglon11100 Haryanalndia wwwireoworldeom
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F4
STATE ENVIRONMENT HVIPACT ASSESSMENT AUTHORITY HARYANA

BayNo 5558 PrayatanBhawanSector2PANCHKULA

No 351 Dated 57 l53l
To

MS COMMANDER REALTORS Pvt Ltd
A11 Istoor NeetiBagh
New Delhil 10049

Subject Environmental Clearance for scttingup GroupHousingl719l acres
at Sector58Village GhataGurgaonHaryana

Dear Sir

This letteris in referenceto your applicationno Nil dated18042012

addressedto MS SEIAA Haryanareceivedon 18042012and lettersdated

03052013 and 11072013seekingpriorEnvironmentalClearancefor the aboveproject
underthe EIA Notication 2006 The proposalhas been appraisedas perprescribed

in the lightof undertheEIA Notication2006on thebasisof the
documentsenclosedwith theapplicationviz Form1FormA

PlanEIAEMP on thebasis ofapprovedTOR andadditionalclaricationsfurnishedin

responseto theobservationsof theStateExpert SEAC constituted

byMOEF GOI videtheirNotication 2332012in itsmeetingsheld on 2706201230
05201324062013and2608201 awardedGold gradingto theproject
2 It is interalianotedthatthe involvestheconstructionof Group
Housingat Sector58Vi1lageGhataGurgaonHaryanaon a plotarea is 69569 sqmt

17l9l Acres Thetotal builtup area will be 159827sqmtTheprojectshallcompriscof
5 TowersEWS BuildingandClub House The totalNo of Dwellingunitsshallbe315

267 General 48 EWSThe maximumheightof the tower is 13870meter Thetotal

water requirementshall be 568 KLD The freshwater shall be 330KLD The

waste water shallbe251KLD whichwill betreatedin theSIP of 340KLD

capacityThe totalpower shall be 6751KW which will be suppliedby
TheProjectProponenthasproposedto developgreenbelton 50 of project

area 40 nee plantation 10 landscapingThe ProjectProponcntproposedto
construct14rainwaterharvestingpitsThesolidwaste will be 17 TPD The

waste will be treated in the projectarea byadopting
technologyThe totalparkingspacesproposedare 958ECS

13 TheStateExpertAppraisalCommitteeHaryanaafter due considerationof

the relevantdocumentssubmittedby the projectproponentand additionalclarication

furnishedin responseto itsobservationshaverecommendedthe grantof enviromncntal

clearance for the projectrnentioncdabovesubjectto compliancewith the stipulated
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conditionsAccordinglythe StateEnvironmentImpactAssessmentAuthorityin its

meetingheld on 06ll2013 decided to agreewith the recommendationsof SEAC to

accordnecessaryenvironmentalclearance for the projectunderCategory80 of EIA

Notication 2006subjectto thestrictcompliancewith thespecicandgeneralconditions

mentionedbelow
PART A

1

2

31

41

51

51

7

31

9SPECIFIC CONDlTIONSConstructionPhaseConsent for Establish shall be obtainedfrom HaryanaStatePollutionControlBoardunderAir and WaterAct and a copy shall be submittedto the SEIAAw Haryanabeforethestart of anyconstructionworkat siteA first aid room as proposedin theprojectreportshall be providedbothduringconstructionand phaseof theprojectAdequatedrinkingwater andsanitaryfacilities shouldbeprovidedforconstructionworkersat the site Provisionshouldbe made formobiletoilets Opendefecationbythe lsbouresis strictlyprohibitedThe safedisposalof waste water andsolidwastes duringtheconstructionphaseshouldbeensuredAll thetopsoil duringconstructionactivitiesshouldbe storedforuse inwithintheprojectsiteThe projectproponentshall ensure that thebuildingmaterialrequiredduringconstructionphaseis properlystoredwithin the projectarea and disposalofconstruction waste should not create any adverse effect on thecommunitiesand shouldbe disposedof after takingnecessary forgeneralsafetyandhealthaspectsof peopleonlyin approvedsiteswith theapprovalof authorityConstructionspoilsincludingbituminousmaterialand otherhazardousmaterialsmust not be allowed to contaminatewatercourses and the dumpsites for suchmaterialmust be securedso that theyshouldnot leach intothe groundwater andanyhazardouswaste duringconstructionphaseshouldbe o asper applicablerules and norms with necessaryapprovalof the HaryanaStatePollutionControlBoardThe diesel generatorsets to be usedduringconstructionphaseshould be of ultralow sulphurdieseltypeandshouldconformto EnvironmentProtectionRulesprescribedfor airandnoiseemissionstandardsThedieselrequiredfor operatingDG sets shall bestoredin tanksandif requiredclearancefromChiefControllerofExplosivesshallbetakenAmbientnoise levelsshould conform to the residentialstandardsboth duringday
andnightIncrementalpollutionloads on the ambientair andnoise qualityshould

be closelymonitoredduringconstructionphaseAdequatemeasures shouldbe
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I11

121

13

14

15 A

i
24takento reduceambientair andnoise levelduringconstructionphaseso as toconformto the residentialstandardsFlyashshouldbe usedas buildingmaterialin theconstructionas perof FlyAshNotication of 1999andas amendedon 27thAugust2l3Stormwater controland its reuse as per CGWB andBIS for variousshouldbeensuredWaterdemandduringconstructionshouldbe reducedbyuse concretecuringagentsantiotherbestpracticesIn View of thesevere constrainsin Watersupply in theregionanddeveloperwill submittheNOC fromCGWAandassurance from IlUDA utilityproviderof water resources thesource of watersupplyandquantityof waterwithdetailsof intendeduse of water and Assurance is for bothconstructionand stagesseparatelyIt shallbe submittedto the SEIAAandR0 MOEF Chandigarhbeforethestartof constructionRoof shouldmeet as per EnergyConservationBuildingCodebyusing thermalinsulationmaterialOpaquewall shouldmeet as per EnergyConservation

BuildingCodewhich is to be for all air conditionedspaces

while it is desirablefor spacesbyuse of thermal
insulationrnaterialtofulll

16 The of the authorityshallbeobtainedfor safetyothe

1171

131 within3buildingon accountof adequacyof re ghtingequipmentsetc as perNationalBuildingCode includingprotectionmeasures fromlighteningetc If anyforestland is involvedin the proposedsite clearanceunderForest ConservationAct shallbe obtainedfromthe Authorityandimpendingsevere shortageof water supplyin theregionrequiresthedeveloperto redrawthe water and energyconservationplanDevelopershallreducetheoverallfootprintof the Projectproponentshall incorporatewater efciencysavingsmeasures as wellas watermonthsandbeforestartof constructiontogtheSEIAAllaryanavandR0 MOEF G01 ChandigarhThe ProjectProponentas statedin the proposalshall construct14 rainwater
Rain

water harvestingpitsshallbe designedto makeprovisionsfor siltingchamberandharvestingpitsfor rechargingthegroundwater withinthe project
removalof oatingmatterbeforeenteringharvestingpitMaintenancebudgetand

persons for maintenancemust be providedCare shallalsobe taken
that contaminatedwater do not enter anyRWH pit
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201

22
A

I23

24

25 24
25The projectproponentshall providefor adequatere safetymeasures andequiprnentsas requiredbyHaryanaFire ServiceAct 2009 and instructionsissuedbythelocal of fire fromtime to time Furthertheprojectproponentshalltake necessary regardingfire safetyschemeNOCfromcompetentAuthorityas requiredTheProjectProponentshallobtainassurancefromtheHVPNLTforsupplyof675lKW of powersupplybeforethestart of In no case projectwillbesolelyon generatorswithoutany powersupplyfrom anyexternalpowerutilityDetail calculationof powerloadand ultimatepower load of the shallbesubmittedto underintimationto SEIAA Haryanabeforethe start ofconstruction shallbe madefor electricalinfrastructurein theareaThe ProjectPropcnentshall not raise any constructionin the naturallandNallahwatercourse and shall ensure thatthe naturalow fromtheNallahwatercourse is not obstructedThe ProjectProponentshall keep the plinthlevel of the buildingblockssufficientlyabovethe levelof theapproachroadto theProjectas perprescribedbylawsLevels of the otherareas in theProjectsshallalso bekept so asto avoidoodingConstructionshall becarriedout so that of populationdoesnotnorms approvedbyDirectorGeneralTownandCountry HaryanaThe ProjectProponcntshall submit an affidavit with the declarationthat ground

water will not be used for constructionandonlytreatedwater shouldbeused for

26

27

I281

291

30 constructionTheprojectproponentshall not cut anyexistingtree andproject planshouldbemodifiedto includethosetreesin greenareaThe projectproponentshall provide3 meter high barricade around theprojectarea dust screen for every oor above the groundproperand coveringof storedmaterial to restrict dust and air pollutionduririgconstructionTheprojectproponentshall construct a sedimentationbasinin thelowerleveloftheprojectsite to trappollutantandotherwastes duringrainsThe projectproponentshall provideproper Rasta of proper widthand properfor eachprojectbeforethestartof constructionTheprojectproponentshall ensure thatthe Uvalue of the glassisless than3l77

andmaximumsolarheatgaincoefficientis 025 forverticalfenestration
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ml

33

34

l35l

l36l

I37

I33

39

l40l

i411

i421

431

44 29326Theprojectproponentshall controlconstructiondustslikesilicadustnonsilica dustwood dust Such dustsshallnot spreadoutsideprojectpremisesProjectProponentshallprovide equipmentto allworkersThe projectproponentshall developcompletecivic infrastructureof theGroupHousingcolonyincludinginternalroadsgreenbelt seweragelineRainWater rechargearrangementsStorm water drainagesystemSolidwastemanagementsite and provisionfor treatment of wasteSTPwater supplyline dualplumbingline electricsupplylines etc andshalloffer
I

of theunitsats thereaerTheprojectproponentshallprovideone refusearea till 24meterone till 39meterandone after 15meter as perNationalBuildingCodeThe shallprovidefire controlroom andtireofcer forbuildingabove30meteras perNational BuildingCodeTheprojectproponentshall of Mines andGeologyfor excavationof soil beforethe startof constructionThe projectproponentshall seek specicpriorapprovalfrom concemedlocalAuthorityHUDA provisionof storm drainageand seweragesystemtheir withexternalservicesof HUDAI Local authoritiesbesideotherrequiredservicesbeforetakingup anyconstructionactivityThe sitefor solid plantbeearmarkedon thelayoutplanandthedetailedprojectforsettingupthesolidwastemanagementplantshallbesubmittedto theAuthoritywithinone monthTheprojectproponentshallsubmitNOC fromairportauthorityregardingheightclearanceThe projectproponentshall submit the copy of re safetyplandulyapprovedbyFire beforethe startof constructionTheprojectproponentshall providehelipadfacilityas requiredunderNBC normsand seekpermissionofhelipadfromAAI accordinglyThe projectproponentshall seek NOC from Town and Countryregardingheightof thebuildingallowed in theskylineof thatcityThe projectproponentshallprovidestagepumpingOneLevel for liftingwaterto rooopThe projectproponentshallensure structuralstabilityto withstand ofRichterscale82The projectproponentshall ensure that no constructionactivityis undertaken

either on surfaceor below or abovesurfaceof revenue rasta passingthroughthe

projectarea
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l45l

45

471

431

i491 XviThe projectproponentshall indicatethe width and lengthof revenue rasta27throughtheprojectarea on signboardandshall displaythesame at boththe endsof revenue rasta stretchfor awareness of publicSignboardshallalsodisplaythe messagethat this is publicrastaroadandany citizen can use it Thereshallnot be anygatewithor without on revenue rastaTheprojectproponentshalldischargeexcess oftreatedwaste waterstormwaterinthepublicdrainagesystemandshallseek of HUDAbeforethestartofconstructionTheprojectproponentshallnotraiseanyconstructionactivityin theROW reservedfor gaspipelineTheprojectproponentshallsubmitrevisedRWH calculation 45 mmhr beforethestartof constructionThe projectproponentshallmaintainthe distancebetweenST andwater supply
line

OperationalPhase

31

lb

cl Consent to Operateshall be obtainedfrom HaryanaStatePollution ControlBoardunderAir andWater Act and a copy shallbe submittedto the SEIAAHaryanaThe SewageTreatmentPlant STP shallbe installedfor the treatmentof thesewageto theprescribedstandardsincludingodour andtreatedefuent shallberecycledThe installationof STP shouldbe certied byan expertanda reportin this regardshouldbe submittedto the SEIAA Haryanabeforetheprojectis commissionedfor operationTertiarytreatment of waste water ismandatoryDischargeof treatedsewageshall conform to the normsandstandardsof HSPCB PanchkulaProjectProponentshall implementsuchSTP technologywhichdoesnot requirelter backwashof thegrey andblack water shouldbe donebytheuse of dual

line of 100 grey water by decentralizedtreatmentshouldbe done

ensuringthatthe recirculatedwater shouldhaveBOD level less than 10

Id

61 andtherecycledwater will be usedfor ushinggardeningandDG setcoolingetctoachievezero exitdischargeFor disinfectionof the treatedwastewater ultraviolet radiationor ozonizationprocessshouldbe usedDiesel power sets proposedas source of backuppower for lis
common area illuminationand for domesticuse shouldbe of enclosedtypeand
conform to rules made under the Environment ProtectionAct 1986 The

locationof the DG sets shouldbe in thebasementas bythe project

proponentwith stackheightie abovethe root level as per theCPCB
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1

i111 Znorms The dieselusedfor DG sets shouldbe ultralow sulphurdiesel00528sulphurinsteadof low sulphurdieselAmbientNoise level shouldbe controlledto ensurethatitdoesnot exceedthestandardsbothwithinandat theboundaryof theProposedResidentialComplexTheprojectproponentas statedin theproposalshouldmaintainat least50 asgreencover area for treeplantationespeciallyall aroundthe peripheryof theprojectand on the road sidespreferablywith local specieswhich canprovideprotection noise and matter The open spacesinside the projectshould be preferably and covered withherbsampshrubs Onlylocallyavailableplantspeciesshall beusedThe shallstriveto minimizewater in of landscapebyminimizinggrassareausingnativevariety and utilizingefficient irrigationsystemschedulingirrigationonlyaer checkingevapodataRainwater harvestingfor roofrunoff and surfacemnoff as perplansubmittedshouldbe Before rechargingthesurfacerun off pre treatmentthroughsedimentationtanks must be done to remove matteroil andgrease The borewell forrainwaterrechargingshallbekeptat least5 mts abovethehighestgroundwater table Care shallbetakenthatcontaminatedwaterdonotenteranyRWH pit The proponentshallavoidRain Water ofrst 10minutesof rain fall Roof topof thebuildingshall be withoutany toxicmaterialor paintwhich can contaminaterain water Wire mess andlters shouldbeusedwhereverThe groundwater level and its qualityshould be monitoredregularlyinconsultationwith CentralGroundWaterAuthorityThereshouldbeno trafc near theentryandexitpointsfromtheroadsthe proposedprojectsite Parkingshouldbe fullyinternalizedandnopublicspaceshouldbeutilizedA reporton theenergyconservationmeasures conformingto energyconservationnormsfinalizedbyBureauof EnergyEfciencyshouldbedetailsaboutbuildingmaterialsamptechnologyR ampU Factors etc andsubmittedtotheSEIAAHaryanain threemonthstimeEnergyconservationmeasures like installationofLED for lightingtheareas outside

thebuildingshould be integralpartof the project and be in place
beforeproject Use of solarpanelsmust be to themaximum

energyconservation
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29The ProjectProponentshall use zero ozone potentialmaterialininsulationrefrigeration andadhesiveProjectProponentshallalsoprovideHalonfreere systemThe solidwaste should be properlycollectedand as per theof the MSW Rules2000 and as amendedom timeto time Thebiowaste shouldbetreatedby technologyatthe siteearmarkedwithin theprojectarea anddryinertsolid waste shouldbe disposedoffto thesites for landllingafterrecovering materialTheprovisionofthe solarwater heatingsystemshallbeas pernorms byHAREDA andshallbemade in eachbuildingblockThetrafc planand theparkingplanproposedbytheProject shouldbeadheredto meticulouslywith furtherscope of additionalparkingfor futureThere shouldbe no traffic near the entryandexit pointsiiom the roads adjoiningthe proposedprojectsite Parkingshould be fullyinternalizedandno publicspaceshouldbeusedThe Projectshallbe onlywhen HUDAlocal authoritywill providedomesticwater supplysystemintheareaOperationand of STP solid waste managementandpollutioncontrol measures shall be ensured even after thecompletionof saleDifferenttypeof wastesshouldbedisposedoff as perprovisionsof municipalsolidwastebiomedical wastehazardouswasteewastebatteriesampplasticrulesmadeunderEnvironmentProtectionAct 1986ParticularlyEwaste and Batterywasteshallbedisposedof as perexistingEwaste Rules2011andBatteriesRules2001 Theprojectproponentshouldmaintaina collectioncenterfor Ewaste andit should be of to onlyregisteredand authorizeddismantlerrecyclerfor dischargeof environmental as enshrinedinschedulesof rule 3 of EnvironmentProtectionRule 1986shallbe strictlywithWatersupplyshallbe meteredamongdifferentusers of utilitiesTheprojectproponentshallensure that thestackheightof DG sets is as pertheCPCB guidelines andalso ensure thatthe emissionstandardsof noise and air arewithin the CPCB prescribedlimits Noise and Emission level of DG sets greaterthan800KVA shall be as perCPCB lateststandardsforhighcapacityDG setsAll electricsupplyexceedinglO0amp 3 phaseshall maintainthe powerfactorbetween098 lagto l at thepointof connectionThe projectproponentshall use onlytreatedwater insteadof freshwaterfor DCcooling

The ProjectProponentshall also use evaoorativecoolingtechnolmzvand
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vii 07
doublestagecoolingsystemfor HVAC in orderto reducewaterFurthertemperaturerelativehumidityduringsummer andwinterseasons shouldbekeptat optimallevel VariablespeeddrivebestCoeicient of Performanceaswellas optimal pointload value andminimumoutsidefreshairsupplymaybe resortedfor conservationof power andwater Coil typecoolingDG Setsshallbeusedfor savingcoolingwater forwater cooledDG Sets30The projectproponentshall ensure that thetransformeris constructedwith highqualitygrainorientedlow loss siliconsteelandvirginelectrolytegradecopperTheprojectproponentshallobtainmanufacturerscerticate also for thatThe projectproponentshall ensure that exitvelocityfrom the stackshouldbesufficientlyhighStackshall be designedin sucha way that thereis no stackdownwaterunderany conditionsTheprojectproponentshallprovidewater systemin theprojectarea tosuppressthe dustinadditionto thealready mitigationmeasures intheAir EnvironmentChapterof EMPPARTB GENERAL CONDITIONSTheProjectProponentshallensure thecommitmentsmadein Form1 FormIAEIAEMP and other documentssubmittedto the SEIAA for the protectionofenvironmentand are compliedwith in letterandspiritIn case of contradictionbetweentwo or more documentson anypointthe most friendlycommitmenton the pointshall be takenascommitmentbyprojeotproponentSix monthlycompliancereportsshouldbe submittedto theHSPCBOffice MOEF G01 Northern Region and a copy to the SEIAAHaryanaSTP outletafterstabilizationandstackemissionshall be monitoredOtherenvironmentalparametersandgreenbelt shallbe monitoredonbasis Aer every 3 three monthsthe projectproponentshall conductauditandshalltakecorrectivemeasure if requiredwithoutdelayThe SEIAA Haryanareserves the rightto add additionalsafeguardmeasuresif found necessary EnvironmentalClearance grantedwill berevoked if it is found thatfalse informationhasbeengivenfor gettingapprovalofthis projectSEIAA reserves the rightto revokethe clearanceif conditionsstipulatedare not to thesatisfactionof SEIAAMOEFTheProjectproponentshall not violateanyjudicialbyanyCourtTribunalAll otherstatutoryclearancessuchas theapprovalsfor storageof dieselfromChiefControllerof ExplosivesFire Civil Aviation ForestConservationAct 1980 and Wildlife ProtectionAct 1972ForestAct 1927PLPA 1900etc shall be obtainedas byproject fromtheauthoritiespriorto constructionof theprojectTheProjectproponentshouldinformthepublicthattheprojecthasbeenaccorded

Environment Clearance by the SEIAA and copiesof the clearance letter are
availablewith theHaryanaStatePollutionControlBoardampSEIAA This shouldbe
advertisedwithin7daysfrom thedateof issueof the clearanceletterat leastin two

localnewspapersthat are widelycirculatedin theregionand thecopy of the same

shouldbe forwardedto SEIAA HaryanaA copy of EnvironmentClearance
conditionsshall alsobe puton projectproponentsweb sitefor publicawareness
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31Undertheprovisionsof EnvironmentProtectionAct 1986legalactionshallbeinitiatedagainstthe ProjectProponentif it was foundthatconstructionof theprojecthasbeenstartedbeforeobtainingpriorEnvironmentalClearanceAnyappealagainstthethisEnvironmentalClearanceshall lie with theNationalGreenTribunal if preferredwithin a periodof 30 daysas underSection16of theNationalGreenTribunalAct 2010The projectproponentshall put in placeCorporateEnvironmentPolicyasmentionedin MoEF Gol OM No J11013412006IAII I dated2642012within3 monthsperiodLatestCorporateEnvironmentPolicyshouldbesubmittedto SEIAA within3 monthsof issuanceof this letterThe fund earmarkedfor environmentprotectionmeasures should be keptinseparateaccount and shouldnot be divertedfor otherpurposesandyearwiseshallbereportedto theSEIAAR0 MOEF G01underrulesforEnvironmentAuditThe projectproponentshallensure thecomplianceof ForestDepartmentHaryanaNotication no SO 121PA21900S497 dated28111997The ProjectProponentshallensure that no vehicleduringphaseenter the projectpremiseswithout valid Pollution Under Controlcerticate from competentAuthorityThe projectproponentis for complianceof all conditions in

EnvironmentalClearance letter and projectproponentcan not absolve
himselfherselfof the byshiftingit to any contractor by
projectproponent

lxvl

xvi

EndstTheprojectproponentshallseekfreshEnvironmentalclearanceif at anystagethereischangein theplanningof theproposedprojectBesidesthe the to ensure the complianceofEnvironmental conditionsimposedinthe Environmental Clearanceletter shall also lie on the licenseelicenseesin whose namenames thelicenseCLU has been grantedby the Town ampCountryPlanningDepartmentHaryana A9Sec taryStateLevel Environment ImpactAssessmentAuthorityHaryanaPanchkulaNo SEIAAHR2013 Dated

A copy oftheaboveis forwardedto thefollowing
TheAdditionalDirectorIA DivisionMOEF G01 CGO ComplexLodhi Road
NewDelhi
The Regionalofce Ministryof EnvironmentampForestsGovt of IndiaSector
31 Chandigarh
The ChairmanHaryanaStatePollution ControlBoardPkl

7 WW1Kgwfyu
Member Secretary Q

StateLevelEnvironmentImpact
AssessmentAuthority Haryana Panchltula
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AJAV changedover an area measuring140338acresThesaidlicenseis hereofUrbanAreasRules19Ltd FiveRivers Pvt Ltd bytransferredunderRule17 of theHat76illfavourofCommanderRealtorsPvtHighStar Pvt Ltd BTVSBullclBuildersPvt Ltd AdsonSoftwarePvt Ltd BuzzHotels Pvt Ltd RegalOrnarnentalRealtorsPvt Ltd BaseExportsPvt Ltd HeldcorRealtorsPvtLtdPvtLtd FiveRiverBujldconPvt Ltd SUEstatesPvt Ltd SSh NathiSo MaAttarSinghSo MadenSlsh LakhmiChandBrahmSinghSanjaySso RamkShreePal BrahmSlnghSsoSh ChandgiSn VirenderKumarslo Sh SatpManSirghSh CharanSinghslo Sh GayanSinghSh Lakhlso Sh MunshlKhemuSh GaneshiJaiBhagwanNeetiEaghNew Dslihi 49The revisedscheduleof landol licenseNo 107 of 2010dated20122010rs enclosedherewithThetermsandconditionsas stipulatedin theanovesaid licensewillbecolnaliezlbyCommanderRealtorsPvt Ltd Thetranslreecompanywt yana andLtdBullsRealtorsPvtwell Pvt Ltd AsplrantGreenLandsPvt LtdkhanRajpalSo MedanlshanSlsh BeerSinghal Sh LatChandso ShSh SatpalAnupSsloShSsloSh GanpatCloCommanderRealtorsPvt LtdA111 Floorremainthesame andwillitalso abidebythetermsand20201027
1550

TRUE
ORIGINAPHHCSCANNEDCOPY OFL

CHANDIGARH
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conditionsof theagreementLCrlVand
Bilate

andCountryPlanningHaryana

i all inlavouroforiginallicenseeshall
now bePvt Ltd and

othersA111 FloorNeetiBaghNewDelhi

AllAnurag

39d
I

DirectorGeneralTown6 CountryPlanningace

Haryana
I

67 7Endsl
No LC1952BJES20t3 D96 Dated LIg I 3

I

A copyis lorwardedlo the for
informationandnecessaryaction1 Realtors

Pvt Ltd BullsRealtrP t LtdF R
T h PBuildersPvt Ltd BTVSBuildwellPvt We Wm owns lp V W HlghSta

er SinghRamChanderssoJagmalKVedramRajpalYadramSslo Jhuttar HeriSingh
1 FloorNeeliBaghNewDelhi 49

Chief HUDAPanchkula
1MDHVPNPlanningDirectorShaktiBhawanSector6PanchkulaMDHaryanaStatePollutionControl

BoardPanchkulaAddlDirectorUrbanEstatesHaryana
PanchkulaHUDAGurgaon

EngineerHUDAGurgaon
Land OfoerGurgaon

10 SeniorTownPlannerGurgaon
11 DistrictTownPlannerGurgaon
12 ChiefAccountOlllcerOloDirectorGeneralTown

CountryPlanningHaryanaSanja

umarDistrict
To PlannerHOFor

DirectorGeneralTown 8 CountryPlanningHaryana

1027 1550colgtv
orORXG AL

PHHCCHANDIGARH
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HAJRYANAsum POLLUTION CONTROLBOARD
3 c1 SECTOR6 PANCHKULA
l WeasrewwmcbgarnEMan

Tel phoneNo 0172257787073

No HSPCBIComent
To Daud03020014

Ml CommanderRealtorsPvt Ltd
Group VtllngoGhata
GURGAON
122002

Sub IssueofConsenttoEstablishfrompollutionangle

Pleasereferto yourConsentto Ilatnblish receivedinthisofce on thesubjectnoted

abovelindortheAuthorityof theHaryanaStatePollutionControlBoardvideitsagendaitemNo 478
dated280483sanctiontotheissueofConsentto Establishwithrecpoctto pollutioncontrolofwatcr
andAir is herebynccordedto theunit CommanderRealtorsPvt Ltd for manufacturingof
lmtnblkhment of GroupHousingprojectwith the followingterms andconditioner

1 The industryhas declaredthat are of effluentshallbe 251KLIDayie
OKLDayforTradeEffluent0 KLDay r Cooling251KLDayforDomesticandthe
same shouldnot exceed

2 The aboveConsent to Establiahis validfor two yearsmm thedataofheissuetobe

trial productionwhicheveris earlier Theunitwill haveto set up theplantandobtain
consentduringthisperiod

3 The ofcerociol of theBoardshallhavetherightto access andinspectionof the
inriushyin connectionwith thevariousprocessesandthe txentmontfacilitiesbe
provided withtle constructionof Theefuent shout
conformtheoluont standardsan

1 arran shallbemadebytheindustryfor theoontroiofArrPollutionbefore thoplzm Thecrnitledpollutanmwill meet theemissionandother

standardsas laidwill be bytheBoardfromtimeto time

5 Illa licantwill obtaincozmlntundorsection2526 of theWaterPreventionControl
ofPo utionAct l9l4 andundersection2122of theAir Preventionill Controlof
PollutionAct1981as amendedlouteeven beforestartingtrialproduction

6 The above Consentto Establishis zrther subjectto theconditionsthattheunit complieswith
all thelawsrulesdecisionandcompetentdirectionsof theBoardGovotmnentandits

functionzzriesin all respectsbefore of theoperationandduringitsactual
workingstrictly

7 No impmcess rooeaa objoconobleenldsslonor thealuentwill beallowedif the
snhornefuznishby tnnlnzrmouttobedefectiveinnnyactual

ll The will onlytemporaryoonnoctioandpermanent
to gjvenaczv fyingtheAct

andAir Act

9 Unit will theproperseptictankas perBureauoflndimStandards

10 Unitwill raisethe ofDGSetBoilerasperBoartfsnorms avv
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1 Theunit will taketrial consentto operatebeforethecccupstlunof theproject2
The unitwill lnstellSTP alongwiththemainproject3
The unit will installtheprojectonlyon thelandfor whichTown andCmmtryPlanning

Departmenthasgivenlicences
4 The unltwill complyall thecerrnsandconditionsof theEnvironmentalClearancegrtntedbythe

SEIAA Haryana
5 llnlt will obtnlnpriorNOClPermllonfromcentralGroundWater AuthorityIn car under

water resource is used
The unit will achieveZero efuent Dlschargcas proposedbyunit

7 TheNOC ls vllld onlyfor suchland withinthis rejectwhich Isunderownenhlpofptojbct
proponentandforwhichreportrcgudlngArnv area hasbeenissuedbyDC Gu on
8 Theunit will Installadequatencnmtlc on thelrDGSETSsuck

height1 er prescribednorm to meettheprescribedItannrdnunderEP Rules1 86
9 Thennltwill stalltheadequatesewagetreennentplantto meetthestandardpmscrlbedunder

EP Rules1936
10 TheNOCwill becomelnvalldln cue theprojectis foundviolatingthe at
noticationno S019lE dt 27012010IssuedbyMom Governmentof dle regardingEco
nnaltlve Zoneof SnltanpurNationalpark

SeniorEnvirummlmalEngirmrllHQ
For andon beha1fofchaimmn

HaryanaStatePollutionControlBoard

Ir issymm cerxificaxena rignamreisrequ1ndm
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From

AV mmWU Fri
Director
HaryanaFlre Servlce
Panchkula

To

Ms Commander Realtors Pvt Ltd
Sector58GurgaonManesar Urban Complex
Gurgaon

Memo No 3Dated O91l 1l V
Sub Approvalof fire fightingscheme from the fire safety pointof View of the

Group Housing colony meas 17224 acres in Sector 58 Gurgaon
Manesar Urban Complex Gurgaon of Ms Commander Realtors Pvt Ltd

Others

Reference to CFC No 23019111400157dated 19112014 on the subjectcited

above

Your case for the approvalof flre ghting scheme has been examinedby the

teamof Flre Station Ofcers Gurgaon The Fire fightingscheme is found as per the NBC

1983 Part IV revised 2005 guidelinesThereforeyour proposedfire fightingscheme ls hereby
approvedfrom the re safetypointof view with the followingcondtions

1 The proposedfire fightingscheme is approvedas submitted in the buildingplan
subjectto the approvalof bulldlngplanbythe competentauthority

2 The approvalof fire scheme bythis office doesnt absolve the firm from his responsibility
from all consequences In case of fire due to any deciencies or anythingleft out In the
schemesubmittedbyyou

3 Overhead ampundergroundwater tanks providedfor re ghtlng shall be so constructedIn
such a way that the domestic water tank shall lled from overow of the re Water
tanks

4 As soon as the Installationsof re ghting arrangementsare completedthe same may
begotInspectedltested and clearance should be obtainedfrom this ofce

5 If the lnfrlngementof Byelawsremalns un noticed the Authorityreserves the rightto
amend the PlansFlreFightingScheme as and when any such Infringementcomes to
noticeafter glvlng an opportunityof belng heard and the Authorltyshall stand
Indemnied againstanyclalm on thls account

6 if you fall to complywith any of the above terms ampconditionsyou will be liable to be
punlshedas per ChapterIlI Sectlon 31 SubSectlon 1 2 of Flre Act 2009 Le
Imprisonmentfor a term which may extend to three month or ne whlchmay extendto
ve thousand rupees or both

7 The staircase shall be made withthe specied materialenabllngit nonsllppery
8 If the gap between ceilingand false callingls more than 800 mm then uprightsprinklerabove

false celllng pendentsprinklerbelow false ceilingshall b lnstalled in the
building

Flre Ofor
Director Ha ana Flre Service

Endst No DFSFA2014 1 Dated

A copy is forwardedto the Sr Flre Station Ofcer Sector 29 Gurgaonwith
reference to his Memo No FSMCG20143604 Dated 20122014 for Information and
necessaryaction

Flre 0fcerHQ
for DirectorHaryanaFlre ServicefrL Panchkula
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From

Asst Divlsonai FireOfficerHQ
Oo Directorateof Fire Service
UrbanLocalBodiesHaryana
Panchkula

1 vThe
ChiefTownPlannercum CVChairman

BuildingPlanApprovalCommittee 5500 TheDirector
TownampCountryPlanningHaryana

Memo 53163 dated5y3
subject Approvalof revised buildingplans of

GroupHousingColonymeasuring17224
acres falling in residential plotted colonymeasuring

331619 acres LicenceNo 63 of 2009 dated03112009
Licence No 107of 2010dated20123010and LicenceNo60of 2012dated 11062012 in

beingdevelopedbyCommanderRealtors
Pvt Ltd andothers

Kindlyrefer to your office Endst No ZP582BADRA2012243
Idated 26092017on the citedabove ii 4 3

The

buildingplanswithfiredrawingsin respect citedbuildinghas
beenexaminedin thisofficefrurnfiresafetypointof viewArchitecturepoint
of viewas per provisionof NationalBuildingcodeof India

2016Part IVwherein
certain observationswere noticed 5

r

i FireFightingShaftis not provided
ii Refugarea is not provided
iii Widthof one staircaseis not meetingtherequirement

i
Thereforethe case is returnedherewithto rectifytheabove

deficienciesinthe buiidingplanfrom
the rm

2
P I ADFO0O

DirectorateofFireService
UrbanLocalBodiesHaryana
Panchkula

PlanSPObjectionLetter

AJAY
20201027 1550

COPYOF
ORIGN
PHHCCHANDIGARH
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Regd 215AwMoraeaP2Directorate of Town 85Country Planning HaryanaSCO7175 214 Floor Sector17C ChandigarhPhone 01722549349Web site tcpharyanagovinemail tcghggmailmom
ORDER

Whereas licence no 16of2008dated31012008was grantedto AspirantBuilders

Pvt Ltd BTVS Buildwell Pvt Ltd OrnamentalRealtors Pvt Ltd Adson Software Pvt Ltd
BaseExportsPvt Ltd in collaborationwith EaseExportsPvt Ltd to developa grouphousing
colonyon the land measuring1755 acres in the revenue estate of villageBehrampurDistrict

Gurgaon
A requestwas receivedon 24072015underthepolicydated15072015regarding

reschedulingof licenceland betweenGroupHousingand plottedlicencedcolonies to processof

exchangebetween the licence no 16 of 2008dated 3101200828of 2008dated 1702200844of

2011dated 1305201163 of 2009 dated13112009107 of 2010dated 20122010 and 60of 2012

dated11062012which was examinedand in principleapprovalwas grantedvide this office

memo no 17766dated16092015 to complythe terms and conditionsas laid down therein
within a periodof 60daysThereafterthecompliancemadebyyoudated0110201519102015

and 26102015have beenexaminedandfound in order
After exchangeof licenced land among the licencesthe revised schedulesof land

measuring1755 acres are annexedas Annexure A in the name of AspirantBuilders Pvt Ltd
BTVS BuildwellPvt Ltd OrnamentalRealtorsPvt Ltd Adson SoftwarePvt Ltd BaseExports
Pvt Ltd Fiverivers DevelopersPvt Ltd Fiverivers TownshipPvt Ltd Bulls RealtorsPvt Ltd
in collaborationwith BaseExportsPvt Ltd wrt licenceno 16of 2008dated31012008

The approvalof all zoningplansandbuildingplansaccordedearlier in the above

mentionedlicences shall stand annulled and fresh zoningand buildingplansshall be get
approvedas per RulesnormsThe terms and conditionsas stipulatedin abovesaid licences

will remainapplicableandwill becompliedwith byBaseExportsPvt Ltd for licence no 16of

2008dated31012008
The company will also abidebythe terms and conditions of theagreementsLC

IV and BilateralAgreementsexecutedwith theDirector

Dated
Sd

Chandigarh Arun Kumar GuptaDirector
General

Town 8 CountryPlanning
HaryanaChandigarh

Endst No LC1952PASN24336347 Dated 09122015

A copyis forwardedto the followingfor information and necessaryaction

1 Base ExportsPvt Ltd SCO no 68 Sector9DMadhayaMargChandigarhalongwitha
copyofAgreementLCIV andBilateralAgreementLandscheduleampLayout
Chief AdministratorHUDA Panchkula
ManagingDirectorHVPN PlanningDirectorateShakti BhawanSector6Panchkula

4 Addl Director Urban EstatesHaryanaPanchkula
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5 AdministratorHUDA Gurgaon
6 HUDA Panchkula
7 EngineerHUDA Gurgaonalongwitha copy of agreement
8 Land AcquisitionOfficerGurgaon
9 Senior Town PlannerEnforcementChandigarh
10 Senior Town PlannerGurgaon
11 District Tovm Planner PlanningGurgaon
12 Chief Accounts Officer HQ 0 0 Director Town CountryPlanningHaryana

Chandigarh

54
District Town Planner HQ

For DirectorGeneralTown CountryPlanning
HaryanaChandigarh

Endst No LC1952PASN24348 Dated 09122015

A copy is forwardedto District Town Planner HQ Sh PP Singhwith requestto
updatethe status on website

511
District Town Planner HQ

For DirectorGeneralTown ampCountryPlanning
HaryanaChandigarh

M77
pnlU W
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Directorateof Town 8 CountryPlanningHaryana
SCO7175 2 FloorSector17C ChandigarhPhone 01722549349

Web site tcpharyanagovinemail tc h ana2 ailcom
ORDER

WhereasLicence no 107of2010dated20122010was grantedto CommanderRealtors
Pvt Ltd 8 othersto developa ResidentialPlottedcolonyon the land measuring140338acres in the
revenue estate of villageBehrampurUllahawas ampGhataDistrict GurgaonFurther in pursuantto
this office Endst No LC1952PASN2438899 dated 09122012the requestof the Applicant
Companyregardingreschedulingof licenced land under the policydated 15072015 has been
consideredand accordinglythe revisedland schedulefor an area measuring140338acres was issued

Now as peryour requestdated14122015receivedin this office on 07012016through
the authorized signatoryof Commander Realtors Pvt Ltd area measuring050 acres khasrano

9 242 area 4 Kanal of villageUllawaswhich is partof the licenseno 107of 2010dated20122010

grantedto you in collaborationwith SU EstatesPvt Ltd is herebydelicensed The revisedscheduleof
land for the abovesaid licenceno 107of 2010 dated20122010for an area measuring139838acres

afterexcludingthedelicenced area of 050 acres is enclosed The terms ampconditions as stipulatedin
the above said license and terms conditions of the agreementLCIV and Bilateral Agreement
executedwith theDirector GeneralTown andCountryPlanningHaryanaChandigarhshall remain

unalteredexceptthe licensed area mentionedas 140338 acres in the said agreementsbe read as

139838acres The fee and chargespaidagainstthesaid 050 acres land stand forfeitedin accordance
with thepolicydated17062010

The approvalof LayoutPlanZoningPlan accordedin favourof originallicensestand
cancelled and same is requiredto be gotapprovedrevised from the CompetentAuthorityafter

omittingof thedelicencearea as perpolicydated28012013
541

ARUN KUMAR GUPTA
Dated Director GeneralTown 8 CountryPlanning
Chandigarh HaryanaChandigarh

Endst No LC1952BIIIPASN201690259041 Dated 10052016
A copy of aboveis forwarded to the followingfor informationandnecessaryaction

1 CommanderRealtors Pvt Ltd C o Al1 First Floor Neeti BaghNew Delhi alongwithcopy
of revisedland schedule
SU EstatesPvt Ltd C o A11 FirstFloor NeetiBaghNew Delhi
ChairmanPollution Control BoardHaryanaSector6Panchkula
Chief AdministratorHUDA Panchkulaalongwithcopy ofagreement
Chief AdministratorHousingBoardPanchkula
ManagingDirectorHVPN PlanningDirectorateShaktiBhawanSector6Panchkula
JointDirectorEnvironmentHaryanaCumSecretarySEAC ParyavaranBhawanSector2
Panchkula

8 Addl DirectorUrban EstatesHaryanaPanchkula
9 Administrator HUDA Gurgaon
10 Chief EngineerHUDA Gurgaon
11 EngineerHUDA Gurgaon
12 Land AcquisitionOfcer Gurgaon
13 SeniorTown PlannerGurgaon
14 SeniorTown PlannerEnforcementHaryanaChandigarh
15 District Town PlannerGurgaonalongwithcopy of revised land schedule
16 AccountsOfficer O o DGTCP Haryanaalongwith a copy of revised land schedule
17 WebsiteAdministrator to updatethestatus on thewebsiteof theDepartmentSd

District Town PlannerHQ
ForDirectorGeneralTown ampCountryPlarming

HaryanaChandigarh
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vldo onion 1111010512019

Vlllngo Rod Nu Kllh No TotalAnn Ann mmK 111 K M
arm 41 141211 1 12 1 12

141212 2 16 2 111
151 2 18 Z 15
1712 7 12 7 12
1811 a o 9 0
2211 o 3 o 1
2111 0 9 0 9
2411 0 8 o 9

41 11 7 12 7 12
111211 0 14 o 14

19 9 o 9 0
20 7 12 7 12

2111 5 1 5 1
2112 2 11 2 11
2211 4 1a 4 16
242 2 14 2 14
2511 7 14 1 14

44 102 2 2 2 2
111211 1 1a 1 19

45 1 7 11 1 11
211 5 11 5 11
4 7 4 7 4
5 7 11 7 11
511 4 o 4 0
62 4 0 4 D
7 7 12 7 12

101112 2 13 2 13
1114 5 s 5 6
141 1 12 3 12

171112 1 115 1 115
20 a 0 a o
2111 4 9 4 9
2112 1 11 1 11

45 6111 1 1s 1 16
51112 1 12 1 12
512 1 11 3 11
7 7 11 7 11

311 4 11 4 11
1511 o 13 o 13

151211 1 5 1 5
151214 0 11 0 13
151215 0 13 o 13
151216 0 13 0 13
151219 1 1 1 1
16I1I1 o 4 o 4
191113 1 1a 1 15
1612 1 7 1 7
25 7 o 7 u

43 12 7 12 7 12
91 5 0 2 u 2
92 1 2 13 2 1a

Buhrumpur 11 111 1 1 1 1
101211 1 s 1 6

14 2113 o 7 0 1
2212 1 12 1 12

17 511 1 12 3 12
151211 2 o 2 o

19 112 4 13 4 13
21112 0 6 o B
212 4 o 4 0

W1 2 o 2 o
10 5 o a 0

121111 0 2 o 2
2 17 a o a o

15 9 19 9 19
2 s a s 9
24 9 0 8 o

14 311 2 4 2 4
41111 2 1a 2 11
41112 5 3 5 1

Ullawas 10 712 3 7 3 7
14 4 9 4 9

2 1112 2 9 2 912 6 15 e 16
1111 s 14 6 14

18211 1 19 1 13
1711 7 6 7 s
113 9 o 5 o

1911 5 0 5 o
1912 1 5 1 5
221 2 12 2 12
2411 o a o 9

25 19 11 o 9 o
2311 3 16 3 16
2312 4 4 4 4
2411 1 12 1 12
2412 6 9 6 s

pggnas

664



1  EQ1
Vlllago Roct Nu KIIHNo

Ullawas 28 12

31

30 52

Behrlmpur I4 111Z
Ghana 38 232

47 14

Behrampur I4 62

141
143
15111
15112
1l1I1

15 252
17 5
13 11
35 122

131
172
181
191
202
221
223
232
241

Ghata 40 152
16

171
2511

41 1722
241

ullawas 24 132
152

Behrampur 2 22111

Ghata
Ullawus El

13 21211

Behrampur 14 20
211

15 16
251

Behrampur 13 16211

Behrampur 4 14

13 4 TotalAreaK M7 00 135 148 0B 08 0B 0B 08 08 0B 02 165 114 4I 03 5 425 0
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12

13

I4

15

16

11 VlllnuoBehrampur Ron No Kllh No1t15 mmmBehrampurGhala

Ghata

Ullawas 133840455374960 16112171181221223224R2n8182911921211122131NI2ZDI211I3I18211I1Behrampur 1416HmimBehrampur Zemu 4850 2511251142
21l1I2 Yuhl AruK M12 Ana ukonK M7 126 013 1212161119115013131477252 7346153E17 157 77 7B 03 U8 06 37 12B D2 123 11741 B0 24 192 0B 92 B2 43 45 B

Paguaofs
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Vlllago Red No KlllaNo TotalAru Areahkcn
K M K M

Ullawas 10 191 7 0 7 0

Ullawaa 22 161 0 13 0 13162 4 8 4 B

251 5 2 5 2
23 111 2 16 2 16

202 2 5 2 6
2111 3 2 3 2
221 1 1 1 119 B

20
Ullawas D 1711 4 14 4 14242 5 2 1 2

5 16

21

Ullawa 9 141 2 10 2 10143 2 4 2 4

152 1 1 1 1
16 7 0 7 012 15

22 1 r R L I11

Ullawaa 9 202 2 0 2 021111 4 5 2 16
27 0 13 0 125 8

23

Behrampur 45 32 6 2 6 24 E D 8 D14 2

24 L w I V 0 d 492 1IIII FIV r1vorIT wnlhl Pvt Ltd 4 2 h

Ghata 45 163 5 5 8 5172 5 18 5 16
241 7 13 7 13
251 1 1 921 3

25 I7 u V1 Ltd 31 S an d D So GPV1 Id 3 15ShIrO

Ghata 45 1022 1 9 1 9111 0 2 0 2
I 11

26

Ghata 41 131 4 18 4 I8182 4 16 4 16
222 3 4 3 4
231 4 15 4 15

45 3 7 11 7 11
45 312 5 6 5 6

61 3 2 3 233 13

27

28 n L 2 2 h V A n W P L 1 2 2 h

Ghava 49 63 2 4 2 4

Plus 4
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30

31

32

33

34

35

36

37

30

39

40

41

42 VlllluoBehrampurUlluwuUllawanUllawaUllawasUllnwn 1025 Toni AnaK MB 07 16 Ana lnkmK M4 13 19I 092 4 4102 4 18 411 B 0 812 7 4 724822 0 9 0B32 0 7 0131 1 Z 1182 1 19 0191 2 3 14131 3 5 3822 5 3 617 B 0 814I I l Mo

8
O
7

Totnl 1113707 01B914Or 139335Acrn

W

7
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In pursuance of this ofce Endst No LC1952BDSR201017650dated

20122010 vide whichlicense no 107 of 2010dated20122010 was grantedfor an

area measuring140356 acres for settingup a ResidentialPlottedcumGroupHousing
Colonyat villageBehrampurGhataUllahwasin Sector58 61 65 8 66 Gurugram
Manesar Urban Complexexchangeof licence land among licenced colonies was

permittedvide this office orderdated 25102011 After that transferof licence under

Rule 17of HDR Rules 1976 from individual land owners to land owingcompanieswas

grantedvide order dated 04122013 of land between Group
housingand plottedcolonies of various projectsincludingabove licence was grantedQRDER
vide orderdated 09122015 Delicence of an area measuring050 acres comprising
khasra no 9 242 40 of villageUllawas Distt Gurugramwas permittedvide order
dated 10052016 and revised scheduleof licence land was issued alongwiththe said

orders Whereas now requestdated 17012017 for delicensingof an area measuring
143125 acres from above licence hasbeen receivedThe delicensingof said licenseno

107 of 2010 is herebyallowed TheieeampchargesincludingEDC paidfor an area

143125acres the said licensestands forfeitedin accordance with the policy
dated 17062010

As a consequence of said DeLicensingall sanctionsapprovalspertaining
to license no 107 of 2010 herebystand annulledabinitio

T L Satyapra sh IA
Dated The Director Town BrCou tryPlanning
Chandigarh HaryanaChandigarhM44Email

Endst No LC1952BVollIIIJE MS2017 3 96 Datecl 67
A c of above is forwarded to the followingfor informationand necessary actionRealtors

Pvt Ltd A11 1stFloor Neeti BaghNew Delhi
ChairmanPollutionControl BoardHaryana Sector6Panchkula
Chief Administrator HUDA Panchkula
ChiefAdministrator HousingBoard Panchkula
ManagingDirectorHVPN PlanningDirectorate Shakti Bhawan Sector6
Panchkula
JointDirector Environment Haryana CumSecretary SEAC Paryavaran
Bhawan Sector 2 Panchkula
Addl Director Urban Estates Haryana Panchkula
Administrator HUDA Gurugram
Chief EngineerHUDA Gurugram

10 EngineerHUDA Gurugram
11 Land AcquisitionOfcer Gurugram
12 Senior TownPlanner Gurugram
13 SeniorTown Planner EnforcementIlaryanaChandigarh
14 DistrictTown Planner Gurugram
15 Chief Accounts Ofcer MonitoringOo DTCP Haryana
16 Accounts Ofcer 0 0 Director Town 8 Country Planning Haryana

Chandigarh
17 ProjectManagerIT Oo DTCP for updatingthestatus onWebsite9 1

HiteshSharma
DistrictTown Planner HQ

For Director Town and CountryPlanningHaryana Chandigarh
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Tobe readwith licenceno19Z ofXFll
RevisedLandSchedule

1 LandownedbyCommanderRealtors PvtLtd DistrictGurgaon
Wlage Rect No KlllaNo Total Area TakenArea

K M K M
Ghata 40 1421 1 12 1 12

1422 2 16 2 16
151 2 18 2 18
172 7 12 7 12
181 8 0 8 0
221 0 3 0 3
231 0 9 0 9

241 0 8 0 8
41 11 7 12 7 12

1721 0 14 0 14
19 8 0 B O
20 7 12 7 12

211 S 1 5 1
212 2 11 2 11

221 4 16 4 16
242 2 14 2 14

251 7 14 7 14

44 102 2 2 2 2
112 1 1 18 1 18

45 1 7 11 7 11
21 5 11 S 11
4 7 4 7 4
5 7 11 7 11

61 4 0 4 0
62 4 o 4 0
7 A 7 12 7 12

1012 2 13 2 13
114 5 6 5 5
141 3 12 3 12

1712 1 115 1 115
20 8 D 8

211 4 9 4
212 3 11 3

46 611 1 16 1
6 12 1 12 1
62 3 11 3
7 7 11 7

81 4 11 4

151 0 13 0
152 1 1 5 1
1524 0 13 0
1525 0 13 0
1526 0 13 0
15218 1 1 1
161 1 0 4 0
1613 1 18 1

162 1 7 1
25 7 0 7

48 12 7 12 7
61 5 O 2 0
62 1 2 18 7
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TakenAreaVillage Rect No KillaNo TotalArea

2

6

2

314

1880463

14K31314 Total38326705111221urn712147on24035901111331Z223BehrampurUllawas
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2 LandownedbyHighStarBuildersPvt Ltd
Behrampur

Ghata

3 LandownedbyFlveriversDevelopersPvt Ltd
Behrampur

Ghata

Ullawas

4 LandownedbyBullsRealtorsPvt Ltd
Behrampur

Ghata
Ullawas 143847141517183545404124522

23 17122321452714114315111512171121225251112213117218119120222122323224131152161712511172224162152221 1232171 11631724212 1 Total1215111318121116Lu1In1014I Total1213105131917
Total 124 405911105

494

672



3

5 LandownedbyOrnamentalRealtorsPvt Ltd
Behrampur 14 20 9 11 9 11

211 5 9 5 9
15 16 6 15 6 15

251 0 17 0 17
Total 22 12

6 LandownedbyBTVSBuildwellPvt Ltd 23 Share AspirantBuildersPvt Ltd 13 Share

Behrampur 13 1621 1 7 1 7
172 1 3 11 3 11

Total 4 18

7 LandownedbyAdsonSoftwarePvt Ltd 16 Share AspirantBuildersPvt Ltd 56 Share

Behrampur 4 14 3 10 3 10
17 7 1 7 1
24 8 9 8 9
26 0 8 0 8

13 4 6 2 6 2
5 2 16 2 16

Total 28 6

8 LandownedbyBun Hotels Pvt Ltd
Behrampur 13 14 7 12 7 12

15 6 0 6 0
Total 13 12

9 LandownedbyFlveriversTownshipPvt Ltd
Behrampur 13 161Z 1 12 1 12

171 3 16 3 16
Ghata 38 181 1 11 1 11

40 222 4 19 4 19
232 7 11 7 11

242 7 5 7 5
45 22 2 0 2 O

81 5 13 5 13
82 2 7 2 7

91 3 7 3 7
92 4 13 4 13
121 6 13 6 13
122 1 7 1 7
131 5 7 S 7
142 3 12 3 12

Total 61 13

10 LandownedbyBTVS BuildwellPvt Ltd 365 1216Share OrnamentalRealtorsPvt Ltd 7731216Share
AdsonSoftwarePvt Ltd 781216share

Behrampur 13 241 0 12
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11 LandownedbyFiveRlversBuildconPvt Ltd

Behrampur 45 7 7 15 7 15
Ghata 38 19 7 7 7 7

20 7 7 7 7
21 8 D 8 0
22 8 0 8 0

48 1 8 0 8 0
2 6 3 6 3
9 7 12 7 12
10 8 0 8 0

49 52 2 12 2 12
61 3 11 3 11

Total 74 7

12 LandownedbyBase ExportsPvt Ltd 43253ShareBuzz HotelsPvt Ltd 177253ShareAspirantBuilders
Pvt Ltd 31253Share8 BullsRealtorsPvt Ltd Z253Share

Behrampur 14 1 221 1 8 1 8
18 211 0 2 0 Z

192 4 19 4 19

202 2 0 2 0
Total 8 9

13 LandownedbyBTVSBuildwellPvt Ltd
Behrampur Z 1131 Z 8 2 8

14 LandownedbyAdsonSoftwarePvt Ltd
Ghata 48 821 2 4 2 4

50 1 1 3 4 3 ll
Total 5

15 LandownedbyHardcoreRealtorsPvt Ltd
Ghata 48 191 4 o 4 0

201 5 0 5 0
51 5 8 0 8 0

Total 17 0

16 LandownedbyFlverivers Pvt Ltd 158357Share FiverlversTownshipPvt Ltd 199357
Share 1

Ghata 41 82 2 12 2 12
92 6 0 6 0
12 8 0 8 D

46 1527 1 5 1 5
Total 17 17

17 Land ownedbyRegalGreen Lands Pvt Ltd
Ghata 37 16 7 7 7 7

25 8 O B 0
48 112 5 5 5 5
45 51 S 8 5 8

62 2 5 2 5
60 322 0 10 O 10

332 0 11 O 11
Ullawas 8 142 1 6 1 6

9 2112 1 15 0 9
Total 31 1
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18 Landowned byRegalGreen Lands Pvt Ltd 57 Share81AusplcionsInfrastructurePvt Ltd Z7 Share

Ullawas 10 191 7 0 7 0

19 landownedbyHigh RealtorsPvt Ltd
Ullawas 22 161 o 13 o 13

162 4 8 4 8
251 5 2 5 2

23 111 2 16 2 16
202 2 6 2 6
211 1 3 2 3 2
221 1 1 1 1

Total 19 8

20 LandownedbySuEstates Pvt Ltd
Ullawas 9 171 4 14 4 14

242 2us
V

N 9Total 1 5 15

21 Landowned byHighStarBulldersPvt Ltd 14Z55Share RegalGreenLands Pvt Ltd 241Z55Share

Ullawas 8 141 2 10 2 10
143 2 4 2 4
152 1 1 1 1
16 7 0 7 0

Total 12 15

22 Landowned byHighStarBuildersPvt Ltd 17305Share RegalGreenLands Pvt Ltd 288305Share

Ullawas 9 202 2 O 2 0
211 1 4 5 2 15
27 o 13 o 12

Total 5 8

23 LandownedbyFiverlversTownshipPvt Ltd 226394ShareFiverlversDevelopersPvt Ltd 39394Share84

FiverlversBulldconPvt Ltd 129394Share
Behrampur 45 32 5 2 6 2

4 8 0 8 0
Total 14 2

24 LandownedbyFiverlversDevelopersPvt Ltd 348492Share FiverlversTownshipPvt Ltd S9492Share
BullsRealtorsPvt Ltd 45492Share

Ghata 45 163 6 S 6
17Z 5 15 S 16
241 7 13 7 13

251 1 9 1 9
Total 21 3

25 LandownedbyBullsRealtorsPvt Ltd 31 216 Share AdsonSoftwarePvt Ltd 185216Share

Ghata 45 1022 1 9 1 9
111 0 O N
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26 Landownedby FiverlversTownshipPvt Ltd5056735hareBullsRealtorsPvt Ltd 101673Share
AdsonSoftwarePvt Ltd 67673Share

Ghata 41 131 4 13 4 18
182 4 16 4 16
222 3 4 3 4
231 4 16 4 16

45 3 7 11 7 11
43 312 5 6 5 6

81 3 2 3 2
Total 33 13

27 Landownedby RealtorsPvt Ltd 19 Share AdsonSoftwarePvt Ltd 89 Share

Ghata 37 17 7 7 7 7
231 3 2 2 15
241 3 3 3 3

Total 13 5

28 LandownedbyOrnamentalRealtorsPvt Ltd250928ShareAdsonSoftwarePvt Ltd S25928Share
HardcoreRealtorsPvt Ltd 153928Share

Ghata 49 63 2 4 2 4

29 LandownedbyGoldenView Bullders Pvt Ltd
Behrampur 32 25 8 0 V 4 1

34 5 1 7 16 3 19
Total 8 0

30 LandownedbyBTVS BuildwellPvt Ltd 13 ShareAusplclousInfrastructurePvt Ltd 16 ShareNathlSo
Makhan13 Share RajpalSo Medan 16 Share

Ullawas 10 22 4 8 4 8
3 7 19 7 19

Total 12 7

31 LandownedbyAttar SlnghSo Maden
Ullawas 5 161 3 12 3 12

32 Landowned byRalpalSo Medan 12 ShareLakmiChandBrahmSinghSanjaySsoRamKlshan16 Share
BirSinghSrlPalBrahmSinghSso Chandi13 Share
Ullawas 10 82 6 0 6 0

33 Landownedby LakmiChandBrahmSinghSanjaySsoRam Klshan34 Share81Attar SinghSo Maden 14
Share

Ullawas 10 132 3 10 3 10

34 LandownedbyVirenderKumar So Satpal
Ullawas 5 11 2 7 2 7

191 2 o 2 0
Total 4 7

35 Landowned byNatl115oMakhan 535990ShareRajpalSo Medan165990ShareLalChandSo Man

Singh165990ShareampCnaranSinghSoGyanSingh125990Share

Ullawas 9 92 4 13 4 13
102 4 13 4 18
11 8 0 3 U
12 7 4 7 4

Total 24 15

F
1BT f
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36

37

33

39

40

41

42

2
Landowned byNathiSo MakhanUllawas 9 822 O 9 O 9832 0 7 0 7131 1 2 1 2182 1 19 0 11191 2 3 1 11Total 4 0Landownedby RaipalSo MedanUllawas 10 131 3 6 3 6Landownedby LekhaSoMunshl IUllawas 25 822 6 3 E 317 8 0 8 0Total 14 3LandownedbyNathiadoptMakhan 12 Share Attar SinghRajpalSsoMedan12 ShareUllawas 5 182 5 3 1 923 7 8 6 19Total 8 8LandownedbyNathl Makhan83206ShareAttar SinghSo Medan83206Share RajpalSoMedan40206ShareUllawas 5 162 3 13 3 10172 6 13 3 16Total 7 6LandownedbyNathladoptMakhan ShareAttar SinghRajpalSsoMedan 102267ShareKesarSinghSo BhlkahSingh64267ShareUllawas 10 r 92 6 O 6 012 7 7 7 7Tdtal 13 7Landownedby SatpalAnupSso lhen1u13 Share GaneshlSo Surjan13 share ampJaiBhagwanSo
Ganpat13 Share

Ullawas 9 16 8 0 8 0
10 11min 0 1 Q 1

20 7 8 7 8
Total 15 9

GrandTotal 1107 5 Or 138406Acres

0
l llown andCount V1l3
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Awnww P2g
3 DirectorateTown E

CountryPlanningHaryana 2sco71752
FloorSector17cPhone

meshShrlPal Sso
abirRumalSo Kalu
KumarSunilKumarSso RumalJalpal nareshNeerajSso

MeharChandHan SinghSsoLakhpal Singh
AmitKumarSsloHarl Ruda

VedramRajpalYadramSso
JhullarandHariSinghSloNainSinghCo Realtors

Pvt LtdSCO68Sector9DI 2 FloorMadhyaMarg

MemoNO VA2019
Subject Renewalof

licenceno

thereinand furthersubjectto
thecondltlons

1 Thisrenewalwill
not to certification

of yourentitlingyou for furtherrenewal
of licence

AJAV
03Ss2iZfcovor

AORIGINL
PHHCCHANDIGARH

678



not compliedwithThatyoushallcompletetheprocessforallotmentofEWSflatswithin90daysfromissuanceof renewalorderthe revisedserviceplanestimateor PublicHealthServicesLightingfromcompetentauthoritywithinvalidityof this renThecopyof MOEFclearanceshallbe submittedwithin90renewalletter and Streetewaldaysfromissuanceof theNigamLtd Haryanawithinvalidityperiodof thelicenseThatyou shall applyunderpolicinterestwithinonemonthfromthYoushallgetthelicencerenewedy dated18022015regardingchangeofe issuanceof thismemotillthefinal of thecolonyis grantedTherenewalof licencewill bevoidabinitioif anyof theaboveconditionsare

DAAsabove

EndstNo VA2019 23r1g

AJAV
solsllo com or

ORIGINAL
PHHCCHANDIGARH ProjectManager I K Makrand IASDirectorTownampHaryanaDatedA copyisforwardedto the for aChief HSVPChief HSVPSeniorTownPlannerDistrictTownPlannerAccountsOfficerof thisITCellOo DTCPwithrequestto updatethestatuson websiteSanjayKuDistrictTownPia ner HQFor DirectorTownE CountryPlanning
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Er nnce

O r Directorate of Town ampCountr y PlanningHaryanaNagarYojanaBhavan
PlotNo 3 Sector18A MadhyaMargPhone

RealtorsPvt Ltd GoldenViewBuilders
Pvt Ltd

Co RealtorsPvt Ltd
SCO68Sector9DI r 2 Floor
MadhyaMarg
MemoNo LC1952llJEVA2019

Dated
Subject Renewalof licenceno 63 of 2009dated03112009grantedfor

settingupof ResidentialPlottedColonyon the landmeasuring1085625
acresin therevenue estate of villageGhataSector58v61GurugramManesar

UrbanComplexRei
Yourrequestreceivedon 12012018tx06082019

Licenceno 63of 2009dated03112009grantedto
you vide thisofficeEndstNo i164

dated04112009for settingup of a ResidentialPlotted
Colonyover an area measuring1805625acres

inthe revenueestate of villageGhataSector
58oi is herebyrenewed

upto02112019105625
acres detailsgivenenclosedAnnexure1due

terms conditionslaiddownthereinandfurthersubj alter the areato ongoingCBI on the
ect to the conditions

1 Thisrenewal will not tantamountto
certificationof

entitlingyou for furtherrenewalof licence
Thatyou shallcompletethe processfor allotmentof

EWSissuance
of renewalorder your performanceflatswithin90daysfrom

That you shallgetapprovedthe revisedlayoutplanwhile
leavingarea notifiedunder

Section4 andshowingsucharea
as freezedarea Annexureland alsogotapproved

v

the revisedserviceplanestimateor PublicHealth and
StreetLightingfrom authority

withinvalidityof thisrenewal I

The copy of MOEFclearanceshallbe submittedwithin
90

renewal letter
Thatyoushallsubmitapprovedelectric services

planestimatesapprovedfromthe responsible
for installationof externalservicesie HaryanaVidhyut

ParsaranNigamUttariHaryanaVidhyut LtdDakshln
HaryanaBijleeVitranNigamLtd

Haryanawithinvalidityperiodof the license
Thatyou shall applyunder policydated18022015

r
interestwithinone monthfromtheissuanceof this

me daysfrom issuanceof theegardingchangeofmo
Youshallgetthelicencerenewedtill the finalcompletionof

thecolonyis granted

The renewalof licencewill bevoidabsiniti
o if anyof the arenotcompliedwith

K Makran lASi
DirectorTown
CountryPlanningmy

HafvauaChandigarh01027 1550COPY
OF

0
PHHCCHANDIGARH

I
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AJAY
2020 Chief HSVPthief HSVPSenior PlannerDistrictTownOfficerof thisProjectManagerIT CellOo DTCPwith requestto updatethe statusonomus or
ORIGINAL
PHHCCHANDIGARH
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Dr AnjooKumar
I

to Scp1016C43DLF Phasei
nzoot

india

suamnri lnsllllmcnlor No

Dear
l

Thisis withreferenceto yourunitin theGrandHyatt Residences

Wewouldliketo bringto
yourattentionthatyournext payableon CastingOf BasementRoofSlabis

now due

Astheaforesaidmilestonehasbeenreachedwe
requestyouto remittheamountsas mentionedbelowvitlca DDBunker in

favourof Ireo Pvt Ltd
or byan interbankelectronictransferin favourof iron Residences PvtLtd

cunmr ACNoigt at

AxisBankt48 RoadNewDelhi
ThellfSCcodein caseofwiretransferis

STATMDTOPCHAi

uutmsl NET
PAYABLEAMOUNTmunAS IfiSTItLLMENlPA1TlCUlJiRS EXCDZSS

if my 12OCTI6onon ns AMOUNT
our RSus itsBasic

g 13 97451 3semce T 74 10368809 9699442

Wewouldztppmimthat11nfarmidpaymentmrlm
us on or iefmIIOCT16

Kindlynote thatdelaycdpayments
are subjectto of interest 20 pct tnnum fortheperiodofdelay

OurCustomerServiceteamwillbehappyto
resolveyourqueries thesame You

maycallus atyoumayemailus at

youour best always

I70IREO COMPANY
PRIVATELIMITED

A IONiiUlit

norm
ln aw oimydimmyintinlupinmtrimdsum

youn uquutnito mart ourmumm me Intli youhavenlmdyremittedth puymtauMdiimixluluof nut haawed
ytuuremltunotIntinmilyoumyiynwrthhdemntuiltIhtjIIIm ofwireInmfcnpluspravitlrUTFINaAmountSentDuevllramctiovtin

ordertn melthr Iltnllllmltwraprittetowardhr
ImiL4Amountrmlvedfromthealhlttrthelacatlituttdflflltovntdtililmi andenomtlueNeiiltmtnnNi 19tlnmlIrt May101tutdu

incomeTarActGtmmutmthatintmtlutul ofTDS
tnvui luJuneJuli Pleatnot theFanNn MXlll2ll ofIUDllESlUENClCUMPANVPRNATFLlMiED in

mtlyldertnccls innu nlmypmlotuwuundingintuntmttutherefutnrrdnr
for tt sum notheI mum inoutrupertivcdemandunit

A to
271550cortv

OF
ORIGINAL
PHHCCHANDIGARH

GIANI NVIYYGUQGADN CITV
7l7r1l75 IZMIEL IQEOEISIDENCESCOMOANVDIIVAYE

LlMlDIreoCampusMainDrojaclOlhcuSeclorvso RegOil Atu
IslFloorNnll BagltNeat Gurgaonmlut HaryanaIndia

usIomrrcanvreotn NizwoClll uooao
CINNoI

wwwrw
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DAVMENTucotirst
titnortaxtuim

Dr AnjooKumar
10Scp1016C 43

llF PhaseI
1200

India

SUIJECTIinstallmentfor No GHGRTtallNS

Deer

Thisiswith to yourunitin theGrandHyatt Residences

Wewouldliketo bringto yourattentionthttyournext on
OfBasementRootSlab is

now due

Wehadreceivedtheadvancepaymentagainstthesaid hencethebenetof
thesame is beingcreditedto

yourrecount

SiATEMhior CHARGES

ADVANCE
mourrr minA mmr iNlALiMENT

NETrtmauVARTICUMRS ONDATEas 1EliAiE
tr mv AMOUNTnot tts ltts

lusBasic

to 7 7 88 oo 97455U 101
lqtonService Tax 353 4 355 4tRt44

OurCustomerServiceteamwillbehappyto resolveyourqueries g the
same Youmaycallus atyou

mayemailus at

youour bestattentionalways

I Inuse ofany Inthelightermmtlumtislamyaat reqteurtlto
tune tturmums mu tmttI Ifyouhmalreadyrtminuithe

IlylfllVIllandElthinItttrluiuun ltrtLliiiil yourtemittnotinthemailyouanyignorethistlonunrlIlltiIn we of wintnntlrriluwplurhleV1l Nr mm 5 Duerrlrutmtut inam In um thvfunrhwt wuprutmud onelm1Antourttreceivedlrointhesickle ll berdltutednt towardintrreuem
an overdueinsullrnuttNnrtattmNotvmt Ilxlmy routunderImmTu m nmmmt
rmintmduasdIpplinlrllisyulms tumours a in Jwtrion tumnotethePMNu MCCIIIIIFnl IREORESIDENCECOMPANYPFllVIIlLlMllFI fornailtelettnun

t Inuse I anypnnmammndlltginmlmenttrt rrlrmwamIn rllnihlirlfkhyfd2mt lltlllIll nivnlittlmlin in n nnt mn

AJAV
20201027 1550
TRUESCANNEDCOPYOF

IGINALDR
PHHCCHANDIGARH

GURGAON
HISIDENCCSIHID CIYV WI III 1754253L tnso RE5IENCE COMDANVPIIIVATELIMITED

IreoCampusMainProjectOliieeSector59
Haryanaindie New

Delhi110049
CINNo
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9

Blll6T
RESIDENCES

PAYMENTREQUEST

Dr Anion I6Fcl
2017C 43

DLFPlmscl
urgmnmum

lnldla

unIalI1lnstallmcntfor No GHCRT108S

Dear

l1IisinwithlkftllIlI In
yum unitinII hunt Hll sIzlII1lLx

WewouldHimI lumgIn yourllLllIIU IlmyvnumxI IIxI1lnnnlllL nu LIIsIIugnl Isl Flour5allIs nuw Inc

Asthealonsaidmilestonehasbeenucnclledwe
requestyouto IcIIIll uh zmomns as Illblllltlllcllbelowvhlca DDIlankers in

Favourof Ireo RSlllI8S Pvt Ltd or byan interbankelectronicLmnsltrin favourof lrco RcsicnccsmupanyPvt Ltd

UIIIIIlNlAI at

Axisllml 48 RoadNew Delhi
TheIFSCcodein cm ofwiremnsfcris

5lAlEMENTOFCHARUT5

MUlEARS 5mowr mu AS INSTALLMmrr
NETPAYAULEnrncuums nxczssIFmvox mm 15 mowr uuvns K0MMI7usns V

H5lie
Io14xqI379Service 1 z96zo897l 110076 E 170H

W ImmrlupIIiIIIcIml IlvrnbIrmipII7IIIlIIMJr II Im nr liqawInMuII7
Kimllynew that nIymcnls

nrc snljcnlu clnngcnl illlcfusl0 20 perauuum lln lllc pvrimlnldelay

OurCuLuIucIScwicclllI willbehappyto resolve
yourqueries theSam Youmayall us

atyonIlIy emailus
at in

lssnrinpyou our hesIavmntinnalways DialM15 Ck 0 O01UC51it 15 Ol4lcI

um bum U4Na01615740 Jvw 3
Iol9FmIREOlF5lD5NltYLVCAllANY FlIlrIh LlMlTl2D

UHFl1 IfaNAI0ll

INl E
I M r z1 I n a r I rwnnmIf umII I r 1 1 I I nr r pk l mu 3 al x 1 r1 n I Is Ix oI 1 I n 1 u ma I ui 1mvul W IIl llu V H n1IIn Iv lIINmI1

nIlI ntlllrlnllnuyIn v r N InlnuU llwrmm ln ln n lC I M IllllllIll llll LlI1 n
up41 1 I g m I 1 1I klml II I

I ulmlsmlI Ia II 1c mc 1

1027 l550rRustANNe6com or
ORIGI ALN
PH HCCHANDIGARH

sump Hun GUIGAONIESIDINCESIBEO cllv on I24 475use InIreoCunpusMainDmjazlOlcc 5uIS lliO RESIDENCESCOHFANYFIIVATEUHIIED
RegOl AIIIs1FloorNeeliBaglmNearEehlampurGurgmn

Izzlol aryanulndia cuslomemuon NewDulhi
naoaqCIN

No
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I

run in Wl
RlSlDENCES

y PAVMINT nwussr

Dr AnjooKumar
5 MAYmyC 413

DLF PhaseI
tnnoz

ltum

sutttuc for No GllGRTMJ8NS

DearSitMatlattt

Thisiswithreferenceto yourunititttheGrandHyatt Rcsidcnccs

Wewouldliketo ltrin to our attentionthatour
next installmentII ltlcan 3tstiuof SthFloorSlabll Y V l V3 Eis new due

Asthaforesaidttttlestottehasbeenreachedwe
requestyou to remittheamount 15 mentionedbelowvidc4

DDBattlttrs chequein favuttrnl lreu ResitlencesCtntpttyPvt
Lttl or byan interhenlttlcctmnictxanslcrin favourof Iron llcsidcncus

IntttptttyPvt Ltd

CUIIIIINIAC tt

AxisEanlt148 IlotttiNewDelhi
ThellS cotltincast ofwiretramlcris

SlItTllMlNl OI CHAROHS

l 7 1s l i
iMmmw AM01NTIllIAS

mm IF Nr lNSIAllMlhl NETPAYAIILF
i

I Aon rm ns I 01 l AMOUNTDUEtts I zojtmt7tts t
i t t

lBasic s
l02ql42379ervigeTax am

I

I 5851731V

J
Wetuottld tlmtthe pnymmtmzrlm

III or tr 20lUNI7
Kindlynote tltai paytnetttsare to

chargeof interest 20 per fur theptll0lofdelay
t

OttrCustotnetEllLU tttttt will lithappyIt resolveyourqueries thesame Youtttaycall
us atyouttntyemail

us II tit

yuuour bustatlcntinttalways

F01IREORESIDENCESCOMPANYPRIVATF
LIMITD

N0ll
t t anytmy 1 n t um y qt corttwt arell youhawulmtlytt t

u mt Iton In t y lusrtoxdyou

AJAV
20201027 1550
TRUE SCANNEDCOPYOF
DRIGINA
PHHCCHANDIGARH

IRCOiKSDENCEiCOMFANYPIIVUE LIMHEO

mut
NuwDell H5049

cont CINNocluitn uvnt GUIIEAONRESIDENCESma llTIl in In its use ltlluoCamputMainDtoteclOllieeSeclawsrzNonDahnmpwCulglonIzztm unrylnnlAJia a
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RISWENCE5

PAYMENT REQUEST
IREOGGNCRMGHGR

Dr AnjooKumar
04SEPmyC 43

DLF PhaseI
121002

India

sututct2 for No GHGRTl08vNS

DearSirMadam

Thisiswithreferenceto yourunitintheGrandHyatt Residences

We wouldliketo bringto yourattentionthatyournext on
of10thFloorSlabis

now due

is theaforesaid hasbeenreachedwe
requestyouto remittheamountsas mentionedbelowvide

a DDBankers in favourof Ireo Residences Ltd or byan
interbankelectronictransferin favourof IreoResidences Pvt

Ltd

CIliltlNTAC at

AxisBankr48 RoadNewDelhi
TheIFSCcodeitt caseofwire transferis

5TAlIMliNTor ctuttces

AMOUNTmo mtutttsl
INSTAlLMENI rm mu LlZPARllCUlUIS AS EXCESSIFANY

AMOUNTDUEIs 165 I Rs
I on lMIT tts tts 7

Basic9954 6
rnxtccsr1557 59 387 l too2263t lm9

Weamid thatthe puymmtrmberor
an or beforeZ6SEI7

Kindlynote thatdelayedpaymentsare subjectto chargeof interestG 20
per annum withGSI fortheperiodofdelay

OurCustomerServiceteamwillbehappyto resolveyourqueries the
same Youmaycallus atyou

mayemailits at ghresde
vyouou bestattentionalways D0ail J

9 D1 k
I qolqtt cogFor

Ii 0 0i4PANYl7RlVAllZLXMITED oi

IIUFIZEIYSIIlll ORV
ISeluduitI banM7Ntrrc

In me I my inthepurttttentiotmlalumyouun reqimterltn ztmlntluttr tuttunx4
art mmal yntthavettlvutlytcttilunlthepzyrttruuandll lltilltlleraluursHISHuetl

yourruttittsmIII likemailyntrmayignorethistlettwttillIl3A use It willIrlttsleuplnuprovideUTRNu
llmtmtSrtttDarttilTratttztttittninnrtlerIti meltthelitmlsttntlatpmptizuerawnittheunitAtttnuntreueivulfromtheallutrudrill

headitntetlrimtotuttltiMmrImlun tmtlt ittslallttteni
g tu Na1 tt it Maymu t lnenmTn A tme I tott cl ms withholdingct InMe ttttt

trmmtr thePin No MXlUll Clll D6MCCIlIFlZJnl lll0 llll7FNCE5COMPANYPRWATELIMFTED
in IndyIeletnttrQ36w 27Easycue ty previewwtt ttt Iu ta 4 forrtt ttt m nutn Illertlimmii respectiveat noterRuEstArmsocopy

or
ORIGINAL
PNNCCHANDIGARH

GRANDHVAYWGURGAONRISIDENCESIREOCIYV 991124l751lll1lI IHEO
BESWENCESCOMFLNVFRIVATEUNITEDlreoCuutpusMainPtojistlOllieeSeelol59

ogOil AII IslFloorNeeliBaghNut Gurgaon
lmot HaryanaIndia NewDelhiII0049

CINNo
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RESIDENCES

PAYMENT REQUEST
IREOGGNICRMGHGR

DrAujouKutnar
0 Dr 2017C 43

DLF PhaseI
122002

India

utuutr fnr No GHGRTl08NS

DcnrSirMadattl

I1tisi will referencel yourunit in meGrandHymlllfAmRcxitlunues

Wewouldliketo bringI yourmentionthatyourncx rnstalltnumpayableon
Castingof lth FlnurSlahis

now due

s theaforesaidmilestonehasbeenreachedwe requestyouto remittheardoutus
as belowvidta DDBanker in favourof lrco

ResidencesCampnyPvt Ltd or byan interbank
clccunnictransferin favourof Ireo Residences Pvt Ltd

CUIHLENTAC at

AxisBank148 RoadNewDelhi
TheIFSCcodein caseofwiretransferis

STATEMENTOFCHARGES

ARRFARSAMOUNT
mu AS tNmLLMONr rm uwuataPARllfU4RS

rxrss IFmvon MrI1s
M AMUUNTout tuxuazsic995

9o5r74cur 61 68 I om
to 000rI9rt 7 41 96 7540

mm M
5 6W

Iunmrl IbmIltr paymentmtrbrrIn on nr Irrfm2Dar17

Kindlynow thatdelaydpaymentsnr In chargeof inlcrcst ZU per annum Im theperiodofdelay

OurIusrmnerServiceteamwillbehappyto msulvyourqueries the
same Youmaycallus atyou

mayemailusat 11lfLI1Il5Qitlll

youmu bestattentionnlwnys

Fmmzo mttrawcuscummv vruvvr LIMITED

llUI7FI15GNAlfRY

NOIE
Inan atmy m m mcntinuulalxmcnu Ie vnrumnlm mm nur nmmnn rm Imuzlf youhavenmtremiunllhruvut1IIml i umkm 111

mu rmnuxml n u anu m mayi1rvrumttmI Iumvt 6114nfhirennufcnpknitpruviiturnn mm Senton urTtmuniovrinorduru lud nurm indxmmprineImmdxun
mmm mtt rm anmm mmIxrmt rm inmeuml ull yt matm5ndfAaim4 tum iIuVIv1tmtr vrFovmIx11lhas

mlnxlmxklnIpIntlnr5wm1imqcfImwlnl rmme onIM MZllIIInl uuaoHISII
5 ctMrv IRIAIt llMIlib nutndvmfunxrt In

an rdmypreviamMurmlinurmtuun11urfrrmrram Innavti tl4urrdivllcthlnun
1 mnmonnlinth mgmr 1mu M

AJAY
20101027 1550
TRUESCANNEDCOPYOF
ORIGI
prmc CHANDIGARH

GRINDNVATTGUEGAJNRESIDENCELVIEOCTV W I 41 11 H1 IREOREHDENCIICOMPANV
FNVATELIHIYEDIreo Dmjeglocg smgysq

Near 122101 NewDelhiIIOOAO

CINNu
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DAVMENTREOUES7
IREOGGNICEGHGR

lr Anjnnlunttr
07MAYmtiiC43

DLF Phasel
mom

IIndia
GSTIN srmoconeo

tntttncr for No GHGRTr08NS

Iiear

Thisis withreferenceto yourunitin theGrandHyatt

Wewouldliketo bring to
yourattentionthatyournext instlmentpayableon Castingof20thFloorRoofSlab is

now due

As theaforesaidntilestnnchasbeenreachedwe
requestyouto remittheamountsas mentionedbelowvideti DDBtnltrs Lltttucin frtmttrttl ltcu lltsitleltces Pvt lttl

or byan intuibanltclcctrnnictmnsfcrin favourof Ireo lvt Lttl

ZUKlENlC NO at

Ixi4Rank148 RttntlNewltllzi
The IFSCcnrletncnsc nfwiretransferis

rrxrenrm or

AlllARS
NETmttaumoutrr mt AS tNsrALLMErtmt ncuwts excavstr myon our 015

M AMOUNTout as
v

HSMastic9954
871 711950300 000

tot754mocEST155T 96

WewauldappmiatIN the pztymmtrmrlm
ur on or befm29Mtvt8

Kindlynote that paymentare
subjectto chargeof interest 20 perttnnutn

for theperiodoftlelzty

OurCttstolttcrSetvitttrant willhelrappytn
tcsolvuyourqueries thesaint Ytttt

tttayctl us Myounuttyentailus
at llklXlkllLitIlll

Assuringyuuour bestattentionalways

or tttr ttvsmmtrscommtv
PRIVATELIMITED

1lUllI7EllSCNll0lV95

NOTE
I inme n anytltsrtqnucyintJ4ftptmmmtionetlalumyou

aremtutnetlto rumet ml nmnmu utr lrdlltI lfyutthaveulmdymnittzdumttvntrrtnandttthisletterofnutslhsmet mytennitlatceinon
mailyoumy amtrhitdentmitau1Inme ofwitlfanlfbupluspmritlell o rbnmmtSentlm nfratmetivnin

anlettountilthehuntandlppttlptllrwwtntbllu unitgMtatlnt7rlivnlltumLlwnliuttvshalllieulittnrdltn towardsinmut
andouttrvettlnelmulltttuttNntatimzutNn to IlllrllIttMay1llIJnndcrItxwm

Tu an Comnmetttlmlnuudumlapplirdllllily mt
tut tnJunetmt Pinuno2theFmNu McCtIttttI IREOIULSIDENCBcotttww PIUVATELIMITill rs mslytier

mee in list atmytllvvlmlt mgmt amrmttttv dfhyrlltum dttll
litat tttnttirmcslin Lil tcrttmivctmmt

AJAY
20201027 1550

cow OF
R

PHHC CHANDIGARH
GDANDHVLTTGURGAONIESIDENCELIREOCH VIreoCunpusMainDrojeclOlftteSector59
Neat I22Dllltuyanttlndu m In 175an vetrtslometueuenin

unto nistoiucis COHDANVvtztvttrsLtntrioNegOil AIt IslFloorNeeliBegltNewDelhiH0049ClNNo
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DrAnlooKumar
C43
DLFPhasel

lndia
it
CustomerGSTINitNA

Ref

SubGrantofCrediton accountofGSTRebatein
ofSection171oftheCentralGoodsandServicesTax

Act2017GSTIN

DearSir

IWith
referenceto theabovewe wouldliketoinform

July1 2017onwardsin termsofSection171ofCG
benetofinputtaxcreditshallbepassed

on thecusinprices STActanyreductioninrateoftax or thetomersbywayof reduction

BeingCSTa new regimevarious havebeen
madebythegovernmentinpolicyand

Weare gladto informyouthatthecompanyhaveaccrued
additionalbenetofinputtax credit

rfortheprojectnamely l andon theby Generalof
we havecomputedthat

a benetof098 hasbeenaccruedto thecompanyandthesameshallbepassed
on to allcustomersbilledafterJuly12017

we havegrantedtheRebateon
accountofGST as raisedon

youfromtimeto timefortheperiodJuly1 2017toMarch312019andthesimehas
beencreditedto yourpropertyaccount Detailsaretabulated

as below

M
Date m Amount Amount

31Mar19y 267105
16026 16026 299157

Incaseofanyquerypleasefeelfreeto
discuss

you
Yourstruly

ForIreoRe ldencesCoPvtLtd

SI atory

My10
27 tssocow

orRIGINALEHHC
CHANDIGAKH

tttuttnttvnr GunmanRESIDENCEStutu
ctrv wt in 4754255rtt IREORESIDENCES

comuuv vttture LmtrrnIreoCmpusMein hat

1 1Gmaonta2totLluymtdt cuxlomorraialn lStGfl HilJoor
ylaVwagU

NewDelhi110017
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To Dated3 October2020
CommissionerofPolice
Civil Lines
GurugramHaryana

SubjectComplaintagainstIreo ResidenciesCompanyPvt Ltd CommanderRealtors

Pvt Ltd Fiveriver Buildcon Pvt Ltd Aspirant Builders Pvt Ltd Bulls

Realtors Pvt Ltd HighStarBuilders Pvt Ltd Ireo Pvt Ltd Adson Pvt Ltd

FiveriverTownshipPvt Ltd Hard Core Realtors Pvt Ltd RegalGreenLand

Pvt Ltd OrnamentalRealtors Pvt Ltd Ireo ManagementPvt Ltd Mr Lalit

GoyalMs SapnaGoyalMr SubhasisLahiri Mr Varun KhannaMr Pankaj
DagarMr Jai Bharat AggarwalMr SK AggarwalMs SangeethaAggarwal
Mr AnupamNagaliaNew Era Buildwell Pvt Ltd SuraoRealtorsLLP and

Devdhar Realtors Pvt Ltd under Sections405406415417418421422423
424 and 120B of the Indian Penal Code and other relevant provisionsof law

Sir
1 I SarabjeetSinghChatrathAdvocate on behalf of Ghar SamadhanLLP duly

authorisedbyMr SanjayWadhwa aged58 years SO of Mr Tilak RajWadhwa

residingat A80 SushantLok1 That Mr SanjayWadhwahas

bookedan apartmentno T2l 1NS in IreoGrandHyattResidencesGurgaonThatMr

SanjayWadhwa has paidRs 1l637080653in totaldetailsenclosedThat Mr

SanjayWadhwa has authorisedGharSamadhanLLP a limitedliability
rm registeredundertheLimitedLiability Act 2008 to file thiscomplaint
ampalsofollowup on thiscomplaintandto takeallnecessarylegalactionson hisbehalf

GharSamadhanLLP is with theaimto provideservicesto

facingdifficultiesin obtainingpossessionof ats or obtainingrefundsandassistingin
initiatinglegal andobtainingremediesunderapplicablelaws

2 The accusedpersons in conspiracywith eachotherhave committedfraudcheating
criminalconspiracyandcriminalbreachof trust andotherillegalacts upon theinnocent

apartmentbuyersincludingMr SanjayWadhwaThe accusedpersonshavedishonestly
andfraudulentlyon the strengthof false in pursuanceof a criminal

conspiracyamongstone anotherinducedtheinnocentapartmentbuyersincludingMr
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SanjayWadhwato investtheirlifelongsavingsin the projectGrand HyattGurgaon
ResidenciesdevelopedbytheaccusedIreoResidenciesCompanyPvt Ltd

Thatthesequenceof events are as follows

The accusedIreoResidenciesCompanyPvt Ltd is a company underthe

CompaniesAct 1956and existingunderthe CompaniesAct 2013 Presentlythe

accusedIreoResidenciesCompanyPvt Ltd CommanderRealtorsPvt Ltd Fiveriver

Buildcon Pvt Ltd AspirantBuildersPvt Ltd Bulls RealtorsPvt Ltd HighStar

BuildersPvt Ltd Ireo Pvt Ltd AdsonPvt Ltd FiveriverTownshipPvt Ltd Hard

CoreRealtorsPvt Ltd RegalGreenLandPvt Ltd andOrnamentalRealtorsPvt Ltd

are developinga residentialGroupHousingprojectunderthebrandname of Grand

HyattGurgaonResidencies in revenue estate of villageGhataTehsilSohnaSector

58District GurgaonHaryanaThe registeredofce of the accusedIreo Residencies

CompanyPvt Ltd CommanderRealtorsPvt Ltd BullsRealtorsPvt Ltd HighStar

BuildersPvt Ltd IreoPvt Ltd Adson Pvt Ltd HardCore RealtorsPvt Ltd and

OrnamentalRealtorsPvt Ltd issituatedat C4 15FloorMalviyaNagarNew Delhi

ll00l7 The registeredofce of theaccusedFiveriverBuildconPvt Ltd Aspirant
BuildersPvt Ltd andFiveriverTovmshipPvt Ltd is situatedat 305 3 Floor
KanchanHouseKarampuraCommercialComplexNew Delhi1 10015Theregistered
ofce of the accusedpersonRegalGreenLandPvt Ltd is situatedat 304Kanchan

HouseKarampuraCommercialComplexNew Delhi110015

TheaccusedpersonsMr Lalit Goyalis theVice ChairmanandManagingDirectorof

andIreo GroupMr Lalit Goyalis a residentof SingaporeThe accusedpersonMrs

SapnaGoyalis the formerDirector of Ireo ManagementPvt Ltd She is thewifeof Mr

Lalit Goyaland is also a residentof SingaporeMr Lalit Goyalis the kingpinand

mastermindbehindall thefraudcheatingcriminalconspiracyandcriminalbreachof
trust againstand other illegalcommittedbythe accusedpersons From the very

beginningtheaccusedpersonshatcheda conspiracyto illegallyenrichthemselvesby
luringinnocent ApartmentBuyersincludingMrSanjayWadhwaTheaccusedperson

Mr Lalit Goyalholds8119 equitysharesof theaccusedpersonsNew Era Buildwell

Pvt Ltd a companyhavingits registeredofce at G23 AshokViharPhaseIDelhi
110052
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The accusedpersonsMr SubhasisLahiri is theLegalHeadandMr Varun Khannais

theHeadof Salesof Ireo GroupTheaccusedpersonMr PankajDagaris theChief

ExecutiveOfcer andalsotheformerDirectorof theaccusedpersonIreoResidencies

CompanyPvt Ltd TheaccusedpersonMr JaiBharatAggarwalis theChiefFinancial

Ofcer of Ireogroupandalsoa formerDirectorof IreoResidenciesCompanyPvt Ltd
The accusedpersonMr S K Aggarwalis theLegalAdvisorof Ireo Groupandalsoa

formerDirector of theaccusedpersonIreoResidenciesCompanyPvt Ltd The accused

personMs SangeetaAggarwalis the formerDirectorof theaccusedIreo Residencies

CompanyPvt Ltd TheaccusedpersonMr AnupamNagaliais the ChiefOperating
Officerof the entireIreo GroupandformerDirectorof theaccusedIreo Residencies

CompanyPvt Ltd

The aforementionedaccusedpersonsie Mr Lalit GoyalMs SapnaGoyalMr

SubhasisLahiriMr Varun KhannaMr PankajDagarMr JaiBharatAggarwalMr

SK AggarwalMs AggarwalandMr AnupamNagaliain connivancewith

eachotherhatchedwellthoughtillegalplanto commitfraudcheatingcriminalbreach

of trust andotherillegalacts In furtheranceof the saidillegalplanIreoResidencies

CompanyPvt Ltd CommanderRealtorsPvt Ltd FiveriverBuildcon Pvt Ltd
AspirantBuildersPvt Ltd BullsRealtorsPvt Ltd HighStarBuildersPvt Ltd Ireo

Pvt Ltd AdsonPvt Ltd FiveriverTownshipPvt Ltd Hard Core RealtorsPvt Ltd
RegalGreen Land Pvt Ltd and OrnamentalRealtorsPvt Ltd are collecting
constructionlinked considerationamounts from the innocentapartmentbuyers
includingMr SanjayWadhwato illegallyenrichthemselvesandhencewere doing
constructionwithoutobtaining andeven aftercancellation

of theapprovalson 09122015 As on datethe aforementionedpersonshave already
realisedaboutRs400000000000RupeesFour HundredCrores only from the

InnocentapartmentbuyersincludingMr Sanjay Wadhwa

Two companiesIreo FundI andIreoFundII at Mauritiusappointedthe

accusedpersonMr Lalit Goyalas a FundManagerat a yearlysalaryof about

Rs150000000000RupeesOne HundredandFiftyCroresonly The accusedperson

Mr Lalit Goyalispracticallyat thehelmof affairsandoverseeingevery aspectof the

entireIreoGroupof companiesandprojectsrun bythewholeIreogroupandother180

sister concern CompaniesMr Lalit Goyalis the master mind behindall thefraud

3
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27
cheatingcriminalconspiracyandcriminalbreachof trust andotherillegalacts All theaccusedpersonsin conspiracywith eachotherhatcheda plotto lure the innocentApartmentBuyersincludingMr SanjayWadhwa to invest their hardeamedlifesavingsintheirrealestateprojectsandsiphonedof themoneyfortheirpersonalbenetThe accusedperson Ireo ManagementPvt Ltd a companyregisteredundertheCompaniesAct 1956andexistingundertheCompaniesAct 2013havingitsregisteredofce at Ireo CampusGrandArch StreetSector 59 Near BehrampurGurgaonprovidesConsultancyampmanagementservicesto theentireIreoGroupof companiesand all Ireo group of companiesapprox200 companieswere payingConsultancyamp chargesrunninginto severalcrores every yearofTown ampCountryPlanningDTCP issuedLicense No63 of 2009dated03112009 to CommanderRealtorsPvt Ltd AspirantBuilders Pvt Ltd BullsRealtorsPvt Ltd AdsonPvt Ltd FiveriverTownshipPvt Ltd HardCoreRealtorsPvt Ltd RegalGreen Land Pvt Ltd OrnamentalRealtorsPvt Ltd and othersincludingSU EstatesPvt Ltd by virtueof orderdated26042017 passedbytheHonble NationalCompanyLaw TribunalDelhiSU EstatesPvt Ltd was mergedwithIreoPvt Ltd for settingup a residentialcolonyon an area 11084acressituatedat villageUllawasBehrampurand Ghatain Sector58 59 and61 DistGurugraHaryanaCopyof theLicenseNo 63 of2009dated03112009 is attachedDTCP issueda publicnoticedated30 122010to theeffectthatno personshallwithoutobtaininga licenseunderSection3 of theHaryana andRegulationsofUrbanAreas Act 1975transferor agreeto transferin any manner plotsin a colonyormakean advertisementor receiveany amount in respectthereofCopyof thePublicNoticedated30122010issuedbyDTCP is attachedDTCP issuedLicenseNol07 of 2010dated20122010 to CommanderRealtorsPvt

Ltd AspirantBuildersPvt Ltd Bulls RealtorsPvt Ltd Adson Pvt Ltd Fiveriver

TownshipPvt Ltd Hard Core Realtors Pvt Ltd RegalGreen Land Pvt Ltd and

OrnamentalRealtorsPvt Ltd IreoPvt Ltd andothersincludingSU EstatesPvt Ltd

Copyof theLicenseNo 107of 2010dated20122010isattached
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2
In orderto commitfraudand sell the proposed at premiumpriceIreoResidenciesCompanyPvt Ltd enteredinto certainagreementseachdated28092011with HyattInternationalCorporationto use the brandname Grand Hyatt availtechnicalservicesin connectionwith planningbuildingfurnishingequippinganddecoratingtheresidentialcomplexand to manage maintainandto providehospitalityservicesto theprojectTheaccusedpersonslaunchedtheprojectnamedas Grand HyattGurgaonResidenceson 14816Acres of land in revenue estate of villageGhataTehsilSohnaSector58District GurgaonHaryanahereinaerreferredto as the said projectandthe publicat largeto sell Apartmentsin the projectIreo ResidenciesCompanyPvt Ltd startedbookingofApartmentsandreceivingpaymentstowardsthesame priorto 13042012 Ireo ResidenciesCompanyPvt Ltd in its brochurespecicallystatedthateveryresidenceoverlooks 50 acres of landscapegreensWithout suspectingany foul play 25 peopleincludingMrSanjayWadhwa bookedapartmentsin the saidprojectof Ireo ResidenciesCompanyPvt Ltd andIreo ResidenciesCompanyPvt Ltd collected a sum ofRs60000000000RupeesSixtyCrore only from theInnocent apartmentbuyersincludingMr SanjayWadhwa even beforeapprovalsfor theprojectwere receivedMrSanjayWadhwa has till datepaida totalsum of Rs l1637080653to theCompanyCopyof theBrochureof Grand HyattGurgaonResidencesprojectissuedbyIreoResidenciesCompanyPvt Ltd is attachedThereafterDTCP issuedLicenseNo60 of 2012 dated11062012 to CommanderRealtors Pvt Ltd FiveriverBuildconPvt Ltd AspirantBuildersPvt Ltd BullsRealtors Pvt Ltd HighStar Builders Pvt Ltd FiveriverTownshipPvt Ltd RegalGreenLand Pvt Ltd andOrnamentalRealtorsPvt Ltd and othersincludingSUEstatesPvt Ltd Copyof theLicense No 60of 2012dated11062012isattachedDTCP approvedthe ZoningPlan on 04122012 Copyof theZoningPlan approvalletterdated04122012issuedbyDTCP is attachedTheaccusedMr Lalit Goyalwith a malde intentionin furtheranceto the illegalplan
personallysent invitationletter alongapplicationForm to the innocentapartment
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27buyersincludingMr Amit Idnanifor theirrespectiveunitsat the saidprojectTheaccusedpersonsMr Lalit GoyalandMs SapnaGoyalarrangedlavish partiesto trapprospectivebuyersCopiesof the lettersent byMr Lalit Goyalto the one of theinnocentapartmentbuyersare attachedIn continuancewith theirillegalacts on 23022013Ireo ResidenciesCompanyPvtLtd in connivancewithHyattInternationalTechnicalServicesINC with a maladeinention announcedthat it had enteredinto managementagreementwith theacclaimedhospitalitychainHyattHotels Corporationfor the saidprojectGrand HyattGurgaonResidenciesbrandedluxuryResidenciesanda GrandHyattHospitalityComplexat its Ireo CityComplexFurtherin connivancewitharchitecturalfirm Foster PartnersledbyLordNorman Foster andcelebrityinteriordesignerTonyChi of theNew York basedTonyChi andAssociatesIreoResidenciesCompanyPvt Ltd also announcedthatthesaidprojectwill bedesignedbyrenownedLondonbasedarchitecturalfirm Foster Partnersled byLord Norman Foster andcelebrityinteriordesignerTonyChi of theNew York basedTonyChi andAssociatesIt is pertinentto bringto your kindnoticethattheGrandHyattHospitalityComplexisnot a projectof IreoResidenciesCompanyPvt Ltd butit isa projectof IreoHospitalityCompanyPvt Ltd Copyof theannouncement madebyIreoResidenciesCompanyPvtLtd dated23022013is attachedDTCP approvedtheBuildingPlan on 03072013 Copyof the approvalof theissuedbyDTCP dated03072013 is attachedThereafterin furtherancewiththeirillegalactsundertheguidanceanddirectionof Mr

Lalit GoyalMs SapnaGoyalMr SubhasisLahiri Mr Varun KhanriaMr Pankaj
DagarMr Jai BharatAggarwalMr S K AggarwalMs SangeetaAggarwalMr

AnupamNagaliaandotherkey personswithoutobtainingany i approved
Environment ClearanceCerticate ii No ObjectionCerticate from the Haryana
StatePollutionControlBoardand iii approvedFire FightingSchemetheaccused

persons startedexcavationat the saidprojectand demandedexcavationinstalments
from theInnocentapartmentbuyersfrom22112013 onwardsFrom thedemandraised

byIreo ResidenciesCompanyPvt Ltd it is evidentthatthesecompaniesstartedthe
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23 27excavationpriorto 22112013 Copyof the dated22112013issuedbyIreoResidenciesCompanyPvt Ltd is attachedState EnvironmentIrnpaotAssessment AuthoritygrantedEnvironmentClearanceCerticate to CommanderRealtorsPvt Ltd onlyon 25112013 Copyof theEnvironmentClearanceCerticate issuedbyStateEnvironmentImpactAssessmentAuthoritydated25112013 is attachedTheHaryanaStatePollutionControlBoardgave itsno objectioncertificateto establishon 03022014 Copyof the no objectioncerticate to establishissuedbytheHaryanaStatePollutionControlBoarddated03022014isattachedA ResidencePurchaseAgreementwas executedbetweenMr SanjayWadhwaonbehalfof EightNorthVenturesPvt LimitedandIreoResidenciesCompanyPvt LtdCommanderRealtorsPvt Ltd FiveriverBuildconPvt Ltd AspirantBuildersPvtLtd Bulls RealtorsPvt Ltd HighStar BuildersPvt Ltd FiveriverTownshipPvtLtd RegalGreenLandPvt Ltd andOrnamentalRealtorsPvt Ltd on 30 April2014Copyof a ResidencePurchaseAgreementis attachedThatthesalientfeaturesof theResidencePurchaseAgreementare as under

Please readthefollowingconditioncarefully

It is specicallyclarifiedto theAllotteesthattheproposalforsaleoftheresidence

unit in theGRAND HYATT GURGAONRESIDENCE issubjectto theuniqueset of
conditionsset out in thisAgreementBysigningthis AgreementtheAllotteeswould

be deemedto havereadover understoodandacceptedthisAgreementin its entirety

The Companyshallbe entitledto rejectandrefuseto execute anyAgreementwherein

theAllotteeshas madeany etc to

thisAgreement

A The ConrmingParties alongwith their associate companiesAssociate
Companies are amongstthemselvesthe owners in possessionof certain

freeholdland locatedin Sector58 59 60 61vand 62 in the revenue estate of
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C 27VillageGhata Ullawas and BehrampurTehsil SohnaDistrict GurgaonHaryanahereinafterreferredto as thesaid Land OutofthesaidLand theConrmingParties along with the Associate Companiesare amongstthemselvesthe absolute owners ofa substantialpartthereofwhereascertainportionsare ownedbyindividualland owners Land Owners who haveenteredinto collaborationwith themandalso vestedtheConrmingParties andAssociate Companieswith therightsto developans sell thesaidLandThe ConrmingParties alongwith the Associate Companiesamongstthemselvesand on behalfoftheLand Owners haveobtainedvarious consentsand assurances from the Director General Town and CountryPlanningHaryanaChandigarhDTCP with regardto the of the saidLand as a plottedcolonyunder HaryanaDevelopmentand RegulationsofUrban Areas Act 1975 Act The ConfirmingParties alongwith theAssociate Companiesare continuingto acquirefurtherlands so as to augmentthe aforesaidplottedcolonyinto a modernresidentialtownshiphereinafterreferredto as theIREO CityOutofthearea comprisingthesaidplottedcolonytheConfirmingParties along
with the Associate Companiesare entitledto developcertain areas as group

housingcolonies Pursuant thereto the zoningfor an area of
I 7224ACREShasbeenapprovedandout ofthis an area 14 816

ACRES locatednear SouthernPeripheralRoadSector58GurgaonHaryana
exclusivelyownedbytheConfirmingParties alongwith certainLand Owners

has been earmarkedfor developmentin a condominiumsettingas described

hereinafterLicense OutofthesaidLicense an area of5ACRES Reserved
Land as markedout in theLayoutPlan ANNEXUREII shallnotformpart

ofthisAgreementandthesame shall continue to remain in theownershipand

controlofthe Parties ThesaidReservedLand is owned

fundedanddevelopedbytheCompanyat itsown cost andtheAllotteeshallnot

have any right title or interest thereinwhether the ownershipusage or

otherwisewhatsoever The remainingare of981 6ACRES hasbeenearmarked

for the of 280 brandedresidentialunits In a

condominiumapartmentsettingspreadacross multipletowers consistingof
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2 271multiplelevelsoorsalongwith otherdevelopedsitesunitscompletein allrespectsin accordance with the set out thereinhereinafterreferredto as thesaid ProjectTheCompanyhasenteredinto certain agreementseachdated28 September2011 with HyattInternationalCorporationa company organizedunder thelaws ofDelaware with its principalplaceofbusiness locatedat 71 SouthWacker Drive ChicagoIllinois 60606USA Hyatt its ailiates asfollowsLicense Agreementpursuantto whichtheCompanyis to use subjectto certain conditionsthe brand name Grand Hyattfor the ResidenceComplexTheAllottee has beenmadeaware that theCompanyis still in theprocess ofdevelopingthesaid Projectand in pursuance thereofit is understoodandagreedbythe Allottee that the location layoutsize or dimensionofsaidResidenceUnit includingits SpecificArea are tentativeandsubjectto changeandmay at solediscretionoftheCompanybemodifiedor revisedor changedfromtime to time duringthe course of its completionand till grantof theOccupationCertificateIn order to continue to retain the limitedrightsto the Grand Hyattbrand

name and trademarksthe must be operatedand
maintainedandtheresidenceunitsmust bemarketedandsold in accordance

with theBrand StandardsAn ailiateofHyattwill as an agentoftheCompany
MSA managethe pursuantto one or more supervisoryor

managementagreementsexecutedbetweenthe MSA andor theRWA and the

Grand Hyattbrandname and trademarkswill not continue to beassociated

with the ResidencesComplexupon termination of those agreementsor the

terminationoftheResidencesManagementAgreementor theHotelAgreements

forany reason whatsoever
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4 IftheHotel are terminatedtheHotel the and

eachof theresidenceunitscease usingthe Grand Hyatt brandname and

trademarks

410 TheCompanyproposesto separatelydevelopa largeorganizedgreenarea

comprisinga compositeblockof 50ACRES in thesurrounding
projectsbeingdevelopedby it includingtheReservedLand Subjectto the

success ofcertain furthereffortsbeingmadebytheCompanyandnecessary

approvalsfromtheGovernmentthesaid organizedgreenshall bespread
over severalprojectsbeingdevelopedbythe Companyin the IREO City
includingthe area excludedherein as theReservedLand andmarkedout as

suchtheLayoutPlanANNEXUREII ThesaidReservedLandfallsoutsidethe

ambitofthisAgreementandit hasnot beenincludedwhile calculatingtheSuper
Area for the saidResidenceUnitand theAllottee hereby and

agrees that it shall not have any right tile or interest therein whetherof
ownershipusageor otherwisewhatsoeveron theReservedLand Furtherthe

ReservedLand shall not formpart of CommonAreas to be set out in the

Declaration to befiledin duecourse fortheLicense TheCompanyshallfurther
endeavoursubjectto obtainingrequisiteapprovalsto developupon thesaid

organizedgreen includingtheReservedLand a golfpark

That as per the ResidencePurchaseAgreementthe innocent apartmentbuyers
includingMr SanjayWadhwahave to pay theconsiderationamount in instalmentson

stagewise completionof constructionof buildingConstructionLinked Instalment

Plan As on dateMr SanjayWadhwahaspaida totalsum of Rs l1637080653to

the accusedpersons Further as on date Ireo ResidenciesCompanyPvt Ltd
CommanderRealtors Pvt Ltd Fiveriver BuildconPvt Ltd AspirantBuildersPvt

Ltd Bulls RealtorsPvt Ltd HighStar BuildersPvt Ltd FiveriverTownshipPvt

Ltd RegalGreen Land Pvt Ltd andOrnamentalRealtorsPvt Ltd have realisedmore

than Rs400000000000RupeesFour HundredCrores only from the innocent

apartmentbuyersincludingMr SanjayWadhwa

10
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229HaryanaFire Service theFireFightingSchemeto CommanderRealtorsPvtLtd on 08012015 Copyof the approvalof Fire FightingSchemeissuedbytheHaryanaFire Servicedated08012015is attachedIn furtheranceof thewell thoughtillegalplanto lure the innocent apartmentbuyersincludingMr SanjayWadhwaandconvincethem to investtheir hardeamedlifesavingsin the aforesaidprojectthe accusedpersonscommittedfraud cheatingcriminalconspiracyandcriminalbreachof trust andotherillegalacts in thefollowingmannerIREO RESIDENCIES COMPANY PVT LTD LAUNCHED THE PROJECTGRAND HYATT GURGAON RESIDENCES WITHOUT IENVIRONMENT CLEARANCE CERTIFICATE II NO OBJECTIONCERTIFICATE FROM THE HARYANA STATE POLLUTION CONTROLBOARD III APPROVED FIRE FIGHTING SCHEME IV APPROVEDZONING AND BUILDING PLAN FROM THE CONCERNED GOVERNMENTAUTHORITIESI DEPARTMENTSUndertheguidanceand directionofMr Lalit GoyalMs SapnaGoyalMr Subhasis

Lahiri Mr Varun KhannaMr PankajDagarMr Jai Bharat AggarwalMr S K

AggarwalMs SangeetaAggarwalMr AnupamNagaliaandotherkeymanagerial
persons IreoResidenciesCompanyPvt Ltd CommanderRealtorsPvt Ltd Fiveriver
Buildcon Pvt Ltd AspirantBuildersPvt Ltd Bulls RealtorsPvt Ltd HighStar

BuildersPvt Ltd IreoPvt Ltd AdsonPvt Ltd FiveriverTownshipPvt Ltd Hard

CoreRealtorsPvt Ltd RegalGreenLandPvt Ltd andOrnamentalRealtorsPvt Ltd
in connivanceof thepublicofcials launchedthe saidprojectandlured theinnocent

apartmentbuyersincludingMr SanjayWadhwato investtheirhardearnedlifesavings
in theprojectwithouttherequisiteapprovalsanctionconsentno objectionetc from

theconcernedgovtauthoritiesThe detailsof theapprovalsand executionof workand

bookingapartmentsare as under

Sl No Particulars Date issuance

1 LicenseNo63 of 2009issuedbyDTCP 03112009
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License Nol07 of 2010issuedbyDTCP 20122010

Bookingof Apartmentin the projectstartedby
CommanderRealtorsPvt Ltd FiveriverBuildconPvt

Ltd AspirantBuildersPvt Ltd BullsRealtorsPvt Ltd
HighStar BuildersPvt Ltd Ireo Pvt Ltd Adson Pvt

Ltd FiveriverTownshipPvt Ltd HardCoreRealtors

Pvt Ltd RegalGreenLand Pvt Ltd andOrnamental

RealtorsPvt Ltd Prior13042012 to

LicenseNo60 of 2012 issuedbyDTCP 11062012

ApprovalbyDivisionalForest Ofcer 07082012

ZoningPlanapprovedbyDTCP 04122012

BuildingPlan approvedbyDTCP 03072013

Ireo Residencies CompanyPvt Ltd Commander

RealtorsPvt Ltd FiveriverBuildconPvt Ltd Aspirant
Builders Pvt Ltd Bulls RealtorsPvt Ltd HighStar

Builders Pvt Ltd Ireo Pvt Ltd Adson Pvt Ltd
FiveriverTownshipPvt Ltd Hard Core RealtorsPvt

Ltd RegalGreen Land Pvt Ltd and Ornamental

RealtorsPvt Ltd startedconstructionand

at thesaidproject Prior22112013 to

EnvironmentClearanceCertificate issued by State

EnvironmentImpactAssessmentAuthority 25112013

No objectioncerticate to establishissuedbyHaryana
StatePollutionControlBoard 03022014

11 FireFightingSchemeapprovedbyHaryanaFire Service 08012015

12

703



28

29

30

31

2712 DTCP in view of revisedthescheduleof landsall the 09122015sanctionslapprovalspertainingto theLicenseNo 63 of2009107of 2010and60of 2012standcancelled13 DTCP revisedthescheduleof landsandpertainingto theLicenseNo 60 of 2012andall thesanctionsapprovalsstandcancelled 1005201614 DTCP revisedthescheduleof landsandpertainingto theLicenseNo 107of 2010 andall the sanctionsapprovalsstandcancelled 1005201616062017HaryanaStatePollutionControlBoardissuedtheno objectionConsent to Establishonlyon 03022014whereastheaforementionedcompaniesstartedtheexcavationandat the projectsite before22112013priorto the issuanceof the noobjectioncerticateHaryanaFire Service approvedthe Fire FightingSchemeonlyon08012015 whereas the aforementionedcompaniesstartedthe constructionandworkat thesaidprojectpriorto 22112013muchpriorto theissuanceoftheFire FightingSchemeandseveraloors were constructedbythetime thisapprovalwas receivedState EnvironmentImpactAssessment AuthoritygrantedEnvironmentClearanceCertificate to CommanderRealtors Pvt Ltd onlyon 25112013 whereas theCompaniesstartedbookingof Apartmentin the projectpriorto 13042012andalsostartedtheexcavationand at theprojectbefore22112013VIOLATION OF THE TERMS AND CONDITIONS OF THE LICENSE NO 63OF 2009LICENSE NO 107OF 2010AND LICENSE NO 60 OF 2012That in terms of the License No63 of 2009dated03112009License Nol07 of 2010

dated20122010 andLicenseNo60 of 2012 dated11062012CommanderRealtors

Pvt Ltd FiveriverBuildconPvt Ltd AspirantBuildersPvt Ltd BullsRealtorsPvt

13
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Ltd HighStarBuildersPvt Ltd IreoPvt Ltd AdsonPvt Ltd FiveriverTownship
Pvt Ltd HardCore RealtorsPvt Ltd RegalGreen Land Pvt Ltd and Ornamental

Realtors Pvt Ltd haveto le detailsof salesbookingandcollectionfrom theInnocent

apartmentbuyerswith DTCP every yearwithin60 daysof nancial year closing
Howeverthe saidlicenseholdingcompanieswith a malade intentionnever led the

detailswith DTCP

In terms of Clause6 of theLicenseNo 63of 2009dated03112009andClause3g
of theLicenseNo 107 of 2010 dated20122010CommanderRealtorsPvt Ltd
FiveriverBuildconPvt Ltd AspirantBuildersPvt Ltd BullsRealtorsPvt Ltd High
StarBuildersPvt Ltd IreoPvt Ltd AdsonPvt Ltd FiveriverTownshipPvt Ltd
HardCoreRealtorsPvt Ltd RegalGreenLandPvt Ltd andOrnamentalRealtorsPvt

Ltd andotherswere restrainedfromgivinganyadvertisementforsaleof floorarea in
CommercialArea andFlat in the grouphousingarea before of layoutplan

buildingplansof the same DTCP approvedtheBuildingPlanon 171 12012whereas
in contraventionof the Clause 6 of the License No 63 of 2009 dated03112009and

Clause3g of theLicense No 107of2010dated20122010andPublicNoticedated

30122010 and even beforethe issuanceof the License No 60 of 2012 dated

11062012theaforementionedcompanieslaunchedthesaidprojectand

the publicat largeto sell in theprojectIreo ResidenciesCompanyPvt

Ltd startedbookingof andreceivingpaymentstowardsthe same priorto

13042012 withoutanyapprovedlayoutandbuildingplan

VIOLATION OF THE PROVISIONS UNDER THE BENEFICIAL INTEREST

POLICY OF THE STATE OF HARYANA

Stateof Haryanaon 18022015 under Section9A of theHaryana and

Regulationof UrbanAreas Act 1975announcedBenecial InterestpolicyUnderthe

saidpolicytheexistingdevelopershallle applicationwithDTCP forapprovalin any

case if theDeveloperis not theowner of landand or Licenseandthusinvolvingchange
in the beneficialinterestof theexistingdeveloper at thetime of grantof

license It isstatedthatIreoResidenciesCompanyPvt Ltd CommanderRealtorsPvt

Ltd Fiveriver BuildconPvt Ltd AspirantBuildersPvt Ltd Bulls RealtorsPvt Ltd
HighStarBuildersPvt Ltd IreoPvt Ltd Adson Pvt Ltd FiveriverTownshipPvt

14
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Ltd Hard Core RealtorsPvt Ltd RegalGreenLand Pvt Ltd and Ornamental

RealtorsPvt Ltd havenot led anyapplicationwithDTCP seekingapprovalunderthe

saidpolicyFor obtainingBenecial InterestpolicyapprovalDeveloperneedsto pay

certainfeesGovtdutiesandjustto evadethesame theaforesaidcompanieshavenot

led applicationThe aforesaidcompaniesare aware of thisBenecial Interestpolicy
andhas led several undertheBenecial Interestpolicyin 2015itselffor

otherprojectsof Ireo Copyof theMemo No PF51A20152707 dated18022015

issuedbyStateof Haryanaisattached

Under the aforementionedBenecial Interestpolicyannouncedby the State on

18022015theexistingdevelopershallle applicationwithDTCP forapprovalin any

case involvingchangein thebenecial interestof theexistingdeveloper at

thetimeof grantof license It is statedthatwithouttheapprovalfromDTCP underthe

saidpolicy Ireo ResidenciesCompanyPvt Ltd CommanderRealtorsPvt Ltd
FiveriverBuildcon Pvt Ltd AspirantBuildersPvt Ltd Bulls RealtorsPvt Ltd High
StarBuildersPvt Ltd IreoPvt Ltd Adson Pvt Ltd FiveriverTownshipPvt Ltd
HardCore RealtorsPvt Ltd RegalGreenLandPvt Ltd andOrnamentalRealtorsPvt

Ltd cannot collectmoneyfromthe innocentapartmentbuyersincludingMrSanjay
WadhwaHoweverin violationof theaforesaidpolicyof theGovernmenttheaccused

personsare collectingmoney fromthe innocentbuyers

CANCELLATION OF ALL THE APPROVALS SANCTIONS PERMISSION

IE I ENVIRONMENT CLEARANCE CERTIFICATE II NO OBJECTION

CERTIFICATE FROM THE HARYANA STATE POLLUTION CONTROL

BOARD III APPROVED FIRE FIGHTING SCHEME IV APPROVED

ZONING AND BUILDING PLAN ISSUED BY THE CONCERNED

GOVERNMENT AUTHORITIES DEPARTMENTS

That as a consequenceof a revised scheduleof landsall the sanctions approvals
pertainingto theLicense No 63of 2009License No 107of 2010andLicense No 60

of 2012standcancelledon 09122015 Copyof the order of DTCP dated09122015

is attached
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Furtheras a consequenceof therevisedscheduleof landsissuedbyDTCP videorderdated10052016againall thesanctionsapprovalspertainingto theLicense No 60of2012standcancelledCopyof the Orderdated10052016of DTCP is attachedAgainas a consequenceof the revisedscheduleof lands issuedbyDTCP vide orderdated10052016and16062017againall thesanctionsapprovalspertainingto theLicenseNo 107of 2010standannulledabinitio Copyof theOrderdated16062017of DTCP is attachedAs on date DTCP has not approvedthe revisedBuildingPlan and ZoningPlansubmittedbytheaccusedpersonsAs on datethe accusedpersons doesnot have any approvedi ZoningPlan iiBuildingPlan iii Fire FightingSchemeiv Consent to Establish and vEnvironmentClearanceCerticate as well as registrationunder the Real EstateRegulationandDevelopmentAct 2016to doany constructionand workat thesaidprojectThesecompaniesforthelasttwo plusyearshavenot takenanystepsto getthe requisite licenselapprovallsanctionlconsent no objectioncerticate to continuetheconstructionand workat the saidprojectAs on dateaer illegallyenrichingthemselveswith thehardeamedmoney of the

InnocentapartmentbuyersincludingMr SanjayWadhwatheaccusedpersonshave

abandonedthesaidproject

CONTINUING THE DEVELOPMENT AND CONSTRUCTION WORK AT

THE PROJECT SITE WITHOUT ANY APPROVALS SANCTIONSI
PERMISSION IE I ENVIRONMENT CLEARANCE CERTIFICATE II NO

OBJECTION CERTIFICATE FROM THE HARYANA STATE POLLUTION

CONTROL BOARD III APPROVED FIRE FIGHTING SCHEME IV
APPROVED ZONING AND BUILDING PLAN ISSUED BY THE

CONCERNED GOVERNMENT AUTHORITIES DEPARTMENTS AFTER

09122015

After 09122015 underthe guidanceanddirectionof Mr Lalit GoyalMs Sapna
GoyalMr SubhasisLahiri Mr Varun KhannaMr PankajDagarMr Jai Bharat
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42 290AggarwalMr S K AggarwalMs SangeetaAggarwalMr AnupamNagaliaandotherkeymanagerialpersons theaccusedpersonsin connivanceof thepublicofcialscontinuedthe constructionand at the projectGrand HyattGurgaonResidences withoutany valid approvalsconsent permissionand no objectioncerticatesof theconcernedGovt Authoritiesie i ZoningPlan ii BuildingPlaniii Fire FightingSchemeiv Consent to Establishand V EnvironmentClearanceCerticate Copyof the as availablethroughSatelliteGoogleEarthProare attachedFRAUD CHEATING CRIMINAL CONSPIRACY AND CRIMINAL BREACHOF TRUST COMMITTED BY IREO RESIDENCIES COMPANY PVT LTDCOMMANDER REALTORS PVT LTD FIVERIVER BUILDCON PVT LTDASPIRANT BUILDERS PVT LTD BULLS REALTORS PVT LTD HIGHSTAR BUILDERS PVT LTD IREO PVT LTD ADSON PVT LTDFIVERIVER TOWNSHIP PVT LTD HARD CORE REALTORS PVT LTDREGAL GREEN LAND PVT LTD AND ORNAMENTAL REALTORS PVTLTD AND THE KEY MANAGEMENT PERSONS OF THESE COMPANIESIE MR LALIT GOYAL MS SAPNA GOYAL MR SUBHASIS LAHIRI MRVARUN KHANNA MR PANKAJ DAGAR MR JAI BHARAT AGGARWALMR S K AGGARWAL MS SANGEETA AGGARWAL MR ANUPAMNAGALIA AND OTHERSMr LalitGoyalMs SapnaGoyalMr SubhasisLahiriMr Varun KhannaMr Pankaj
DagarMr JaiBharatAggarwalMr SK AggarwalMs AggarwalandMr

AnupamNagaliahavesiphonedof hugeamount of money from Ireo Residencies

CompanyPvt Ltd for their own benet which amounts wrongfulgainto Mr Lalit

GoyalMs SapnaGoyalMr SubhasisLahiriMr Varun KhannaMr PankajDagar
Mr JaiBharatAggarwalMr SK AggarwalMs AggarwalMr Anupam

NagaliaIreoResidenciesCompanyPvt Ltd CommanderRealtorsPvt Ltd Fiveriver

BuildconPvt Ltd AspirantBuildersPvt Ltd Bulls RealtorsPvt Ltd HighStar

BuildersPvt Ltd Ireo Pvt Ltd Adson Pvt Ltd Fiveriver TownshipPvt Ltd Hard

Core RealtorsPvt Ltd RegalGreenLandPvt Ltd andOrnamentalRealtorsPvt Ltd

and other unknownpersonsandwrongfulloss to the innocentapartmentbuyers

includingMr SanjayWadhwa
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29
Theaccusedpersonshaveenrichedthemselvesbycommittingfraudcheatingcriminalconspiracyandcriminalbreachtrust upontheinnocentapartmentbuyersincludingMrSanjayWadhwa The wholefraudcheatingcriminalconspiracyandbreachtrust hasbeencommittedbythe aforementionedaccusedcompaniesunderthedirectionandguidanceof Mr Lalit GoyalMs SapnaGoyalMr SubhasisLahiri Mr VarunKhannaMr PankajDagar Mr Jai BharatAggarwalMr SK AggarwalMsAggarwalandMr AnupamNagaliaandtheyare theultimatebeneciariesofall theillegalactsIreo ResidenciesCompanyPvt Ltd has issueddemand call noticesdemandingpaymentsfrom innocent apartmentbuyersincludingMr SanjayWadhwa forConstructionLinked Paymentseven after09122015 Copiesof the demand callnoticesissuedbyIreoResidenciesCompanyPvt Ltd are attachedThe innocent apartmentbuyersincludingMr SanjayWadhwa have paidaboutRs4000000000RupeesFour HundredCroresonlyto theaccusedpersons buttheyhavebeenwrongedandtheirmoneyhasbeen andTheaccusedpersonshaverealisedaround80 of the considerationamount in respectto thesaidprojectfrom theinnocent apartmentbuyersincludingMr SanjayWadhwafromtimeto time Howeverthe havespentlessthan20 of theprojectcost in the constructionand of thesaidprojectTill the end of 31032019no nil revenue is recognisedin the booksof IreoResidenciesCompanyPvt Ltd in relation to theprojectAs on datetheaccusedpersonshaveonlyconstructedthebasicshellstructure of thebuildingsie columns slabsonlyNo facadeglasswalls are erectedWhereastilldatethesecompanieshavenot doneany internalnishingwork in thebuildingsCopiesof of thebuildingsare attachedIt is furtherpertinentto bringto younoticethatwhen theTransit OrientedDevelopment
TOD policywas notied the aforementionedcompaniesdroppedthe 50 acres of
greenlandscapeplanfrom theprojectTheaforementionedcompaniesdroppedthe50
acres of greenlandscapeplanfromtheprojectwithout informingandtakingconsent of
the InnocentapartmentbuyersincludingMr SanjayWadhwa It is furtherpertinentto
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52 bringto yournoticethatthe50acres landincludesGovt landsin respecttheNationalConservationZone NCZ NCZ landbelongsto Governmentandhasto beas it is It is absolutelyillegalto makethisNCZ as a partof projectThatas on datetheagreementsbetweenIreoResidenciesCompanyPvt Ltd andHyattHotelsCorporationexpiredandtheaccusedpersonscannot use thebrandname GrandHyattanymore FurthertheAgreementswith the interiordesignerTonyChi of theNew York basedTonyChi andAssociatesalsoexpiredThe whole contractslagreementswith HyattHotels Corporationand TonyChi andAssociateswas nothingbutwellplannedplotof theaccusedpersons to commitfraudand lureandsell theproposedapartmentsto theInnocentapartmentbuyersincludingMr SanjayWadhwaat a premiumpriceand allow suchagreementstolapseThe accusedpersonsie Mr Lalit GoyalandMs SapnaGoyalaccumulatedillegal
wealthbyusingthe money realisedfrom the innocentapartmentbuyersincludingMr
SanjayWadhwaTheaccusedpersons Mr Lalit Goyaland Ms SapnaGoyalhave

a limited liability rm SURAO RealtorsLLP havingits

registeredofce at G23 AshokViharPhaseIDelhi1 10052on 13062017andused

the moneyrealisedfrom theinnocentapartmentbuyersincludingMr SanjayWadhwa

to acquirelands Mr Lalit Goyalholds 8119 equitysharesof a companyNew Era

Buildwell Pvt Ltd andNew Era Buildwell holds 99 equitysharesof a company

DevdharRealtors Pvt Ltd andDevdharRealtorsPvt Ltd holds995 equityshares

of CommanderRealtorsPvt Ltd Mr Lalit Goyalis indirectlycontrollingtheaffairs

andmanagementof CommanderRealtorsPvt Ltd Mr Lalit Goyalhasalsoacquired
more than19 acres includingMP1of 702 acres ampMP 2A 1195 acres of land by
committingfraud upon the innocent apartmentbuyersincludingMrSanjay
WadhwaCopyof the Master Data of SURAO RealtorsLLP and DevdharRealtorsPvt

Ltd as availablein thewebsiteof theMinistryof CorporateAffairs are attachedCopy
of theTransit OrientedDevelopmentZone is attached

VIOLATION OF THE PROVISIONS UNDER PUNJAB SCHEDULED ROADS

AND CONTROLLED AREAS RESTRICTION OF UNREGULATED
DEVELOPMENT ACT 1963
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In terms of provisionunder Section 12A of the PunjabScheduledRoads and

ControlledAreas Restrictionof Act 1963thepolicehasto

inform the Directorof the concerned Authorityin writingaboutany

informationthatit receivesof a designto commitor of the commissionof anyoffence

in violationof theprovisionof theAct or any ruleor regulationmadethereunderAs

per theprovisionunderSection12B of thePunjabScheduledRoadsandControlled
Areas Restrictionof Act 1963thepoliceshallarrest any

personwho commitsanyoffencein violationofanyprovisionof theAct or anyrule or

regulationmadethereunder

The accusedpersons are liable to be punishedfor commencingand continuingthe

and constructionwork at the projectwithout the requisiteapproval
sanctionconsentno objectionfromDTCP

VIOLATION OF THE PROVISIONS OF REAL ESTATE REGULATIONAND

DEVELOPMENT ACT 2016

As on datethesaidprojectis not registeredunderthe Real Estate Regulationand

DevelopmentAct 2016 After theenactment of the saidAct theaccusedpersonsare

boundto registertheprojectundertheAct

That in orderto escapethe obligationunderthesaidAct theaccusedpersonswith a

malade intentionhavenot registeredtheprojectunder theAct

VIOLATION OF THE PROVISIONS UNDER THE HARYANA FIRE

SERVICE ACT 2009

As per theprovisionunderSection15of theHaryanaFire ServiceAct 2009before

thecommencement of any constructionand any personproposingto
construct a buildingproposedto beusedforresidentialpurposeofmore than15meters

in heightsuchas grouphousing ats walk up apartmentsetc shall

applyfor theapprovalof Fire FightingSchemeconformingto nationalBuildingCode

of Indiathe DisasterManagementAct 200553 of 2005 theFactoriesAct 1948Act
63of 1948andthePunjabFactoryRules1952andissueof no objectioncerticate
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As per theprovisionunderSection31of theHaryanaFireServiceAct 2009whoevercontravenes anyof theprovisionof theAct or anyruleor notication madethereundershallbe liable to bepunishedwith for a tenn whichmay be extendedtothreemonthsor with ne whichmaybeextendedto RupeesFiveThousandor bothAsper theprovisionunderSection32wherean offenceiscommittedbya companyeverypersonwhoat thetime theoffencewas committedwas inchargeofandwas responsibleto the company for the conductof dayto dayaffairsof thecompanyshallbe deemedtobe guiltyof the offenceand shall be liable to be proceededagainstand punishedaccordinglyThat thebuildingsin thesaidProjectis more than100meters In Indiain case of anincidentof any fire in a highrisebuildingthe reghting equipmentof the FireServiceDepartmentcan reachonlya heightupto60meters from outsideto controlanyre In orderto controla re in a buildinghigherthan100meters will requirethehelpof helicoptersto use water andotherre controlmaterialsto controlsuchre Howevertheaccused persons continued to construct and developthesaidprojectwithoutanyvalid approvalof HaryanaFireServiceVIOLATION OF THE PROVISIONS OF THE ENVIRONMENTPROTECTION ACT 1986Before startingany constructionexcavationandsale of any space or apartmenttoanyone thecolonisersor buildersor developersor promotersof a realestate projectalso has to obtainno objectioncertificatefor establishmentfrom HaryanaStatePollutionControlBoardundertheWater Act 1974andAir Act 1981 HaryanaStatePollutionControl Board grantedno objectioncerticate for Consent to EstablishtoCommander Realtors Pvt Ltd to establishonlyon 03022014whereasthe accusedpersonsstartedbookingof Apartmentin theprojectpriorto 13042012 andalsostartedthe excavation and developmentat the projectbefore 22112013 much priorto theissuanceof the no objectioncerticateAll theaforementionedaccusedpersonsin connivancewith eachotherfrom the very

beginningproceededon dishonestand false to inducethe innocent

ApartmentBuyersincludingMr SanjayWadhwato invest our hardearnedlife savings
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63 254to investandbuyapartmentsin theaforesaidprojectTheaccusedpersonsconcealedmaterialfacts and information from the innocent ApartmentBuyersincludingMrSanjayWadhwato illegallysiphonedof the moneyrealisedfromthe innocentbuyersThe accusedpersonshavecausedwrongfulloss to the innocent apartmentbuyersincludingMr SanjayWadhwaandwrongfulgainto thembysiphoningof themoneyrealisedfrom theinnocentapartmentbuyersTheaccusedpersonsfromtheverybeginninghada malade intentionto illegallyandunlawfullyamass thehardeamedlife savingsof theinnocentbuyersincludingMrSanjayWadhwaby keepingthemunderan impressionthattheaccusedpersons have all therequisitepermissionapprovalconsentno objectionfrom theconcernedgovernment to construct and developtheprojectWhereastheaccusedpersonsdid not have therequisitepermissionapprovalconsentno objectionfromtheconcernedgovernment to construct anddevelopthe projectFurtherafter 09122015theaccusedpersonsdo not have therequisitepermissionapprovalconsentno objectionfromtheconcernedgovernmentauthorities to construct anddeveloptheprojectIt is evidentthatfrom theverybeginningtheaccusedpersonshadthemalafrdeintentiononlyto realisethemoneyfrom theinnocentapartmentbuyersincludingMr SanjayWadhwaandillegallyenrichthemselvesin the name of constructionand of thesaidprojectFrom theverybeginningtheaccusedpersonsnever hadany intentionto utilisethemoneyrealisedfrom theinnocentapartmentbuyersincludingMr SanjayWadhwa fortheandconstructionof theprojectandhandover thepossessionof theirdreamhomeI thereforerequestyou to registerthiscomplaintdirect and

action againstthe accused persons in order that theymay be and

prosecutedfor fraudcheatingcriminalconspiracyandcriminalbreachof trust and

otherillegalacts underSections405406415417418421422423424 and120B

of theIndian Penal Code and otherrelevantprovisionsof law

Yours faithfully

tit
SarabjeetSinghChatrathAdvocate
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Annexure P31

From SarabjeetSinghChatrathsschatrathghargmaicom
Date Sun 4 Oct 2020 2115

SubjectComplaintagainstIreo under Sections 405 406 415

417 418 421 422 423 424 and 120B of the Indian Penal

Code and other relevant provisionsof law

To cpggnhrynicin dcphqggnhrynicin
Sir
1 I SarabjeetSinghChatrathAdvocate on behalf of Ghar

Samadhan LLP dulyauthorisedby Mr SanjayWadhwa aged

58 years SO of Mr Tilak Raj Wadhwa residingat A80

Sushant Lok1 That Mr SanjayWadhwa has

booked an apartmentno T211NS in Ireo Grand Hyatt

Residences GurgaonThat Mr SanjayWadhwa has paidRs

11637080653 in total details enclosed That Mr Sanjay

Wadhwa has authorisedGhar Samadhan LLP a limitedliability

firm under the Limited Liability

PartnershipAct 2008 to file this complaintampalso follow up on

this complaintand to take all necessary legalactions on his

behalf Ghar Samadhan LLP is incorporatedwith the aim to

provideservices to homebuyersfacingdifficulties in obtaining

possessionof flats or obtaining refunds and assisting in

initiatinglegal proceedingsand obtainingremedies under

applicablelaws

2 The accused persons in conspiracywith each other have

committed fraud cheatingcriminal conspiracyand criminal

breach of trust and other illegal acts upon the innocent

apartmentbuyersincludingMr SanjayWadhwa The accused

persons have dishonestlyand fraudulentlyon the strengthof
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false in pursuance of a criminal conspiracy

amongstone another induced the innocent apartmentbuyers

includingMr SanjayWadhwa to invest their lifelongsavingsin

the projectGrand HyattGurgaonResidencies developedby

the accused Ireo Residencies CompanyPvt Ltd The formal

complaintis attached and all the annexures have been

uploadedon the googledrive and the same is beingshared for

your immediate reference

Bcs3fkD6FgmKuspsharing

ZYqLUZgWiAfKuspsharing

I request you to register this complaint direct

investigationsand action againstthe accused

persons in order that they may be and

for fraud cheatingcriminalconspiracyand criminal

breach of trust and other illegalacts under Sections 405 406

415 417418 421422423 424 and 120B of the Indian Penal

Code and other relevant provisionsof law

SarabjeetSinghChatrathAdvocate
91 9417624255

TRUE COPY

WW
VANEETSONI

ADVOCATE
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Annexure P32

SanjayWadhwa 10 November2020 at 1741

To

Cc

sschatrath88qmaiIcom beenawadhwaqmaicom

RespectedSir

This is regardingthe above mentioned subject I have

filed this complaintthroughemail on 4th October 2020 through

my legalcounsel Shri SarabjeetSinghOn 9th October 2020

the hard copy of the same alongwith all the annexures was

submitted to the Office of the Commissioner of Police

Gurugram

After my to the Commissioner of Police

my legalcounsel told me that my statementhas to be recorded

Since the content of the complaintalreadygiventhroughShri

SarabjitSinghis what I want to state I dont see a reason for

such a request However if you want any specificquery please

ask me throughemail and I will respondby email My family

and I have suffered a lot of financial and emotional setbacks

because of this and we would requestimmediate action

Thoughyou should have registeredFIR straightwayon

my complaintdated 3rd October 2020 however you have still
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not registeredFIR Lookingfonlvard to your supportand fair

treatmentof a regularIndian citizen like myself

Best Regards

SanjayWadhwa

TRUE COPY

VANEET SONI
ADVOCATE
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EIGHTH NORTH VENTURES PVT LTD

AB0 SUSHANT LOST 1 GJRSACII 122001EARYAJIAINDIA
PHONE 541 D12X 4699900
FAX I9 I124 4699960

EXTRACTS OF MEETING OF THE BOARD OF DIRECTORS OF EIGHTH NORTH
VENTURES PVT LTD HELD ON 10082020 AT REGISTERED OFFICE OF THE
COMPANY AT A80 SUSHANT LOK1 GURUGRAM 122001

RESOLVED THAT SANJAYWADHWA BEING THE DIRECTOR OF THE COMPANY IS
HEREBY AUTHORISEDTO EXCUTE SIGN AND FILE ALL THE PAPERS RELATED TO
GRAND HYATT GURUGRAM RESIDENCES FORMATION OF ASSOCIATION OR ANY
OTHER COMMUNICATION FOR THE PURPOSE ON BEHALF OF THE COMPANY

FOR AND ON BEHALF OF THE COMPANY

For Illgll in V t PKYr en mes L Ltd For
Llgllhl norm Ventures Pvt Ltd

SANJAY WADHWA B NA IDNANI WADHWA
Director Director
DIN 00180358 DIN 00180381

PLACE GURUGRAM
DATED 10082020
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O IN THE HONBLE COURT OF PUNJAB AND HARYANA HIGH COURT AT

CHANDIGARH

In re cwp NO of

va I4 Ir1UMbzt PETITIONER APPELLANT

U I

Versus

75 41J3 RESPONDENT
DEFENDANT

KNOWN ALL to whom these presentshall come that I We the undersignedappoint

HEMANT BASSIn WeeM
ADVOCATE s

ENROLMENT NO P59519953HOUSE
NO 23 SECTOR 5 CHANDIGARH 9815466882 M

to be the advocates for the in the above mentioned case t do all the
followingacts deeds all thingsor any of them that is to say

1 To act appear and pleadin the abovementioned case I

Court in which the same may be tried or heard in the r
heard in the first instance or in appealor Letters Patl
Revision or Execution or at any other Stageof its progre

2 To presentPleadingAppealsLetters Patent AppealsCIL
for execution review revision withdrawal compromiseor ot er petitionsor

afdavits of other documents as shall be deemed necessary or dvisable for the
prosecutionof the said case in all its stages

3 To withdraw or compromisethe said cause or submit to arbitration any difference
or disputesthat shall arise touchingor in any manner relatingto the said cause

4 To receive moneys and grant receiptsthereof and to do all other acts and things
which may be necessary to be done for the progress and in the course of the
prosecutionof the said case

5 To employany other LegalPractitioner authorizinghim to exercise the powers and
authorities herebyconferred upon the Advocate whenever he may think fit to do
so

AND IWe herebyagree to ratifywhatever the Advocate or his substitute responsiblefor the
result of the said case in consequence of his absence from the Court when the said case is
called up for hearing

AND IWe herebyagree not to hold the Advocate or his substitute responsiblefor the result
of the said case in consequence of his absence from the Court when the said case is called
up for hearing
AND IWe hereby agree that in the vent of the whole or any part of the fee agreedby
meus to be paidto the Advocate remainingunpaidhe shall be entitled to withdraw from
the prosecutionof the said case until the same is paid

IN WITNESS WHERE OF IWe hereunto set myourhands to these presentsthe contents of
which has been explainedto and understood bymeus
This tKZLltday of 2020

Accepted

43L I4ACE
EMANT BASSIAdvocate

Auur Signatureor Thumb of IientP5951995

W7lwq
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Annexure R-4/1 

From 

Additional Chief Secretary to Govt. Haryana 
Town & Country Planning Department.

The Director General, 

Town&Country Planning. Haryana, Chandigarh.

Memo Mo. PP-51A/2015/ 2708 Dated: 18.02.2015 

SUVBJECT: POLICY PARAMSTERS FOR ALLOWro CHARGE Iw BzaEFICIAL 
TEREST, V CEArGB I DEVorER As61aNMEAT OF Jom 

DENO T RioTS AD/OR MARKETIHO RIGHTS ETC. InA 
LICENCE GRANTED UDER ACT NO 8 or 1975. 

On account of the changing market dynamics, many requests have 

been received in the Department during the recent times, for either Change in 

Developer ar for Assignment of Joint Development Righta and/or Marketing 

rights', wherein Tranafer of Licence' is not involved, aince no change in land- 

schedule of the icenced colony ie involved. It has been observed that these 

caoes, though not involving change in land scbedule of the licence and thus not 

qualifying as transier of licence, in heren ty involve 'change in beneficial interes 

of the existing Developer and thua policy parameters to enable decision on such 

requests and recovery of administrative charges against the same need to be 
preecribed. Accordingly, in exercise of the powers conferred under section 9A of 
the Haryana Development a Regulation of Urban Areas Act 1975, the Governar 
of Haryana is pleased to preecribe the following policy parameters in this regard. 

2.0 8core O TuE POLICY: Any case invoving change in the deneficia 

intereat" of the exiating Developer, designated as such at the time of grant of 
licence, ahall be covered under the scope of this policy and shall accordingly 

require an application to the Director General, Town and Country Planning. 

Haryana (pCTCP) seeking approval for the same. Without prejudice to their 
inherent general meaning, the termms: 

change in beneficial interest', ehal inchde cases pertaining to change 
in cxiating Developer, assignnent of joint development rights and/or marketing 

rights, cumulative change in abareholding pattern beyond 25% of sharehoiding 
exsting at the time of grant of licenee; ctc., for which the licencee/Developer 
shall be required to seek the prior approval of DGTCP, under the present policy: 
ana, 

(4 new entity' shal inchude any individual/ entity, either proposed to be 
inducted as the Developer and/or shareholderfe): or for assignment of Joint 

Development and/or Marketing rights 

3.0 RcovERT O ADDeTRATIVE CHARGE: Any applicant 
seelking suchchange in beneficial interest shall be required to depoai 
administrative charges, at the rate of 25% of the applicable licence fce prevailing 
on the date of such application and in the manner as prescribed under pare 4.0o 

below. 

lov or 
SUar pAwkeeting rights' over part of any licenced area, the administrative 
Olo C I: or To»r s Co:atry 

Plan.9td' /ana Chanagarh 

Provided that in case of Adsignment of Joint Development Rights 
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1

K M K M
Ghata 40 14/2/1 1 12 1 12

14/2/2 2 16 2 16
15/1 2 18 2 18
17/2 7 12 7 12
18/1 8 0 8 0
22/1 0 3 0 3
23/1 0 9 0 9
24/1 0 8 0 8

41 11 7 12 7 12
17/2/1 0 14 0 14

19 8 0 8 0
20 7 12 7 12

21/1 5 1 5 1
21/2 2 11 2 11
22/1 4 16 4 16
24/2 2 14 2 14
25/1 7 14 7 14

44 10/2 2 2 2 2
11/2/1 1 18 1 18

45 1 7 11 7 11
2/1 5 11 5 11
4 7 4 7 4
5 7 11 7 11

6/1 4 0 4 0
6/2 4 0 4 0
7 7 12 7 12

10/1/2 2 13 2 13
11/4 5 6 5 6
14/1 3 12 3 12

17/1/2 1 11.5 1 11.5
20 8 0 8 0

21/1 4 9 4 9
21/2 3 11 3 11

46 6/1/1 1 16 1 16
6/1/2 1 12 1 12
6/2 3 11 3 11
7 7 11 7 11

8/1 4 11 4 11
15/1 0 13 0 13

15/2/1 1 5 1 5
15/2/4 0 13 0 13
15/2/5 0 13 0 13
15/2/6 0 13 0 13
15/2/8 1 1 1 1
16/1/1 0 4 0 4
16/1/3 1 18 1 18
16/2 1 7 1 7
25 7 0 7 0

48 12 7 12 7 12
61 5 0 2 0 2
62 1 2 18 2 18

Behrampur 11 1/1 3 1 3 1
10/2/1 1 6 1 6

14 21/3 0 7 0 7
22/2 1 12 1 12

17 6/1 3 12 3 12
15/2/1 2 0 2 0

18 1/2 4 13 4 13
2/1/2 0 6 0 6
2/2 4 0 4 0

9/2/1 2 0 2 0
10 8 0 8 0

12/1/1 0 2 0 2
32 17 8 0 8 0

18 9 18 9 18
23 6 8 6 8
24 8 0 8 0

34 3/1 2 4 2 4
4/1/1 2 13 2 13
4/1/2 5 3 5 3

Ullawas 10 7/2 3 7 3 7
14 4 9 4 9

23 11/2 2 9 2 9
12 6 16 6 16

13/1 6 14 6 14
16/2/1 1 18 1 18
17/1 7 6 7 6
18 8 0 8 0

19/1 5 0 5 0
19/2 1 5 1 5
23/1 2 12 2 12
24/1 0 8 0 8

25 18 8 0 8 0
23/1 3 16 3 16
23/2 4 4 4 4
24/1 1 12 1 12
24/2 6 8 6 8

Land owned by Commander Realtors Pvt. Ltd. Distt. Gurgaon.

Village Rect. No. Killa No.        Total Area         Area taken

                  Re-Revised Land Schedule 
                  vide orders dt. 10/05/2016

To be read with License No. 107 of 2010

Page 1 of 5
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1

K M K M
Ullawas 29 1/2 7 0 7 0

2/2 0 13 0 13
3/1 5 14 5 14
8 8 0 8 0
9 8 0 8 0

10 8 0 8 0
11 8 0 8 0
12 8 0 8 0
13 8 0 8 0
18 8 0 8 0
19 8 0 8 0

20/1 2 16 2 16
30 5/2 5 11 5 11

425 6.5

2

Behrampur 14 17/1/2 4 4 4 4
Ghata 38 23/2 1 0 1 0

47 14 3 5 1 5
6 9

3

Behrampur 14 6/2 1 4 1 4
7 6 12 6 12

14/1 3 16 3 16
14/3 4 0 4 0

15/1/1 0 11 0 11
15/1/2 0 13 0 13
17/1/1 3 8 3 8

  21/2 1 2 1 2
15 25/2 5 18 5 18
17 5 7 12 7 12
18 1/1 3 4 3 4

 35 12/2 3 11 3 11
13/1 1 7 1 7
17/2 6 0 6 0
18/1 6 16 6 16
19/1 7 13 7 13
20/2 1 2 1 2
22/1 4 9 4 9
22/3 0 8 0 8
23/2 5 13 5 13
24/1 6 0 6 0

45 3/1 4 13 4 13
Ghata 40 15/2 5 2 5 2

16 8 0 8 0
17/1 0 8 0 8

25/1/1 6 4 6 4
41 17/2/2 1 10 1 10

24/1 5 6 5 6
ullawas 24 6/2 6 9 6 9

15/2 5 14 5 14
124 5

4

Behrampur 2 22/1/1 0 12 0 3
23/2 1 18 0 11

Ghata 45 17/1/1 0 10.5 0 10.5
Ullawas 22 16/3 0 13 0 13

17 4 2 4 2
24 2 19 2 19

23 21/2/1 0 17 0 17
9 15.5

5

Behrampur 14 20 9 11 9 11
21/1 5 9 5 9

15 16 6 15 6 15
25/1 0 17 0 17

22 12

6

Behrampur 13 16/2/1 1 7 1 7
17/2/1 3 11 3 11

4 18

7

Behrampur 4 14 3 10 3 10
17 7 1 7 1
24 8 9 8 9
26 0 8 0 8

13 4 6 2 6 2
5 2 16 2 16

28 6

       Total Area         Area taken

Land owned by High Star Builders Pvt. Ltd.

Land owned by Fiverivers Developers Pvt. Ltd.

Land owned by Bulls Realtors Pvt. Ltd.

Village Rect. No. Killa No.

Land owned by Ornamental Realtors Pvt. Ltd.

Land owned by BTVS Buildwell Pvt. Ltd. (2/3) share &  Aspirant Builders Pvt. Ltd. (1/3) share

Land owned by Adson Software Pvt. Ltd. (1/6) share &  Aspirant Builders Pvt. Ltd. (5/6) share

Page 2 of 5
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8

K M K M

Behrampur 13 14 7 12 7 12
15 6 0 6 0

13 12

9
Behrampur 13 16/1/2 1 12 1 12

17/1 3 16 3 16
Ghata 38 18/1 1 11 1 11

40 22/2 4 19 4 19
23/2 7 11 7 11
24/2 7 5 7 5

45 2/2 2 0 2 0
8/1 5 13 5 13
8/2 2 7 2 7
9/1 3 7 3 7
9/2 4 13 4 13

12/1 6 13 6 13
12/2 1 7 1 7
13/1 5 7 5 7
14/2 3 12 3 12

61 13

10

Behrampur 13 24/1 0 12 0 12

11
Behrampur 45 7 7 15 7 15

Ghata 38 19 7 7 7 7
20 7 7 7 7
21 8 0 8 0
22 8 0 8 0

48 1 8 0 8 0
2 6 3 6 3
9 7 12 7 12

10 8 0 8 0
49 5/2 2 12 2 12

6/1 3 11 3 11
74 7

12

Behrampur 14 22/1 1 8 1 8
18 2/1/1 0 2 0 2

19/2 4 19 4 19
20/2 2 0 2 0

8 9

13

Behrampur 2 11/3/1 2 8 2 8

14
Ghata 48 8/2/1 2 4 2 4

50 1/1 3 4 3 4
5 8

15
Ghata 48 19/1 4 0 4 0

20/1 5 0 5 0
51 5 8 0 8 0

17 0

16

Ghata 41 8/2 2 12 2 12
9/2 6 0 6 0
12 8 0 8 0

46 15/2/7 1 5 1 5
17 17

17

Ghata 37 16 7 7 7 7
25 8 0 8 0

48 11 /2 5 5 5 5
49 5/1 5 8 5 8

6/2 2 5 2 5
60 3/2/2 0 10 0 10

3/3/2 0 11 0 11
Ullawas 8 14/2 1 6 1 6

 9 21/1/2 1 15 0 9
31 1

Land owned by Buzz Hotels Pvt. Ltd.

Land owned by Fiverivers Township Pvt. Ltd.

Land owned by BTVS Buildwell Pvt. Ltd. (365/1216 Share),  Ornamental Realtors PVt. Ltd. (773/1216 Share),   
Adson Software Pvt. Ltd. (78/1216 Share)

Land owned by Fiverivers Buildcon Pvt. Ltd.

Land owned by Base Exports Pvt. Ltd. (43/253 Share), . Buzz Hotels Pvt. Ltd. (177/253 Share),  Aspirant Builders 
Pvt. Ltd. (31/253 Share) &  Bulls Realtors Pvt. Ltd. (2/253 Share)

Land owned by BTVS Buildwell Pvt. Ltd.

Land owned by Adson Software Pvt. Ltd.

Land owned by Fiverivers Developers Pvt. Ltd. (158/357 Share),  Fiverivers Township Pvt. Ltd. (199/357 Share)

Land owned by Regal Green Lands Pvt. Ltd.

Land owned by Hardcore Realtors Pvt. Ltd.

Village Rect. No. Killa No.        Total Area         Area taken
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18

K M K M

Ullawas 10 19/1 7 0 7 0

19

Ullawas 22 16/1 0 13 0 13
16/2 4 8 4 8
25/1 5 2 5 2

23 11/1 2 16 2 16
20/2 2 6 2 6

21/1/1 3 2 3 2
22/1 1 1 1 1

19 8

20
Ullawas 9 17/1 4 14 4 14

24/2 5 2 1 2
5 16

21

Ullawas 8 14/1 2 10 2 10
14/3 2 4 2 4
15/2 1 1 1 1
16 7 0 7 0

12 15

22

Ullawas 9 20/2 2 0 2 0
21/1/1 4 5 2 16

27 0 13 0 12
5 8

23

Behrampur 45 3/2 6 2 6 2
4 8 0 8 0

14 2

24

Ghata 45 16/3 6 5 6 5
17/2 5 16 5 16
24/1 7 13 7 13
25/1 1 9 1 9

21 3

25

Ghata 45 10/2/2 1 9 1 9
11/1 0 2 0 2

1 11

26

Ghata 41 13/1 4 18 4 18
18/2 4 16 4 16
22/2 3 4 3 4
23/1 4 16 4 16

45 3 7 11 7 11
48 3/1/2 5 6 5 6

8/1 3 2 3 2
33 13

27

Ghata 37 17 7 7 7 7
23/1 3 2 2 15
24/1 3 3 3 3

13 5

28

Ghata 49 6/3 2 4 2 4

        Area taken

Land owned by Regal Green Lands Pvt. Ltd. (5/7 Share), Auspicious Infrastructure Pvt. Ltd. (2/7 Share)

Village Rect. No. Killa No.        Total Area

Land owned by Hardcore Realtors Pvt. Ltd. (1/9 Share) &  Adson Software Pvt. Ltd. ( 8/9 Share)

Land owned by Ornamental Realtors Pvt. Ltd.(250/928 Share),  Adson Software Pvt. Ltd.( 525/928 Share) &  
Hardcore Realtors Pvt. Ltd. (153/928 Share) 

Land owned by High Responsible Realtors Pvt. Ltd.

Land owned by SU Estates Pvt. Ltd.

Land owned by High Star Builders Pvt. Ltd.(14/255 Share),  Regal Green Lands Pvt. Ltd. (241/255 Share)

Land owned by High Star Builders Pvt. Ltd.(17/305 Share),  Regal Green Lands Pvt. Ltd. (288/305 Share)

Land owned by Fiverivers Developers Pvt. Ltd. (348/492 Share), . Fiverivers Township Pvt. Ltd. (99/492 Share), . 
Bulls Realtors Pvt. Ltd. (45/492 Share)

Land owned by Bulls Realtors Pvt.  Ltd. (31/216 Share), . Adson Software Pvt. Ltd. (185/216 Share)

Land owned by Fiverivers Township Pvt.  Ltd. (505/673 Share), . Bulls Realtors Pvt. Ltd. (101/673 Share), Adson 
Software Pvt. Ltd. (67/673 Share)

Land owned by Fiverivers Township Pvt. Ltd. (226/394 Share),  Fiverivers Develoeprs Pvt. Ltd. (39/394 Share), . 
Fiverivers Buildcon Pvt. Ltd. (129/394 Share)
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29

K M K M
Behrampur 32 25 8 0 4 1

34 5/1 7 16 3 19
8 0

30

Ullawas 10 2/2 4 8 4 8
3 7 19 7 19

12 7

31
Ullawas 5 16/1 3 12 3 12

32

Ullawas 10 8/2 6 0 6 0

33

Ullawas 10 13/2 3 10 3 10

34
Ullawas 5 11 2 7 2 7

19/1 2 0 2 0
4 7

35

Ullawas 9 9/2 4 13 4 13
10/2 4 18 4 18
11 8 0 8 0
12 7 4 7 4

24 15

36

Ullawas 9 8/2/2 0 9 0 9
8/3/2 0 7 0 7
13/1 1 2 1 2
18/2 1 19 0 11
19/1 2 3 1 11

4 0

37

Ullawas 10 13/1 3 6 3 6

38

Ullawas 25 8/2/2 6 3 6 3
17 8 0 8 0

14 3

39

Ullawas 5 18/2 5 3 1 9
23 7 8 6 19

8 8

40

Ullawas 5 16/2/2 3 13 3 10
17/2 6 13 3 16

7 6

41

Ullawas 10 9/2 6 0 6 0
12 7 7 7 7

13 7

42

Ullawas 9 16 8 0 8 0
10 11 min 0 1 0 1

20 7 8 7 8
15 9

Total 1118 14 Or 139.838 Acres.

Land owned by Sh. Satpal, Anup Ss/o Khemu (1/3 Share), Ganeshi S/o Sh. Surjan (1/3 Share), Jai Bhagwan S/o 
Ganpat( 1/3 Share)

Land owned by Sh. Virender Kumar S/o. Sh. Satpal

Land owned by Sh. Nathi S/o. Makhan(535/990 Share), Rajpal S/o. Medan (165/990 Share), Lal  Chand S/o. Man 
Singh (165/990 Share), Charan singh S/o. Gyan Singh (125/990 Share)

Land owned by Sh. Nathi S/o. Makhan

Land owned by Sh. Rajpal S/o. Sh. Medan

Land owned by Sh. Nathi adopt. Makhan (1/2 Share) , Attar singh, Rajpal Ss/o. Medan (1/2 Share)

Land owned by Sh. Nathi adopt. Makhan (83/206 Share), Attar singh S/o Medan (83/206 Share), Rajpal S/o. Medan 
(40/206 Share) 

Land owned by Sh. Lekha S/o Munshi

Land owned by Sh. Nathi S/o. Makhan (1/3) share, Rajpal S/o. Medan (1/6) share, and  BTVS Buildwell Pvt. Ltd. 
(1/3 Share),  Auspicious Infrastructure Pvt. Ltd. (1/6) share

Land owned by Sh. Attar Singh S/o. Sh. Maden S/o. Umrao

Land owned by Sh. Rajpal S/o. Sh. Medan (1/2 Share) and Lakmi Chand, Brahm Singh, Sanjay Ss/o. Ram Kishan 
(1/6 Share) equal and Bir Singh, Sri Pal, Brahm Singh Ss/o. Sh. Chandi (1/3 Share) equal

Land owned by Sh. Lakmi Chand, Brahm Singh, Sanjay Ss/o. Ram Kishan (3/4 Share) equal and Attar Singh S/o. 
Maden (1/4 Share )

Land owned by Sh. Nathi adopt. Makhan (101/267 Share), Attar singh , Rajpal Ss/o. Medan (102/267 Share), Kesar 
singh S/o. Bhikah singh (64/267 Share)

Village Rect. No. Killa No.        Total Area         Area taken

Land owned by Golden View Builders Pvt. Ltd. 
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HARYANA STATE POLLUTION CONTROL
BOARD

Gurgaon North Vikas Sadan, 1st Floor, Near DC
Court, Gurgaon Ph.0124-2332775 Email:-

hspcbrogrn@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Ireo Hospitality Company Private Limited.
                Commercial Complex, Sector 58, Village Ghata, Gurgaon

                                                                                    
Subject: Grant of consent to operate to M/s Ireo Hospitality Company Private Limited..
              Please refer to your application no. 15703190 received on dated 2021-09-04 in
regional office Gurgaon North.With reference to your above application for consent to
operate,M/s Ireo Hospitality Company Private Limited. is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 329962321GUNOCTO15703190 Dated:08/11/2021

Consent Under  BOTH

Period of consent  01/10/2021 - 30/09/2026

Industry Type  Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category  RED

Investment(In Lakh)  65080.0

Total Land Area(Sq.
meter)

 56453.35

Total Builtup Area(Sq.
meter)

 239802.7

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  780.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Reuse/Recycle

2.	Trade

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. O&G 10 mg/l

Trade Effluent Parameters

1. NA

Number of stacks  3

Height of stack
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Regional Officer,  Gurgaon North

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

1. Stack of 2000X6
KVA DG Sets

6 Meter (Above roof level)

2. Stack of 1500X1
KVA DG Sets

6 Meter (Above roof level)

3. Stack of 500X1 KVA
DG Sets

6 Meter (Above roof level)

Emission parameters

1. NA

Product Details

1. Commercial Complex  Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 2.5 KL/day

Raw Material Details

Commercial Complex  Metric Tonnes/Day
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8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

  1. Unit will run and maintain it’s STP/ETP/APCM regularly and properly, will provide
separate energy meter on their STP/ETP/APCM and maintain the Log Book for energy
consumption of STP/ETP/APCM and chemicals used daily for the STP/ETP. 2. That the unit
shall keep all the parameters within the prescribed limits and shall comply with all the Norms
and Rules as prescribed in the Act 3.That the unit will adopt cleaner technology thereby
reducing pollution load. 4. That the unit will provide inter locking arrangement of DG set with
STP/ETP/APCM and shall have separate D.G. set to ensure regular and effective running of
pollution control devices. 5. That the unit will not discharge any untreated effluent inside and
outside its premises. 6. Unit will provide separate flow meter at Inlet/ Outlet of STP/ETP for
which separate log book will be maintained if required. 7. That the unit will not add any air
polluting process/ machinery and also not to add any process which increases the water
pollution load. 8. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 9. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land. 10. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will be imposed as per policy. 11. Unit will submit compliance report of general & specific
conditions mentioned in CTO alongwith fresh analysis report within 03 months. 12. Unit will
install Emission control measures on DG set of capacity more than 500 KVA having minimum
specified PM capturing efficiency of at least 70% approved by CPCB recognized labs or shift
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to gas based generator in compliance of HSPCB office order no. 4230-44 dated 25.06.2020. 13.
Unit will deposit any balance CTE/CTO fee, if found at any stage and time. 14. If at any stage
found that unit was involved in any past violation, If at any stage found that unit was involved
in any past violation regarding Environment Laws / Rules / Acts then CTO so granted shall be
revoked automatically & legal action will be initiate against the project proponent. 15. This
CTO is given to the unit on the basis of Documents/details submitted by the unit; Unit will be
responsible for any concealment/infringement of the document and accordingly
consequences/legal action will be initiated as per applicable laws. 16. This CTO is subject to
outcome of OA No. 82/2021 titled as Dr. Anjoo Kumar & Anr. V/s Union of India & Ors and
O.A. No. 29/2021 titled as Col. Sunil Kumar (Retd.) & Anr. V/s Union of India & Ors is
pending before Hon'ble NGT.

 

Regional Officer, Gurgaon North

Haryana State Pollution Control Board.

KULDEEP SINGH
Digitally signed by KULDEEP 
SINGH 
Date: 2021.11.08 09:20:19 
+05'30'
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	Annexure A-8 (Colly).The copy of the Cancellation of Zoning/Building Plans w.r.t Licence Nos 63/2009, 107/2010 &60/2012 dated 09.12.2015. [82-86]

